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LEGISLATIVE ASSEMBLY.
Thursday, 17th September, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTION AND ANSWER.

SMUGGLING OF SACCHARINE.

Mr. Jamnadas M. Mehta : With your permission, Sir, I will ask
certain questions of which I have given private notice to the Honourable
the Finance Member who has consented to reply to them. They are
as follows :

1. (1) Are Governmegt aware of loud and frequent complaints by
saccharine merchants of the extensive smuggling of that
article ¢

(%) Are Government aware that the price of saccharine in the
market has always been below Rs. 10 per mensem in spite of
the duty of Rs. 20 per pound levied in 1923 ¢

(1) Are Government aware that bond fide trade in saccharine is
feeling paralysed owing to. this state of things ¢

(tv) What steps have Government taken to protect the honest
saccharine merchants and their own revenues against the
smugglers ; what further steps do Gowernment propose to
take in the matter ?

(v) Will Government be pleased to give facilities to saccharine
. merchants by way of extension of time for the clearance of
saccharine that is now stocked in the ‘bonded warehouses in

Bombay 1

The Honourable 8ir Basil Blackett : (¢) and (#t). The answer is in
the affirmative.

(#) The Government are aware that in many cases saccharine has
been sold at prices considerably below the duty.

{1v) A land customs frontier has been established between Siam and
Burma. Saccharine imported by that route is liable to full duty now and
no drawback of duty is allowed. in respect of re-export of saccharine
to China. But there are large stocks of saccharine in Burma which came
into Burma without paying duty before the land customs line was estab-
lished on the Siam frontie# ; and to prevent these stocks getting into India
proper, the export of saccharine from Burma has been prohibited. The
Land Customs Act passed last year has strengthened the hands of the
Customs Department on the Pondicherry frontier ; and the staff has also

( 1457 )
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1458 LEGISLATIVE ASSEMBLY, [17tE Ser. 1925.

been augmented. The Government are closely watching developments
but are not prepared to disclose what further steps they intend taking in
the matter.

(v) The Government of India have already informed the Bombay
Government, who addressed them on the subject some time ago, that the
Central Board of Revenue is prepared to consider favourably applications
for the extension of the usual time limit of bonding, if such applications
are submitted through the Collector of Customs.

D

MESSAGE FROM THE COUNCIL OF STATE,

Becretary of the Assembly : Sir, the following Message has been
received from the Secretary of the Council of State :

““I am directed to inform you that the Council of Stato have, at their meeting
held on the 16th September, 1925, -agreed without any amendments to the following
Bills which were passed by the Logislative Assembly on the 14th September, 1925 :

. A Bill to provide for the fostering and development of the bamboo paper industry
in British India.

A Bxll further to amend the Indian Limitation Act 1908,

THE INDIAN PENAL CODE (AMFNDMENT) BILL.

The Honourable Bir Alexander Muddiman (ITome Member) Sir,
I move that the amendments made by the Council of State in the Bill
further to amend the Indian Penal Code be taken into consideration.

Sir, the motion refers to the Bill which was recently passed by this
House after a long debate and which has been generally referred to—
though the title has been objected to—as the Age of Consent Bill. At a
very late stage of the proceedings on the Bill in this House it was brought
to my notice—I think by my ITonourable friend Dr. Lohokare-—that some
protection was necessary for what 1 might call ¢ vested interests ’’
(Laughter.) The Council of State have, with their usual regard for such
interests, inserted a clause in the Bill which I think will commend itself to
this House universally. The clause runs as follows :

“ Notwithstandmg anything contained in section 2 scxual intercouyse hy a man
with his own wife is not rape although the wife has not attained the age of t,:;rteen

years, if ho was married to her before the date on which this Act comes into operation
and she had attained the age of twelve years on that date.”’

1 need say nothing in explanation of the clause which is self-explanatory.
It will be noticed that it is not in form an amendment of the Indiun I’enal
‘Code. It will only be put into the Bill and when the period has elapsed
will drop out of the law. I think I hardly need say anything more in com-
mehding this motion to the House. ¢

*8ir Hari 8ingh Gour (Central Provinces Hindi Divisions : Nen-
Muhaminadan) : Sir, I feel that I shall be léhding a forlorn hope if I
resist the motion of the Honourable the IHome Member, but 1 cannor
refrain from making a few observations on the general policy which has
dictated the acceptance of this amendment in another place. When the
Indian Penal Code was enacted in 1850 Lord Macaulay’s Committee for

* Bpeech not corrected by the Honourable Member.
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the first time created and penalised several offences which were not then
offences at all. When the age of consent or so-called consent was fixed
in the Bill of 1850 there was no reservation of vested interests. Later
on, in 1891, after a prolonged and heated controversy which gathered
round the question of age when the Government at last did raise it from
10 o 12 there was no attempt at any reservation of vested interests. And,
Sir, on the last occasion when I introduced a similar Bill this IJouse con-
sidered it clause by clause and passed the various stages after such amend-
ments as it considered necessary. But there was no saving clause. Tt is
true that on the third reading of the Bill it was defeated, thanks to the
whip applied at the last moment by the Honourable the Home Member :
but even then there was no question of resctving any vested rights. We
.are introduced to this for the first time after the Bill has been passed by
a, record majority in this House. But what is the underlying principle
of it all ¥ The underlying principle of it all is, Sir, that husbands have
got a vested right to ravish girls between the ages of 12 and 13 if forsooth
they were married to them before this Bill comes into foree® I understood
that the protagonists of orthodoxy in this House indignantly repudiated
that they ever had recourse to their wives before they aitained tho age
of puberty ; and we were assured that public opinion throughout the
country would have revolted against any idea of a husband ravishing his
wife when she was a girl of 12 or 13. That T submit, Sir, was the fulerum
of the opposition led by the orthodox wing of this House, and it is for that
reason that nobody suggested the addition of a saving clause. But we
live and learn. In another place we have been presented with a legisla-
tive proposal in favour of the husband where the wife is in the concent
of law relezated to the position of a chattel or inanimate thing. The
husband, if he marries her, of which she has probably no real consciousness,
is entitled to defy her in spite of her refusal and despite the fact that he
has 1aid in store an everlasting disédse of which she may die, or beget
children who will probably die before they are many months old. In
spite of the risk of infanticide and matricide the pillars of ~rthodoxy in
another place have chosen to make a proposal which I venture to submit is
an insult to the intellizence of this House. Sir, I would have resisted it
with all my might and main were it not for the fact that this is the last
day of the Session and I have no doubt that if T had taken unon myself
to oppose this measure my friends in this Hounse would have rallied to my
support and given me that generous support which I have always received
from them here in spite of the opposition to which social reform in this
House has been subjected from certain anarters. But even they have
admitted to me in the privacy of their confidences that T was right and they
were wrong but that they had to do it because the masses were not yet
p_l{)(;pared for legislation of the kind for which T had made myself respon-
sible.

Sir, before I close I thank them and the Honourable Meinbers of this
House who with their support and votes have made this reforming measure
a near possibilitv after the lapse of thirtv-four years. and T cannot refrain
from thanking the Government and the Honourable the Home Member that
hé has reciprocated the sentiments expressed by this House and by the
Select (jmhmittee by ziving us half the loaf. T hope he will remember that
I am still crying and cryine aloud for the other half, which I hope he will
not deny to me in the next Session after the public and the provinced have
been consulted upon my Bill.
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Dr. K. G. Lohokare (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I am not of that orthodox type that my friend Dr. Gour
would think me to be, since he knows well that at the last time I
voted with him on every one of his amendments. It was just with an
idea to remove an anomaly which I thought did exist, that I suggested
a remedy and put in an amendment in this House which unfortunatelv
was out of order on account of the time limit. I know of instances
where consummation has already taken place in cases of marriages
between 12 and 13 and yet the raised age limit is not reached by the time
this Act comes into operation. This being a recurring offence it is
just possible that persons who did not dream of the Act being applied
to them would be thus sent to jail under the new Act that is being
passed. It is with a view to remove that anomaly that I suggested an
amendment preventing this retrospective effect and if that could be®
called a contribution to infanticide and the killing of mothers, well,
I am sorry my friend is either mistaken in understanding the situation or
has misunderstpod me. T think such a provision ought to have heen
made and T am thankful to the Honourable the Home Member for
paying attention to this matter,

Mr, President : The question is :

‘‘ That the nmendments made by the Council of State in the Bill further to amend
the Indian Penal Code be taken into comsideration,’’

The motion was adepted.
Mr. President : The question is :

g ‘¢ That this House do agree to the following amendment made by the Couneil of
tate :

‘ That the following clause be inserted ufter clause 3 :

¢ 4, Notwithstanding anything contained in section 2 sexual intereourse by a,man
with his own wife is not rape although the wifc has not attained the age of thirteen

years, if he wns married to her before the date on which this Aet comes into operation
and she had attained the age of twelve years on that date ’.’’

The motion was adopted.

Mr. President : The question is :

x ‘¢ That this House do agree to the following nmendment made by the Counecil of
tate :

¢ That clause 4 be re-numbered clause 5°.77
The motion was adopted.

THE COAL GRADING BOARD BILL.

The Honourable Bir Charles Innes (Commerce Member) : Sir, [ heg
to move that the amendment tnade by the Council of State in the Bill
to provide for the grading of coal and for the grant of certificates for
coal intended for export be taken into consideration.

I must apologise to the House for having to trouble them with this
small amendment. The fact is that in the Bill as passed by the Legis-
lative Assembly we made a small mistake which I very much regret.
In clause 12 (2) (¢) of the Bill we made a reference to section 4 of
the Bill ; that reference should have been to section 3, and the mistake
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has been rectified by the Council of State. I ask the Ilouse to agree to
this amendment.

Mr. President : The question is :

¢¢ That the amendment made by the Council of State in the Bill to provide for the
grading of coal and for the grunt of certificates for conl intended for export be taken
into consideration.’’

The motion was adopted.

Mr. President : The question is :

¢¢ That this House do agree to the following amendment made by the Council of
State :

¢ That in clause 12 (2) (a) for the word and figure ¢ scction 4 ’, the word and
figure ¢ section 3 ’ be substituted.’’

The motion was adopted.

THE CRIMINAL TRIBES (AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir,
I beg to move that the Bill to amend the Criminal Tribes Act, 192, as
passed by the Council of State, be taken into consideration.

The provisions of this Bill are explained at length in the Statement
of Objects and Reasons, and 1 do not think it necessary for me to add
much to what is stated there. Briefly, the Bill proposes to add provisions
to section 10 on the lines of the provisions of section 15 of the Aet,
The intention is that if a Local Government under section 10 has passed
orders requiring members of a criminal tribe to report themselves or
to notify their places of residence, then if such members move to a dis-
. trict other than that in which they were registered, whether that dis-
trict is in the same province or another, they should still be required
to report themselves, and if the second district is in another province
that they should be governed by the rules of that province. Sir, I
move,

The motion was adopted.

Clause 2 was added to the Bill.

Clauge 1 was added to the Bill.

The Preamble and Title were added to the Bill.

Mr. H. Tonkinson : Sir, I move that the Bill, as passed by the
Council of State, be passed.

The motion was adopted.

THE COTTON TRANSPORT (AMENDMENT) BILL.

The Honourable 8ir Charles Innes (Commerce Member) : Sir, 1 beg
to move that the Bill to amend the Cotton Transport Act, 1923, as passed
by the Council of State, be taken into consideration.

Sir, this is a very small Bill the object of which is explained in.the
Statement of Objects and Reasons. The llouse will remember that in
1923 we passed the Cotton Transport Act to enable Local Governments,
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[Sir Charles Innes.] ‘
after consulting their Legislative Councils, to regulate the import of
cotton by rail, road, river or otherwise into what are called notified areas.
Section 3 of that Act states that a Local Government may for the pur
pose of maintaining the quality or reputation of cotton grown in any
area in that province by notification in the local official Gazette prohibit
the import of cotton or of any specified kind of cotton into that area
save under and in ocecordance with the conditions of a license. The
intention was to give Local Governments the diseretion to regulate the
import of cotton into that area either by rail or by road or by river
or by all or any of these methods of transport. But the Bombay Gov-
ernment after consulting their legal advisers have found that, as the
section is now drafted, if they issue a notification of that kind, they
must prohibit the import of cotton by all these methods, and they have
no discretion to prohibit the import of cotton except under a licence by
rail, and to leave the import of cotton by road free. The object of this
small Bill is to give the Local Governments the necessary discretion in
that matter. It is rather a serious difficulty, because, unless we give
Local Governments that discretion, they will not be able to notify all
the areas which otherwise they would notify. That is a serious diffi-
culty. Our information is that this Act has been extremely successful
where it has been applied. Sir, I move that the Bill to amend the Cotton
Transport Act, 1923, as passed by the Council of State, be taken into
consideration.

The motion was adopted.

Clauses 2, 3, 4, 5 and 6 were added to the Bill

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir Charles Innes : Sir, [ move that the Bill, as
passed by the Council of State, be passed.

The motion was adopted.

THE MADRAS, BENGAL AND BOMBAY CHILDREN (SUPPLE-
_ MENTARY) BILL.

Mr. H. Tonkinson (ITome Department : Nominated Official) : Sir,
I move :

‘¢ That the Bill to supplement certain provisions of the Madras Children Aet,
1920, of the Bengal Children A, 1922, and of the Bombay Children Act, 1924, as
passed by the Council of State, be taken into consideration.’’

Sir, perhaps one of the most important points in regard to this
Bill is that it will enable the Indian Legislature to be associdted with the
measures which have been passed in three provincial Councils for the pro-
tection of children. Those measures, Sir, contain one or two privisions
affecting the jurisdiction, of the respective High Courts of Judicature, and
it is therefore necessary, as such provisions cannot, we hold, be enacted
by the local Legislatures, for us in the Indian Legislature to validate
them. Sir, T move. ‘ e

The motion was adopted.

Clause 1 was added to the Bill.

.Clause 2 was added to the Bill.

The Title and Preamble were added to the Bill.
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Mr. H. Tonkinson : Sir, I move that the Bill, as passed by the
Council of State, be passed.

The motion was adopted.

THE INDIAN PORTS (AMENDMENT) BILL.

The Honourable 8ir Charles Innes (Commerce Member) : Sir, I beg
to move that the Bill further to amend the Indian Ports Aect, 1908, as-
passed by the Council of State, be taken into consideration.

This is another small Bill, Sir, which is designed to remove a small
difficulty which has arisen in the working of the Indian Ports Act.
Section 31 (7) of the Indian Ports Aect prohibits vessels of the measure-
ment of 200 tons and upwards entering, leaving or being moved in a
port to which the section has been extended without having on Loard
a pilot, harbour master or assistant of the Port Officer or harbour
master. By sub-section (4) of the Act, Bombay has been specially cx-
empted from the operation of sub-section (7) of section 31. Now
representations have been made to us from one of the Chambers of
Karachi, the, Buyers’ and Shippers’ Chamber I think, to the effect that
the operation of this section, as it stands, is unfair to Karachi #nd
that many sailing vessels of less than 500 tons but more than 200 ions
coming from the Persian Gulf are diverted from Karachi to Bombay,
bécause of the restriction imposed by this section. The Karachi Port
‘frust and the Bombay Government both agree that such improvements
have been made in the Karachi Port that Karachi can legitimately be
treated in the same way as Bombay in respect of sailing vessels of Jess
than 500 tons in this matter. We have other ports which are being
improved in India, and as we think that the present section is a real
restriction, we should amend it so as to enable us to exempt from the
operation of section 31 (1) sailing vessels of specified dimensions. Sir,
I move.

The motion was adopted. .

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir Charles Innes : Sir, I move that the Bill, as
passed by the Council of State, be passed.

The motion was adopted. .

THE REPEALING AND AMENDING BILL.

Mr. L. Graham (Secretary, Legislative Department) : Sir, I beg
to move that the Bill to amend certain enactments and to repeal certain
other enactments, as passed by the Council of State, be taken into considera-
tion.

The object of this Bill, Sir, is to make necessary amendments of a
purely formal nature in certain enactments and to repeal certain other
unnecessary enactments. I think it requires no explanation, hucause it
is composed entirely of details which are fully explained in the Statement
of Objects and Reasons. S8ir, I move.
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The motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

The first and second Schedules were added to the Bill.

(lause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. L. Graham : Sir, I move that the Bill, as passed by the Counecil
‘of State, be passed.

The motion was adopted.

THE GOVERNMENT TRADING TAXATION BILL.

Tho Honourable 8ir Basil Blackett (Finance Member) : Sir, T ask
for leave to introduce a Bill to determine the liability of certain Govern-
ments to taxation in British India in respect of trading operations.

This Bill arises out of one of the recommendations of the Jmperial
Economie Conference in 1923. 1t was to the effect that, if one Govern-
ment is carrying on something in the nature of a commercial or trading
concern within the territories of another Goverument, it should be treated
for the purposes of income-tax and other taxation as if it werc a private
concern. The purpose of this Bill is to give effect to this Resolution which
has already been brought into effect in the United Kingdom by a clause
in the British Finance Act of this year, on which this Bill is modelled.
Sir, I move.

The motion was adopted. .

The Honourable 8ir Basil Blackett : Sir, I introduce the Rill.

THE INDIAN FACTORIES (AMENDMENT) BILL.

The Honourable 8ir Bhupendra Nath Mitra (Industries Mewber) :
Sir, T move for leave to introduce a Bill further to amend the Indian
Factories Act, 1911,

The object of the Bill is to remove certain administrative difficulties
which have been experienced in connection with the working of the Aect.
The position is explained in detail in the Statement of Objects and
Reasons and I do not propose to take up the time of the House by dilating
further on the matter.

Dr. K. Q. Lohokare (Bombay Central Division : Non-Muhamma.lan
Rural) : Sir, I beg to draw the attention of the House to the fact that
this Bill provides not only for the administrative difficulties but it includes
other elements too, such as a limit to the number of workers in a factory
which will bring more factories under the operation of the Indian
F.alctories Act. I beg to draw the attention of the IIouse to this point
only.

The motion was adopted.

The Honourable Bir Bhupendra Nath Mitra : Sir, I introduce the
Bill.

Sr, I move that the Bill be circulated for the purpose of eliciting
opnions thereon.

The motion was adopted.



DEMANDS FOR SUPPLEMENTARY GRANTS.

CariTaL OUTLAY ON SECURITY PRINTING PRESS NOT CHARGED TO REVENUE.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, T beg
to move : ’

‘“ That a supplementary sum not ecxeeeding Rs. 17,00,000 be granted to the
Governor General in Council to defray the charges which will come in course of payment

during the year ending the 31st day of Murch, 1926, in respect of ¢ Capitul outlay on
Becurity Printing Press not charged to Revenue ’."’

There is no need for me to explain to the IHouse the circumstances in which
this estimate is introduced. The Government of India have taken into
careful consideration the views expressed in this® House two days ago.
They understand that those views were intended not to challenge the
prineiple that departmental buildings should normally be charged sagainst
revenue and borrowing shouid take place only for purposes that are
strictly reproductive, but that the view of the Ilouse was that this case is
one of a building which should be regarded as being for reproductive pur-
poses. That, T think, was the view actually expressed by some of those
who opposed the motion for a supplementary grant when it was proposed
to charge it to revenue. The Government attach very great importance
to that principle and they desire it to be understood that, in aceepting the
view of the House in this particular matter, they are simply accepting
the view that this case is one which can be regarded as the case of a building
which is for reproductive purposes, and the general principle that buildings
for departmental purposes should be charged to revenue is not infringed.
Sir, T beg to move.

Mr. Devaki Prasad 8inha (Chota Nagpur Division : Non-Muham-
madan) : Sir, may T ask if it indicates a change in the policy of the
Department presided over by my Honourable friend, showing that, so far
as revenuc-earnming departments are concerned, buildings will be charged
to capital now ? '

The Honourable 8ir Basil Blackett : I have already spceifically
stated that it does not.

*8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : 1 am sure, Sir, the House will welcome this compliance by
the IIonourable the Finance Member with the opinions expressed by the
House two days back.

The Honourable the Finance Member made it very clear
that this would be restricted only to departments conducted on commercial
lines, I understood. Is that correct !

The Honourable 8ir Basil Blackett : I did not go beyond this parti-
cular, case,

*8ir Purshotamdas Thakurdas : Even if there is no inference to be
drawn from this and if this is not to create a precedent, all the same
I need not quarrel with it. We can apply it to each case as it comes up.
But, I thought this principle would be applied to every department which
was conducted on commercial lines by the Government of India, and I do
hope, now that the Post and Telegraphs Department is being put on
commereial lines, the buildings there will also be charged to capital. But

* Speech not corrected by the Ilonourable Membor.

( 1465 )
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{Sir Purshotamdas Thakurdas.]
if the Honourable the Finance Member is not prepared to agree to this,
T do not think we need follow up the question at all. I wish to express the
appreciation of the House of the ready mauner in which the Honourable
ihe'Findﬁ'c('- Member has seen his way to comply with the opinions of the
Jouse expressed two days back.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-
Muhimmaddan Rutal) : Sir, 'T'also weleome this compliance on the part of
Govermnent with the declared wishes of the Assembly and if it is not to
be iogically followed up, I hope, that in the next Session Government will at
least investigate this question with the help of the Assembly and come to
a decision thereon. I know Gboverhment are not prepared to commit them-
selves at this stage to amy definite line of action but the Honourable the
Finance Member is awdre that the House has strong views on this matter.
The beginning made to-day is good, but let us have something more than a
mere isolated case, the differences do not begin and end merely with this
Sccurily Printing Press. They are vital and they relate to varibus things
not merely in this matter but in railway matters as well as in other depart-
ments. The question as to what should be charged to capital and what
should be charged to revenue has been a matter of keen controversy and
the House feels and the country feels that the complaint of the Inchcape
(‘ominittee—I think it was—that capital is getting undue relief is not
merely confined to railways but it extends to other departments of Gov-
ernment also. And a comprehensive inquiry should be undertaken which
will gettle once for all what should be charged to capital and what should be
charged to revenue, so that the present generation will not be compelled
to bear the burden which posterity should bear ; the matter should be
taken up next Session, thoroughly investigated and a permanent settlement
found. T hope, Sir, the Honourable the Finance Member will at least agree
tohthat. In that case only will I agree that he has given proof of having
8 heart.

The Honourable 8ir Basil Blackett : Sir, I have only to say that I
gisagree entirely with Mr. Jamnadas Mehta and I have already said so,

ir. .

Mr. President : Thé question is :

‘¢ That a uugglementary sum not exceeding Rs. 17,00,000 be granted to the Governor
General in Council to defray the charges which will come in conrsc of payment during
théyear onding the 314t dlly of Mirék, 1928, in respect’of * Capital outlay on Security
Printing Press not charged to 'Revenue ’.’’ B B ‘

The motion was adopted.

RESOLUTION RE PAYMENT OF BOUNTIES UPON WAGONS.
'The %onm,mhlﬂe Bir Charles Innes (Commerce Member) : §ir, I

beg to''move :

‘¢ That this Assembly recommends to the Governor General in Council that legislation
be undertaken to' amend section 4 of the Stcel Industry (Protection) Act, 1924,
po as 'to empower the Governor General i Council to pay by way of bounties upon
wagons a sum not exceeding 21 lakhs during ‘the three financial years commencing on
the 1st day of April 1924,°1925 and 1926, instead of a sum not exe¢ceding 7 lakhs §n
éfich of thesd financial years.’’

The explanation of this Resplution, Sir, is that section 4 of the Steel
Industry (Protection) Act as now drgwn up limits us to the payment of
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not more than Rs. 7 lakhs in any one year during the life of the Act in

ayment of bounties upon wagons. No soener had the Act been passed
last June than we called for tenders for wagons and we placed orders in
August last. We had of course lost 4 months of the financial year and it
takes wagon firms a considerable time to collect materials. The result is
that though we placed orders for 2,300 wagons in August of last year, we
were only able to pay in the way of bounties Rs, 2,85,000 in the financial
year ending the 31st March last. Consequently, out of the Rs. 7 lakhs
allotted for bounties in the current year upwards of Rs. 5 lakhs are due
for wagons for which orders were placed last year, and for our wagon
orders this year we have got only onc lakh and so many thousand rupees.
‘We have placed orders this year, and the result s that next year’s bounty
will largely be spent in paying the bounty on wagons ordered this year
and we shall only have about 3 lakhs for fresh orders next vear. That is
the reason why I am asking the House to agree that we should make the
policy of the Legislature effective by allowing us to spend 21 lakhs in three
years instcad of not more than 7 lakhs in each year. The reason why 1
am taking this rather peculiar procedure of putting a Resolution before
the House instead of suggesting an amendment of the Steel Industry (Pro-
tection) Act is this, One of the guestions that was inquired into by the
Tariff Board at its recent inquiry was not only steel manufactured by the
Tatu Iron and Steel Company but also the question of wagons and other
subsidiary steel. We expected their report and we delayed this matter
until we got their report. But we got that report so late that it was
quite impossible to do anything with it this Session. In the meantime,
if 1 do not get this altered, we shall be in great difficultics in placing
orders in November next for the year 1926-27. That is why I am
asking the House to agree to this proposal on the understanding that I
will bring in a Bill to amend the Act next Session. Sir, I move.

Dr. K. G. Lohokare (Bombay Central Division : Non-Muhammedan
Rural) : Sir, at the time of the first Resolution when these bounties
were proposed I had drawn attention to the necessity of s provision
and I want again to lay before the IIouse the same provision that in
placing contracts for wagons in India, in the years the bounties are
allowed, Government will pay attention to the 'neccssity of Indian pro-
duced steel being utilised by such companies. That is one of the fore-
most conditions which should be satisfied before bounties are permitted
by ihls House. lLast time I invited the attention of the House to this
matier, snd I again take the opportunity of doing so. I hope the House
as well as the Member in charge will accept this provision.

The Honourable 8ir Charles Innes: The Honourable Member
knows, I think, that there are certain classes of steel which cannot be
obtained in Indla at present, but I think the House may rest assured
that the firms building these wagons do buy Indian steel wherever
Indian steel can be suitably procured in India.

The motion was adopted.

RESOLUTION RE APPOINTMENT OF STANDING COMMITTEES
TO DEAL WITH BILLS RELATING TO HINDU AND MUHAM-
MADAN LAW.
The Honourable _8ir Alexander Muddiman (Home Member) :
8ir, T beg to move ‘the Resolution which stands in my name on the paper.
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With your permission, Sir, and with the permission of the House I will
take it as read.

‘‘ This Assembly recommends to the Governor General in Couneil that in order to
give effect to the recommendation in paragraph 120 of the Report of the Reforms
Inquiry Committee the Indian Legislative Rules and the Standing Orders of this House
be amended so as to provide as follows :

(a) two Standing Committees, one to deal with Bills relating to Hindu Law and
the other with Bills relating to Muhammadan Law, shall be appointed :

(b) appointments to these Committees shall be made by a Committee of Selection
the members of which shall be appointed at one of the first meetings of
the Assembly to be held in each yeur and should hold office for one year
from the date of nomination :

(¢) the Committee of Selection shull consist of the President, the Deputy
President and the Leader of the House supplemented up to a total number
of 12 Members on a motion moved by the Leader of the House so as to
represent the main divisions of opinton in this House :,

(d) the Btanding Committee for Bills relating to Hindu Law shall consist
of the Honourable the Home Member, the Honourable the Law Member,
if they are Members of the Assembly, and 30 Hindu Members nominated
by the Committec of Selection, 8o as to include persons well versed in
Hindu Law and representatives both of the orthodox and reforming sections
of the Hindu Community :

(e) the comstitution of the Standing Committee for Muhummadan Law shall be
similar to that of the Committee on Hindu Law except for the substitution
of 20 Muhammadan Members for the 30 Hindu Members :

(/) the Members of each Standing Committee shall hold oftice for one year but
may be re-nominated by the Committee of Seledtion in successive years :

(g) a Bill which has been referred to the Standing or a Special Select Committee
in one House shall not be referred to the Standing Committee or a Special
Select Committee in the other House :

(h) as soon as leave is given to introduce a Bill other than a Government Bill
and, subject to paragraph (g), as soon as a Bill other than a Government
Bill which has been passed by the other House is luid om the table of
this House, if the Bill is cortified by the President to relate to Hindu
or Muhammadan Law, it shall be referred to the Standing Committee
concernod without further motion :

(¢) the Btunding Committee shall have power to examine witnesses and to
circulate a Bill, but when it directs circulation the fact shall be reported
to the Assembly :

(j) the further procedure in the Assembly after the report of the Standin,
Committee is recoived shall be the same as the procedure on receipt o
the report of a Belect Committee.’’

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna :
Non-Muhammadan Rural) : Sir, I beg to move :

‘¢ That the consideration of this Resolution bo adojurned till the beginning of the
next ’Seuion. ”

"It seems to me, Sir, that this Resolution......

The Honourable 8ir Alexander Muddiman : Let the Honourable
Member hear my speech before he makes that motion. I shall not
detain the House very long, I can assure him. Sir, this is a Kesolution
which arises out of paragraph 120 of the report of the Reforms Inquiry
‘Oommittee. My object in bringing it before the Iouse is merely to
‘élicit the opinion of the House on it. Paragraph 120 of the Report of
the Reforms Inquiry Committee pointed out the undoubted anxiety that
was felt in many quarters regarding legislation affecting the social
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rights of the various and numerous communities in this country. We
had particularly memoranda both from Hindus and Mussalmans, and
in this conneection I would refer the House to paragraphs 40 and 41 of
the Report. Amongst other proposals that were brought forward, we
were supplied with a very interesting note by a former Member of this
House, Mr. Jogendra Nath Mukherjee, and the proposals in my Resolu-
tion very generally follow the lines suggested therein. As I understand
my Honourable friend is about to ask the House to postpone considera-
tion of this Resolution, I will not take the IHouse further into the merits.
I will merely say, that this Resolution has been on the paper for n long
time. The House has had ample notice of it.......

Mr. A Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : No time.

The Honourable 8ir Alexander Muddiman: ......and, as far as
I know, only two very small amendments have been put down on the
paper, Therefore, 1 did not personally expeect a motion of that kind.
However, I will hear what my Honourable friend has got to say.

Diwan Bahadur M. Ramachandra Rao : Sir, I beg to move :

‘¢ That the considoration of this Resolution be adjourned to some duy next Bession.'’

It is true, Sir, that this Resolution has been on the agenda for a
little time, but I think this is one of those matters which require very
careful consideration as it introduces a new procedure in regard to non-
official Bills relating to both Ilindu and Muhammadan law. I think the

{Honourable the Home Member is anxious himself that he should receive
the considered opinion of this House in regard to this very important
matter. I do not wish to take up the time of the House by criticising
any of the clauses at this stage, and I trust that the Honourable
Member will consent to have this matter put off as I suggest. It seems
to me, Sir, that even if this Resolution is carried, nothing can be done to
bring about the new procedure and the new Standing Committee as
suggested in this Resolution until the beginning of the next Session.
In these circumstances, Sir, I trust the Honourable Member will consent
to my suggestion,

Mr. M. 8. Aney (Berar Representative) : Sir, T rise to oppose the
amendment which my Honourable friend Diwan Bahadur Ramachandra
Rao has moved. He wants the consideration of this question to be adjourn-
ed. T do not think he has advanced any very cogent reasons for this,
I'he motion has been before the ITouse for some time. To me, it seems
that the consideration which he has in mind is what the minority has
written ahout this recommendation. 1t has been written in the minority
report that this question has not heen sufficiently considered and there-
fore, they have not subseribed to the recommendation of the majority on
this poini. T feel, Sir, having carefully gone through the volnmes of
t‘\lﬂf‘ﬂl"(‘ recorded by the Committee that the question has been categorieally
[n-n“wht to the notiee of the Clommittee in the two important memoranda
submitted to that Committec by the Hindu Mahasabha and Sri Bharat
Dharma Mahamandal and there was also a Resolution of the Moslem
Teague. 1 also find in the volume of evidence that Mr. Barkat Ali has
been more than sufficiently ¢ross-examined on that point by the Committee,
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So, with that material before the Committee it could not be reasonably
said that the question was not sufficiently considered by the Committee,
and therefore, I submit that the minority was not justified in making any
observation to the effect that the question has not been properly considered
and sufficient materials have not been placed before them. There should
have been no recommendation to that effect. The question is one which
is before the public of this country for years together. Those who have
subscribed to the Congress-League Pact of Lucknow know that with regard
to matters of this kind the necessity of some sort of safeguard has been
keenly felt, Therefore, when the question is now being brought for
consideration before the House by the I’fonourable the Home Member I
do not think that he has taken the House by surprise. He is only asking
vou to give your deliberate verdict upon a question that has been before
tte country for years together. Honourable Members will see in the list
of Resolntions that have been admitted by the Honourable the President on
the 24th August 1925 there is a Resolution of which I gave notice and
whick runs as follows :

‘‘ This Assembly recommends to the Governor General in Council to accept and
take all necessary steps to give effect to the recommendations in paragraph 120 of
the majority report of the Reforms Inquiry Committee proposing additional safe-
guards on legislation affecting the religion, religious rites and usages of the Hindus
;lpd’}\(uhammadnns, as well as any questions affecting the Hindu and Muhammadan

W,

Sir, the onc thing that struck me in the majority report was that this
question which had been agitating the minds of the Hindu and the
Muhammadan communities for a long time and particularly after the,
introduction of the reforms had received adequate consideration at the
hands of the Reforms Inquiry Committee, and I thought that when that
report would come up for consideration this question would also be duly
considered. But in view of many other points involved in that report
it did not become possible for this House to pay attention to this particular
point when that report was before the House for consideration. I there-
fore thank the Honourable the Home Member for having brought this
guestion up for the consideration of the ITouse, and I think that the House
will be removing considerable apprehension in the minds of the people about
tne reformed Legislature in regard to matters affecting customs and
usages of the particular communities. . There has been considerable
&jpprehension to that effect in the minds of the people and that is one of
the reasons why efforts for a further -concessions of political reforms are
meure or less looked upon in certain quarters with a good deal of appre-
hension.  We shall be doing justice to the cause of Indian reforms and
helping the pace of the political upheaval of this country if we take the
proper step at this time, when we are asking Government to give due
congideration to the question of reforms, and assure the public of this
country that there is no likelihood of their inherent rights being jeopardis-
ed by any action of the Legislature when it may be turned into a responsible
Legislature. It is necessary for us to create that sort of atmosphere in
:~the country and I believe we shall not be doing justice to our cause by
. postponing the consideration of this question at a time like this. T do
not wish to speak further on that point. at this stage, but I think we shall
#0t be acting wisely by adjourning the consideration of this question.
I therefore oppose the amendment and support the motion which has heen
put forward before the House by the Honourable the Home Member.
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The Honourable 8ir Alexander Muddiman : Sir, I ar not going to
delay the House on the question of the motion that thé de'hﬁte be adjéurned.
T place myself in the hands of the House and shall accept its decision.

Mr. President : The original question was :
““ That the Resolution* moved by the Honourable the Home Member be accepted.’’

Since which an amendment has been moved :
‘¢ That the consideration of this Resolution be adjourned to some day next Bession.’’

The question that 1 have to put is that that ammendment be made.
The motion was adopted.

RESOLUTION RE FRANCHISE FOR WOMEN.

" The Homnourable 8ir Alexandér Muddiman (Home %Iemhorl , 1
beg to move the following Resolution :

‘‘ That this Assembly recommends to the Governor General in Counci] that he do
proceed to make the amendments in the Electoral Rules required to ive effect to
racolmnendatmns Nos. 8 and 9 in the majority report of the orms Inquiry
Committee. '

Those recommendations are contained in paragraphs 66 and 67 of the
Reforms Inquiry Committee report. They deal with the question of
woman franchise and the disabilities of women to be members of the Legis-
lature. I need not tell the House that in the Government of India Aect
there is no statutory disqualification of women. The question of women
as voters was deliberately left by the Joint Committee to the J.ocal Gov-
ernments themselves in the first place, and left to the Assembly. Though
a Resolution was passed by the Assembly in favour of woman franchise it
does not operate in any province unless that province has voted in favour
of the franchise either before or after the Assembly Resolution. This is as
regards the voting by women. I understand that Madras, Bombay, the
United Provinces, and Bengal have Tfemoved the bar on women voting. In
Burma women have the right to vote but no Resolution has been passed
allowing them to stand as candidates. Election and nomination stand on

12 Noox. the same basis—they are dealt with rule 7 and

. rule 22, T think it is, of the Ruales. Rule 22 is the
rule dealing with nominations, and rule 7 is the rule regarding the right
to elect. The disqualifications in regard to being elected are contained in
rule 5. At present there is no provision in rule 5 which allows the ‘sex
disqualification to be removed even after a Resolution by the Legislature,
What this Resolution proposes to do is to amend rule 5 on the lines of
rule 7. It will require the same Resolutions to be passed and similar
notices to be given as are required now in the case of an amendment giving
the franchise to women.

There is onc other matter that is dealt with in the recommendations,
that is, in regard to the bar against women being registered as electors of
the Delhi and Ajmer-Merwara constituencies. The Resolution therefore—
I think I have made it clear to the House—places before the House the
question of the grant of the franchise to women in Ajmer-Merwara, and
the House also, if it accepted this Resolution, would be committing itself
to what mm:ht perhaps be eonsidered the possibly serious problem of ‘¢ ludy
Members.”” 1t would be recommending to the Government that powers
should be provided enabling the Legislatures to bring this about by un
analogns procedure to that by which the franchise can be corifirr¢d on
wowen. 1 merely bring this Resolution in order that we may have the

¥Vule page 1468 of these Debates,
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opinion of the House on the matter. I think, Sir, that is all T neced say at
present,

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural): Sir, I should like to know from the Honourable
the Home Member what the effect of passing this Resolution will be in the’
first instance—whether by reason of passing this Resolution it would
1pso facto become possible for women, or whether this Iouse should pro-
ceed to pass another Resolution to- enable women, to stand as candidates
under the existing rules. That is one thing I wanted to know. The other
thing that I want to state is that, so far as the Party to which we belong
is concerned, we have been in favour of women franchise, we have been
in favour of women being qualified to represent electors in this country,
since the time when the reforms were demanded and were introduced, so
that so far as the principle and this particular proposal are concerned, we
have been committed to it all these years, and there is therefore no ques-
tion of opposing this reform, which ought to have been introduced long,
long ago. But we desire, Sir, to be understood that in passing this motion
and in allowing our ladies to have their right to vote and to represent us,
we do not by any means accede to the proposition that we are here prepared
to take steps to carry out the recommendations of the majority report of
the Reforms Enquiry Committee— (Laughter)-—and therefore, Sir, with
that statement of our position I say, Sir, that we are entirely in favour of
the motion.

Mr. B, Das (Orissa DlVlSlOl‘l: Non-Muhammadan): Sir, T rise to
give my cordial support to the Resolution which the Honourable the Home
Member has moved. Sir, we get very small mercies from the Home Mem-
ber in wnaiters of Reforms Legislation. However small the mercy is that
has come in the way of women, I welcome the proposition.

Mr. K. Ahmed : You will not be returned next time.

Mr. President : Order, order.

Mr. B. Das : This Houqe Sir, and every other Legwlaturc will wel-
come the advent of women into the Legislature, and it is for no other reason
than that of the opposition in certain quarters in this House to every
piece of social legislation, every measure that is introduced for the welfare
of women and children in this House. We have seen how opposition in
certain quarters wag aroused against the social legislation which was intro-
duced by my Honourable friend, Sir Hari Singh Gour, and also when the
Honourable the Home Member mtroduoed similar leglslatmn of a modest
scope.  We have seen how a certain section of this House opposed it. Tlad
there been some representatives of the women of India in this House,
we would have had the view point of women as regards this legislation
before us, and they would have shown that man-made laws are not always
conducive to the interests of women and that women have ot their own
views in matters of legislation. Nir, almost all the difficulties that the
women of the West have had to go through in the matter of their fran-
chise has disappeared and I need not dilate up them here. Since the
conception of manhood and womanhood in the West—(Laughter)---the
people in the West thought that all the mistakes were eommitted by woman
and that it was Adam that was tempted by Eve. (Laughter.) Sir, that
is not the conception of the East. In the East, woman has got equal status
with man, and in India, we Indians have always allowed women equal
statuy in our homes, in our social life and in our political life. In India
at present there is Her Highness the Begum of Bhopal, whose rule is as
beneficent as the rule of Queen Viectoria of revered memory, ruling over
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a large territory. There are two or three Maharani-Regents—in Travan-
core and I think also in Gwalior; and I believe that whenever women came
to rule over any territory, whenever women brought their influence to
bear upon social or public life, they have infused a great degree of eom-
passionate feeling into our lives, they have brought justice tempered with
compassion. But we have found that whenever man has legislated for
woman, he has always been hard on woman. (Iear, hear.) The other
day in another place an eminent speaker (Sir Frederick Whyte) said that
the time will soon ecome when my friend, Pandit Shamlal Nehru, will be
replaced by a very competent lady who happens to be his own spouse. I
hope, Sir, the time will come when we will have ladies like Mrs. Sarojini
Naidu and Mrs. Uma Nehru here, assisting us in the legislation of this
country. I do not want ladies, Sir, to take part in platitudes of politics,
but I want them to participate in social legislation affecting the women
who form half the population of India and the millions of children whose
interests are not properly looked after by the legislation made by hard-
hearted man. It is women that must influence us in this social legis-
lation, and also in legislation for women—women who are being sweated
and overworked in the factories of Bombay and Calcutta and in the tea
gardens of Assam. The other day, Sir, we remember that when my friend,
Mr. Joshi, introduced his Maternity Benefit Bill in this House, this House
threw it out. Sir, we, being men, did not understand the woman’s view-
point and woman’s troubles ; and had there been women in this House,
they would have placed their view in the matter of that Bill before us.
Well, I began by saying that I thank the Ilonourable the Home Member for
the small merey that he has shown to us, and, accepting the little mercy that
he has shown in the matter, I welcome the proposition. Sir, T have got
one doubt. Going through the speeches that were delivered in the Couneil
of State, I do not find it mentioned that women will be eligible for election
to the Council of State. 1 may be incorrect; I have not properly under-
stood the speeches, but I hope the Home Member will make it clear that
women will be eligible for election to this House as well as to the Counecil
of State. Another point is this. Why should Resolutions be passed in
the local Councils for giving votes to women or the right of election to
women ¥ Why should not the Central Legislature pass legislation and
give votes to all the women in India, so that they may be eligible for elee-
tion and for voting for the local Councils as well as for the Central Legis-
lature, including the Council of State ? Although some: of us do not
want the existence of that House, yet, so long as that House exists, let
women be there to moderate their judgment. The presence of women
irm that House will bring a little bit moré¢ of sense in the legislation of
that House and it will be better for the country and they will legislate
better,

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur
cum Orissa : Muhammadan) : Sir, I congratulate the Honourable the Home
Member for having brought up this Resolution hefore this House for con-
sideration, though it is rather late. What is the Resolution ¢ (Laughter.)
1 quite support the Resolution, and it is now too late in the day to discuss
what the proper sphere of woman is, as it has been recognised throughout
the civilised world that women, simply because of their sex, are not inferior
to men. It will only be a social tyranny if women are not allowed to vote
or to stand for the Councils; and so the Resolution which has been moved
quite meets the requirements. I do not know much of the Hindu social
custom or the Hindu law. But so far as I have read I can say that in the
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Hindu religion no saerifice is valid unless the man has his wife with him
to participate in the religious funetion; and 1 think the wife participates
in all religious functions. Such is the case. Even under the present law,
women are ‘allowed to manage their own affairs. 1 do not know much
about Hindu law; but according to Muhammadan law, women have their
share in the property; they manage their landed properties sometimes
themselves, and sometimes by giving a power of attorney to their husbands
or servants ; they thus manage the whole thing themselves. They
manage their own household affairs. They pay taxes and I do not under-
stand  how by merely exercising their vote or getting themselves elected
to councils they would not bhe able to do their work properly, as they do
in their own houses. There may be some people who think that women
are uneducated and not quite fit to exercise the franchise in India. I
shall be mnch surprised if 1 hear that argument. The Begum of Bhopal
and Mrs. Sarojint Naidu are examples. Almost all the Congress Com-
mittees have rmecommended Mrs. Sarojini Naidu for the Presidentship
of the Congress, which is the highest honour which it is in the power
of Indians to confer on any man or woman. At the present time almost
all the Congress Committees huve elected her 1o be the President of the
Congress, and nothing could be better and more appropriate at this
stage than to acknowledge the rights of women here in this House. That
is so far as the Resolution goes. Now, my amendment is simply this

Mr. H. Tonkinson : On a point of order, Sir, 1 should like to ask
for your ruling as to whether the amendment standing in the name of my
Honourable friend is in order.

Khan Bahadur SBarfaraz Hussain Khan : I could not hear the 1lonour-
able Member. ®

Mr. N. M. Joshi : He has asked for a ruling as to whether your
amendment is in order or not,

Mr. President : Order, order. Mr. Tonkinson.

Mr. H. Tonkinson : Sir, I submit for your ruling that the amend-
ment standing in the name of my Honourable friend is quite outside the
scope of the Resolution which is before us.

Mr. K. Ahmed : The Honourable Member from Bihar has made

his remarks on the question in general. I suppose he is coming to pardah
ladies and will ask the Honourable the Home Member to set apart a por-
tion of this Assembly Chamber for them here. Sir, let us have some views
of his own on the subject from the experience of the old genleman of this
‘tountry.
' Mr. President : There can be no doubt that the question raised hy
the amendment bas nothing to do with the subject matter of the Resolu-
tion. The question of special facilities for women voters is a question to
be settled by rules and is not dealt with in the recommendations Nos. 8
and 9 of the majority report, with which we are at present concerned.
The amendment of the Ilonourable Member is therefore outside the scope
of this Resolution.

Khan Bahadur 8Sarfaraz Hussain Khan: May 1 proceed !
(An Honourable Member : ‘‘ The amendment is outside the scope of the
Resolution '), Very well, I do not move the amendment; that is all. I
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would ask the House to accept the Resolution unanimously. I want to tell
the House that India is not behindhand in respect of the capuability of
women. That is all I have got to say and nothing more. 1 support the
Resolution.

Mr. M. K. Acha.rya.‘(South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I do not know if the small amendment of which I
gave notice is.......

Mr. President : The Honourable Mcmber will understand that it is
also outside the scope of the Kesolution.

' (Mr. M. K. Acharya did not resume his seat.)

The Honourable Member must know that he has to resume his seat
when the President rises. (The Honourable Member then resumed his
seat.) The Honourable Member’s amendment is outside the scope of
the Resolution. He can speak on the general question.

Mr. M. K. Achkarya : I thank you, Sir, for your kind ruling. I
presume my amendment was out of order. I shall make a few general
remarks upc1: the motion before the House. I want to preface my remarks
by just this one statement, rather one explanation, that I would like to
be judged by some of my friends opposite by what I say rather than by
what I may appear to be in their eyes. We have already listened to more
than one attack, very undeserved attack, on orthodoxy, or upon supposed
orthodoxy, from both Sir Hari Singh Gour and my friend Mr. B. Das. But
to come to the motion before us one or two things struck me when reading
this motion about woman franchise as part of the recommendations of the
majority report of the Muddiman Committee. Thus I thought it was
given out, Sir, that that Committee was appointed for some very grand
purpose : to investigate into the way in which the reforms are worked,
to find out the inherent defects of dyarchy, and to suggest ways and means
for removing those defects, and so on and so forth. I am wondering
whether, as a result of these mighty investigations, we are now having
once more an example of what the old adage says of a mountain being in
labour and bringing forth an insignificant mouse. I wonder whether the
giving of the vote to a number of ladies in this land or, for the matter of
that, having a number of lady Members in the various Legislatures, would
remove the defects inherent in dyarchy ; whether 20 additional lady
Members in Bengal or the Central Provinces would have avoided the
creation of a deadlock there. I likewise wonder whether, if to my own
uncouth voice the very plaintive tone of some lady Member were added in
support of the unfortunate railway employees, the Honourable Sir Charles
Innes and the Honourable Mr. Sim would give a more favourable and
more sympathetic hearing. However, I shall presume that such will be
the case hereafter. No f—I see that Mr. Sim is shaking his head | So,
if I had any hopes that at least when advocated by the fair sex, the cause
would prevail of the Railway subordinates I seem to be warned that I am
mistaken. Be that as it may, Sir, and very orthodox as I am supposed
to be, and very uncouthly bearded as I perhaps am,—(Laughter)—I am
still chivalrous enough to appreciate the Resolution brought by the
gallant Leader of the House. I have cultivated a sufficient love of what.
18 beautiful in nature and in art. (Laughter.) In the old days, befor:
Fhe non-co-operation movement came in, when I had not given up study-
ing for spinning, I had read plenty of books on what are called the
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Rights of women. And I certainly remember the famous lines of the
poet : .
¢‘ Woman’s cause is man’s ; they fall or rise
Together, dwarfed or god-like, bond or free.’’

1 suppose these are the lines. So that I am not altogether ignorant of
the great part played by the fairer and, 1 am ready to confess, the better
sex in the moulding of the world’s destinies. T am certainly not stand-
ing in this House to oppose the motion before us. I really wanted to pléad
on behalf of the women ; and that was the object of my amendment which
you, Sir, have ruled out of order. Therefore I will not move my amend-
ment. My viéw is that women should not be subjected to all the hard-
ships such as we men have to undergo by going from village to village,
taluk to taluk and place to place canvassing in an electorate consisting
of 20,000 or 30,000 voters. 1 would like to say, when the time comes for
any of my sisters to be present in this Louse, that the rules that would
be made then should provide for their coming to this Ilouse in a much
easier way. For the rest 1 have absolutely nothing to say against the
Resolution. It wbuld certainly be very much more artistic and more
varied to have both gentlfemen and ladies sitting in this House ; I dare
say it will be very pleasant if to our masculine sports here we have some
feminine pastimes added. Therefore, 1 welcome on its own merits the
suggestion made ; I am not at all up for opposing it. KFor once, 1 shull
disappoint my friends on the opposite side of the llouse—the so-callel
champions of women’s freedom and women’s rights and so on ; I shali
disappoint them by lending my own very orthodox support to the measure
before the Mouse. Indeed, Sir, according to orthedox Ilinduism also
even the male Deity is in some respects subordinate to the female Deity :
¢¢ Shivas-haktya yukto yadi bhavati shaktah prabhavitum.’’

‘¢ Shiva united with Shakti alone is capable of becoming thé Lord of Creation.’’

Be that as it may, I wish to lend in my very, very humble way, my warm
suppotrt. Let those people, who talk so much of women’s franchise and
all that, khow that we, old people also, have great love, great regard and
gretit reverence for women. And I, for one, certainly think that, in
deciding the great problems that will affect the future progress and
destiny of this land, women’s wisdom will be quite as precious as, indeed
more precious than, the talents of my most talented friends on the
heterodox side of the House.

The Honourable 8ir Alexander Muddiman : Sir, [ have only &4 few
.words to.say. In the first place, it seems to me that there has been a slight
“misunderstanding as to the effect of the Resolution. It is possible that

some Members may be considering the question of an eléction.
(Laughter.) .If so, I should like to make it quite ‘tleatr that this Reso-
lution is merely a recommendation to the Governor General in Cdtineil
to amend the rules and will therefore not operate till those ruled #re
amended. I wanted to make that point clear.

Some of the Honourable Members asked me as o the rules regarding
the Couneil of Btate. The rules are the same "mutatis mutandis. It was
I think Mr. B. Das who suggested that the Council of State was back-
ward in gallantry. I may inform him that the Couneil of State has
already passed a Resolution similar to that bBefore the House. My
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Honourable friend Mr. Acharya felt bound to reflect on the tiny mouse
that the majority report has produced. All the same, he seemed to
welcome it, once he had indulged in the necessary depreciation of any-
thing from these Benches. T am sure he will find it is quite a big mouse.
I really must congratulate him and also Mr. Rangaswami Iyengar on
their ungrudging and enthusiastic welcome to this Resolution.

Mr. President : The question is :

¢¢ That this Assembly recommends to the Governor General in Council that he do
proceed to makc the amendments in the Electoral Rules required to give effect to

recommendations Nos. 8 and 9 in the majority report of the Reforms Inquiry
Committee.’’

The motion was adopted.

THE INDIAN TRADE UNIONS BILL.

The Honourable 8ir Bhtipendra Nath Mitra (Industries Member) :
Sir, I move : .

‘¢ That tho Bill to provide for the registration of Trade Unions and in certain
respoets to define the law relating to registered Trade Unions in British India, as
reported by the Select Committee, be taken into consideration.’’

When I introduced this Bill in this House on the 22nd January last
and later on......

Mr. President : Will it not be more convenient if T allow the motion
for adjournment, which I understand is going to be moved, to be dis-
posed of, before the Honourable Member makes his speech ? He might
formally move his motion. He will have ample opportunity to male
his speech later on. This procedure will probably save a good deal of
the time of this House. Will the Honourable Member formally move
his motion ?

The Honourable 8ir Bhupendra Nath Mitra : I leave the matter to
the Chair. I formally move my motion.

Mr. Devaki Prasad 8inha (Chota Nagpur ‘Division : Non-Muham-
madan) : Sir, I beg to move :

‘¢ That the consideration of this motion be adjourned to some day next Session.’’

Sir, my reasons are that this is a very important measure and, if
we take it up at the fag end of the Session when everybody is anxious
to go away, it is very likely that we shall not devote to it that considera-
tion and attention which a measure like this demands. Sir, I only hope
that my Honourable friends will realise that this is one of the most im-
portant measures affecting the rights of millions of workers in this
country and, therefore, it is necessary that we should consider this Bill
in an atmosphere of patience, an atmosphere which undoubtedly does
not exist to-day when everybody is anxious to get away. I therefor:
move that the consideration of the Bill be adjourned till the next Delhi
Session of the Assembly. .

The Honourable Sir Bhupendra Nath Mitra : Sir, I submit that this
is a dilatory mxo’ttlion. The matter has been before this House for quite
n long tyne. The Select Committe’s Report too has been before the
lloude for quité a long time.- This motior reminds me of a similar

P ¢
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[Sir Bhupendra Nath Mitra.]

demand made on a previous occasion before the Select Committee for
the postponement of the consideration of the matter, to which my friends
on the other side of the IHousc took exception. Government have on
several occasions been taken to task for the delay which has taken place
in carrying through this measure. That being the pesition, Sir, I cannot
support my friend Mr. Devaki Prasad Sinha’s proposal

*Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, 1 rise to
support the motion made by my friend Mr. Devaki Prasad Sinha. The
Honourable Member in charge of Industries stated that the Bill had
been before the House for some time and was postponed for consideration,
That is no reason why, if there are valid grounds to-day for postponing
consideration of the Bill, the motion should not be carried. The
Honourable Member , admits that it is an important Bill,
and if it is an important Bill, it must be taken into considera-
tion at a time when the House will he in a mood to give its best
consideration to it. He himself will admit that it is unfortunate that his
Government have not treated him well. The Leader of the House ought
to have put the Bill in at an earlier stage of the Session. Unfortunately
he has put this motion at the end of the Session. In addition to the
arguments placed before the House by my friend, | say that the attend-
ance of this House is very thin, and if you consider the Bill at a time
when the attendance is not full, [ apprehend grave danger to the amend-
ments which we propose to move, Sir, it is on account of this
consideration—and it is a very important consideration—that I support
the motion that an important Bill like this should be considered by a full
House. If Government think that their Bill is a very good Bill, and
our amendments are wrong, let the Bill and the amendments be con-
sidered when the Housc is full, then we shall have satisfied the whole
House on the matter, but if you defeat our amendments to-day, I think
you will have no eredit for doing so. Then, Sir, the whole atmosphere
is surcharged with political excitement, so that this is not a time when
an important Bill like this gshould be tuken into consideration.

Mr. Chaman Lall (West Punjab : Non-Muhammadan) : Sir, 1 rise
to make an appeal to the Honourable Member in charge, and it is this
that in view of the limited time at our disposal to diseuss the very delicate
problems involved in this Bill, he should take the views of those Mem-
bers here who are for an adjournment into due consideration. I have
not the slightest doubt that he himself will realise that due care should
be given in considering and discussing a measure of this importance.
But that is neither here nor there. My main point is that this important
measure is # landmark in the history of the labour movement in this
country. If we are going to discuss such an important measure in the
course of a few hours, and pass it or rejeet it, it will not be doing justice
either to those who represent the labour movement or to the Govern-
ment, I have not the least doubt that it was just a mere coincidence which
led to the placing of this measure on the agenda on the last day of the
Bession when we find we have not sufficient time to discuss it. "

Further, there is a very important principle involved, and the
amendments that have been placed on the agenda are of a very far-
reaching character. I have no doubt that the Government bave their
majority, but I am convineed that the Flonourable Member i ticnlar

'-Sp,epe.h pot cerrected by the Honourable Member,
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will be the last person to take credit for passing this measure merely
‘on the assured strength of a definite majority on his side. I am sure
he does not want to do us an injustice. 1 am convinced of that and
because of that 1 appeal to him not to leave an impression on the minds
of Honourable Members that injustice might be done to them if the
measure is discussed to-day. 1 appeal to him once more to give weight
to the views of those of us who are very anxious that adequate consi-
deration should be given to this measure. 1 can see the difficulty in
adjourning it. We have been pressing often that a measure of this
kind should be placed on the Statute-book as soon as possible, but the
difficulty I have pointed out of the lack of opportunity to discuss the
measure ought to induce the Honourable Member to accede to the
request of the House.

I appeal once more to the Honourable Member to accept our motion
for.adjournment.

Mr. 0. B. Ohartres (Associated Chambers of Commerce : Nominated
Non-Official) : Sir, I would like to point out in regard to this motion
for delay that thls legislation has been before the country for the last
four years and has been considered in very great detail by all the
interests concerned, and the draft Bill considered by a very big Select
Committee of this House, and I think that the motion to delay the matter
still further should not be accepted.

The Honourable 8ir Bhupendra Nath Mitra : Sir, I have yery care-
fully considered the remarks which fell from Mr. J oshi and Mr. Chaman
Lall. But as Mr. Chartres has said, this matter has received very careful
consideration from the Select Committee which had on it prominent
representatives of various parties in this House. My friends, Mr. Joshi
and Mr. Chaman Lall, were also appointed to that Select Committee, but
unfortunately they could not find it possible to make time available to
attend the deliberations of the Committee. That being the position I
still adhere to my view that this is a dilatory motion and I cannot agree

to it.

Mr. President : The original question was :

‘¢ That the Bill to provide for the registration of Trade Umnions and in certain
J)OCtl to define the law relating to registered Trade Unions registered in British
ia, as reported by the Belect Committee, be taken into consideration.’’

Sm(.e which an amendment has been moved :
‘¢ That the consideration of this motion be adjourned to some day next Session.’’
The question is that that amendment be made.

'l:he Assembly divided :

N\

AYER—47. .
Abhyankar, Mr. M. V, Ghagzanfar Ali Khan, Raja.
Acharya, M‘l‘ M. K. Govind Das, Seth.
.Ahmad Ali Xhan, Mr. Gulab Singh, Sardar.
Alimuzzaman Chowdhry, Khan Bahadur. | Hans Raj, Lala. M
Aney, Mr, M. 8. Hussanally, Khan Bahadur W. M. ,
Bhat, Mr. K. Sadasiva. Tyengnr, Mr. A. Rangaswami. A
Chalmers, Mr. T. A. Joshi, Mr. N. M.
Chaman Lall, Mr. Kartar Singh, Sardar,
Chan Mr. Ksmmx Kumar, Kasturbhai Lalbhai, Mr.
Das, Mr. B. o .. Kazim Alj, ShalkheChatgm Ktulvi

- Mubammad.

Duni 'Cihnd, Lala. Kelkar, Mr. N. C.
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Lohokare, Dr. K. G. Ranguchariar, Diwan Bahadur T.

Maguire, Mr. L. T. Ranga Iyer, Mr. C. 8.

Majid Baksh, Syed. Reddi, Mr. K. Venkataramana.

Mehta, Mr. Jamnadas M. Samiullah Khan, Mr. M.

Misra, Pandit Shambhu Dayal Sarfaraz Hussain Khan, Khan Bahadur.

Misra, Pandit Harkaran Nath. Singh, Mr. Gaya Prasad.

Mutalik, Sardar V. N. Sinha, Mr. Ambika Prasad.

Nehru, Dr. Kishenlal. Sinha, Mr., Devaki Prasad.

Nehru, Pandit Motilal Syamacharan, Mr,

Nehru, Pandit Shamlal. Venkatapatiraju, Mr. B.

Neogy, Mr. K. C. Yakub, Maulvi Muhammad,

Phookun, Mr. Tarun Ram. Yusuf Imam, Mr, M.
NOES—43.

Abdul Mumin, Khan Bahadur Muhamad. | Gurner, Mr. C. W,
Abdul Qaiyum, Nawab Sir Sahibzada. Hira Singh Brar, Sardar Bahadur Captain.

Abul Kasem, Maulvi. Innes, Tho Honourable Sir Charles.
Ahmed, Mr. K. Langley, Mr. A.

Ajab Kban, Captain. Lindsay, 8ir Darcy.

Akram Hussain, Prince A. M. M. Lloyd, Mr. A. H.

Ashworth, Mr, E. H. Malaviya, Pandit Madan Mohan.

Ayyar, Mr. C. V. Krishnaswami. Mitra, The Honourable Sir Bhupendra
Bajpai, Mr. R. 8. Nath.

Bhore, Mr. J. W, Muddiman, The Honourable Sir Alexander.
Blackett, The Honourable Sir Basil. Muhainmad Ismall, Khan Bahadur Saiyid.
Bray, Bir Denys. Naidu, Mr. M. C.

Burdon, Mr. E. Panduranga Rao, Mr. V.

Chartres, Mr. C. B. Raj Narain, Rai Bahadur.

Clow, Mr. A. G. Roy, Mr. G. P.

Cocke, Mr. H. G. . Sim, Mr. G. G.

Cosgrave, Mr. W. A. Singh, Rai Bahadur 8. N.

Crawford, Colonel J. D. Stanyon, Colonel Bir Henry.

Flemi Mr. E. G. Sykes, Mr. E. F.

Gordon, Mr. E, Tonkinson, Mr. H. .

Gordon, Mr. R. G. Vijayaraghavacharya, Diwan Bahadur T.
Graham, Mr. L. Webb, I\Er. M.

The motion was adopted.

THE TRANSFER OF PROPERTY (AMENDMENT) BILL.

Mr. K. O. Neogy (Dacca Division : Non-Muhammadan Rural) : Sir,
I beg to move that the Bill further to amend the Transfer of Property
Act, 1882, as passed by the Council of State, be taken into consideration.

Sir, 1 do not propose to detain the House for more than a few
minutes. This Bill was sponsored by the Honourable Mr. Sethna and
was passed by the Council of State only last week. It seeks to clarify
certain provisions of the Transfer of Property Act with regard to which
some doubts have been raised in certain quarters. The point is whether
transfer by way of gift of an actional claim can be effected by an
instrument without registration. Section 130 of the Transfer of Pro-
perty Act, which deals with the transfer of an actionable claim, runs as
follows :

¢“ The transfor of an actionable claim shall be effected only by the execution of
an instrument in writing signed by the transferor or his duly authorized agent, and
shall be complete and effectual upon the execution of such instrument, and thereupon
all the rights and remedies of the transferor, whether by way of damages or otherwise,
shall vest in the transferee, whether such notice of the transfer, as is hereinafter
provided, be given or not.’’

Then there is a proviso and other provisions which do net bear on
the question with which we are now concerned. Bin the yueston is
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whether section 123 controls the provisions of section 130 which I have
inst read out. Section 130 deals with transfers generally, but section
123 deals with only one kind of transfer, namely, gifts of immoveable
and moveable property. I propose now to read out to the House the
languagze of section 123 :

‘¢ For the purpose of making a gift of immoveable property, the transfer must
be effected by a registered instrument signed by or on behalf of the donor, and attested
by at least two witnesses.

For the purpose of making a gift of movenble proporty, the trunsfer may be
effected cither by a registered instrument signed as aforesaid or by delivery.

. Such delivery may be made in the same way as goods sold may bo delivered.’’

Sir, as intangible property of the nature of an actionable claim is
not susceptible of physical delivery, the question has been raised as te
whether it is necessary that gift of such a claim is to be effceted by a
written instrument which has got to be registered. The practical im-
portance of this question arises from the fact that in a very large number
of cascs, life insurance policie% are assigned by the assured in favour
of near relations, and insurance companies have all along accepted
written instruments without any registration as a valid instrument of
transfer in such cases. 8o far no doubt has been thrown upon the
validity of such transfers in any court of law, but eminent counsel, who
have been consulted by the insurance companies, have held that the
point is not altogether free from difficulty. It is therefore with a view
to remove all possible doubts in this matter that this Bill was brought
forward in the other House. As I began by saying, this Bill merely
secks to clarify the provisions of the Transfer of Property Act, and I
think that, in passing this Bill, we will only be giving effect to the
intentions of the Legislature. Sir, 1 move.

The Honourable 8ir Charles Innes (Commerce Member) : Sir, 1
should just like to make it clear on behalf of Government that we sup-
port the Honourable Mr. Neogy’s motion. In the Commerce Depart-
ment we have had continual references from life insurance companies
on this point and we agree that the best plan is to amend the law so as
1o bring out quite clearly what the intention of the law was.

The motion was adopted.

Clause 2 was added to the Bill. ,

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill. "

Mr. K. 0. Neogy : Sir, I move that the Bill, as passed by the Council
of State, be passed.

The motion was adopted.
The Assembly then adjourned sine die. .

-~

L197LA M\%: e



INDEX
T0

THE LEGISLATIVE ASSEMBLY DEBATES.
- ¥iWolume VI, Parts I—II.

A

ABDUL HAYE, Mr—
Question re—

Allegations by the shed stafl against Mr. Sheppard, Shed Foreman,
Khanewal, North Western Railway. 510,

Allowances given to North-Western Railway employees to prevent them
from going on strike. 604-05.

Appointment of Mubammagdans in the Multan Division, North Western
Railway. 129-30.

Arrest of Mr. M. A. Khan, Secretary, North-Western Railway Union, and
five other Union workers at Khanewal, on the 11th April 1925. 510-11.

Arrests of strikers on the North-Western Railway. 604,

Breaking open of guarters of strikers at Rawalpindi, Lahore, Karachi, etc.
604.

Detention at certain ports of pilgrim ships earrying Indian Muslim pilgrims.
513-14.

Dismissal of Nanak Chand, fitter, locomotive shops, Rawalpindi. 608,

Distribution among Indian pilgrims of certain money received from the
ex-King of Arabia. 514-15.

Employment of incompetent men during the recent strike on the North-
Western Railway. 509-10.

Eviction from railway quarters of strikers during the recent strike on the
North-Western Railway. 604.

Expenditure in connection with His Excelleney the Viceroy’s recent visit to
England. 513. '

Grant of contracts for Muhammadan refreshment rooms at Delhi and Barog
to suitable Muhammadan contractors. 1190,

Grant of leave to Governors, Lieutenant-Governors and Chief Commissioners,
514.

Loss sustained by the North-Western Railway during the recent strike, 604,
Number of strikers dismissed hy the North-Western Railway. 603.

Percentage of Muhammadans in the Provineial Civil Service, North-West
Frontier Province. 130.

Reduetion of travelling allowances drawn hy subordinates of the North-
Western Railway. 706-07.

Reinstatement of strikers on the North-Western: Railway. 605,
L357LD
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ABDUL HAYE, Mr.—Contd.

* Restriction upon the sale and use of beef, bacon and jhatka in refreshment
rooms and dining cars. 1191,

Rival unions on the North-Western Railway. 605-06.

Strike on the North-Western Railway. 508-09.

Treatment of the carriage shop employees of the North-Western Railway at
Rawalpindi. 509.

Resolution re—

Amendment of the rules for election to the Indian and Provincial Legisla-
tures. 1405-086.

Grant of protection to the paper industry. 1098-99.
Recommendations of the majority ‘report of the Reforms Inquiry Com-
mittee. 972-72.
ABDUL KADIR—

Question re Refusal to count temporary service rendered by —, sorter,
Ambala Railway Mail Service, towards his pay in the time-scale. 616.

ABDUL QAIYUM, NAWAB SIR SAHIBZADA—
Appointment of ——to the panel of Chairmen. 847,
Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. 571-72,

Question. (Supplementary) re Safeguarding of the interests of minorities in
the services of the Government. 725.

Resolution re recommendations of the majority report of the Reforms Inquiry
Committee. 977-80.

ABHYANKAR, Mr. M. V.—
/ Contempt of Courts Bill—
Motion to refer to Select Committee. 366-67.

Resolution re recommendations of the majority report of the Reforms Inquiry
Committee. 921-24. .

ABUL KASEM, MauLvi—

Legislative Bodies Corrupt Practices Bill—
Motion to refer to Select Committee. 779.

ACCOUNTANT (8)—

Question re—

Applications for transfers from ——and clerks in the Military Aeccounts
Department. 125.

Efficiency bar for ——in the Military Accounts Department. 123-24.

ixamination for the recruitment of ——to the Railway Aeccounts Offices.
323-24.

Grant of conveyance allowance {o clerks and
Department. 122,

Grant to senior clerks in the office of the Controller of Military Accounts,

Southern Command and Poona distriet of officiating promotions to the
grade of 121.

-

)

of the Military Aeccounts
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ACCOUNTANT (8)—contd.

Number of clerks and of the Military Accounts Department on pay of
Rs. 300 and under, ete. 125-26.

Pay of sub pro tem —— of the Military Accounts Department. 125.

Permanent promotions of sub pro tem 1184.

Recruitment of to Railway Accounts Offices. 323-24.

Reduction 6f sub pro tem to clerks. 1183.

Revision of the pay of —— and clerks in the Military Accounts Department.
121-22.

Revision of the pay of of the Public Works Department. 801.

Stoppage of increments of clerks and in the office of the Aeccountant
General, United Provinces. 405, 1243, 1244,

Supersession of Messrs. Kirkpatrick and Hermon, senior Public Works
Department. 411.

Withdrawal of increments earned by clerks and —— in the Military Accounts
Department. 123.

ACCOUNTANT GENERAL—

Question re Disparity in pay hetween the clerks of the Note verification section

of the 's office and the elerks of the Treasurer’s branch of the Currency
Office. 1132.

ACCOUNTANT GENERAL, CENTRAL REVENUES—

Question re Recruitment of the clerical establishment of the offices of the
Auditor General and the ——, Raisina. 913.

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS—
Question re—

Abolition of the lower division in the office of the ——, Caleutta. 784.
Adoption of a uniform scale for the clerical cstablishment employed under

the 820. ‘ ’
Case of Babu Aswini Kumar Bhadra of the office of the ——. 819.
Efficiency bar for lower division clerks in the office of the —. 820-21.
Examinations for men in the lower division of the office of the — 820.
Grievances of the lower division clerks‘)f the office of the ——, Calcutta.
785-86.

Lower division employces in the office of the ——. 1168-69.
Memorial from the lower division clerks of the office of the , Calcutta.

785, 786. -

Pay of lower division clerks in the office of the —. 819,

Pay of typists in the office of the , Calcutta. 818.

Prgmotion of certtin clerks to the upper division in the officc of the —.
21.

Promotion of Mr. Hiralal Mullick to the upper division of the office of the
—. 819,

Promotions to the upper division in the office of the 820.
Revision of the pay of lower division clerks in the ofice of the ——. 820.
Seales of pay in the upper and lower divisions of the office of the ——. 810,
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Time-scale of pay of the lower division eclerks of the office of the —,
Calcutta. 785, 786.

\ Transfer of lower division clerks to departments doing upper division work
in the office of the 821.
Upper and lower division men in the office of the ——. 1168-69.
ACCOUNTANT GENERAL, UNITED PROVINCES—
Question re—
Allegations against the ——. 1186.
Aleged favouritism shown to certain subordinates by the —. 1244-45.
Detention in office till 9 r.M. on 1st May, 1925, of the clerks of the office
of the ——. 405-06, 1243, 1244.
Diseiplinary action against clerks in the office of the —. 408.
Overpayments of pensions to Engincer officers by the —. 408, 1244.
Promotion of junior elerks in the office of the to hold charge of sections.

412,
Return to the donors of the tea set presented to the 1244

Stoppage of increments of clerks and accountants in the office of the —.
405, 1243, 1244.

Stoppage of the annual increment of Mr. H. M. Mukherji, a clerk in the
office of the 412,

ACCOUNTING AND AUDITING—
Question re—
Training of Indians in Finance, — and Currency. 718-19.
ACCOUNTS—
Question re—
Auditing of the —— of the Government Agricultural farm at Tarnab. 428,
Resolution re—
Separation of railway —— and audit. 1331-64.
ACCOUNTS OFFICES—
Question re—
Pay of reference elerks in postal —. 820.
ACHARYA, Mr. M. K.—

Bamboo Paper Industry (Protection) Bill—
Motion to pass. 1217-19.

Code of Criminal Procedure (Amendment) Bill ( Amendment of Beections 123,
170, ete.)—

Consideration of clauses.—1229, *

Dcmnnd”for Supplementary Grant for Railways—

Companies’ and Tndian States’ share of Surplus profits on net earnings.
1365. )

Indian Cdrriage of Goods hy Sea Bill—
Motion to refer to Select Committee. 150-51.
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ACHARYA, Mz. M. K.—contd.
Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion for leave to introduce. 146.
Motion to consider, 6551-56.
Consideration of elause 3. 736-38.
Provident Funds Bill—
Consideration of amendments made by the Counecil of State. 171-72.
Question re—

Alleged insult offered to Mr. P. N. Marthandam Pillai, M.L.C., hy the Station
Superintendent of Egmore, South Indian Railway. 491.

Application of C. 8. Sitaram Iyer of Conjeeveram to file a suit for damages
against the Swiss Consul General at Bombay. 592.

Arrival of the special train of the High Priest of the Rana of Udaipur on
the third platform of Egmore Station. 1237.

Arrival platform at Egmore. 1237.

Censure passed on the claims department of the Oudh and Rohilkhand
Railway by the Sessions Judge of Moradahad. 488-89.

Construction and management of District Board Railways in South India.
490.

Conversion of the line hetween Erode and Trichinopoly on the Sout.h Indmn
Railway into hroad gauge. 491.

Creation of a new appointment of Depuly Superintendent, East Indian

Railway. 813-14.
Depression in the cotton mill industry. 592-93.

Discussion in the Legislative Assembly of the need for the creation of the
new appointment of Deputy Superintendent, East Indian Railway. 815.

Electrification of the line between Madras Beach and Tambaram on the
South Indian Railway. 491.

Grievances of the Currency Association, Madras. 591-92.
Indian Delegatcs to the International Conference on Rallways held in

London: 490.
Qualifications of the Deputy Supu‘mtendent Watch and Ward, Lueknow.
814-15.

Reduction of third class fares on the South Indian Railway. 1238.

Resolution regarding grievances of subordinate railway employees. 489.

Treatment of third class passengers on the South Indian Railway. 1238.

Woes. of steamer passengers at Egmore Railway Station. 1238.
Question (Supplementary) re—

Acceptance by Government of Resolutions passed hy the Assembly. 1168..

Dlzisgonal Superintendents on the North Western and East Indian Railways.

Resolution yre—

Amendment of the rules for election to the Indian and Provineial Legislatures,

1396-99.
Franchise for women. 1475-76.
Graat of protection to the paper industry. 1111, 1120-24, 1125.
Separation of railway accounts and audit. 1359-61
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ACHARYA, Mr. M. K.—concld.
Special Marriage (Amendment) Bill—
Motion to refer to Seleet Committee. 387-88.
ACT(S)—
Income-tax—'

Question re appeals under the —— in each district of the Southern Division
of the Bombay Presidency. 401.

Indian Marriazes and Divoreces—
Question re in Trinidad. 1166.

Steel Industry (Protection)—
Question re-—
Introduction of new steel manufacturing plants into India since the
passage of the 1271.
Revenue co''ected and bounties paid under the
ADEN—
Question re—

Tenure of service at —— for the establishments of the- Military Accounts
Department. 122.

Transfer of —— to the British Government. 213.
ADJOURNMENT—

Motion for — -to discuss the composition of the Currency Commission as
announced in the speech of His Excellency the Viceroy. 131-32, 1756-95.

ADMINISTRATION REPORT—
See under “ Report(s).”.
ADVANCE(S)—

Question re Grant of certain kinds of
Government servants. 705.

ADVERTISEMENTS— .
Question re Receipts from —— on Indian telegraph forms. 308.
ADVISORY BOARD—
Question re on the Ben‘gal Nagpur Railway. 89-90.
ADVISORY COMMITTEE (8)—

Question re—
Constitution of a loca.l -——on the Bengal Nagpur Railway. 1381.

- Local on Railways. 1381-82.
ADVOCATE(S8)—
Question re Uniformity in the rules and conditions for the enrolment of Vakllls
and in the different High Courts. 202-03.
AEROPLANE(8)—

Question re—
Number of Government —— in India. 423.
Replacement of the British troops in Muzaffarpur by a Squadron of —-.
} 422-23.

205.

free of interest to Muhammadan
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AFGHAN WAR—
Question re—

Catering for the Army by Messrs. Madan & Co. of Caleutta during the —.
805.

Reports made on Army Contractors by Army Officers during frontier

oxpeditions or the 804-05.

AFGHANISTAN—

Question re Expenditure on the British Consulate in —-.  65-66.
AGRICULTURAL FARM—

Question re Auditing of the Accounts of the Government ——at Tarnah.

428.

AGRICULTURAL INDEBTEDNESS—

Question re —. 492.

AGRICULTURAL PRODUCT(S)—
Question re Purchase of for the Army in India. 110-11.
AGRICULTURAL RESOURCES—

Question re Appointment of a Commission to inquire into the development of

the of India. 524.
AGRICULTURE—
Demand for Supplementary Grant for “ ——". 1372,

Question re Development of . 524,

AHMAD ALI KHAN, Mgr—
Question re—
Opening of a new booking office at Sylhet, Assam-Bengal Railway. 577-78.
Prohibition of the export of cattle. 578.
Proposed Segregation Bill in South Africa. 578,
AHMED ALI—
Qusestion re Appeal of ——, sub-postmaster, Dodarwaza post office, Sialkot.
6.
AHMED, Mg. K.—
Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion to consider. 558.
Procedure relating to the disposal of amendments. 1014.
Question (Supplementary) re—
Accommodation at Simla for Members of the Indian Legislature. 812.
Difference in salary between Indian lascars and other seamen. 1073.
Discontinuance of the train between Kishangunge and Purnea. 700-01.

‘mployment of Muhammadans in the Income-tax Department, Punjab. 691.
Enlistment of Burmans in the Army. 783.

Grant of the franchise to Indians resident in Australia. 427-28.

Income derived by station masters for the supply of coolies on the East
Indian Railway. 200.
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AHMED, Mr. K.—contd.

Question (Supplementary) re—contd.
"Money-lenders deriving their income from Muhammadans. 828.
Prevention of taking bribes by station masters. 1140.
Procedu’re relating to the admission or disallowance of questions. 229.
Settlement of Moplah prisoners in the Andamans. 433-34.
Sugar Research Institute. 232.

Resolution re—

Amendment of the rules for election to the Indian and Provinecial Legisla-
tures. 1390.

Franchise for women. 1472, 1474.
Prohibition of the import, manufacture and sale of liquor. 650.
AHMEDABAD—

Question re Annual expenditure on the Treasury Contract Central system intro-
duced into the Post Offices at Bombay, Poona and ——. 438-39.

AIR COMMUNICATION—
Question re Establishment of —— hetween Britain and India. 114.
AIR SERVICE—

Question re—

between Karachi or Bombay and London. 623.
—— to India. 292-93.

AIYANGAR, Mr. C. DURAISWAMI—
Code of Civil Procedure (Amendment) Bill (Amendment of section 60)—
Motion to consider. 460-52.
Consideration of clause 2. 452.

Code of Civil Procedure (Amendment) Bill (Amendment of seetions 102,
103)— ‘

Motion to refer to Select Committee. 548-49.
Hindu Trusts (Validating) Bill—
Motion to circulate. 397, 398.
Indian Naturalization Bill—
Motion to refer to Select Committee. 464-56.
Motion to add Mr. H. Tonkinson’s name in the Select Committee. 528.
Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 3. 738-40.
Indian Registration (Amendment) Bill—
Motion to refer to Select Committee. 248-49,
Legal Practitioners (Amentment) Bill—
Motion to eirculate. 548,
Question re—
Closing of the tclegraph office ut'Idaiyakottai in the Madure distriet. 500-01,
Government Telegraph Training Schools in the Madras Presidency. 407-08.
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AIYANGAR, Mr. C. DURAISWAMI—contd.
Question re—contd.

Import duty on hand looms. 410.

Post office guarantee fund. 408-10.

Proposed new road leading to the overbridge at Renigunta Junetion. 411.
Question (Supplementary) re Condition of Indian labourers in Fiji. 230-31.
Religious Endowments (Amendment) Bill— '

Consideration of clause 2. 467-68.

Resolution re recommendations of the majority report of the Reforms Inquiry
Committee. 947-52.

AIYANGAR, Mg, K. RAMA—

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)—

Consideration of clause 2. 1062-63, 1065, 1066.
Indian Limitation (Amendment) Bill—

Motion to refer # Select Committee. 465-66, 467. ‘
Indian Penal Code (Amendment) Bill (Age of Consent)—

Consideration of clause 2. 565-69.

Motion to pass. 744-46.

Question re—

Expenditure under the heads * Posts and Telegraphs, ete.” 120.

Military expenditure. 119-20.

Railway expenditure. 120, 121.

Retrenchments in the Posts and Telegraphs Department. 120.
Resolution re Grant of protection to the paper industry. 1081, 1101-04.
Salt Law Amendment Bill—

Motion to consider. 446-48.

AIYER, Sir P. S. SIVASWAMY—

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)—

Motion to consider. 1021.

Consideration of clause 2. 1061, 1066.
Contempt of Courts Bill—

Motion to refer to Select Committee. 364-65.
Deaths of Mr. C. R. Das and Sir Surendra Nath Banerjea. 18-19.
Maternity Benefit Bill—

Motion to refer to Select Committee. 267-69.
Question re—

Closing of the meisorological observatory at Ootacamand. 107.

Despateh of telegrams regarding rainfull in Coorg to the Collectors of
Tanjore and Trichinopoly. 107-08.

Expenditure on private and informal cablegrams between the Viceroy and
the Secretary of State for India. 106.

Financial effect of the action taken on the recommendations of the Lee

Commission, ete. 107.
L357LD
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AIYER, S P. 8. SIVASWAMY—contd.
Question re—contd.
Naval base at Singapore. 106.
Reorganisation of the Medical Services in India. 107,
Reorganisation of the Royal Indian Marine. 106.
Resolution re—
Future recruitments to the Indian Medical Service. 671-72.
Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 872-76,
AJMER—

Question re—
Adequate representation of Muhammadans in Government posts, and in

> v -y

elected bodies in ——. 799.
Allegations apainst the Superintendent of Post Offices, Lower Rajputana
Division, 841.

Appointment of a properly qualified man to hg Professor of History in
the Government College, ——. 840-41.
Office ¢f the Diwan of Dargah, —. 519-20.

AJMER-MERWARA—
Question re— -
Admission of students from to the Thomason Engineering College,
Roorkee. 417-18.
Appointment of Muslims in the Education Department of —. 1193.
Assistant Superintendent of Education, 1164-66, 1193.
Inadequacy of Muhammadan representation in Government service in ——.

1254.
Paucity of Muslims in the Education Department of ——. 1153-54, 1192.
Position of Muslims in ——. 1154.

AJMER-MERWARA REGULATION(S)—
See under “ Regulation (s) ”.
AKOLA—

Question re Construetion of a bridge over the level crossing at —— on the
. Great Indian Peninsula Railway. 600-01.

AKOLA-AKOT LINE—
Question re Contracts for the Motor Mail Service on the —— and on the
Buldana-Malkapur line. 1241.

AKRAM HUSSAIN BAHADUR, Prixce A. M. M.—

Rexolution re Amendment of the rules for election to the Indian and Provincial
Legislatures. 1411-12.

ALAN THUR AREA—

Question re Distribution of post boxes in the —— of the St. Thomas Mount
Cantonment. 687.
ALCOHOL—

Question r¢ Consumption of —— and opium. 843-44.
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ALIGARH UNIVERBITY—

Question re Grants from railway funds to the 45.
ALLAHABAD—
Question re Transfer of the capital of the United Provinces from -— to
Lucknow. 685.

ALL-INDIA CURRENCY EMPLOYEES ASSOCIATION—
See under “ Association(s) .

ALL-INDIA POSTAL AND RAILWAY MAIL SERVICE UNION—
See under “ Union(s) .

ALL-INDIA RAILWAY MEN’S UNION FERERATION—

Question re Refusal of complimentary passes by the Railways to the —.
1167.

ALL-INDIA SERVICE(S)—

Question re Increase of expenditure on the —. 83,
ALLOWANCE(S)—

See under “ Pay and Allowances".

ALUMINIUM—
Question re Report on the —— trade and industry. 497.
ALUNDUR~—
Qu]eg;ilon re luxclusion of —— from the St. Thomas Mount Cantonment Area.

AMBAILA CANTONMENT—
Question re Inereased cost of water supplied to the eivil population of —.
- 99-100.
AMBALA CANTONMENT BOARD— .
Question re—
Rejection by the President, ——, of proposals sent by members for con-
sideration by the Board. 94-85.

Rejection of certain non-official proposals by the —. 93.
AMBALA CANTONMENT FUND—

Question re Refund to the —— of money spent from that Fund on sanitation
for. Indian troops at Ambala. 96-97.

AMBALA RAILWAY MAIL SERVICE—
See under “ Railway Mail Service ”.

AMENDMENT(8)— .
Procedure relating to the disposal of ——. 1013-15.
AMERICAN(8)—

Question re Eseape from India of two —— sentenced to imprisonment in the
Murree assault case, 1370. :

AMIR ALI, Basy—

Question re Condonation of the break in service of ——, late clerk of the
Postal Department. 85-86.
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AMRAOTI—
Question re Construction of a bridge over the level crossing at —— station.
601. )
ANDAMANS—
Question re—
Colonisation of the —— by Moplahs. 1159.
Deportation of the families of Moplah prisoners to the —, 687.
Settlement of Moplah prisoners in the -——. 430-34.

Settlement of Moplah women and children in the for the alleged
purpose of working on Anglo-Indian plantations. 431-33.

Settlement of Moplahs in the ——. 431-34, 589.
Settlement of the wives and children of Moplah prisoners in the —.
431-34. »

ANEY, Mr. M. 8.—
Coal Grading Board Bill—
Consideration of clause 3. 767-69, 772. ¢
Indian Naturalization Bill—
Motion to refer to Select Commitiee. 466-61.
Question re—

Construction of a bridge over the level crossing at Akola on the Great

Indian Peninsula Railway. 600-01. R
Construction of a bridge over the level crossing at Amraoti station. 601.
Construction of certain railway lines in Berar. 601-02.

Construction of platforms apd provision of waiting rooms at ecertain
stations on the Elichpur-Yeoimal line of the C. P. Railway. 602.

Contract for the Mail Service on the Buldana-Malakpur line. 1241.

Contracts for the Motor Mail Service on the Akola-Akot line and on the
Buldana-Malkapur line. 1241.

Creation of new posts of Deputy Director of Finance in the Railway
Board. 713, 714.

Daily Letter Telegram Service between India and foreign countries. 1241-
42,

Extension of the Daily Letter Telegram Service to British Possessions and
the United States of America. 1242. .

Grant of Motor Mail Service Contracts to old Tonga Mail Service con-
tractors in Berar. 1240.

Inconvenience caused to passengers on account of changing trains at
Murtijapur statior. 603.

Indians and Anglo-Indians employed in the Railway Board. 713.

Introduction of a Mail Motor Service between Dhamangaon and Yeotmal.
1239.

Introduction of a Motor Mail Service hetween Darwha Motibag and rusad
and between Pusad and Umarkhed. 1240,

Introduction of a Motor Mail Service hetween Kelapur and Wun. 1239-40.
Motor Mail Service between Yeotmal and Kelapur. 1239,
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ANEY, Mr. M. 8.—contd.

Question re—contd. o

Non-issue of second eclass tickets on the Kllichpur-Yeotmal line of the
C. P. Railway. 602.

Publication of certain information regarding the Ellichpur-Yeotmal line.
602-03.

Resolution re—
Appointment of Standing Committees to deal with Bills relating to Hindu

and Muhammadan Law. 1469-70. .
Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 980-84.

Re-transfer of Sylhet and Cachar to Bengal. 629.

Special Marriage (Amendment) Bill—
Motion to refer to Select Committee. 388-89.

ANGLO-INDIAN(S)—
Question re Indians and —— employed in the Railway Board. 713.
ANGLO-INDIAN PLANTATION(S)—

Question r¢ Scitlement .of Moplah women and children in the Andamans for

the alleged purpose of working on 431-33.
ANIMAL HUSBANDRY—
Ques:t’ion re Number of students in training in —— and Dairying in Bangalore.
313.
APPEAL(S)—
Question re —— under the Income-tax Aect in each district of the Southern
Division of the Bombhay Presidency. 401.
APPOINTMENT (8)—
Question re— *
—— of Bachelors of Commerce in the Imperial Bank of India. 325.
” of Bacheloys of Commerce in various Government Departments, 324-
Creation of a new of Deputy Superintendent, East Indian Railway.
813-14.
Training of recruits for clerical —— in the Post Office. 839-40.
APPRENTICE (8)—

Question re—
in the Parel workshop of the Great Indian Peninsula Railway. 427.

Memorial of the Indian of the Maclagan Engineering College to the
Chief Mechanical Engineer, North Western Railway. 1189.

ARABIA, 62-KING OF—

Question re Distribution among Indian pilgrims of certain money recei
from the ——. 514-15. y ived

ARBITRATION AND CONCILIATION BILL—
See under “ Bill(s) ”.

N
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ARCHAOLOGICAL DEPARTMENT—

Question re Excavation by the —— at Haris Dighi in the Dacea tistriot. 699-
700.

ARCHITECT(S)—

Question re Scheme framed by the —— of the New Capital for the encourage-
ment of Indian Arts and Crafts. 1162.

ARMEN-IAy GHAT-—

Question re Delay in the transhipment of goods from —— to Bankura. 680.
ARMY—

Question re—

Catering for the

by Messrs. Madan & Co. of Calcutta during the

Afghan War. 805. .
Enlistment of Burmans in the —. 782-84.
Tenders for socks for the ——. 712-18.

ARMY CANTEEN BOARD (INDIA)—
Question re—
Abolition of the 803.
Capital of the 789-90.

Complaints against the 614-15. .

Complaints in the public press regarding the ——. 1275.

Defaleation committed by employees of the from the 1st August 1924
to the 31st July 1925. 803-04.

Extension of the activities of the 788-89.

Net loss incurred by the —— since its establishment. 805-06.

Objects of organising the ——, 804.

Payment for stores purchased from merchants in Indig, by the —. 789-90.

Rates at which articles are supplied to the troops by the —. 780.
Total amount of debts of the —. 806.
Transfer of the furniture of the Army Institute Fund to the —. 805.
Unsatisfactory working of the —. 804.

"Value of stores purchased in India by the —. 789-90.

ARMY CONTRACTOR(8)—
See under “ ‘Contractor(s) ”.
ARMY DEPARTMENT—
Question re Establishment officer of the —. 1268,

ARMY FACTORY ACCOUNTS—

Question re—

Date of next examination for the —. 845,
Holding of the —— examination in the Punjah: 8485.
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ARMY HEADQUARTERS—
Question re—

Grant of house rent to the ministerial staff of —— and attached offices of the
(Qovernment of India. 1256-57.

Grant of Secretariat scales of pay to the clerical personnel of the —.
1268-69.
Officers and ministerial staff of the ——. 1268.

Pay of the ministerial staff of the ——, ete. 1255-56.
ARMY IN INDIA—

Question re Purchase of agricultural produets for the —. 110-11.
ARMY INSTITUTE FUND—
Question re Transfer of the furniture of the —— to the Army Canteen Board

(India). 805. ,
ARMY REMOUNT DEPARTMENT—

Question re Revision of the pay of veterinary assistants of the ——. 91-92.
ARREST(S)—
Question re of strikers on the North Western Railway. 604.

ARSENAL(S)—
Question re—

Extension of the probationary period of Indian Assistant Storekeepers in
—. 1012-13.

Indian Assistant Storekeepers in —— and their tiffin orderlies. 1012.
ART DECORATION(S)—
See under “ Decoration(s) ”.
ARTICLES OF FOOD—'

&
See under “ Food, articles of ”.
ARTILLERY—
Question re Admission of Indians into the branch of the Indian Army.
697.

ARUNACHAL PEACE MISSION—

Question re Refusal of passports to Alokanand Mahabharati, President of the
, and Professor Jadunath Sinha. 916-17.

ASANSOL—
Question re¢ Appointment of Indian instructors in the Railway Schools at ——
and Chandausi. 1190. ‘ :
ASTATIC(8)—
Question re Exclusion of -— from South Africa. 525-26.

ASHWORTH, Mr. E. H—
Contempt of Courts Bill—
Motion to refer to Select Committee. 353-55.
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ASSAM—
* Question re Deficit districts in Bengal and —.  1277.
ASSAM-BENGAL RAILWAY—
See under “ Railway(s) ”.
ASSAULT— .

Question re—

Alleged by Mr. C. E. Mathews, District Engineer, Bengal-Nagpur
Railway, on the Assistant Station Master of Thulin. 1147, 1180.

Escape from India of two Americans sentenced to imprisonment in the
Murree case. 1379.

ASSENT TO BILLS—
See under “ Governor General ”.

ASSISTANT DIRYCTOR OF PUBLIC INFORMATION—
Question re ——. 1254-55.

ASSISTANT ENGINEERS—

Question re Recruitment of -— and Assistant Traffic Superintendents for
State Railways. 808-09.

ASSISTANT HEALTH OFFICER(S)—
See under “ Health Officer(s) ”.
ASSISTANT SECRETARY(IES)—

Question re Promotion of Mr. Rundlett to officiate as
Board. 1186-87. .

ASSISTANT STATION MASTER(S)—

Question re Appointment of Indians to the higher grades of station masters
and on the Eastern Bengal Railway. 1‘49.

ASSISTANT STATION MASM™ER, THULIN— .
Question re Alleged assault by Mr. C. E. Mathews, District Engineer, Bengal-
Nagpur Railway, on the —. 1147.
ASSISTANT SUPERINTENDENT OF EDUCATION—
Question re ——, Ajmer-Merwara. 1154-55, 1193. .
ASBSISTANT SURGEONS—
Questien re— )
Employment of Muhammadan —— in the Civil Hospital, Delhi. 437-38.

Number of Muslim and non-Muslim sub-assistant surgeons and —— in the
Delhi Province. 436-37.

ASSISTANT TRAFFIC SUPERINTENDENT(S)—
Question re—
Number of Sikh
Recruitment of Assistant Engineers and
Recruitment of in the railways. 323.
ASSISTANT YARD MASTER(8)—
See under “ Yard Master(s) ”.

in the Railway

in the Punjab and elsewhere. 479.
for State Railways. 808-09.
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ASSOCIATION(8)—
Question re Grievances of the All-India Currency Employees’ —. 208.

ATTACHED OFFICE(S8)—
Questicn re—

Grant of house rent to the ministerial staff of Army Headquarters and
attached offices of the Government of India. 1256. .

Number of Muslim, Hindu and Christian Superintendents and Assistants
in the Government of India Secretariat and ——. 1259.

Pay of the ministerial staff employed in —— and subordinate offices of the
Government of India. 1255.

Pay of the ministerial staff of —— of the Government of India. 1257.

Transfer of —— and subordinate offices of the Government of India to
Delhi. 1259-60.
AUDIT—
Resolution re Separation of railway accounts and ——. 1331-64.
AUDIT (RAILWAYS)—
Demand for supplementary grant for ——. 1364.

AUDITOR GENERAL—
Question re Recruitment of the clerical establishment of the offices of the ——
and the Accountant General, Central Revenues, Raisina. 913.
AUSTRALIA—
Question re Grant of the franchise to Indians resident in ——. 427-28.

AYYAR, Mz. C. V. KRISHNASWAMI—

~  Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. 569-71.
Oath of Office. 39.
Special Marriage (Amendment) Bill—
Motion to refer to Select Committee. 389-91.

B .
B. D. RAILWAY—

See under “ Railway (s) .

BABARPUR—
Question re Stoppage of passenger trains at
Railway. 434, 521.
BACHELORS OF COMMERCE—
Question re—
Appointment of —— in the Commerce, Finance (Accounts), Army
(Accounts) and Railway (Accounts) Departments of the Government of
India. 719-20.
Appointment of —- in the Impemal Bank of India. 325.
Appointment of in various Government Departments. 324-25.
Direct appointments on probation of —— to the Subordinate Accounts
Service, 716-17.

on the Delhi-Umbala-Kalka




18 INPEX TO LEGISLATIVE ASSEMBLY DEBATES.

BACHELORS OF COMMERCE—contd.
Question re—contd.

Direct nomination of to the Subordinate Accounts Service of the Mili-
tary Accounts Department. 321.

Recruitment of —— by the Imperial Bank of India. 717-18.
BACON—

Question re Restriction upon the sale and use of beef, —— and jhatka in
refreshment rooms and dining cars. 1191.

BADAMI PAPER— .
See under “ Paper”.

“

Yo

BAID, Mrs.— - -
Question re Dismissal of ——, lady ticket collector of Shahjahanpur station.
1146.

BAJPAI, Mr. R. 8.—
Oath of Office. 17, 781.

BAMANDANGA— '
Question re Construetion of a raised platform at —— on the Kaunia-Santahar
line of the Eastern Bengal Railway. 476.
BALUCHISTAN— .
Question re Deportation of Hafiz Said Ahmad from ——. 485,

BAMBOO PAPER INDUSTRY (PROTECTION)‘BILL—
See under “ Bill(s) ”.
BANDEMATARAM— .

Question re Allegations in the “ ——” of Lahore regarding corruption in the
Railway Department. 518.

BANERJEA, Sir SURENDRA NATH—
~ Deaths of Mr. C. R. Das and —, 17-21.
BANGALORE—

Question re—

Annual grant by the Government of India to the Indian Institute of Science
at Bangalore. 1133.

. Number of students in training in animal Husbandry and Dairying in ——.

313.
Recruitment to the Indian Railway Service of Engineers of students of the
Tndian Institute of Secience at ——. 1133-35.

BANKIN(G FACILITIES—
for the initinl and for the current finance of indnstries. 498-

Question re
99.

BANKURA-—
Question re Delay in the transhipment of goods from Armenian Ghat to ——
690.
BAR GOLD—
See under “ Gold ”. A
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BAROG—
Question re Grant of contracts for Muhammadan refreshment rooms at Delhi
and —— to suitable Muhammadan contractors. 1190.

BAROOCH JAMBOOSAR—

Question re Construction of waiting rooms and godds sheds- at important
stations on the —— Branch of the Bombay, Baroda and Central India

Railway. 795.
BARSI LIGHT RAILWAY—
See under “ Railway(s) ”.
BAZAAR(B)—
Question re Prices of commodities sold in cantonment ——. 105-06.
BEAM STATION—
Question re Application by an Indian Radio Telegraph Company to erect a
——. 418-19.
BEDDING— .
Question re Exemption from luggage charges of —— and articles of food of
third and intermediate class passengers. 591.
BEDI, Bapa UJAGAR SINGH—
Question re—
Allotment of quarters to members of the Indian Legislature at Delhi and
Simla. 796-97. .
Exemptions under Schedule 1 of the Indian Arms Rules of 1924. 795.
Supersession of Baba Nanak Chand, a station master on the North Western

Railway. 796,
BEDI BUNDER—
Question re Large imports of matches at -——— in Kathiawar. 833-34.
BEEF—
Question re Restriction upou the sale and use of ——, bacon and jhatka in

refreshment rooms and dining ears. 1191.

BELVI, Mr. D, V—
Indian Penal Code (Amendment) Bill' (Age of Consen.t)—-

Motion to pass. 752-57.

Code of Criminal Procedure (Amendment) Bill (Amendmeut of sections 123,
170 and 200, ete.—

Consideration of clauses.~ 1220, 1231, 1232,

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)— A
Motion to consider. 1046.

Consideration of clause 2. 1064.
Question re—
Allegations against the Income-tax authorities of North Canara. 401-02.
Appeals under the Income-tax Act in each distriet of the Southern Division
of the Bombay Presidency. 401.
L357LD
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BELVI, Mr. D. V.—contd.
Question re—contd.

Covenanted Mechanies on Indian Railways. 307-08.

Distinctions between General Service Signallers and Station Service
Signallers. 3808,

Expenditure on the recent visit to England of H. E. the Governor General.
307. .

Grant of special pay to Town Inspectors of Post Offices in Bombay. 402.

Grievances of Bengal fishermen. 794.

Receipts from advertisements on Indian telegraph forms. 306.

Refreshment rooms for orthodox Hindu passengers at certain specified
stations. 306-07.

Remodelling of the Victoria Terminus and of the reversing station on the
Great Indian Peninsula Railway. 793-94.

Removal to the British Museum, London, of the Sword belonging to Shivaji.

306.
BENGAL—
Question re—
Administration of transferred subjects in —— and the Central Provinces.
298,
Defleit districts in and Assam. 1277,
Grievances of —— fishermen. 794. .
Transfer to the Governor in, Council of the transferred subjects in —.
204.
Resolution r¢ Retransfer of Sylhet and Cachar to ——. 628-29.

BENGAL AND ASSAM CIRCLE—

Question re Promotion of branch post masters to the clerical cadre in the —.
682. “

BENGAL AND NORTH WESTERN RAILWAY—
See under “ Railway(s) ”.

BENGAL COUNCIL—
See under “ Council(s) ”.

BENGAL-NAGPUR RAILWAY—
See under “ Railway(s) ”.

BERAR—

Question re—
Construetion of certain railway lines in 601-02.
Grant of Motor mail service contracts to old Tonga mail service contractors

in —. 1240.
BERTH(8)—
Question re Position of the lower middle —— in second elass compartments.
487,

BHADRA, Basu ABSWINI KUMAR—

Question re Case of —+— of the office of the Accountant General, Posts and
Telegraphs. 819.
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BHAGALPUR—

Question re Complaint regarding the booking office at
Railway. 474.

BHAKKAR—

MQuestiou re Grant of a licence to L. Ude Bhan, pleader, ——, to practise in
the North-West Frontier Province. 47.

BHORE, Mr. J. W.—
Demand for Supplementary Grant for “ Agriculture.” 1372
BIHAR AND ORISSA—

Question re Damage to the railway line by the recent floods in the Shahabad

on the East Indian

District of 1385-86.
BIHARI(S)—
Question re—
= Admission of —— into the Political Department. 701.
Inadequate representation of —— on certain Central Departments of the
Government of India. 42-43.
Number of —— holding King’s Commissions in the Indian Army. 80.
Recruitment of —— and Oriyas in the Government of India Secretariat.
42,
BILL(S)—

Bamboo Paper Industry (Protection)-—
Motion for leave to introduce. 1208-10.
Adopted. 1210.
Introduced. 1210.
Motion to comsider. 1210-15.
Adopted. 1216.
Consideration of clauses. 1215-17.
Motion to pass. 1217-22.
Adopted. 1222.

Message from the Council of State intimating that that Chamher had agreed
without any amendments to the 1458.

Coal Grading Board—

Motion for leave to introduce. 151.
Adopted. 151.

Introduced. 151.

Motion to refer to Select Committee. 152-56.
Adopted. 157.

Presentation of the Report of Select Committee. 444.

Motion.to consider Select Committee’s Report 760-66.
Adopted.* 766,

Consideration of clauses. 766-72.

Motion to pass. 772.
Adopted. 772.
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BILL(S)—contd.
Coal Grading Board—conta.
Message from the Council of State intimating that the —— was passed by

that Chamber with an amendment. 1215.

Motion to consider amendment made by the Council of State. 1460-61.
Adopted. 1461,

Motion to agree to amendment made by the Council of State. 1461.
Adopted. 1461.

Code of Civil Procedure (Amendment) (Amendment of section 60)—

Motion for leave to introduce. 142-43.
Adopted. 143.

Introduced. 143.°

Motion to consider. 450-52.
Adopted. 4562.

Consideration of clause 2. 452-53.

Motion to pass. 453.

Adopted. 453. -
Message from the Council of State intimating that that Chamber had agreed
without any amendment to the —. 917.

Code of Civil Procedure (Amendment) (Amendment of sections 102 and 103)—
Motion for leave to introduce. 142.
Adopted. 142.
Introduced. 142.
Motion to consider. 548.
Motion to refer to Select Committee. 548.
Adopted. 549.
Code of Criminal Procedure (Amendment) (Amendment of sections 123, 170
and 200, ete.)—
Motion for leave to introduce. 343.
Adopted. 346.
Motion to consider. 1222-23.
Motion to refer to Select Committee. 1223-24.
Negatived. 1224.
Motion to consider. 1226.
Adopted. 1225.
Consideration of clauses. 1225-34.
Code. of Criminal Procedure (Amendment) (Dispersal of unlawful
Assemblies)—
Presentation of the report of Select Committee. 241.
Motion to consider. 1015-61.
Adopted. 1061.
Consideration of clause 2. 1061-68.
Motion to pass. 1068.

Adopted. 1069.
Message from the Council of State intimating the rejection of the motion
to take into consideration the ——. 1387.
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‘BILL(8)—contd.
Colour Bar—

Question re
92.
Contempt of Courts—
Motion to refer to Select Committee. 347-72.
Adopted as amended. 372.
Presentation of the Report of Select Committee. 1387.

Cotton Transport (Amendment)—
Laid on the table as passed by the Council of State. 528.
Motion to consider. 1461-62.
Adopted. 1462,
Motion to pass. 1462. N
Adopted. 1462,

Court-fees (Amendment)—
Presentation of the Report of Select Committee. 1194.

in South Africa and the Natal Boroughs Ordinance. 201-

Criminal Tribes (Amendment)—
Laid on the table as passed by the Council of State. 528.
Motion to consider. 1461.
Adopted. 1461.
Motion to pass. 1461.
Adopted. 1461.
Discussion re Allotment of further time for non-official —. 258.
Government Trading Taxation—
Motion for leave to introduce. 1464.
Adopted. 1464.
Introduced. 1464.
Hindu Copareeners Liability—
Additions to the Select Committee on the —. 1073.
Hindu Trusts (Validating)—
Motion to circulate. 396-99.
Negatived. 399.
Indian Carriage of Goods by Sea—
Motion to refer to Joint Committee. 150.
Adopted. 161.
Message from the Council of State regarding reference of the —— {0 a
Joint Committee., 257-58.
Motion for nomination of members of the Joint Committee. 343.
Adopted. 343,
Presentation of the Report of Select Committee. 444.
Motion to consider. 772-74.
Adopted. 774.
Motion to pass. 775.
Adopted. 775.
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BILL(8)—contd.
Message from the Council of State intimating that that Chamber had
agreed without any amendment to the passed by the Legislative
Assembly.. 1277.

Indian Factories (Amendment)—
Motion for leave to introduce. 1464.
Adopted. 1464.
Introduced. 1464.
Motion to circulate. 1464.
Adopted. 1464.

Indian Insurance Companies—
Introduced. 141.

Indian Limitation (Amendment)—
Motion for leave to introduce. 147-49.
Adopted. 149.

Introduced. 149.
Motion to consider. 485.

Motion to refer to Select Committee. 465-67.
-Adopted. 467.

Presentation of the Report of Select Committee. 729.

Motion to consider. 1234.

Adopted. 1234.

Motion to pass. 1234.
Adopted. 1234.

Message from the Council of State intimating that that Chamber had agreed
without any amendment to the ——. 1458.

Indian Naturalization—
Motion for leave to introduce. 143.
Adopted. 143.
Introduced. 143.
Motion to consider. 453-54.
Motion to refer to Select Committee. 454-64.
Adopted. 464.
Inclusion of Mr. H, Tonkinson’s name in the Select. Committee. 528.
Indian Penal Code (Amendment) (Age of Consent)—
Motion for leave to introduce. 145-46.
Adopted. 146.
Introduced. 1486.
Motion to consider. 549-62.
Adopted. 562.
Consideration of clause 2. 562-75.
Consideration of clauses. 729-44. R
Motion to pass. 744-59.
Adopted. 760.

Message from the Council of State intimating amendments made by that
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BILL(8)—contd.
Indian Penal Code (Amendment) (Age of Consent)—-contd.
Chamber in the 1193-94. - -
Motion to consider amendments made by the Couneil of State. 1458-60.
Adopted. 1460.
Motion to agree to amendments made by the Counecil of State. 1460
Adopted. 1460.

Indian Ports (Amendment)—
Laid on the table as passed by the Cournecil of State. 528
Motion to consider. 1463.

Adopted. 1463.
Motion to pdss. 1483
Adopted. 1463.

Indian Registration (Amendment)—
Motion to refer to Select Committee. 241-57.
Indian Succession—
Report of the Joint Committee laid on the table. 246.
Laid on the table as passed by the Council of State. 729.
Motion to consider. 1234-35.
Adopted. 1235.
Motion to pass. 1235.
Adopted. 1235.
Indian Suceession (Amendment)—
Report of the Joint fommittee laid on the table. 240.
‘Indian Trade Unions—
Presentation of the Report of Select Committee. 444,
Motion to consider. 1477.
Motion to adjourn consideration. 1477-80.
Motion to adjourn consideration adopted. 1480.
Insolveney (Amendment)—
Motion for leave to introduce. 143-44,
Adopted. 144.
Introduced. 144.
Motion to circulate. 544.
Adopted. 544, -
Legal Practitioners (Amendment)—
Motion for leave to introduce. 347.
Adopted. 347.
Motion to ecirculate, 544-48,
- Adopted. 548,
Legislative Bodies Corrupt Practices—
Motion for leave to introduce. 144.
Adopted. 144, "
Introduced. 144. .
L357LD
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BILL(S)—contd.
Legislative Bodies Corrupt Practices—contd.
Motion to cohsider. 776.
Motion to refer to Seleet Committee. 777-80.
Adopted. 780.

Legislative Members Exemption—

Motion for leave to introduce. 147.
Adopted. 147.
Introduced. 147.
Motion to consider. 528-29.
Adopted. 529.
Motion to pass. 529.
Adopted. 529.
Message from the Council of State intimating that that Chamber had agreed
without any amendments to the 917. i
Madras, Bengal and Bombay Children (Supplementary) ~———
Laid on the table as passed by the Council of State. 528.
Motion to consider. 1462.
Adopted. 1462.
Motion to pass. 1463.
Adopted. 1463.

Madras Land Revenue—
2097.

Question re

Maternity Benefit—

Motion to refer to Seleet Committee. 258-83, 373-85.
Negatived. 385.
Opium (Amendment)—
Motion for leave to introduce. 446.
Adopted. 445.
Introduced. 445.
Motion to consider. 775-76.
Adopted. 776.
Motion to pass.” 776.
' Adopted. 776.

Message from the Council of State intimating that that Chamber had agreed
without any amendment to the —— passed hy the Legislative Assembly.
1277.

Oudh Courts (Supplementary)—
Laid on the table as passed by the Council of State. 528.
Motion to consider. 1373.
Motion to adjourn consideration. 1373.
Withdrawn. 1373,
Motion to consider. 1374. \



INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 27

" BILL(8)—contd.
Oudh Courts (Supplementary)—contd.
Adopted. 1374.
Motion to pass. 1374.
Adopted. 1374.
Provident Funds—
Consideration of amendments made by the Council of ‘State. 1567-75.
Amendments agreed to ——. 176.
Provident Funds (Amendment)—
Motion for leave to introduce. 444-45.
Adopted. 445.
Introduced. 445.
Motion to consider. 775.
Adopted. 775. K
Motion to pass. 775.
Adopted. 775.
Message from the Council of State intimating that that Chamber had agreed

without any amendments to the —— passed by the Legislative Assembly.
1277. :
Question re—
Arbitration and Conciliation ——. 791,
Passage of the Colour Bar —— in South Africa. 214-15.

Religious Endowments (Amendment)—
Motion for leave to introduce. 149.
Adopted. 149 :
Introduced. 149.
Motion to econsider. 467.
Adopted. 467.
Consideration of clause 2. 467-€9.
Motion to pass. 469,
Adopted. 469.
Message from the Council of State intimating that that Chamber had agreed
without any amendments to the ——. 917.
Repealing and Amending—
Laid on the table as passed by the Council of State. 528. Y
Motionto consider. 1463, '
Adopted. 1464
Motion to pass. 1464,
Adopted. 1464.
Resolution re Appointment of Standing f'ommittees to deal with — relating
to Hindu and Muhammadan Law. 14%57-71.
Salt, Law Amendment—
Motion for leave to introduce. 141. ;
Adopted. 141. e -
Introduced. 141. : 4



28 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, |

BILL(S)—concld.
Salt, Law Amendment—contd.
Motion to consider. 445-49.
Adopted. 449. | .
Motion to pass. 450.

Adopted. 460.
Message from the Council of State intimating that that Chamber had agreed

without any amendments to the —. = 917.
Sikh Gurdwaras (Supplementary)—
Motion for leave to introduce. 346.
Adopted. 346.
Motion to consider. 529-43.
Adopted. 543. .
Motion to pass. 544.

Adopted. 544.
Message from the Council of State mtxmatmg that that Chamber had auced

without any amendments to the - 917,

Special Laws Repeal—
Message from the Council of State intimating the rejection by that
Chamber of the motion -that the —— as passed by the Legislative

Assembly be taken into consideration. 847.

Special Marriage (Amendment)—
Motion to refer to Select Committee. 385-95.
Negatived. 395.
* Transfer of Property (Amendment)—
Laid on the table as passed by the Council of State. 1073.
Motion to consider. 1480-81.
Adopted. 1481.
Motion to pass. 1481.
Adopted. 1481.
BISWAS, Mp. EMANALI—
Question re Reduction of ——, a guard on the Eastern Bengal Railway. 1141,
BLACKETT, Tue HoNouraBLe SirR BASIL— '
Bamboo Paper Industry (Protection) Bill—
Motion to pass. 1219-20.

Demand for Supplementary grants for—
“ Capital outlay on Security Printing Press not charged to Revenue”.

1465, 1466.
“ Opium ”. 1366-67. .
“Stamps ”. 1367-68, 1370-71. *

(lovernment Trading Taxation Bill—

Motion for leave to introduce. 1464, .
Lays on the table the Report of the Pubhc Accounts Committee on the .
Accounts of 1923-24, 1277. -

’
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BLACKETT, Tre HoNoURABLE SIR BASIL—contd.

Motion for adjournment to discuss the composition of the Currency Com-
< mission as announced in the speech of H. E. the Viceroy. 132, 177, 178,
' 183, 185-89, 191, 192, 194-95.

Motion for elections to flll two vacancies in the External Capital Commitiee.
240.
Opium (Amendment) Bill—
Motion for leave to introduce. 445.
Motion to consider. 775-76.
Motion to pass. 776.
Resolution re—
Bounty on Steel. 1315, 1320-22.

Grant of protection to the paper industry. 1114. 1116-18, 1120, 1121.
Prohibition of the import, manufacture and sale ot liquor. 638, 639, 645,
646, 647, 653-60.

Recommendations of the majority report of the Reforms Inquiry Committee.
885, 887, 923, 926, 932-36.

Separation of railway aceounts and audits. 1341, 1349-50, 1351, 1352, 1363.

Suspension of the collection of the cotton excise duty for the rest of the
current year, 1925-26. 1422, 1423, 1425, 1427, 143643, 1447, 1450,
14563-54. -

Salt Law Amendment Bill—

Motion for leave to introduce. 141.

Motion to consider. 445, 448-49.

Motion to pass. 450.

BOARD(S) OF REVENUE—

Question re Abolition of ——. 473, °
-BOARDING HOUSE—

Question re Provision of o —— for Indian students at La Martiniere College,

Lucknow. 45.

BOLL WORMS—

lQuestion re Prevalence of —— in American cotton. 526,
BOMBARDMENT—

Question re of Medina. 442, 1158-59.

BOMBAY—

Question re—

Air Service between Karachi or and London. 623.

Annual expenditure on the Treasury Contract system introductd into the
Post Offices at ——, Poona and Ahmedabad. 438-39.

Appeal under the Income-tax Act in each district of the Southern Division
of the Presidency. 401.

Application of C. S. Sitaram lyer of Conjeevaram to file a suit for damages
against the Swiss Consul General at —-. 592 .
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BOMBAY—contd.
Question re—contd.
Compensation to officials of the selection grades in the Post Ofice for the"
higher cost of living in and other places. 838.

Grant of compensatory allowance to selection grade officers of the Post
Office stationed at , Poona, Salsette and Karachi. 839.

Grant of special pay to Town Inspector: of Post Offices in ——. 402.

Number of passengers carried by the Poona Mail between —— and Poona
during the year ended May 1925. 837.

Procedure in ‘suits against Government in —— and its effect on claims
against the Great Indian Peninsula Railway. 501-02.

Refusal of the P. & O. Steam Navigation Company to accept some bags
of bar gold for shipment from Marseilles to ——. 835.

Representation of Muhammadans in the Income-tax Department. 794.
Revision of pay of the menial staff employed in Imperial Departments in
—. 110. '

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY—
See under “ Railway(s) ”.

BOOKING OFFICE(S)—

' Question re—

Complaint regarding the —— at Bhagalpur on the East Indian Railway.
474.

Distance of third class
Opening of a new

from the entrance to the station at Poona. 129.
at Sylhet, Assam-Bengal Railway. 677-78.

Opening of —— on the Bengal and North Western Railway for continuous
booking. 487-88.
BOOKSTALL(S)—

- Question re—

at Railway stations on the Eastern Bengal Railway and the Oudh and
Rohilkhand Railway. 310.

Lease of on the different railways t.o Messrs, A. H. Wheeler & Co. 685.
BOSE, Basu ANATH NATH—

Question r¢ Memorial of ——, a clerk in the office of the Director General of
Posts and Telegraphs. 711-12,

BOSE, De. SUDHINDRA—

Question re—
Case of ——, Lecturer in the State University of Iowa. 506-08.
Procedure adopted by the British Consul General, Chicago, in the case of
an application for a passport by ——. 62-63.
Refusal of permission to —— to return to India. 506, 507-08.
BOUNTY«(IES)—

Motion for grant on account of the —— on steel. 1329-31.



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 3

BOUNTY (IES)—contd.

Question re—contd.
—— for the cement industry, ete. 499-500.
on steel. 71,

Revenue collected and —— paid under the Steel Industry (Protection) Aet.
205.

Resolution re— .
—— on steel. 1305-29.
Payment of —— on wagons. 1466-67.
BRAHMIN(S)—
Question re—

Exclusion of — from the Maharashtra, Deccan, ete., from the Indian
Army. 706.

Number of —— serving in the Indian Army. 704-05.
BRANCH LINE RAILWAY—
Question re New —— policy. 302-03.

* <
BRAY, Sir DENYS—
Oath of Office. 1237,
BRIBERY—
Question re Alleged —— and corruption among foremen, ete., on railways.
826,
BRIDGE(8)—
Question re—
Construction of a —— over the level crossing at Akola on the Great Indian
Peninsula Railway. 600-601.
Construction of a —— over the level crossing at Amraoti station. 601,
Construction of a permanent —— over the Mahi on the Bengal and North
Western Railway. 69-60.
Construction of a railway —— over the Ganges at Mokameh Ghat. 1379.

BRITISH CONSUL GENERAL—

Question re Procedure adopted by the , Chicago, in the case of an applica-
tion for a passport by Dr. Sudhindra Bose. 62-63.

BRITISH CONSULATE—

Question re Expenditure on the —— in Afghanistan. 65-66.
BRITISH DIPLOMATIC SERVICE—
Question re Eligibility of Indians for appointment to the —. 475,

BRITISH EMPIRE—

Question re Settlement of white persons with small fixed incomes within the
1007-08.

BRITISH GOVERNMENT—

Question re Transfer of Aden to the —. 213.
BRITISH GUIANA—

Question re Prospects for Indian settlers in ——. 598,

»



32 INDEX M0 LEGISLATIVE ASSEMBLY DEBATES.

BRITISH INDIA—
Question re Trade unions in the provinces in ——. 418,
BRITISH LEGATION AT KABUL—
Question re Expenditure on the ——. 66-66, 201-02:
BRITISH MUSEUM, LONDON—
Question re Removal to the —— of the Syword belonging to Shivaji. 306.
BRITISH TROOPS—
Question re—

Replacement of the —— in Muzaffarpur by a squadron of ~aeroplanes.

422-23. .
Withdrawal of —— from Dum Dum Cantonment. 115.
BROADCASTING LICENCE—
Question re Draft of the —— in India. 215-26.

BUDDH GAYA TEMPLE—
Questian re Restoration of the
BUILDING(8)—

Question re Central Government —— in Calcutta and Bengal. 88-89.

BUILDINGS AND ROADS BRANCH, MILITARY WORKS—
Question re Appointment of civilian Sub-Divisional Officers in the ——. 522,

BULDANA MALKAPUR LINE—

Question re—

to the Buddhists. 688.

Contract for the mail service on the ——. 1241.
Contracts for the motor mail service on the Akola-Akot line and on the —.
1241.

BURDON, Mg. E—

Resolution re future recruitments to the Indian Medical Service. 667-71,
678-79.

BURDWAN POSTAL DIVISION—
Question re—

Filling of vacancies in the ——. 682.
Revision of establishment in the ——. 682.

BI'II‘REAU OF PUBLIC INFORMATION, OFFICE OF THE DIRECTOR OF
HE—

Question re Employment of Muhammadans in the ——, Home Department.
1386.
BURMA—
Question re—
Employment of Indians in ——. 813.
Number of posts in wireless stations throughout India and —— held by

Indians. 799-800.
Provincialization of Salt in ——. 1388-87.
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BURMA RIFLES—

Question re Composition of the three battalions of the —. 781.
BURMAN(8)—
Question re—
Discontinuance of the recruitment of —— for the Infantry. 78L

Enlistment of in the Army. 782-84.

0

C. P. RAILWAY—
See under “ Railway(s) .
CABLEGRAM(S)—

Question ¢ Expenditure on private and informal —— between the Viceroy
and the Secretary of State for India. 106.

CACHAR—
Resolution reé Transfer of Sylhet and —— to Bengal. 628-29, .
CADET COLLEGE(S)—
Question r¢ —— and military training schools in India. 80-81.
CEALCUTTA MAIL(S)—
Question re—
Removal of the restriction on intermediate class passengers to travel by

the on the Delhi-Umballa-Kalka Railway. 434.
Restriction on intermediate class passengers travelling by the —— on the
Delhi-Umballa-Kalka Railway. 521-22,
CANTONMENT (8)—
Question re—
Appointiuent of executive officers of —— as members of sub-committees

of —— Boards. 99.

Appointment to of civil officers conversant with modern municipal
administration. 101-02.

Assistant health officers in -—. 98.
Deputy inspecting officers, military lands and ——. 101.
Exemption from house tax of vacant houses in the Kasauli ——. 48.

Grant of motgr allowances to executive officers in ——. 93.
Lii}(;illity of members of Cantonment Boards under section 33 of the ——.

CANTONMENT BAZAARS—
See under “ Bazaar(s) ",
CANTONMENT BOARD(S)—

Question re—
Appointment of a -

for the St. Thomas Mount Cantonment. 1262.

Appointment of executive officers of cantonments as members of sub-
committees of 99,

Constitution of an elected —-— at Knsauli. 98-99.

Decisions of ——, 101,
L357LD
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CANTONMENT BOARDS—contd.
Question re—contd.

Duties of non-official Vice-Presidents of ——. 94.

Election of members to the ——, Kasauli. 82-83.

Expenses connected with —— elections. 99.

Liability of members of —— under section 33 of the Cantonments Act.
101.

Membership of ——. 1188-89.

Nominated members of ——. 92, 96.

Officer entitled to preside at meetings of the ——, Jubbulpore, during the
absence of the Commanding Officer. 482-83.

Official majorities on ——. 93-94. p

Official members of 96-96, 97-98.

Presidents of 102-03.

‘Reduction of the number of authorities employed to override decisions of
—. 100-01. :

CAPITAL(S)— .
Question re—

Grants for the development of roads in provincial ——. 89.

Transfer of the —— of the United Provinces from Allababad to Lucknow.
695.

CAPITAL OUTLAY—

Question re
collieries. 441.

CAPITAL OUTLAY ON VIZAGAPATAM PORT—
Demand for Supplementary Grant for —. 1373.
CAPITATION RATES—

Question re
313.

CAREY, S8;ir WILLOUGHBY—
Coal Grading Boand Bill—
Motion to consider. 761-62.
Oath of Office. 283,

Resolution re Grant of protection to the paper industry. 1081-87.
CASUAL LEAVE— .
See under “ Leave”.

on the Jerangdih, Argada, Religari-Dari and Bhurkunda

payable to the War Office in respect of troops in India.

CATERING—
Question re for the Army by Messrs. Madan & Co., of Caleutta, during
the Afghan War. 805.
CATTLE—
Question re—
Prohibition of the export of ——, 6578. i

Prohibition of the export of gnod breeds of —— to foreign countries. 413.
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CEMENT INDUSTRY—
Question re—

Bomuties for the ——, ete. 489-500,
Protection of the —. 511.
Recommendations of the Tariff Board regarding the —. 628, -
CENTRAL ASIA—
Question re Import of charas from —. 912.

CENTRAL BOARD OF REVENUE—

Question re—

Appointment of a lower division clerk of the Meteorological Department to
a vaocancy in the same division in the ——, 1179.

Appointment of a lower division clerk of the Meteorological Department
to nn. upper division vacaney in the 1178-79.

CENTRAL COTTON COMMITTEE—

See under ‘ Committee(s) ”.
CENTRAL GOVERNMENT—
Question re¢ Percentage of Sikhs in certain Departments of the ——. 722,
CENTRAL GOVERNMENT BUILDING(S)—
See under “ Building(s) ”.
CENTRAL INDIAN SOLDIERS BOARD—
Question re Constitution of the ——. 511.
CENTRAL LEGISLATURE—

Question re—
Allotment by ballot of quarters at Simla and Delhi to Members of the —.

1170-71.
Allotment of quarters at Simla and Delhi to Members of the ——. 1165-56.
Delegation from the —— to visit the Self-governing Colonies. 230,
Quarters for Members of the ——. at Raigina, Delhi. 1169.
Rent realised from Members of the —— at Simla and Delhi. 1169.
Reﬁ’%ntion of Longwood for the exclusive use of Members of the —.

CENTRAL PROVINCES—

Question r¢ Administration of transferred subjects in Bengal and the —,
208,

CENTRAIL SERVICES—

Question re Percentage of Muhammadans in —. 824,
CEYLON—

Question re—

Dazig; agvages of Indian labourers in ——, the Malay States and Fiji.

Death of an Indian garden labouror in ——, 620.

Exolusion of Indians born in —— from mgutrstxon as voters in the Indian
constituency. 295.
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CEYLON—contd. >

Question re—contd. !
Minimum wage of Indian labourers in — 207,
Registration of voters in the Indian constituency in ——. 294-86.

Removal of the ban on Indians from entering the Colonial Civil Serviee
in —, ete. 296-97.

Wages of labourers in -—— tea plantations. 610.
CELYON CI1VIL SERVICE—
Question re Exclusion of Indians from the ——. 704,

CHAIRMAN (MAN)— -
Appointment of the panel of ——. 847,

CHAKRAVARTY, Mr. ASHUTOSH—

Question re Case of ——, late a guard of the Eastern Bengal Railway.
1150-51.
CHAKRAVARTY, Mg. SATI BHUSAN—
Question re Promotion to the Upper Division of —. 821.

CHALMERS, Mg, T. A—
Maternity Benefit Bill—
Motion to refer to Select Committee. 285-88.
Provident Funds Bill—
Consideration of amendments made by the Couneil of State. 170.
CHAMAN LALL, Mpr.—

Bamboo Paper Industry (Protection) Bill—
Motion for leave to introduce. 1208-09.
Motion to consider. 1210-14.

Motion to pass. 1221.

Indian Trade Unions Bill—

Motion to adjourn consideration. 1478-79.

Question re—

Introdvetion of new steel manufacturing plants into India since the passage
of the Steel Protection Aect. 1271.

Prevention by the police at Sirhali of voters for the Legislative Assetlnbly
exercising their votes. 1135-36.

"Prohibition of the entry into British India of the Chinese pamphlet
“ (et out of China”. 1269,

Recruitment of lascars to act as strike breakers. 1271.
Return ¢p India of Mr. B. G. Horniman. 1137-38.
Wages of labourers employed in the coal mines in Jharia and Raniganj.
1138-39.
Question (8upplementary) re—

Action against countries producing goods under sweated labour conditions.
1381. ’

Arbitration and Conciliation Bill. 791,
Baning of goods Produced abroad under sweated labour conditions. 1383-

>
4
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CHAMAN LALL, Mr.—contd.
Question (Supplementary) re—contd.
Escape from India of two Americang sentenced to imprisonment in the
Murree assault case. 1379.
Formation of a sub-committee of the Railway Board to consider matters
like dismissals, etc., of railway employees. 1248.
Frauds in the Imperial Bank of India. 1276.
Position of Indiang in South Africa. 1174, 1177.
Prohibition of the employment of women underground in mines. 791.
Re-employment of strikers on the North Western Railway. 793.
Replacement by Indian lascars of European seamen on strike in South
Africa. 1071.
Resolution Ye—
Grant of protection to the paper industry. 1120, 1129.
Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 928-32.
Separation of railway accounts and audit. 1355, 1356, 1361.

Suspension of the collection of the cotton excise duty for the rest of the
current, year, 1925-26. 1423, 1442, 1444, 1445, 1453,
CHANCELLOR OF THE EXCHEQUER—
Question re¢ Speech of the —— regatding adoption of the gold standard.
829,
CHANDA, Mr. KAMINI KUMAR—

~

Indian Registration (Amendment) Bill—
Motion to refer to Select Committee. 249.

Question re—

Alleged censuring of letters addressed to Dr. Rabindra Nath Tagore. 416-17.
Appointment of the Public Services Commisrsion. 328-29.
Case of Arun Chandra Guha, a State Prisoner in Bengal. 1253-54.

Censormg and delay of telegrams relating to JlldlCllll proceedings con-
cerning Europeans.  329.

Deficit districts in Bengal and Assamn. 1277,
Discharge of workers employed in the Titaghur Paper Mills. 413-14.

Equalisation of the travelling and halting allowances of Members of the
Council of State and the Legislative Assembly. 327-28.

Harassment to third class passengers by the ticket checking system mtroduced
on the Khoolne Branch of the Eastern Bengal Railway. 416,

Opinions of Sir John Kerr and Sir William Reid on the subject of the
transfer of Sylhet to Bengal. 1277.

Segregation Bill in South Africa. 417.
CHANDAUSI—
Question re—

.Agrizéssion of candidates to the Railway school of transportation at —.
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CHANDAUSI—contd.

Question re—conid.
Appointment of Indian instructors in the railway schools at Asansol and

—. 1190.
Rules for admission to the railway training school at —. 1190.
CHARAS—

Question re Import of —— from Central Asia. 912.

CHARTERS, Mr. C. B.—
Coal Grading Board Bill—

Consideration of clause 3. 769.

Indian Trade Unions Bill— "
Motion to adjourn consideration. 1479.

Legislative Bodics Corrupt Practices Bill—
Motion to refer to Select Committee. 777.

Maternity Benefit Bill—

Motion to refer to Seleet Committee. 373-76.
Oath of Office. 17.

Question re Speech of the Chantellor of the Exchequer regarding adoption of
the Gold Standard. 829.
Resolution re-—

Bounty on steel. 1310-12.
Grant of protection to the paper industry. 1126-27.
Separation of railway accounts and audit. 1344-45.

CHATTERJEE, MR, A. R.—
Question re Dismissal of ——, a guard on the East Indian Railway. 1247.
CHETTY, Mxs. R. K. SHAMUKHAM—
Contempt of .Courts Bill—
Motion to refer to Select Committee. 355-56, 371. .
Demands for Supplementary Grants for— .

“ QOpium ", 1366,
“ Stamps ”. 1371,

Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion to eonsider. 566:58.
Oudh Courts (Supplementary) Bill—

Motion to adjourn consideration. 1373.

Question re—
Assault on Indian residents of Glasgow. 67-68.

Employment of Chinese labourers by the Grant lndum and the Bombay,
Barcda and Central India Railways, 425,

Encouragement of the indigenous paper industry. 426.
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CHETTY, Mr. R. K. SHAMUKHAM-—contd.
uestion re—contd.
gailure to reward C. V. Rangaswami Iyer, an cmployee of the Postal De-
partment, for meritorious war services, 600.

Initial pay in the time scale of pay of ceriain postal officials. 686.
Public Service Commission. 425,

Repeal of the Cotton Excise Dnty. 599.

Resolution regarding grievances of Indian settlers in Tanganyika. 426.
Segregation of domiciled Indians in South Africa. 426.

Question (Supplementary) re—

Appointment of the Public Service Commission. 44-45.
Colour Bar Bill in South Africa and the Natal Borough's Ordinanee, 292.
Frauds in the Imperial Bank of India. 1275.
Position of Indians in. South Afriea. 1172, 1173, 1177-78.
Racial discrimination in South Afrieca. 209-10.
Resolution relating to the grievances of Indians in Tanganyika. 206-08.
~ Resolution re—
Protection to the Paper Industry. 1205.

Recoramendations of the majority report of the Reforms Inquiry Com-
mittee. 876-80.

Buspension of the colleetion of the cotton excise duty for the rest of the
current year, 1925-26. 1454.

CHICAGO—
Question re Procedure adopted by the British Consul General, ——, in the

case of an applieation for a passport by Dr. Sudhindra Bose. 62-63.
CHIEF COMMISSIONER(S)—

Question re Grant of leave to Governors, Lieutenant Governors and —_—
514.

CHIEF CONTROLLER OF STORES—

Question re Strength of the clerical establishment of the office of the ——.,
1151-562,

CHIEF MEDICAL OFFICER, DELHI—
Question ye—

Employment of Muhammadans as clerks in the office of the —. 436.
Grant of extensions to the Head Clerk of the office of the ——. 436.
CHIEF MINING ENGINEER, RAILWAY BOARD—
Question re Purchase of coal through the —, 471,
CHIEF ORDNANCE OFFICER, RAWALPINDI—
Question re Allegations against Major T. Temple, R.A., Offg. —. 1012.
CHINA— .
Question yre— i
Casulaties among Indian troops during the recent disturbances in ——. 1186.

Employment of Indian troops in ——. 212-13.
Indian soldiers in —— 595,
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CHINESE LABOURERS—

Question re Employment of —- by the Great Indian Peninsula and the Bom-
bay, Raroda and’ Central India Railways. 425-26.
CHINIOT ---

Question’ re Construction of a railway between Sangla and ——. 1163-64.
CHIRAGH DIN, MUHAMMAD DIN, AND SONS, Messrs.—

Questicn re Registration of in the list of approved contractors in the
Indian Stores Department. 1187-88.

CHITALE, Ligur.-CoLoNEL, I M.B.—

Question re Supersession of —— for appointment to a civil administrative
post. €93.
CHOTA NAGPUR—
Question re Resolution regarding the establishment in —— of a school or

Institnte of Mining. 471
CHOTAY LAL—

Question re Alleged confinement of
1165-68.

CIGARETTE(8)—

Question re —— smoking in Government Offices. 69.
CINEMA(S)—

Question r¢ Travelling —— scheme. 412,
CIRCUIT COURT—

Question re Establishment of a —— of the Lahore High Court in Delhi.
1245,

CIVIL ACCOUNTS DEPARTMENT—

Question re Recruitment to the Subordinate Accounts Service of the —.
321-22 ~

CIVIL HOSPITAL, DELHI—

Questior re Employment of Muhammadan Assistant Surgeons in the —,
437-38,
CIVIL HOSPITAL, DELHI—
See under “ Committee(s) ”.

CIVIL OFFICER(S8)—

‘Question re Appointment to cantonments of —— conversant with moderp
municipal administration. 101-102. '

. CIVIL POPULATION—

Question re Increased cost of water supplied to the —— of Ambala Canton-
«  ment. 99-100, ’

CIVIL SUIT(8)—

recruited under false pretences.

Question re Trigl of a —— against Lala Moti Ram, Government contractor,
North-West Frontier Province, by a Council of Elders. 424-25.
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CLAIM(8}—
Question re Procedure in suits against.Government in Dombay a:d its effect
on --- against the Great Indian Peninsula Railway. 501-02.

CLAIMS DEPARTMENT—

Question re Censure passed on-the —— of the Oudh and Rohilkhand Railway
by the Sessions Judge of Moradabad. 488-89.

CLAIMS INSPECTOR(8)—

Question rc —— on the Eastern Bengal Railway. 1141.
CLAIMS SECTION— . ,
Question re Gricvances of Indian graduates cmployed in the —— of the North-

Western Railway. 844-45.
CLERICAL APPOINTMENT(S)—
See under “ Appointment(s) .
CLERICAL ESTABLISHMENT—

e ———-r - -

Question re— R '
Recruitment of the —— of the offices of the Auditor General and the
Accountant General, Central Revenues, Raisina. 913.
Reduction of the —— of the Railway Board. 1185-86.
Strength of -the —— of the office of the Chief Controller of Stores.
1151-62.
CLERK (8)—

Question re—

Absorption in the Military Accounts Department of Divisional Account-
ants and —— of the Military Engineering Services. 1183-84.

Applications for transfers from Accountants and -— in the Military
Accounts Department. 125.

Anpointment of a lower division —— of the Meteorological Department to
a vacnncy in the same division in the Central Board of Revenue. 1179.

Appointment of a lower division -— of the Meteorological Department
to an upper division vacancy in the Central Board of Revenue.
1178-79. ’

Appointment of senior —— of the Telegraph Check Office to the upper
* division. 784.85.

Competitive examination for the recruitment of —— for the office of the
Controller of Army Factory Accounts. 722-23.

Detention in office till 9 p.m. on 1st May 1925 of the —— of the office
of the Accountant Gencral, United Provinces. 405-06, 1243, 1244.

Disciplinary action against —— in the office of the Accountant General,
United Provinces. 406.

Dizziplinary action against officers and —— in Government offices. 1243-

Disparity in pay between the — —of the Note Verification section of the

Accountant General’s office and the —— of the Treasurer’s branch of
the Currency Office. 1132,

Efficiency bar for lower division —— in the office of the Accountant Gene-
ral, Posts and Telegraphs. 820-21,
L357LD

’
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CLERK (8)—contd.
Question re—contd. .
Employment of Muhammadans as —— in the office of the Chief Medical
Officer, Delhi. 436.
Grant of conveyance allowance to —— and Accountants of the Military
; Accounts Department. 122.
Grievances of the Indian Army §ervice Corps ——. 596.

Grievances of the lower division —— of the office of the Accountant General,
Posts and Telegraphs, Calcutta. 785-86.

Memorial from thé lower division of the office of the Accountant
General, Posts and Telegraphs, Calcutta. 785, 786,

Memorial of Babu Anath Nath Bose, a in the office of the Director
General of Posts and Telegraphs. 711-12.

Number of and Accountants of the Military Accounts Department
on pay of Rs. 300 and under, ete. 125-26.

Pay of of the Indian Army Service Corps. 611-12.

Pay of —— of the office of the Director (eneral, Posts” and Telegraphs.
707-11. ‘

Pay of Indian Army Service Corps. 595-96.

Pay of lower division —— in the office of the Accountant General, Posts
and Telegraphs, 819, 20.

Payment to lower division
division work. 821,

of the upper division rate while doing upper

Promotion of in the office of the Accountant General, United Provinces,
to hold charge of sections. 412.

Reduction of sub pro-tem. Accountants to ——. 1183.

Revision of the pay of Accountants and —— in the Military Accounts
Department. 121-22,

Revision of the pay of of the Military Accounts Department. 131.

Stoppage of increments of —— and Accountants in the office of the
Accountant General, United Provinces. 405, 1243, 1244.

Time-scale of pay of the lower division —— of the office of the Account-
ant General, Posts and Telegraphs, Calcutta. 785, 786.

Transfer of lower division —— to departments doing upper division work
in the office of the Accountant General, Posts and Telegraphs. 821.

Withdrawal of increments earned by —— and Accountants in the Military
Accounts Department. 123.

Work of upper and lower division —— in the Telegraph Check Office.
784, 785.

Writing off of overpayment of pay made to certain —— in the Military
Accounts Department. 123.

CLOW, Mr A. G.—

Maternity Benefit Bill—

Motion to refer to Seleet Committee. 376.
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COAL—

Question re—

_ Cost of —— at pit's mouth in railway collieries. 403.
Purchase of —— through the Chief Mining Engineer, Railway Board.

471 '

Railway freights on ——. 1388.
Railwsy freights on —— in South Africa and Japan. 1385.
Rates for the carriage of —— for non-State Railways, 128.

COAL COMMITTEE— - .
See under “ Committee(s) ”.
COAL FREIGHTS—
Question re Reduction of ——. 499, 688-89.
COAL GRANING BOARD BILL—
See under “ Bill(s) .
COAL MINES—

Question re Wages of labourers employ:ad in the —— in Jharia and Raneeganj.
* 1138-39.
COCHIN—
Question re Vizagapatam and —— harbour schemes. 609,
COCHIN HARBOUR—
See under “ Harbour(s) "y
COOKE, Mg. H, G.—
Election of —— to the Standing Finance Committee for Railways. 1013.
Provident Funds Bill—
Consideration of amendments made by the Counecil of State. 164-65.

Question (Supplementary) re Increased demand for Indian labourers from
the Malay States. 235.

Resolution re—
Grant of protection to the paper industry. 1109-10.

Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 881-83.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—

See under “ Bill(s) .

Code of Criminal Procedure (amendment) Bill—

See under “ Bill(s).” ®
COLLIERY(IES)—

Question re—

Capital outlay on the Jerangdih, Argada, Religari-Dari and Bhurkunda
41

Cost of coal at pit’s mouth in railway —, 493. "

~ Opening of & —— in the Talchar coalfields by the Bengal Nagpur Rail-
way, ete. 441-42.

Railway-owned ——, 441,
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COLLISION(8)—
Question re—
at Digha Ghat main station on the East Indian Railway. 614.

——at Railway -—— at Dighawara. 59.
COLONIAL CIVIL SERVICE, CEYLON—
Question 1¢ Removal of the ban on Indians from entering the ——, ete. 206-

97.
COLONIES COMMITTEE—
See under ¢ Committee(s) ”.
COLONISATION— . .
Question re of the Andamans by Moplahs. 1169,
COLONY (IES)— N
Question re Indian Trade Commissioners in the Dominions and ——. 212.
COLOUR BAR— .
Question re —— against Indians in South Africa. 202-03.
COLOUR BAR BILL— '
See under “Bill(s) ”.
COMMANDER-IN-CHIEF, H. E. THE—

Code of Criminal Procedure (Amendment) Bill (Dispursal of unlawful
Assemblies)—

Motion to consider. 1029-33.
COMMERCE DEPARTMENT—

Question re Appointment of Indians a8 Deputy Secretaries in the —— and the
Finance Department. 798-99.

COMMERCIAL CENTRES—

Question re Appointment of Indians as trade representatives in important
—— of the world. 606.

COMMERCIAL INTELLIGENCE DEPARTMENT—
Question re Recruitment to the —. 716.
COMMERCIAL SUBJECTS—

Question re—

e

Inch;)sion of —— in the Indian Audit and Accounts Service Examination.
. 325,
"
Inclusion of —— in the list of optional subjeets for the various competitive
examinations held in India. 618-19.
COMMISSION(8)—

Quegtion re—

Appointment of 8 —— to inquire into the development of th i
resources of India, 524. r © sericulturel

Appointment of an opium ——, 913.
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COMMITTEE (8)—contd.
Question re—contd.

Grant of — in the Indian Medical Service to graduates of Indian
Universities. 316-17. )

Grant of temporary —— to Indians in the Indian Medical Service, 227-28.

Number of persons holding temporary —— in the Indian Medical Service.
228.
COMMITTEE(S)—
Appointment of the —— on Public Petitions. 1073.
Election of Mr. C. B. Chartres to the External Capital —. 372-73. ¢
Election of Mr. T. C, Goswami to the External Capital -———. 444.
Motion for elections to fill two vacancies in the External Capital —. 204.

Question re—

Action taken by the Patna High Court on the recommendations of the
India Bar ——. 60-61.

Discussion of the report of the Reforms Inquiry —, $33-34.

Diseussion of the reports of the Reforms Inquiry , the Indian Mereantile
Marine —— and the Economic Inquiry ——. 46-47.

Non-inclusion of a representative of the Maharashtra on the Skeen
590, .

Number of meetings held by —— atlached to the various Departments of
the Government of India.. 615-16.

Opinions of the Civil Justice —— regarding the prulﬁty and efliciency

of the Provincial Judicial Service. 116-17.
Opinions on the Reforms Inquiry Report. 403.
Personnel and terms of reference of the Skeen ——. 78-79.

Recommendations of certain and appointment of the Public Serviees
Commission. 310.

L}

Recommendations of the Central Cotton ——, 526-27.

Recommendations of the Civil Justice —— regarding village tribunals.
117, '

Recommendations of the Coal ——. 500, .

Recommendations of the Indian Bar —, 69. -

Recommendations of the Indian Jail.

Recommendations of the Mercantile Marine 290-91, 520.

Becg;nmendations of the Posts and Telegraphs Departmentnl —, 1924-25,
492,

Recommendations of the Racial Diserimination ——, ete.  G20-21.
Reccinmendations of the Reforms Inquiry 621.

Reg‘}(i)ee of Local Governments on the Report of the Reforms Inquiry —,

Report of the Civil Justice ——. 116. .
Report of the Colonies 788.

Report of the Deck Passengers ——, 312.

Report of the Indian Economie Inquiry ——. 621,

Repor! of the Indian Taxation Inquiry —. 621.

703.
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COMMITTEES—conid.

Report of the Mercantile Marine —. 290-91.

Report of the Ormsby-Gore — on Kenya. 215.

Report of the Reforms Inquiry —. 612,

Report of the Territorial —. 233.

Representations made by the last Indian Colonies —— on the Indian ques-
tions in Fiji. 215.

Terms of reference of the Skeen —, 621-22.

Visit of a Sub-committee of the Skeen to England and other countries.

478,
.Resolution re Recommendations of the Majority Report of the Reforms
- Inquiry 848-909, 917-1006.

COMMITTEE ON PUBLIC PETITIONS—

See under “ Committee(s) ”.
COMMUNAL REPRESENTATION—

Question re —— in the Government of India Secretariat offices. 479.
COMPENSATION— - N

Question re—

i

s

—— tu dependents of murdered postal runners. 610,

——1to Mr. Clarence Lee, engine driver, on the North-Western Railway.
113.

—to officials of the selection grades in the post office for the higher
cost of living in Bombay and other places. 838.

Payment of for loss of parcels on the Bengal Nagpur Railway. 625.
COMPENSATORY. ALLOWANCE—
See uuder “ Allowance(s) ”.
COMPTOMETER MACHINE—

Question re Savifigs effected by the introduction of the —— in the office of
Deputy Accountant Gteneral, Posts and Telegraphs. 819.

COMPTOMETER OPERATOR—

Question re Senior —— in the office of the Deputy Accountant General, Postal
Branch, Caleutta. 822,

COMPULSORY MILITARY TRAINING—
See under “ Military Training ”.
CONCESSION(8)—
Question re—

Grant of certain —— to graduates and undergraduates who entered the

Pcstal Department on a higher pay than the minimum in the old graded
scale. 682-83,

Grant of special railway freight —— to new industries. 498.
CONCESSION PASSAGE(S)—

See under “ Passage(s) ”. »
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CONCILIATION BOARD—

Questien re Appointment of a — in connection with North Western Railway
strike. b585.

CONFERENCE(8)—

Question re Indian delegates to the International —— on Railways held in
London. 490.

CONJEEVERAM— ¢

Question re Application of C. 8. Sitaram Iyer of — to file a suit for damages
against the Swiss Consul General at Bombay. 592.

CONSERVANCY ARRANGEMENTS—

Question r¢ —— in the- Subathu Cantonment. 305-06.
CONSTITUENCY, INDIAN—

Question re=—

Exclusion of Indians born in Ceylon from registration as voters in the —---

295.
Regisiration of voters in the —— in Ceylon. 294-95.
CONSULATE(S)—
Question r¢ Expenditure borne by India for —— or trade commissioners.
211-12.

CONSULTING ENGINEERS—
See under “ Engineer(s) .
CONTEMPT OF COURTS BILL— ’
See 1nder “ Bill(s) ”.
CONTINGENT ALLOWANCE(S)—
See under “ Allowanoce(s) ”.
CONTRACT(8)—
Questicn re—

—— for the mail service on the Buldana-Malkapur line. 1241.

for the motor mail service on the Akola line and on the Buldana-Mallapur
hd line. 1241.

—— with Messrs. Spedding and Company for the supply of sleepers.

1375-78.

Grant of —— for Muhammadan refreshment rooms at Delhx and Barog to
suitable Muhammadan Contractors. 1190.

Grant of motor mail service to old tonga mail service contractors in
Berar. 1240.

Messrs. Spedding and Company’s —— for the supply of sleepers to the

North-Western Railway. 725-27.

Refusal of —— to Mr. Salebhai Asmatji and Meears Abdul Kadar Tayabajo
of Deolali, 578-79,
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CONTRACTOR(8)— U
Question re—contd. ‘

for the supply of coolies on the East Indian Railway. 200.

Grant of contracts for Muhammadan refreshment rooms at Delhi and Barog
_to suitable Muhammadan ——. 1190.

Registration of Messrs. Chiragh Din, Muhammad Din and Sons in the list
of approved in the Indian Stores Department. 1187-88,

Reporls made on Army —— by Army Officers during Frontier Expeditions
or the Afghan War. 804-05.
Trial of a civil suit against Lala Moti Ram, Government. ——, North -West
Krontier Province, by a Council of Elders. 424-25.
CONTRIBUTION(S)—
Question r¢—
Indian —— to foreign countries. 1385.

India’s —— to the League of Nations, ete. 696-97.
CONTROLLER OI" ARMY FACTORY ACCOUNTS—

Question re Competitive examination for the recruitment of clerks for the
office of the 722-23.

CONTRQLLER OF MILITARY ACCOUNTS, QUETTA—
Question re—
Casual leave of employees of the office of the —. 1184,
Sick leave of employees of the office of the ——. 1186.

CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN COMMAND AND
POONA DISTRICT—

Questior: 7e Grant to senior clerks in the office of the ——, of officiating pro-
motions. to the grade of Accountants. 121.

CONTROLLER OF MILITARY ACCOUNTS, WESTERN COMMAND AND
BALUCHISTAN DISTRICT, QUETTA—

Qulcsgion re Grant of medical leave to subordinates of the office of the —.
26.
CONTROLLERS OF STORES— N
Question r¢ Muhammadan Assistant —— in the North- i
st orth-Western Railway.
CONVENTION— d
Question re Signature on behalf of the Government of India of the —
Protoeol and Final Act of the second Opium Conference. 911. '

CONVEYANCE ALLOWANCE—

See under “ Allowance(s) .
COOLY (IES)—

Question ro—

Contractors for the. supply of

on the East Indian Railway. 200.

Payment’ by licensed —— at Sealdah of d i i i
yment by lieassed of deposit money to the Station Superin-
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COORG—

Question re Despatch of telegrams regarding rainfall in — to the Collectors
of Tanjore and Trichinopoly. 107-08.

CORRESPONDENCE(8)— .
Question re —— between the Government of India and the (3dvernment of the
Union of South Afri¢a on the Indian question. 439.
CORRUPTION—
Question re— ‘ .
Allegntions in the “ Bandemataram ” of Lahore regarding —— in the Rail
way Department. 518.
Alleged —— in the Bengal Council. 582.

COSGRANE, MR. W, A—
Maternity Benefit Bill—
Motion to refer to Select Committee. 289-73.
COTTON—
Question re¢ Prevalence of Roll worms in —. 626.
COTTON EXCISE DUTY—
Question: re—
Abolition of the —. 72,
Repeul of the 599.

Resolution re Suspension of the collection of the
current year, 1925-26. 1418-55.

COTTON INDUSTRY—
Question r¢—

for the rest of the

Crisis in the —. 71-72,
Depression in the —. 592-93.
COTTON T'RANSPORT (AMENDMENT) BILL—
See under “ Bill(s) ”.
COUNCIL(S)—

Question re—

Alleged corruption in the Bengal ——, 582,
Substitution of the term “ General” for the term “Non-Muhammadan” in
the clectorates for the —— and the Legislative Assembly, 204-05,

COUNCIL OF ELDERS—

Question re Trial of a civil suit against Lala Moti Ram, Government contractor,
NortL-West Frontier Province, by a ——. 424-25.

COUNCIL OF STATE—

Tnauguration of the sixth session of the —— and the third session of the
sacond Legislative Assembly. 1-15.

Mwsage from the ——"intimating amendment made by that Chamber in the
Indian Penal Code (Amendment) Bill. 1193-94.
L357LD
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COUNCIL OF STATE—contd.

Message from the intimating rejection by that Chamber of the motion
that the special Laws Repeal Bill, as passed by the Legislative Assembly, be
taken into consideration. 847.

Message from the intimating that that Chamber has agreed without any
ameadment to the Bamboo Paper Industry (Protection) Bill and the Indian
Limitation (Amendment) Bill. 1458.

Message from the —— intimating that that Chamber had agreed without any
amendments to certain Bills passed by the Legislative Assembly. 1277.

Message {rom the —— intimating that the Coal Grading Board Bill was passed
by that Chamber with an amendment. 1216,

Message from the intimating that the following Bills were agreed to with-
out any amendments :(—
(1) The Code of Civil Procedure (Amendment) Bill,
(2) The Religious Endowments (Amendment) Bill,
(3) The Salt Law Amendment Bill,
(4) The Legislative Members Exemption Bill, and
(5) The Sikh Gurdwaras (Supplementary} Bill. 917.

Message from the intimating the rejection of the motion to take into
consideration the Code of Criminal Procedure (Amendment) Bill. 1387,

Messaze from the regarding reference of the Carriage of Goods by Sea
Bill to a Joint Committee. 257-58.

Question re Deputation out of India at State expense of Members of the —
and the Legislative Assembly. 404.

COURT-FEES (AMENDMENT) BILL—
See under “ Bill(s) ”.

COVENANTED MECHANIC(8)—
See under “ Mechanies ”.
CRAWFORD, Cou. J. D.—

Appointment of —— as a Member of the Committee on Public Petitions.
1073.

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful assemb-
lies)—

Motiun to consider. 1035-36.
Question re— «
Contral of the manufacture of drugs and medieal stores in India. 118.
Introduction into India of a Food and Drugs Act. 118.
Purchase of drugs and medjcal stores. 117-18.

Question (Supplementary) re Persecution by the Press in the Sylhet distriet
of a European accused, 329.

Resolution re—

Amendment of the rules for election to the Indian and Provineial Legisla-
turce. 1404-05.

Prohihition of the import, manufacture and sale of liquor, 640-43, 644,
645, 651. . ’

Recommendations of the majority report of the Roforms Inqui i
868-72, 938, 975, 8 Inquiry Committee.
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CRIMINAL CASE(S)—

Question re ——— instituted by Nandram of Hazara against Mr, K. 8. Mufti
Muhammad Yakub Khban, Barrister, and others. 1249.

CRIMINAIL PROCEDURE CODE—
Question re Amendment of the ——. 419.
CRIMINAL TRIBES (AMENDMENT) BILL—
See under “ Bill(s) ”.
CURRENCY—

Questior 7¢ Training of Indians in Finance, Accounting and Auditing, —,
ete. 718-19.

CURRENCY AND EXCHANGE—
Question re Professor Jevons’ book on 415.
Resolution re Inquiry into the question of ——. 46.

CURRENCY ASSOCIATION—

Question re—
Grievances of the ——, Madras. 591-92.
Memorial from the —-, Madras. 1131-32.
CURRENCY CQMMISSION—
Motion for adjournment to discuss the composition of the
in the speech of His Excelleney the Viceroy. 131-32.
Question re¢ Appointment of the ——. 46,

CURRENCY OFFICE(S)—

Question re—
Amalgamation of the staff of —— with that of the Imperial Bank of India.
109,
Disparity in pay between the clerks of the Note Verification section of the
Accountant General’s Office and the clerks of the Treasurer’s branch of

as announced

the ——. 1132
Pay of shroffs in —. 109,
Provident Fund and Guarantee contributions b.y the staff of ——. 1380-81.
Rates of pay in ——. 1380,
Revision of the pay of record suppliers in the ——, Bomhay, 110,
CUTTACK— ‘

. . . . . o, . A4
Question re Provision of intermediate class waiting rooms at ——, 91.

wia . B e

D
DACCA—

Question r¢ Excavations by the Archwological Department at Haris Dighi
in the district. 699-700.

DACCA DISTRICT—

Question re Allegations against Mr, H. G. Prince Wright, a Tratﬁe.lnspector
in the ——, Eastern Bengal Railway. 1148-49.
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DAILY LETTER TELEGRAM SYSTEM—
See under “ Telegram(s) ”. 1241-42.

DAIRY (ING)—
Question re number of students in training in animal Husbandry and —— in
Bangalore. 313.

DANIELS, Mz. S. R—
Question re Claims of — for appointment as Chief Judge of the Oudh Chief

Court. 695-96.
DARGAH, DIWAN OF— N
Question re Office of the —, Ajmer, 519-20.
DARWHA MOTIBAG—
Question re Introduction of a motor mail service between —— and Pusad
and hetween Pusad and Umarkhed. 1240.
DAS, Me. R. B.— '

Motion for adjournment to discuss the composition of the Currency Com-
mission as announced in the speech of H, E. the Viceroy. 179.
Question re—

Abolition of the cotton excise duty. 72.
Advisory Board on the Bengal-Nagpur Railway. 89-90.
Amalgamation of the Oriya-speaking tracts. 41-42.

Amalgamation of the staff of Curremcy Offices with that of the Imperial
Bank of India. 109.

Appointment of a properly qualified man to be Professor of History in
the Government College, Ajmer. 840-41.

Appointment of the Currency Commission. 46.

Appointment of the Public Services Commission. 44-45.
Arrangements for Indian refreshments on long distance trains. 90-91.
Bounties on steel. 71.

Central Government buildings in Calcutta and Bengal. 88-89,

Constitution of a local Advisory Committee on the Bengal-Nagpur Railway.
1381.

Crisis in the cotton mill industry. 71-72.
Discontent among Indians in the superior services. 210.

Discussion of the reports of the Reforms Inquiry Committee, the Indian

Mercantile Marine Committee and the Eeonomic Inquiry Committee.
46-47.

Employment of Indian troops in China. 212-13.
Encouragement of Indian arts and crafts. 1262, 1263.

Establishment of a Central Museum at Delhi. 816.
Establishment ' of a Rates Tribunal. 817

Encouragement of Indian Art. 816.
_ Europcans and Indians in the Indian Stores Department., 74-75.

Exzx;enditure borne by India. for Consuiates or Trade Commissioners.
1-12,
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DAS, Mr. B.—contd.
Question re—contd.

Expenditure on the British Consulate. in Afghanistan. 65-66.

Expenditure on the Indian - Stores Department and the London Stores
Department, 76.

Framing of a scheme for Indian arts and crafts by the architects of the
New Capital. 1263.

Franchise for women. 47.
Gold standard for India. 45.

Grant of out-station allowances to sorters of the Foreign Mails Division.
815-16. -

Grant of study leave to Indian Educational Service Officers. 211.
Qrants for the development of goods in provincial capitals. 89.

Grants from railway funds to the Aligarh University and Hindu University.
45. g

Grievances of the All-India Currency Employees’ Associﬁ.tion. 206,
Imports of foreign iron and steel. 70-71.

Inadequate representation of_ Bibaris in certain Central Departments of
the Government of India. 42-43.

Indian contributions to foreign countries. 1385,
Indian Trade Commissioners in® Dominions and Colonies. 212,
Indian Trade Commissioners in foreign countries, 212.

Interchange of staff between the Indian 1Stores Department and the London
Stores Department. 77.

Introduction of a Provident Fund for Government employees. 109.
Local Advisory Committees on Railways. 1381-82.

Manufaeture of matohes in India by foreign countries. 1383.
Mural decorations for buildings in the New Capital. 1263.

Number of Indians in the office of the High Commissioner for India.
London. 76.

Number of meetings held by the lixternal Capital Committee. 817.
Pay of shroffs in Currency Offices. 109.

Percentage of increase in the purchase of iron and steel of Indian origin,
70.

Personnel and terms of reference of the Skeen Committee. 78-79.
Present position of the Indian mateh industry. 1382
Prevention of floods. 43-44.

Provident Fund and Guarantee contributions by the staff of Currency
Offices. 1380-81.

Provision of a hoarding house for Indian students at La Martiniere College,
Lucknow. 45. -

Provision of intermediate class waiting rooms at Calcutta. 91.

Publication of the administration report of the Indian Stores Department.
’ 75.

Purchase of railway stores. 78.
Purchase of railway stores through the Indian Stores Department. 77-78.
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DAS, Mr. B.—contd.

Question re—contd.

Racial discrimination in South Africa. 208-10.
Rates of pay in Currency Offices. 1380.

Reeruitment of Biharis and Oriyas in the Government of India Secretariat.
42, .

Recruitment of lascars as strike breakers. 1383.

Refusal of passage advances to Indian officers in the Imperial Services.
211.

Resolution relating to the grievances of Indians in Tanganyika. 206-08.

Revenue collected and hounties paid under the Steel Industry (Protection)
Aect. 205.

Revision of pay of the menial staff employed in Imperial Departments in
Bombay. 110.

Revision of the pay of record suppliers in the Currency Office, Bombay.
110.

Rights of Indians in Kenya. 208.
Rockfeller Foundation Scholarships.  1246-47. .
Rupee tenders for Indian stores. 72-74.

Tender for Douglas Firs advertised by the Bengal Nagpur Railway.
213-14. .

Transfer of Aden to the British Government. 213.

Transfer of the control of the Secretaries of State over the London Stores
Department to the Government of India. 77.

Question (Supplementary) re—

Absorption of gold during the last three years. 591.
Allowances for delegates to the League of Nations. 1171.
Amalgamation of the Oriya-speaking tracts. 405.

Appoiniment of a special officer to go into the question of the Public
Service Commission. 807.

Appointment of the Currency Commission. 46.
Connection of Mr. N. M. Joshi with the Kankinara Labour Union. 327.

Damage to the railway line by floods in the Shahabad district of Bihar and
Orissa. 1386. '

Delay of a passenger train by the General Traffic Manager, Bombay,
Baroda and Central India Railway. 403.

Engineers employed in the London Stores Department. 1009. ,

Ill-treatment of Indian labourers on rubber estates in the Malay States.
235

Leadership of the Indian delegation to the September session of the League
of Nations. 422,

Local Clearing Office (Enemy Debts). 798.
Mr. B. Dey, a Consulting Engineer in London, 1009,

Mural Decorations for Viceregal Lodge at Delbi. 1161-62.
Prevention of floods in .the Jumna. 413.

Recruitment of personnel for wireless stations. 800.
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DAS, Mg. B.—contd.
Question re—contd.

- .
Recruitment to the Indian Railway Service of Engineers. 1134.
Repeal of the Cotton Excise Duty. 599.

Return to India of Mr. B. G. Horniman. 1137.

Speech ot the Chancellor of the Exchequer regarding adoption of the
gold standard. 829. ’

Status of the Indian Institute of Science at Bangalore. 1135.
Resolution re—

Bounty on Steel. 1323-25.

Franchise for women. 1472-73.

Grant of protection to the paper industry. 1087, 1089, 1105, 1109, 1117.

Separation of railway accounts and audit. 1338-39, 1354.
DAS, Mr. C. R—

Deaths of —— and Sir Surendra Nath Banerjea. 17-21.
DAS, PANDIT NILAKANTHA—
Question re—

¢ imployment of Oriyas on the Bengal Nagpur Railway. 1152-53.

Excess luggage charges realised from third class passengers travelling
between Howrah and Puri. 1153.

Floods in the various Provinces. 1245.
Pay of Kuropean and Indian guards on the Bengal Nagpur Railway.

1152,
Procedure relating to the calling for tenders by the Indian Stores Depart-
ment. 1151.

Strength of the clerical establishment of the office of the Chief Controller
of Stores. 1151-52.

DATTA, Dr. S, K.—
Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. 729-730, 732.
Question re—

Appointment of an Opium Commissioner. 913.

Dissemination of propaganda for the discouragement of opium smoking.
912-13.

Documents signed at the first and second Opium Conferences. 911.
Import of Charas from Central Asia. 912.
Purchase of agricultural products for the Army in India. 110-11.

Social and religious customs in connection with the use of hemp drugs in
India. 912

Signature on behalf of the Government of India of the Convention,
Protocol and Final Act of the second Opium Conference. 911.
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DATTA, Dr. 8. K.—contd.

Question (Supplementary) re—

Refusal of passage advances to Indian officers in the Imperial Bervieés.
211.

Resolution ' re— .
Future recruitments to the Indian Medical Service. 674-76.

Prohibition of the import, manufacture and sale of liquer. 632-30, 656,
660.

“ Recommendations of the majority report of the Reforms Inquiry Committee.
952-56.

DATTA, MEHR CHAND—

Question re Grant of a reward to —, late sorter, “ K Division, Railway
Mail Service. 522-23.

DEATH(8)—
—— of Mr. C. R. Das and Sir Surendra Nath Banerjea. 17-21.

Question re—

Alleged from thirst of a railway passenger at Nowshera. 81.
—— of an Indian garden labourer in Ceylon. 620
DEBT(8)—

Question re Total amount of —— of the Army Canteen Board (India). BO0G.
DECK PASSENGERS COMMITTEE—
See under “ Committee(s) ”.
DECORATION(8)—
Question re Expenditure on Art —— of the Imperial buildings in the New
Capital at Delhi, 835. .
DECREE—

Question re —— of the Poona Cpurt against the late 7th Hariana Lancers
1247.

DEFALCATION (8)—

Question re commatted by the employees of the Army Canteen Board

(India) from the 1st August, 1624, to the 31st July, 1925. 803-04.
DEGREE(8)—

Question re Recognition of the —— of the Nagpur University by the
Edinburgh University. 618.
DEHRA DUN—
Question re Indian Forest Service Educational staff at the: Forest Rescarch
Institute and College, ——. 428,
DELEGATE(S)—
* Question re—
Ing';ubn —— to the International Conference on Railways held in London.
Indian —— to the International Prison Congress. 703.

Indian —— to the League of Nations, 588.
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DELEGATION--

Question re

from the Central Legislature to visit the self-governing

Colonies. 230. N
DELHI— '
Question re—

Allotment by ballot of quarters at Simla and —-- to Members of the
Central Legislature. 1170-71.

Allotment of quarters at Simla and —— to Members of the Central Legln-
lature. 1155-56. ,

Allotment of quarters to Members of the Indian Legislature at —— and

Simla. 796-97.

Establishment of a Central Museum at ——. 816.

Establishment of a circuit court of the Lahore High Court at ——. 1245.

Expenditure on Art decorations of the Imperial buildings in the New
Capital at ——. 836.

Furniture for quarters occupied by Members of the Legislative Assembly
at —— and Simla. 1144.

Grant of contracts for Muhammadan refreshment rooms at —— and Barog
to suitable Muhammadan econtractors. 1190.

Move of the Public Works Branch of the Department of Industries and
Labour to —— during the winter, 1925-26. 580-82.

Number of Muslim and non-Muslim Sub-Assistant Surgeons and Assistunt
Surgeons in the Province. 436-37.

Permanent location of the Indian Stores Department in —-—. 1267-68.

Removal of the Imperial Library from Caleutta to ——, 59,

Rent realised from members of the Central Legislature at Simla and ——.
1169.

Telephone connection between ——, and Patna. 69.

Through train from Howrah or Moghal Sarai to
and Agra Cantonment. 305.
DELHI-UMBALA-KALKA RAILWAY—
See under “ Railway(s) ”.
DEMANDS FOR SUPPLEMENTARY GRANTS—
—— (excluding Railways). 1366-73.

—— in respect of “Capital Qutlay on Security Printing Press not charged
to Revenue”. 1465-66.

—— in respect of “ Railways (Audit) ”. 1364-65.
DEMURRAGE CHARGE(S)—-

Question re at Poona, Nasik and other stations on the Great Indian
Peninsula Railway. 501,

mia Muthra Junetion

DEOLALI—
Question re Refusal of contracts to Mr. Salebbai Asmatji and- Messrs.
Abdul Kadar Tayabajo of —. 578-79.
DEORI—

Quesmn re Opening of a branch post office either at —— or Sukhidang.
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DEPORTATION(S)—
Question re—
-+ — of Hafiz Said Ahmad from Baluchistan. 485.
—— of the families of Moplah prisoners to the Andamans. 687.
DEPOSIT MONEY—

Questioh re Payment by licensed coolies at Sealdah of —— to the Station
. Superintendent. 1139-40.

DEPRESSED CLASSES—

Question re Access of members of the —— to post offices in some districts
of the Madras Presidency. T780-87.
DEPUTATION(S)—

Question re—
Anglo-Indian —— to the Secretary of State for India. G512
—— out of India at State expense of Members of the Council of State
and the Legislative Assembly. 404.

Proposed —— from the Military Accounts Association, Poona, to the
Finance Member. 123.
Result of the —— of postdl employees to the Member in charge of Posts

and Telegraphs. 1252.
DEPUTY ACCOUNTANT GENERAL, POSTAL BRANCH—

Question re—
Grant of leave to subordinates in the office of the ——, Caleutta, 822,
Senior Comptometer operator in the office of the , Calcutta. 822,
Stoppage of increments of clerks in the office of the ——, Calcutta. 822.
DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS—

Question re—
Acting allowances to men of the lower diyision performing upper division

work in the office of the —-. 1168-69,
Savings effected by the introduction of the Comptometer Machine in the
office of the —, 819. .

DEPUTY ACCOUNTANT GENERAL, TELEGRAPH BRANCH--

Question re—
Suspension of Mr. (Ganesh Chandra Mitra of the office of the -—, Caleutta.
822,

DEPUTY ASSISTANT CONTROLLER(S)—

Question re Promotions to the grade of —-— in the Military Accounts Depart-
ment. 124-25.

DEPUTY ASSISTANT CONTROLLER OF MILITARY ACCOUNTS—

Question re Name and qualifications of officer appointed vice Rai Sahib
Hukam Chand, —— retired. 598.

DEPUTY DIRECTOR OF ARCHAOLOGY IN INDIA—
Question re ——. 1267.
L367LD
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DEPUTY DIRECTOR OF FINANCE--

Question re Creation of new posts of —- in the Railway Board. 713, 714.
DEPUTY DIRECTORS, RAILWAY BOARD—
Question r¢ Appoiniment of Muhammadans as ——. 823

DEPUTY INSPECTING OFFICERS, MILITARY LANDS AND CANTON-
MENTS—
Question re 101.
DEPUTY POSTMASTER GENERAL, BENGAL—

Question re li]n;ployment of the —— mainly on clerical and routine work,
ete. 684. -
DEPUTY SECRETARY(IES)—
Question re Appointment of Indians ay —— in the Commeme and Finance
Departments. 798-99.
Appointment of Muhammadans as —— under the lewsy Board. 823.

DEPUTY. SUPERINTENDENT—

Question re—
Creation of a new appointment of ——, East Indian Railway. 813-14.

Discussion in the Legislative Assembly of the need for the creation of the
new appointment of ——, East Indian Railway. 815.

DEPUTY SUPERINTENDENT, WATCH AND WARD—
Question re Qualifications of the ——, Lucknow. 814-15.
DEW, SIR ARMINE—

Question re Changes advocated by —— in the North-West Frontier Province.
49-50.

DHAMANGAON—

Question re Introduction of a mail motor service hetween —— and Yeotmal.

1239.

DHUNAGHAT—

Question re¢ Removal of the post oflice from —— to Kheti Khan. 440.
DIGHA GHAT--

. Question r¢ Collision at —— main station on the East Indian Railway. 614.

DIGHWARA—
*  Question re Railway collision at —. 59.
DINING CAR(S)—

Question re—

Provision on trains of —— for third class passengers. 311.
Restriction upon the sale and use of beef, bacon and jhatka in refreshment
rooms and ——. 1191,
DIPLOMA(S)—

Question re Issue of —— to Military Sub-Assistant Surgeons o retirement.
504.
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DIPLOMATIC REPRESENTATIVE(S)—

Question re Appointment of Indians as —— in foreign countries. 473.
DIRECTOR GENERAL, POSTS AND TELEGRAPHS—

Question re¢ Memorial of Bal;u Anath Nath Bose, a clerk in the office of the

—. T11-12.
Pay of the clerks of the office of the ——. 707-11.
DIRECTOR, MECHANICAL ENGINEERING, RAILWAY BOARD—
Question re ——. 583.
DIRECTOR OF FINANCE— :
Question re Creation of a new appointment of -~— in the Railway Board.
713.
DISCIPLINARY ACTION— - ’
Question re against officers and clerks in Government offices. 1243-44.
DISMISSAL(S)—

Question re— . :
—— of Mr. A. R. Chatterji, a guard on the East Indian Railway. 1247-48.
—— of Mrs. Raid, lady ticket collector of Shahjahanpur station. 1146.
—— of Nanak Chand, fitter, locomotive shops, Rawalpindi. 508.

of sub-inspectors of police in the North-West Frontier Province. 845.

DISQUALIFICATION(S)—

Question re Amendments made in the electoral rules to remove the —
imposed on persons convicted of offences under the Indian Penal Code.

613.
DISTRICT BOARD RAILWAY—
See under “ Railway(s) ”.

DISTRICT TRAFFIC SUPERINTENDENT, MORADABAD—

Question re Fixing of stationmasters by the —. 1146.
DISTRICTS, ADMINISTRATIVE—
Question re Appointments of I. M. 8. officers to hold charge of —— where
British troops and R. A. M. C. officers are located. 1261.
DIVISIONAL ACCOUNTANT(8)— /
Question re Absorption in the Military Acecounts Department of —— and

clerks of the Military Engineering Services. 1183-84.
DIVISIONAL COMMISSIONERSHIP(8)—
4 Question re abolition of —. 474
Provinces without ——, Universities or High Courts. 584.
DIVISIONAL SUPERINTENDENT(S)—
Question r¢ —— on the North-Western and East Indian Railways. 414-15.
DIVISIONAL SUPERINTENDENT, ALLAHABAD—

Questiorr re Despatch by the Railway —— of an insulting letter to Messrs.
Harnarain Shyamsunder. 810-11.
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DOCKYARD(8)—

Question re Retrenchments in the Royal Indian Marine ——, Bombay.
111-12.

“DOUBLE REFUND(S) "—

-Question re Applicutions for —— received by the Income-tax Officer, Surat.
1159-60.
Meaning of the phrase

DOUGLAS FIR(8)—

of Income-tax. 1160.

Question re Tender for —— advertised by the Bengal-Nagpur Railway.
213-14.
DRIVER(S)—
Question re Grant of allowances to Indian —— of the Eastern Bengal
Railway for Sunday work. 1141,
Grant of extra remuneration for Sunday work to Indian —— on the East.em'
Bengal Railway., 1149,
Salaries of European and Indian -— on the Eastern Bengal and Oudh
and Rohilkhand Railways. 807.
Supply of new engines to Indian —— on the Eastern Bengal Railway.
1143.
DRUG(S)— b
Question re—
Control of the manufacture of —— and medical stores in India. 118.
Purchase of —— and medical stores. 117-18.
DUM DUM CANTONMENT—
Question re Withdrawal of British troops from ——, 115,

DUMASIA, Mr. N, M.—
Contempt of Courts Bill—
Motion to vefer to Seleet Committee. 368-69, 371.
Resolution re— .
Grant of protection to the paper industry. 1106-08,

Suspension of the collection of the cotton excise duty for the rest of the
current year, 1925-26. 1426-31, 1432-33

DUNI CHAND, Lara—
Indian Registration (Amendment) Bill—
Motion to refer to Scleet Committee. 249-50.
Question re— A

Allegations against Major T. Temple, R.A., Otfg Chlef Ordnance Officer,
Rawalpindi. 1012,

Allegations in the “ Bandemataram ” of Lahore regardmg corruption in
the Railway Department. 518.

Allegations made by Nand Ram, a resident of the Hazara dlstru-t against

Mufti Mohd. Yakub Khan, Extra Assistant Commissioner, Malakand,
and 11 others. 1010-11.
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DUNI CHAND, LaLa—contd.

Question re—contd.

Allotment of quarters at Simla and Delli to Members of ihe Central
Legislature. 1155-56.

Appointment of a conciliation board in connection with the North-Western
Railway strike. 585. _

Appointment of inecompetent men on the North-Western Railway during
the strike. 585.

Attachment of first and sceond class earriages to all trains b:-tween Kaika
and Simla. 1187.

Breaking open of quarters of strikers at Lahore, Karachi, ete. 586.

Conservaney arrangements in the Sabathu Cantonment. 305-0G.

Consumption of alcohol and opinm. 843-44.

Contract with Messrs. Spedding and Co., for the supply of sleepers. 1375-73.

Direet railway communication between Rajputana and Karachi. 1187.

Discharge of workers from the Titaghur Paper Mills. 315-16.

Election of members to the Cauntonment Board, Kasauli. 82-83.

Employment of Indian ladics in the Tndian Educational Service. 515-17.

Employment of Muhammadans in the Income-tax Department, Punjab.
-828.

Evietion from railway quarters of strikers during the recent strike on the
North-Western Railway. 586.

Exemption from house-tax of vacant houses in the Karachi Cantonment.
48.

Exemption from income-tax of income devoled to religious or charitable
purposes. 843.

Extension of the probationary period of Indian Assistant Storekeepers in
Arsenals.  1012-13.

Grant of a licence to L. Ude Bhan, pleader, Bhakkar, to practise in ihe
North-Weat Frontier Proviuce. 47.

Grant of commissions in the Indian Medical Serviee to graduutes of Indian
Universities. 316-17.

Grievances of the old .und permanent traders of the Kasauli Cantonment.
81-82. '

Grievances of the shed staff at Khanewal against Mr. Sheppard, shed
foreman. 584-85.

Insurance by the post office of parcels containing gold. 63-G4.
Income-tax officers in the Punjab. 827-28.
Indian Assistant Storekeepers in Arscnals und their Tiffin Orderlies. 1012.

Loss sustained by the North-Western Railway during the recent strike,
586-87.

North-Western Railway Union. 588,

Opening of a sub-assistant surgeon class at the Lady Hardinge Medical
College Raisina. 914-15.

Opening of branches of the Imperial Bank of Indm at district headquarters,
916.
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DUNI CHAND, Lava—contd.
Question re—contd. )

Opinions of the Civil Justice Commitiee regarding the probity and efliciency
of the Provincial Judicial Service. 116-17. °

Prices of commodities sold in cantonment bazaars. 105-06.

Proposals to appoint. Miss Khadijah Begam Ferozuddin Khan as Inspectress
of Schools, North-West Frontier Provinee. 518.

PProvision of a compartment in Oudh and Rohilkhand Railway passenger
traing for the supply of foodstuffs to third elass passengers. 308-09.

Provigion of foodstuffs in trains for third class passengers. 309.

Railway connection between Gujrat and Sargodha. 515.

Recommendations of the Civil Justice Commiitee regarding village
tribunals. 117,

Recruitment of Indiang for the Ordnance Services. 311-12.
Recruitment of the elerical establishment of the offices of the Auditor
General and the Accountant (rencral, Central Revenucs, Raisina. 913.

Recruitinents to the Income-tax Department, Punjab. 913-14.

Reinstatement of strikers on the North-Western Railway. 587.

Removal of the restriction on Intermediate class passengers to travel by
the Calcutta Mail on the Delhi-limbala-Kalka Railway. 434,

Reopening of certain roads marked “ private” during the recent strike on
the North-Western Railway. 587-88.

Report of the Civil Justice Cummittee. 116,
Registration of Messrs. Chiragh Din, Mobammad Din and Sons in the list
of approved contractors in the Indian Stores Department. 1187-88.
Stoppage  of passenger trains at Babarpur on the Delhi-Umbala-Kalka
Railway. 434.

Question (Rupplementary) re—

Fmployment of Muhammadans in the Income-tax Deépartment, Punjab.
691. ' :

Fluctuations of the sugar market. 1260.

Forced payment hy railway coolics of a part of their earnings to their
superiors at several big stations, 1140,

Messrs. Spedding and Company’s contract for the supply of sleepers to
the North-Western Railway 725-27.

Number of Hindu and Mubammadan porters on the North-Western
Railway. 40,

Procedure relating to the admission or disallowance of questions. 22.

Reason why-riplies {0 questions relatingy to the North-West “Frontier Pro-
vinee are invariably not ready. 424-25.

Separation of Judicial and Executive Functions in the United P¥ovinces.
H83.

Value attached hy the Government to Resolutions passed by the Legis-
lative Assembly. 11067.

Resolution re—

Amendment of the rules for election to the Indian and Provincial Legis-

latures. 1409-11.
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DUNI CHAND. Lavna—concld.

Resolution re—contd.

Recommendations of the majority report of the Reforms Inquiry Committee.
968-72.

Sikh Gurdwaras (Supplementary) Bill—

Motion to consider. 537-39.
DUTT, Mr. AMAR NATH—

Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123,
170, ete.)—
Motion to refer to Select Committee. 1223-24.

Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion to consider. b558-59.
Motion to pass. 757-69. t

Question re—

Abolition of the lower division in the oflice of the Accountant General,
Posts and Telegraphs, Calcutta. 784.

Acting allowances to men of the lower division periormm«r upper division
work in the office of the Deputy Accountant General, Posts and Telegraphs.
1168-69.

Adoption of a uniform scale for the clerical establishment employed under
the Accountant (eneral, Posts and Telegraphs. 820,

Allegations against Mr. H. (. Prince Wright, a traffic inspector in the
Dacea district, Eastern Bengal Railway. 1148-49.

Allegations against the Accountant (ieneral, United Provinces. 1166.

Alleged assault by Mr. C. E. Mathews, District Ingineer, Bengal-Nagpur
Railway, on the assistant stationmaster of; Thulin. 1147.

Alleged fraud in connection with a railway parcel. 626.

Alleged fraud on the Bengal-Nagpur Railway. (24.

Alleged refusal of the Traflic Manager, Eastern-Bengal Railway, to grant
joining time to employees transferred from one station to another. 809.

Appointment of Indian instructors in the railway schools at Asangol and
Chandausi. 1190.

Amount spent for the- benefit of third class passengers by the Eastern
Bengal Railway. 681.

Appointment of Indians to the higher grades of stationmasters and assistant
‘ stationmasters on the Kastern Bengal Railway. 1149.

Appointment of more Indian traffic inspectors on Indian railways. 628,

i Appointment of senior clerks of the Telegraph Check Office to the upper
division. 784, 785.
Case of Babu Aswini Kumar Bhadra of the office of the Accountant General,
Posts and Telegraphs. 819.

Case of Mr. Ashutosh Chakravarty, late a guard of the Eastern Bengal
Railway. 1150-51.

Case of Mr. G. B. Mitra, a guard on the Eastern Bengal Railway. 1189-90.
Conversion of the Saktigarh branch post office into a sub-office. 684.
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DUTT, Mr. AMAR -NATH—contd:
Question .re—contd.

Delay in the delivery of a V. P. parcel. (25.

Delay in the delivery of railway parcels. 625-26.

Delay in the payment of a value payable money order. 625.

Delay in the transhipment of goods from Armenian Ghat to Bankura. 680.

Dismissal of Mr. A. R. Chatlerjee, a guard on the Fast Indian Railway.
1247-48. - _

Dismissal of Mrs. Baid, lady ticket colleetor of Shahjahanpur station. 1146.

Distribution of upper division posts in the Telegraph Check Office.
784, 785.

Efficiency bar for lower division clerks in the oftice of the Accountant
General, Posts and Telegraphs. 820-21.

Employment of the Deputy Postmaster General, Bengal, mainly on eclerical
and routine work, etc. 684. :

Examinations for men in the lower division of the office of the Accountant
General, Posts and Telegraphs. 820.

Filling of vacancies in the Burdwan Postal Division. "682.

Fines imposed on Indian and Anglo-Indian Railway employees. 1248.

Fining of stationmasters by the District Traffic Superintendent,
Moradabud. 1146. -

Grant of certain concession to graduates und under graduates who entered
the Postal Department on a higher pay than the minimum in the old
graded scale. 682-84.

Grant of extensions of service to certain stationmasters on the Oudh and

. Rohilkhand Railway. 1147.

Grant of extensions of service to Mr. Simpson, Superintendent of the office
of the Traffic Manager, Eastern Bengal Railway. 1150.

Grant of extra remuneration for Sunday work to Indian drivers on the
Eastern Bengal Reilway. -1149.

Grant of free passes over foreign railways to the menial staff of the Oudh
and Rohilkhand Railway. 1146.

Grant of house allowance to employees of the Eastern Bengal Railway.

807.
Grant of leave to subordinates in the office of the Deputy Accountant
General, Postal Branch, Caleutta. 822. '

Grants from the fines fund towards the education of the children of Indian
railway employees. 1248-49.

Grievances of Indian guards on the East Indian Railway. 801.

Grievances of lower division clerks of the office of the Accountani Generdl,

.. Posts and Telegraphs, Calcutta. 786-86.

Inadequacy of the house ullowance of employees of the Fastern Bengal
Railway. 808.

Indian Traffic Inspectors on the East Indian Railway. 628.

Issue of weck-end return tickets to third and intermediate class passengers
on the HKast Indian, the Kastern Bengal, and the Bengal-Nagpur
Railways. 681.
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DUTT, Mr. AMAR NATH—contd.

Question re—contd. .

Issues of tickets to third class passengers. 026.

Limitation of the hours of work of employees of the Eastern Bengal
Railway. 807.

Lower division employees in the office of the Accountant General Posts and
Telegraphs. 1168-69.

Memorial from the lower division clerks of the office of the Accountant
General, Posts and Telegraphs, Calcutta. 785-86. i}

Memorial of Babu Anath Nath Bose, a clerk in the office of the Director
General of Posts and Telegraphs. 711-12.

Memorials of the trains clerks of the Traffic Department of the South
Indian Railway. 1145-46.

Pay of lower division clerks in the office of the Accountant General, Posts
and Telegraphs. 819.

Pay of Railway Mail Service sorters. 818.

Pay of reference clerks in Postal Accounts Offices. 820.

Pay of typists in the office of the Accountant General, Posts and Tele-
graphs, Calcutta. 818.

Pay of the clerks of the office of the Director General, Posts and Telegraphs.
707-11.

Payment of compensation for loss of parcels on the Bengal-Nagpur
Railway. 626.

Payment to lower division clerks of the upper division rate while doing
upper division work. 821. )

Prevention of the loss of goods and parcels on the Bengal-Nagpur and the
East Indian Railways. 626.

Procedure in regard to the grnnt of leave on medical certificate on the
Eastern Bengal Railway. 808.

Promotion of Anglo-Indian guards to assistant yard masters on the East
Indian Railway. 627-28.

Promotion of branch postmasters to the clemal cadre in the Bengal and
Assam circle, 682.

Promotion of certain clerks to the upper division in the office of the
Accountant General, Posts and Telegraphs. 821.

Promotion of junior clerks in the office of the Accountant General, United
Provinces, to hold charge of sections. 412.

Promotion of Mr. Hiralal Mullick to the upper division in the office of the
Accountant General, Posts and Telegraphs. 819,

Promotion to the upper division of Mr. Sati Bhusan Chakravarty. 821.

Promotions to the upper division in the office of the Accountant General,
Posts and Telegraphs. 820.

Provision of suitable office buildings for goods clerks at certain stations
on the Eastern Bengal Railway. 1149,

Provision of trollies for Railway Medical officers. 808.

Punishment of guards for thefts on trains in their charge, 1189.

Purchase of paper. 626, 627.
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DUTT, Mr. AMAR NATH—contd.

Question re—contd.

Recruitment of Assistant.Engineers and Assistant Traffic Suparmtendcnts
for State Railways. 808-08.
Recruitment of travelling ticket collectors. 1190.

Refusal of complimentary passes by the Railways to the All-India Railway-
men’s Union Federation. 1167.

Removal of the present site of the Santipur railway station on the Eastern
Bengal Railway. 681.

Resolution regarding grievances of the subordinate employees of Indian
Railways. 1167-68.

Revision of establishment in the Burdwan Postal Division. 682.

Revision of the pay of lower division clerks in the office of the Accountant
General, Posts and Telegraphs. 820. .

Rules for admission to the railway training school at Chandausi. 1190.

Salaries of Anglo-Indian and Indian guards on the East Indian Railway.
627.

Salaries of European and Indian Drivers on the Fastern Bengal and Oudh
and Rohilkhand Railways. 807.

Sale of foodstuffs on the Oudh and Rohilkhand Railway. 627.

Scales of pay in the upper and lower division of the office of the Accountant
General, Posts and Telegraphs. 819.

Savings effected by the introduction of the comptometer machines in the
office of the Deputy Accountant General, Posts and Telegraphs. 819.

Senior Comptometer operator in the office of the Deputy Aeccountant
General, Postal Branch, Caleutta. 822.

Shortage of wagons on the Bengal-Nagpur Railway.. 624.

Stoppage of increments of clerks in the office of the Deputy Accountant
General, Postal Branch, Calcutta. 822,

Stoppage of the annual inecrement of Mr. H, M. Mukherji, a clerk in the
office of the Accountant (eneral, United Provinces. 412.

Supersession of Messrs. Kirkpatrick and Hermen, senior Public Works
Department Accountants. 411.

Supply of filtered water to the railway employees at Paksey on the Eastern
Bengal Railway. 1150.

Susi)ensxon of Mr. Ganesh Chandra Mittra of the office of the Deputy
Accountant General, Telegraph Branch, Caleutta. 822.

Time-scale of pay of the lower division clerks of the office of the Accountant
General, Posts and Telegraphs, Caleutta. 785-86.

Transfer of lower division clerks to Departments doing upper division
work in the office of the Accountant General, Posts and Telegraphs.
821,

Unemployment among labour hitberto employed in paper mills. 626-27.

Upper and lower division men in the office of the Accountant General, Posts
and Telegraphs. 1168-69.

Upper and lower division work in the Telegraph Check Office. 785.
L357LD
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DUTT, Mir. AMAR NATH—contd.
Question re—contd.

Widening of waterways on the B. D, Railway. 624-25,

Work of upper and lower division elerks in the Telegraph Check Office.
784-85.

Working of passenger trains by Indian guards on the Oudh and Rohilkhand
Railway. 1147.

Question (Supplementary) re Employment of Muhammadans in the Income-
‘tax Department, Punjab. 691.

Resolution ¢ Recommendations of the majority report of the Reforms
Inquiry Committee. 989-92.
DUTY (IES8)—
Question re—
Additional 3 per cent. -—— on press telegrams. 227,
Repeal of the Cotton Excise. 6599.

E .

-

EARNING(8)—
Question re Comparative Statement of —— of State Railways. 527.
EARTHEN POT(8)—

Question re Dirty condition of
40.

EAST INDIAN RAILWAY—
See under ‘‘ Railway(s) ’’.
EASTERN BENGAL RAILWAY—
See under ‘¢ Railway(s) ’'.
ECONOMIC HISTORY—
, Question re Inclusion of and Public Economics in the syllabus of
the 1.C.S. examination held in India. 435.
ECONOMIC INQUIRY COMMITTEE—
See under ‘¢ Committee(s) ’’.
EDINBURGH UNIVERSITY—
Question re Recognition of the degrees of the Nagpur University by the
m 618,
EDUCATION—
"Question re Grants from the Fines I'und towards the ———of the children
of Indian railway employees. 1248-49,
EDUCATION DEPARTMENT—
Question re— . .
Ap],-uilrment of Muslims in the ~—- of Ajnmr-quWéra. -1193.
Officers’ posts in the North West Frontier Provinee. 617-18.
Pancity of Muslims in the —— of Ajmer-Merwara. 1153-54, 1102

for drinking water at railway stations.

\
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EDUCATION, HEALTH AND LANDS, DEPT. OF—

Question re—
Appointment of Muslims in the ——. 1259,
Number of Muhammadans in the —-. 823-24.

EFFICIENCY BAR—

Question re—
—— for accountants in the Military Accounts Department. 123-24.
——— for lower division elerks in the office of the Accountant General,
Posts and Telegraphs. 820-21.

EGMORE—
Question re—

Alleged insult offered to Mr. P. N. Marthandam Pillai, M.L.C., by the
Station Superintendent of ——, South Indian Railway. 491.

Arrival of the special train of the High Priest of the Rana of Udaipur
on the third platform of — station. 1237.

Arrival platform at 1237.
Woes of steamer passengers at —— railway station. 1238.
ELECTED BODY (IES)—

Question re Adequate representation of Muhammadans in Government posts
and on in Ajmer. 799.

ELECTION (8)—

Question re—
of two members to the Standing Finance Committee for Railways.

847.
Expenses connected with Cantonment Board —. 99.
Resolution re Amendment of the rules for — toythe Indian and Provineial

Legislatures. 680, 1387-1418.

ELECTORAL RULE(8)—

Question re Amendments made in the to remove the disqualifications
imposed on persons convieted of offences under the Indian Penal Code.

613.

ELECTORATE(8)— -

Question re Substitution of the term ¢ General "’ for the term “ Non-Muham-
madan ’’ in the for the Councils and the Legislative Assembly. 204-

05.

ELECTRIC FAN(8)—
Question re Installation of — in third class railway carriages. 103.

RLECTRIFICATION—
Question re —— of the line hetween Madras Beach and Tambaram on the

South Indian.Railway. 491.
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ELLICHPUR-YEOTMAL—
Question re—

Construetion of platforms and provision of waiting roowms ut certain
stations on the — —line of the C. P. Railway. 602.

Non-issue of sceond eclass tickets on the — line of the C. P. Railway.
602.
Publication of certain information regarding the ——line. 602-03.
EMBARKATION—

Question re Improvement of the existing arrangements for the medical
inspection and of pilgrims at Bombay and Karachi.: 105,

EMIGRATION— )

Question re Report on the -— of unskill:ad labour to Mauritius. 702.
ENGINE(8)—

Question re Supply of new ——-to Indian drivers on the Eastern Bengal

Railway., 1143.
ENGINE DRIVER—

Question re Compensation to Mr. Clarence Lee,--—, on the North Western
Railway. 113.

ENGINEER (8)—

Question re—

Appointment of Muhammadan —— by the Railway Board. 822-23.
Consulting to the Govt. of India. 1010, -

Consulting —— to the Govt. of India and the India Office. 1008.
employed in the London Stores Dept. 1009.

Overpayments of pension to—— officers by the Aeccountant General,
United Provinces. 406.

Retention by the Govt. of India as Consulting —— of Indian —— practising
outside India. 1008.

Visit of the Consulting —— to the Govt. of India to India. 1010.
ENGINEER OFFICER(8)—

Question re Overpayments of pemsion to ——by the_Accountant General,
United Provinces. 1244.

ENGLAND—

Question re— @

L d

Expenditure incurred in connection with the visit of Lord Reading to

51. ,
Recrnitment propaganda carried on by Lord Meston in ——, 834-35.
“EPIGRAPHICA INDICA "'—
Question re Vacancy in the office of the Editor of the — —1253.
ERODE—
Question re Conversion of the line bhetween —— and Trichinopoly on the

South Indian Railway into broad gauge. 491.
L357LD
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' .
EUROPEAN (S)—-

Question re Censoring and delay of telegrams relating to judicial proeeedings
concerning Europeans. 329. '

EUROPEAN OFFICER(S)—

Question :e Demands of of non-Indian domicile. 835,

EVANS, Sir LAMING WORTHINGTON—

Question’ re Proposed visit of —— to India. 613.
EVICTTON—
Question re —— from railway quarters of strikers during the recent strike

on the North Western Railway. 586.

EXAMINATION (S)—

Question re— . '

Date of nextt——Tor the Army Factory Accounts. 845.

~——— far men in the lower division of the office of the Accountant General,
Posts and Telegraphs. 820,

—-—#or the recruitment of Accountants to the Railway Accounts Offices.
323-24, :

Holding of the Army Faetory Accounts ——in the Punjab. 845,

Inelusion of Commercial subjeets in the Indian  Audit and Aceounts
Service —. 325.

Inclusion of Commercial subjeets in the list of optional subjects for the
various competitive held in India. 618-19.

Sueeessful eandidates in the 1. (. S. ——held in India. 583-84.
™ .
Transfer of the centre at which the for the Indian Civil Serviee and

the Indian Audit and Aeeounts Service are held from Allahaqu to
Delhi. 1243.

EXCAVATIONS—
Question re —— by the Archeological Department at Haris Dighi in the
Dacca distriet. 699-700.

EXECUTIVE OFFICER(S)—

Question re— .
Allegations against the —— of the Subathu Cantonment. 108-09,
Appointment of —— of cantonments as members of sub-committees of

Cantonment Boards. 99.
—— of the Subathu Cantonment. 108.

Grant of motor allowances to-— in cantonments. 93,
EXEMPTION (8)—
Quesiion e ——under Schedule 1 of the Indian Arms Rules of 1924,

795.
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EXPENDITURE— -- ’
Question re—
Annual on the Treasury Cuntract system introduced into the Post

Offices at Bombay, Poona and Ahmedabad. 438-39.
—— borne by India for Consulates or Trade Commissions. 211-12.

——in connection with. H. E. the Vieeroy’s recent visit to England.
513.

—_ incurred by Government on the case of the Imperial Bank of India vs.
Rai Sahib Bishambher Nath Tanden and others of Lucknow. 69405,

——incurred in connection with the visit of His Excellency the Viceroy
to England. 483.

— - ineurred in eonnection with the visit of Lord Reading to Eugland.
51.

on”Longwood, Simla. 1169
——on the Medical Department of the Eastern Bengal Railway. 1143.

—-on the Railway workshop at Moradabad of money sanctioned for
general repairs. 415,

——on the recent visit to England of H. E.-the Governor General.

307.
—---under the heads ‘‘ Posts and Telegraphs, ete.’’. 120,
Inerease of on the all-India Services. 83. *
Revenae and —— under Railways and other heads. 312,
Total — — inenrred in connection with the recent consultations between

the Vieeroy wnd the SBecretary of State for India. 298-99.
EXPORT— .
Question re—

of foodstuffs. 693-94.
—— of monkeys. 115, .
Prohibition of the —— of cattle. 578.

Prohibition of the ——of good breeds of eattle to foreign countries.
413. ’ )

EXTERNAL CAPITAL COMMITTEE—
Question re—

Number of meetings held by the —. 817.
See also under ‘¢ Committee(s) ’’.
EYE-SIGHT—
Question re—

Examination of the —— of railway employees. 1163.
Testing of the —— of State Railway employees. 1142.

F

FARE(8)—
Question re Rednetion of third eclass ——on the South Indian Railway.
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FARIDPUR— . 3
Question re Absence of a platform and waiting rooms at —— on the Eastern

Bengal Railway. 625.
FEMALE COMPARTMENT(S)—
Question re Prevention of male ticket collectors from entering —, 523,
FEMALE RAILWAY PASSENGERS—
Question re¢ Outrages on —, 526.
FIELD CONTROLLER OF MILITARY ACCOUNTS, POONA—
Question re Leave vacancies in the office of the ——. 121,

FIJI—
Question re—
Abolition of the poll-tax in . 620,
Condition of Indian labourers in——. 230.31,
Daily wages of Indian labourers in Ceylon, the Malay States and —.

234-35,
Representations made by the last Indian Colonies Committee on the

_Idian question in——. 215.
FIJI DEPUTATION—
Question re—
Publication of the report of the —. 473, 828-29.
Report of the 610.
FINAL ACT—

Question re Signature on behalf of the Government of India of the Conven-
tion, Protocol and —— of the Second Opium Conference. 911.

FINANCE—
Question re Training of Indians in ——, Accounting and Auditing, Carrency,

ete. 718-19.
FINANCE DEPARTMENT—
Question re Appointment of Indians as Deputy Seeretaries in the Commerce
Department and the ——.  798-99,
FINANCE MEMBER—
Question re—
‘Leave allowances and travelling expenses of the overnor General of

India and the 619.
Proposed deputation from the Military Accounts Association, Poona, to

the 123.
FINE(8)—
Question re —-imposed on Indian and Anglo-Indian Railway employees.
1248.

FINES FUND—
Question re Grants from the ———towards the education of the children of

Indian railway employees. 1248-49.
L367LD
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FIRST CLASS CARRIAGE(S)—

Question re Attachment of ——- and second elass earvriages to all trains hetween
Kalka and Simla. 1187,

FISHERMAN(MEN)—

Question re Grievances of Bengal —. 794.
FLEMING, Mr. E. G—

Question re—

Employment of Indians in Burma. 813.
Provineialization of Sall in Burma. 1386-87.
Question (Supplementary) re Enlistment of Burmans in the Army. 783,
Resolution re Grant of protection to the paper industry. 1092-93.

FLOODS—

Damage to the railway line by the recent ———in the Shahabad District of
Bihar and Orissa. 1385-86.

——in the various provinces. 1245.
Prevention of —. 43-44.
Prevention of ——in the Jumna. 413.
FOOD AND DRUGS ACT—
Question re Introduction into India of a —. 118.
FOOD, ARTICLES OF—

Question re Exemption from luggage charges of hedding and —— of third and
intermediate class passengers. 591,
FOODSTUFFS—
Question re—
Discontinuanece of the present arrangements for the sale of —— to third
class passengers on the Oudh and Rohilkhand Railway. 304-05.
Discontinuanee of the sale of —--on trains on the Oudh and Rohilkhand

Railway. 702-03.
Export of 693-94.

Provision of a compartment in Ondh and Rohilkhand Railway passenger
traing for the supply of ——to third class passengers. 308-09.

Provision of ——in trains for third "elass passengers. 309,

Sale of —— for third class passengers on the Oudh and Rohilkhand Rail-
way. 308-10.

Sale of --——in passenger traing on the Ondh and Rohilkhand Railway.
696. '

Sale of ——in trains on the Oudh and Rohilkhand Railway. 40304,
Sale of on the Oudh and Rohilkhand Railway. 103, 627.

,F()REIGN AND POLITICAL DEPARTMENT---
Question e Number of Indian Offieers in the -——, 623,
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FOREIGN COUNTRY (1ES)-—
Question re— *
Appointinent of Indians as diplomatic representalives in—--. 473,
Indian contributions o 1385,
FOREIGN MAILS DIVISION—
Question re Urant of outstation allowances to sorters of the —. 815-16,
FOREIGN RAILWAYS— ’

Question re Granl of free passes over
and Robilkhand Railway. 1146.

FOREMAN(MEN)—
Question re—
Alleged bribery and corruption smong ——, ete,, on railways. 826,

European, Statutory Indian and Indian —— employed on State Railways.
826.

FOREST RESEARCH INSTITUTE AND COLLEGE—

Question re Indian Forest Bervice educational staff at the , Dehra Dun.
428,

FOREST SERVICE OFFICERS—
Question re Duties of Provineial and Imperial —. 440,

to the menial staff of the Oudh

FRANCHISE—
Question re—
for women. 47. .
Grant of the to Indians resident in Australia. 427-28.
Qualifications for the Municipal ——in Port Louis, Mauritius. 60D,
Resolution re —— for women. 1471-77.
FRAUD(S)—

Question re—
Alleged — in conneetion with a railway parcel. 626,
Alleged on the Bengal Nagpur Railway. 604,
——in the Imperial Bank of India. 1274-75.
Imperial Bank (Lucknow Branch) case.” 916.

FREE PASS(ES)—
Question re Grant of over foreign railways to the menial staff of the
Oudh and Rohilkhand Railway. 1146.

FRONTIER EXPEDITIONS— .
Question re Reports made on Army Contractors by Army Offleers during —
or the Afghan War., 804-05.
FURILOUGH—
Question re Leave and —— of Indian Ofeers of the Bombay, Baroda and
Central India Railway. 915-16. .
FURNITURE—
Question re—
—— for quarters oecupied b

Delhi and Simla: 1144. .
e of the Army Institute o the Army Canteen Board

y, Members of the Legislative Assembly at

-~ Transfer of
(Indin). 805.

-
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G
GANGES— '
Question re Construction of a railway bridge over the —— at Mokameh
Ghat. 1379.

GANGES WATER—

Question re¢ Resolution regarding supply of —- below Narora. 51-59.
GARBYANG—

" Question re Construction of a telegraph line to —. 64,

GARDEN LABOURER—

See under ‘‘ Labourer(s) .
GARHWAL—

Question re Construction of a railway to Karan Prayag in
GASPER, Mr.—

Question re Alleged assault by ——, loco. foreman, Katihar, on Phool
Mohammad, pumping driver, Katihar. 1180.

GAYA—

Question re Construction of a shed or waiting hall for third class passengers
at —— railway station. 69.

GENEVA—

61-62.

International Labour Conference and the League of Nations.—593-95.
GENEVA INTERNATIONAL LABOUR CONFERENCE—
See under ‘‘International Labour Conference ’’.

GHATSILA—
Question re Issue by the Bengal-Nagpur Railway of return tickets to —.
511-12.
GHAZANFAR ALI KHAN, Raja— )
Question re Grant of certain kinds of advances free of interest to Muham-
madan Government servants. 705.

GHAZIABAD—

Question re Construction of a double railway line between
abad on the Oudh and Rohilkhand Railway. 204.
GHOSE, MR, 8. C.— .ovivt v tiiiiiienns cnnenn on Ceee teeeee aae .

Question re—

Allotment of quarters at Simla and Delhi to Memberu of the Central
Legislature. 1156-56.

Casualties among Indian troops during the recent disturbances in China.

and Morad-

116.
Compensation to Mr, Clarence Lee, engine driver, on the North Western
Railway. 113.

/ Construction of a platform at Guptipara station on the East Indian
Railway. 114.
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GHOSE, Mg. S. C.—contd.
Question re—contd.
Construetion of a raised platform at Bamandanga on the Kaunia-Santahar
line of the Eastern Bengal Railway. 476.

Deputation of Indian (Imperial) Police Serviece Officers to His Excellency
the Governor of Madras. 476-77.

Eligibility of Indians for appointment to the British Diplomatic Servide.
475. ‘

Establishment of air communication between Britain and India. 114.

Exclusion of Indians from the Peak District, Hongkong. 477.

Export of monkeys. 115.

Grievances of passengers on the Howrah-Burdwan Chord line of the East
Indian Railway. 476. ’

Hardships of Indian Railway Guards. 4756.

Inconveniences suffered hy passengers at Mogra Hat station on the Eastern
Bengal Railway. 114.

Preparation of serum for snake bite. 477.

Protection of Indian interests in South-West Africa. 475.

Provision of adequate accommodation for intermediate and third class
passengers on the Bengal-Nagpur Railway. 478.

Provision of a waiting room at Jhargram on the Bengal-Nagpur Railway.
478.

Reservation of the lowlands of Kenya for Indidgns. 476.

Visit of a sub-committee of the Skeen Committee to England and\ other
countries. 478.

Withdrawal of British troops from Dum Dum Cantonment. 115.

GHULAM ABBAS, Sayvap—

Question re Construction of a railway between Sangla and- Chiniot. 1183-
64.

GHULAM BARI, KuAN BAHADUR—

Question re— _
Appointment of Muslims in the Education Department of Ajmer-Merwara.
1193,
Article in the Muslim Outlook regarding grievances of Muhammadans.
1193.
Assistant Superintendent of Edueation, Ajmer-Merwara. 1193.
Direet recruitment of Muslims in the superior and Subordinate Account
Service of the Military Accounts' Department. 1182.
Indianization of the various Services. 87-88.
Number of Muslims in the superior and Subordinate Accounts Service
of the Military Accounts Department. 1102-93.
Paucity of Muslims in the Edueation Department of Ajmer-Merwara.
1192.
Percentage of Indians in the Imperial Polige Service. 86-87.
Resolution re Amendment of the rules for election to the Indian and Pro-
vincial Legistatures. 1412-18.
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GHULAM NABI—

Question re Case of ——, Investigating Ofticer attached to the office of the
Post Master General, Punjab. 829-30.
GLASGOW—
Question re Attack hy a mob un Indian residents of ——. 67-68.
GOALUNDO—
Question re Trausfer by the Eastern Bengal Railway of their Traflic Centre
. from to Khulna. 309.
GOLD—

Question re—
Absorption of —— during the last three years. 580-91.
Insurance by the post office of parcels containing —. 63-ti4,

Refusal of the P. and O. Steam Navigation Company to accepl some hags
of bar for shipment from Marseilles to Bombay. 836,

GOLD STANDARD—
Question re—
—— for India. 45.

Speech of the Chancellor of the Exchequer regarding adoption of the
—. 829,

GOLD STANDARD RESERVE—
Ruestion re—

—. 483-84,
Increase in the —— during the past twelve years. 483,

GOODS—
Question re—

Action against countries producing —— under sweated labour conditions.
1384.

Banning of —— produced abroad under sweated labour conditions. 1383-
84,

Extra rate charged hy the Great Indian Peninsula Railway on
from or to Kurduwadi. 832. ‘

Prevention of the loss of and parcles on the Bengal-Nagpur and the
East Indian Railways. 626,

Q0ODS CLERK(S)—

Ruestion re Provigion of suitable office buildings for
on Eastern Bengal Railway. 1149,

GOODS SHED(S)—

Question re Construction of waiting rooms and -—— at important stations
on the Barooch-Jamhoosar Branch of the Bombay, Baroda and Central
India Railway. 795.

- GOODS BUPERVISOR, SEALDAH, OFFICE OF THE—
' Question re Removal of the ——to & safe site. 1181,

-

booked

ut certain stations
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GORDON, Mr. E— *

Oath of Office. 17. S
GORDON, Me. R. G.—
Code of Criminal Procedure (Ameundment) Bill (Dispersal of unlawful
Assemb‘ies)— -
Motion to consider. 1044-48, 1054.
Oath of Office. 17. y
GOSWAMI, Mr. T. C.— )
Code of Crixﬁinal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)—
Motion to eonsider. 1036-38, 1042,
Election of —— to the External Capital Committee. 444.
Question re—
Allowances of official and non-official representatives at the Geneva
International Labour Conference and the League of Nations. 593-95.
Indian soldiers in China. 595.
Question (Supplementary) re—
Accommodation at Simla for Members of the Indian Legislature. 812.

Resolution re Recommendations of tle majority report of the Reforms
Inquiry Committee. 896-99.

GOUR, Sm HARI SINGH—

Allotment of further time for the disposal of pending non-official Bills.
443.

Bamhoo Paper Industry (Protection) Bill—
Consideration of clause 1. 1216.
Motion to pass. 1219.

Code of Criminal Procedure (Amendment) Bill (Amendment of seetions
123, 170, ete.)—
Consideration of clauses. 1225-2v, e

Disenssion re Proeedure to be followed while moving for leave to introduce
a Bill. 344-45.

Hindn Copareeners Liability Bill—

Motion to add certain members to the Seleet Committee on the
1073.

Hindu Trusts (Validating) Bill—
Motion to eirculate. 396, 398-99.

Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. H62-64, 566, 569, 732, 733, 734, 735.

Motion to consider amendments made by the (ouneil of State in the —.
1458-59.

Indian Suceession Bill—

Motion to consider. 1234-35.
Motion to pass. 1235.
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GOUR, Sk HARI SINGH—contd.
Question re—
Discharge of workers from the Titaghur Paper Mills. 326-27.
Est;;lsishment of a Circuit Court of the Lahore High Court in Delbi.
1246.
Officer entitled to preside at meetings of the Cantonmen®Board, Jubbul-
pore, during the absence of the Commanding Officer. 482-83.
Protection of the paper industry. 41.
Supply of badami paper from England. 40-41.
Question (Supplementary) re—
Number of students trained in the Indian Institute of Seience, Bangalore,
who have been employed by the Government of India. 1134.

Position of Indians in South.Africa. 1173, 1174, 1175, 1176.
Racial diserimination in South Afrieca. 209.
Roquest for the allotment of another day for the disposal of pending non-
ofileial Bills. 728.
Resolution re Grant of protection to the paper industry. 1124-26.
Special Marriage (Amendment) Bill—
Motion to refer to Select Committee. 385-87, 394-95, 396.
GOVERNMENT BUILDING(8)—
See under ‘¢ Building(s) ’’.
GOVERNMENT COLLEGE, AJMER—
Jee under ‘‘ Ajmer ’’.
GOVERNMENT OF BOMBAY—
Question re Scheme of the —— for the encouragement of Indian Arts and
Crafts. 1160-61.
GOVERNMENT OF INDIA—

Question re—
Annual grant by the — to the Indian Institute of Seience at Bangalore.
1133.
Consulting Enginecers to the —— and the India Office. 1008.
Correspondence between the — and the Government of .the Union of
South Afriea on the Indian question. 439,

Grant of incrcased pay and allowances to employees of the —. 68-
69.

Inadequate representation of Biharis in certain Central Departments of
the -—. 42-43.

" Number of mectings held by Committees attached to the various Depart-
ments of the 615-16.

Number of Muhammadans emnployed under the ——. 845-46.

Pay of the ministerial staff employed in attached and subordinate offices
of the 12566. _ )

Signature on behalf of the — of the Convention, Protocol and Final Act
of the Second Opium Conference. 911.

Transfer of the control of the Seeretary of State over the London Stores
Department to the —. 77.
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GOVERNMENT OF INDTA PRINTING--

Question re Annual elassification of the piece-work establishment of the
—, Ualeutta, H1Y. @

GOVERNMENT OF INDIA SECRETARIAT -
Question re—

Number of "Muslim, Hindu and Christian Superintendents and Assistants
in the-—-and Aftached Offices. 1259,

Nee also under ** Secretarviat ',
GOVERNMENT OFFICE(S)—-

Question re—

Cigarette smoking in ——. 69,
Diseiplinary action against officers and clerks in ——,  1243-44.
GOVERNMENT OFFICIAL(S)—
Question re Purchase of continental steel hy ——.  496-97,

GOVERNMENT SERVANT(8)—
Question re Grant of certain kinds of advances free of interest to Muham-
madan 705.
GOVERNMENT SERVICE(S)— (
Question re Rules relating to seniority in-———. 842-43,
GOVERNMENT TRADING TAXATION BILL—

See under ** Bill(s) 7.

GOVERNOR(8)—
Question re Grant of leave to ——, Licutenant Governors and Chietf Com-
missioners. 514-15.
GOVERNOR GENERAL, 11. . THE—
Assent of —— to the—
Cantonments (Amendment) Act, 1925, 240
Cantonment (House Accommodation Amendment) Act, 1925. 240,
Cotton Ginning and Pressing Factorvies Aet, 1925. 210, ' .
Indian Cotton Cess (Amendment) Act, 1925, 240,
] Indian Finance Act, 1925. 240.
i Tndian Ineome-tax (Amendment) Aect, 1925. 240,
Indian Income-tax (Seeond Amendment) Aet, 1925, 240,
Indian Merchant Shipping (Amendment) Act, 1925. 240,
Indian Merchant Shipping (Seeond Amendment) Aet, 1025. 240
Indian Paper Currency (Amendment) Act, 1925. 240,
Indian Ports (Amendment) Aet, 1925, 240,
Tndian Soldiers (Litigation) Aet, 1925. 240, .
' Indinn Stamp (Amendment) Act, 1925, 240,
Indian Tariff (Amendment) Aet, 1925. 240.
Legislative Assembly (President’s Salary) Aot, 1925. 240,

Ohseene Publications Aet, 1925. 240, .
' L357LD
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GOVERNOR GENERAL, H. E. THE—contd.

Assent of to the—contd.
Prisons (Amendment) Aect, 1925. 240.
Workmen’s Breach of Contract (Repealing) Act, 1925. 240.

Question re—’

Expenditure on the recent visit to England of —. 307.
Leave allowances and travelling expenses of'—— and the Finance Mem-
ber. 619.
GOVERNOR IN COUNCIL—
"Qu;;‘:ion re Transfer to the — of the transferred subjects in Bengal.
GOVERNOR OF MADRAS, H. E. THE—
Qt;e;;ig; re Deputation of Indian (Imperial) Police Service officers to —.

GOVIND DAS, Sern—
Question re—

Abolition of the poll-tax in Fiji. 620,

Administrative changes consequent on the transfer of the East Indian
and Great Indian Peninsula Railways to State management. 623.

Admission of Indians into the Artillery branch of the Indian Army.
697.

Air Service between Karachi or Bombay and London. 623,

Amalgamation of the Oriya-speaking tracts. 623-24.

Appointment of a Royal Commission on rural development. 621,

Compulsory military training for University students. 618.

Death of an Indien garden labourer in Ceylon. 620.

Establishment of special military colleges in India. 622.

Extension of the recommendations of the Lee Commission to other Imperial
Services besides the I. C, 8. 607.

Formation of an inter University Board. 624.

® (rievances of Indian traders in Tanganyikh. 619.

Inclusion of commereial subjects in the list of optional subjeets for the

various competitive examinations held in India. 618-19..

Leave allowances and travelling expenses of the (Governor General of
India and the Finance Member. 619,

{Number of Indian Officers in the Foreign and Political Department. 622.
Opening of the Kazipet-Belharshah Railway. 622-23,

Promotion of Mr. Rundlett to officiate as an Assistant Seeretary in the
Railway Board. 1186-87.
Recognition of the degrees of the Nagpur University by the Edinburgh
. University. 618.

/ Recommendations of the Racial Discrimination Committee, ete. 620-

21
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GOVIND DAS, SETH—contd.
Question re—contd.

Recommendations of the Reforms Inquiry Committee. 621.

Rcczt);nmendaiions of the Tariff Board regarding the cement industry.
623.

Redistribution of the Provineces on a linguistic bagis. 624.

Reduction of the clerical establishment of the Railway Board. 1185-86.

Report of the Indian Economic Inquiry Committee. 621,

Report of the Indian Taxation Inquiry Committee. 621.

Report of the Mereantile Marine Committee. 291.

Representation to the League of Nations of the hardships of Indian traders
-in Tanganyika. 697.

Reservation of the lowlands in Kenya for Indians. 620.

Segregation Bill in South Africa. 619.

Terms of reference of the Skeen Committee. 621-22.

Resolution re Recommendations of the majority report of the Reforms In--

quiry Committee. 945-47.
GRADUATE(8)— *
Question re—

Appointment of in the Imperial Bank of India. 1274.

Grant of certain concessions to —— and under-graduates who entered the
Postal Department on a higher pay than the minimum in the old grade
scale. 682-84. '

Grant of Commissions in the Indian Medical Service to ——of Indian
Universities. 316-17.

Grievances of Indian employed in the claims section of the North
Western Railway. 844-45.

GRAHAM, Mr. L—
Repealing and Amending Bill—

Motion to consider. 1463.
Motion to pass. 1464.

on account of the bounty on steel. 1329-31.

Motion for

GRATUITY (IES)—

Question re Grant of —— to railway employees. 825-26.
GRATUITY RULES—

Question re Amendment of the —- on Railways. 1382.

GREAT BRITAIN—

Question re—
Establishment of air communication between ——and India. 114.
Recruitment to the Indian Superior Services in—-. 607-98.

GREAT INDIAN PENINSULA RAILWAY—
See under ¢* Railway(s) ’’.

-
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GRTIEVANCE(S8)—
Question re—
Article in the Muslim Outlook regnrding — - of Muhammadans, 1193.
—— of Bengal fishermen, 794,

~—-of employees of the Great Indian Peninsula Railway, 812-13, §24.
25.

——of Indian Army Serviee Corps clerks, 596,

—-—of Indian guards on the East Indian Railway. 801.
— ~of Indian traders in Tanganyika. 619. _
~——of Line staff of the Eastern Bengal Railway, 1142,

—-=0of lower division elerks ol the office of the Accountant (ieneral,
Posts and Telegraphs, Caleutta. T7TR5-86.

——of old and permanent traders of the Kasauli Cantonment. 81-82.

—— of passengers on the Howral-Burdwan Chord line of the Kast Indian
Railway. 476.

—— of shed staff at Khanewal against Mr. Sheppard, shed foreman, 584-

85,
——of Subordinate educational services in the North West Frontier
Provinee. 616-17. !

—— of subordinate teachers in schools in the North West Frontier Pro-
vince. 617,

——of third class passengers on Italian steamers. 313.

——of third claks passengers travelling hetween Lucknow and Hardoi.
311,
Redress of the ‘of political prisoners. 310-11,
" Resolution regarding—— of Indian settlers in Tanganyika. 426.
Resolution regarding of railway employees. 824.
Resolution regarding
489, 1167-68.

GUARANTEE CONTRIBUTIONS--

of subordinate employees of Indian Railways.

Question re Provident Fand and — - by the stall of Carreney Offiees, 1380-
81
GUARD(S)—
Question re—
Case of Mr. Ashutosh Chakravarty, late a —- of the Eastern Bengal

Railway. 1150-51,
('ase of Mr. G. B, Mitra, a ——on the Bast Indian Railway. 1189-90.

Dismissal of Mr. A, R. Chatterji, a on the Kast Indian Railway.
1247-48,

Urievanees of Indian -—— on the East Indian Railway. 801,

Hardships of Indian railway ---—. 475,

Pay of European and Indian-— - on the Bengal-Nagpur Railway, 1152
;. Promotion of Anglo-Tndian —- 1o Assistant Yard Masters on the Fast
! Indian Railway. 627-28,

Promotion of Tndian - - on the Fastorn Bengal Railway. 1181

Punishment of ——. for thefts on troiny in their eharge. 1184,
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GUARD(S)—contd.
Question re—contd.

Reducetion of Md. Emanali, ® —- on the Eastern Bengal Railway. 1141.
Running rooms for Indian ——on the Eastern Bengal Railway. 1139.
Running rooms for Indian

on the East Indian Railway. 705-06,

Salarvies of Anglo-Indian and Indian ——on the East Indian Railway.
627, '
Working of passenger trains by Indian —-—on the Oudh and Rohilkhand

Railway. 1147.
((UHA, ARUN CHANDRA«.—

Question re Case of ——, a State prisoner in Bengal. 1253-54. )
GQUJRAT— D
Question re Railway connection between —— and Sargodha. 515,

((ULAB SINGH, SArpA)—
Question re—

Alterations to the ‘ D’ type of Indian quarters at Raisina. 723,

- Appointment of Indians as Traffic Inspectors on the North-Western Rails
way. 844.

Competitive examination for the reeruitment of elerks for the office of
the Controller of Army Factory Aeccounts. 722-23.

Date of next examination for the Army Factory Accounts. 845,

Grievances of Indian graduates employed in the claims seetion of the
North Western Railway. 844-45.

Holding of the Army Faectory Accounts examination in the Punjab.
845. ’

Percentage of Sikh Superintendents and Assistants in the Secretariat and
Attached Offices. 723-24.

Percentage of Sikhs in eertain Departments of the Central Government.
722,

Percentage of Sikhs in the Income-tax Department, Punjub. 724, T

Re-cmployment of retired officials. 724,

Sceurity Printing Press, Nasik. 721-22.

Transfer of the centre at whieh the examination for the Tndian Civil
Serviece and the Indian Audit and Accounts Service are held from
Allahabad to Delhi. 1243,

GUPTIPARA—

Question re Construetion of a platform at
Railway. 114,

{UMNER, M. ¢, W,
Oath of Office. 17.

station on the East Indian
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HALTING ALLOWANCE(8)—
See under “ Pay and Allowance(s) .

HAMPANAKKATTA--
Question re Transfer of the Post Office at——in Mangalore to Kodial-
boil. 1156.
HAND LOOM(8)—
Question r¢ Import duty on —. 410.

HANS RAJ, Lara—

Question re—

- Grievances of the Indian Army Service Corps. clerks. 596.

Messrs. Spedding and Company’s contract for the supply of sleepers to the
North Western Railway. 725-27.

Pay of the Indian Army Service Corps clerks. 595-96.
HARBOUR(8)—

Question re Vizagapatam and Cochin
HARDINGE BRIDGE—

Question re Levy of toll by the Eastern Bengal Railway on the ——, Sara.

Schemes. 609.

.

) 309- | ¢
HARDOI— ' ) g
Question re  Grievances of kind class pasengers travelling between Lucknow

and 311.

HARIANA LANCERS—

Question re Decree of the Poona Court against the late 7th—. 1247.
HARIS DIGHI—
Question re Excavations by the Archmological Department at——in the
Decea district. 699-700.
HARNARAIN, Mr—
Question re Appeal of ——, a clerk in the office of the Deputy Post Master
General, Railway Mail Serviee, Ambala. 841-42.
HARNARIAN SHYAMSUNDER, Mrssirs.—
Question re—

Despateh by the Railway Divisional Superintendent, AIlﬁhaimd, of an in
sulting letter to ——. 810-11. .

‘nhancement of rent for a plot of land leased by ——, Coal Merchants of
Agra, from the East Indian Railway. 810.

Refusal by the East Indian Railway to lease n plot of land at Hathras Killah
to ——, Coal Merchants of Agra. 112,

Refusal of the East Indian Railway to leasa a plot of land to —-, Coal
Merchants of Agra. 809-10,

Rent of a plot of land at Agra leased by the Kast Indiun Railway to -—--,
Coal Merchants of Agra. 113.
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HARPER, Mk. K. G.—
Oath of Office. 911.

HATHRAS KILLAH—

Question re Refusal by the Fast Indian Railway to lease a plot of land
at —— to Messrs. llarnarain Shyamsunder, Conl Merchants of Agra. 112.

HAZARA— .
Question re—

Allegations made by Nand Ram, a resident of the -— — district against Mufti
Muhammad Yaqub Khan, Extra Assistant Commissioner, Malakand, and
11 others. 1010-11.

Criminal cases instituted by Nandram of against Mr. K. S. Mufti
Muhammad Yakub Khan, Barrister and others. 1249.

HEAD CLERKS--
Question re Grant of extension to the -— of the office of the Chief Medical
Officer, Delhi. 436.

HEALTH OFFICER(S)—

Question re Assistant ——in Cantonments. 98.
HEDJAZ—
Question re—
Indian pilgrims to the —. 486.
Pilgrims to the ——. 104.
Retrun of Indian pilgrims from the -——. 1158.

HEMP DRUGS—

Question re Social and religicus customs in connection with the use of —
in India. 912.

HERMON, Mr—

Question re  Supersession of ——, a senior Public Works Department
Accountant. 411.

HIGH COMMISSIONER FOR INDIA—
Question re—

Number of Indians employed in the office of the ——, London. 69, 76.
Status of the —. 518-19.

HIGH COURT(S)—
Question re— .

Action taken hy the Patna —— on the recommendations of the Indian Bar
Committre.  60-61.

Provinces without Divisional Commissionerships, Universities or —,
584,

Uniformity in the rules and conditions for the enrolwtent of Vakils and”
Advocates in the different —-. 802-03.

HIGH PRIEST OF THE RANA OF UDAIPUR— ‘
Question re Arrival of the special train of the——on the third platform
of Egmore station. 1237.
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HI1LL ALLOWANCE(S)—
See under “ Pay and Allowances ”.

HINDU COPARCENERS LIABILITY BILL--
See under “ Bill(s) .

HINDU LAW—

Resolution re  Appointment of Standing Committees to deal with Bills re-
lating to — - and Muhammadan Law. 1467-71.

HINDU PASSENGER (S)—

Question re Refreshment rooms for orthodox

306.
HINDU TRUSTS VALIDATING BILL—
See under “ Bill(s) .
HINDU UNIVERSITY—

at certain specified stations.

Question re grants from railway funds to the —. 45.
HIRA HINGH BRAR, Sarpar BAuapur CAPTAIN-—
Indian Penal Code (Amendment) Bill (Age of Consent) _ Cun.siderution

of clause 2. 730-732.

HISTORY, PROFESSOR OF—

Question re Appointment of a properly qualified man to he
Government College, Ajmer. 840-41.

HOLIDAY(S)—
Question re—

Grant of on full pay to employees in railway workshops. 826.
——in the Military Engineering Department. 423-24.
Reduetion of —— in the Imperial Secretariat. 413,
HOME DEPARTMENT—
Question re Employment of Muhammadans in the office of the Director of
the Bureau of Public Information,——. 1386.
HONG KONG—

Question re Exclusion of Indians from the Peak district. 477,

HONORARY LIEUTENANT—
See under “ Lieutenant ”.
HORNIMAN, Mr. B. G.—

in the

Question r¢ Return to Indin of ——. 1137-38.
HOSIERY— ' )
Question re Inquiry into the case of ——. 126,
HOSPITAL(S)—
Question re —— on the Katsern” Bengal Railway. 1143.
HOURS OF WORK-— -
/ Question re Limitation of the — of employees of the Kastern Bengal

Railway. 807,
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HOUSE—

Question re Exemption from house tax of vacant —— in the Kasauli Can-
tonment. 48,

HOUSE ALLOWANCE—

Question re Grant of ——to employees of the Eastern Bengal Railway.
807.

HOUSE OF LORDS—

‘Question re Statement in the ——by the Secretary of State for India re-
garding the Medical Services. 236.

HOUSE RENT— !

Question re Grant of to the ministerial staff of Army Headquarters and
Attached Offices of the Government of India. 1266-57.

HOUSE RENT ALLOWANCE— ‘

Question re Inadequacy of the —— of employees of the Eastern Bengal
Railway. 808.

HOUSE TAX(ES)—

Question re—

Exemption from —— of vacant houses in the Kasauli Cantonment. 48,
Levy of a——in the Kasauli Cantonment. 1188,
"HOWRAH— K

Question re—
Excess language charges realised from third class passengers travelling
between — and Puri last year. 1153.
Through train from —— or Moghal Sarai to Delhi via Muthra Junetion
and Agra Cantonment. 305.

HOWRAH-BURDWAN CHORD LINE—

Question re Grievances of passengers on the —— of the East Indian Rail-
way. 476.
HUKAM CHAND Rar SaHiB—
Question re Name and qualifications of officer appointed vice ——, Deputy

Agsistant Controller of Military Accounts, retired. 598.
HUSSANALLY, KHAN BaAHADUR W, M.—
Maternity Benefit Bill—

Motion to refer to Select Committes. 378, 379, 380.
Question re—
Abolition of the Army Canteen Board (India). 803.
Alleged bribery and corruption among foremen, ote., on Railways. 826.
Amendment of the gratuity rules on Railways. 1312.
Capital of the Army Canteen Board (India). 789-90.
Catering for the Ariny by Messrs. Madan & Co. of Caleutta, during the
Afghan War. 806.

Certain specified appointments in the Railway Board and on State Rail-
ways held by Europeans, Statutory Indians and Indians. 1249-50.
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HUSSANALLY, KHAN BaHADUR W. M.—contd.
Question re—contd.
Complaints in the public press regarding the Army Canteen Board.
1275.
Decree of the Poona Court against the late 7th Hariana Lancers. 1247.

Defaleations committed by employees of the Army Canteen Board (India)
from the 1st Auzust, 1924, to the 31st July, 1925. 803-04.

European, Statutory Indian and Indian Foremen employed on State
Railways. 826. .

Extension of the activities of the Army Canteen Board (India). 788-89.

Furniture for quarters occupied by Members of the Legislative Assembly
at Delhi and Simla. 1144.
Grant of gratuties to railway employees. 825-26.

Grant of holidays on full pay to employees in railway workshops. 826.
Grievances of the employees of the Great Indian Peninsula Railway. 824-

25.
Net loss incurred by the Army Canteen Board (India) since its establish-
ment. 805-06.

Objects of organising the Army Canteen Board. 804. ’

Payment for stores purchased fromm merchants in India by the Army Can-
teen Board (India). 789-90. ,

Rates at which articles are supplied to the troops by the Army Canteen
Board (India). 760.

Recruitment to the Imperial Secretariat. 1145.
Rents received from Longwood, ete. 1144.

Reports made on Army Contractors by Army Officers during Frontier ex-
peditions or the Afghan War. 804-05.

Resolution regarding grievances of railway exhployees. 824.
Total amount of debts of the Army Canteen Board (India). 806.

Transfer of the furniture of the Army Institute Fund to the Army Can-
teen Board (India). 805.

Unsatisfactory arrangements for passengers at Larkana station in Sind.
1250.

Unsatisfactory working of the Army Canteen Board (India). 804.

Value of stores purchased in India by the Army. Canteen Board (India).
789-90. )

Wages of foreign workmen employed on Indian railways. 826-27.
Accommodation at Simla for Members of the Indian Legislature. 812

Allotment of quarters to Members of the Indian Legislature at Delhi and
Simla. 797.

Probobition of the employment of women underground in mines. 791.
Resolution regarding grievances of subordinate railway employees. 486.
Total loss Lo the North Western Railway on account of accidents due to the
employment of incompetent men during the recent strike. 510.
I esolution re—
Probibition of the import, manufacture and sale of liquor. 657,

Separation of railway accounts and audit. 1343.
HYDRO-ELLCTRIC SYNDICATE—

Question re Formation of a —— in Madras. 301-02.
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I

1. C. S. EXAMINATION—

See under “ Examination ”.

I. M. S. OFFICERS—

Question re—
Appointment of ——to hold charge of administrative districts where Bri-
tish troops and R. A. M. C. officers are located. 1261.

Proportion of administrative posts held by R. A. M. (. and —. 1261.
R. A. M. C. and---—. 1262.

IDATYAKHOTTAI—
Question re Closing of the telegraph office at ——in the Madura distriet.
486-87, 491-92, 500-01.

IMPERIAL BANK OF INDIA—

Questi.on re— _
Alleged grievances of certain shareholders of the ——. 63.
Amalgamation of the staff of Currency Offices with that of the —.
109.
Appointment of Bachelors of Commerce in the —-. 326.
Appointment of graduates in the —. 1274.
Creation of more local Boards of the —. 325-26.
European staff of the ——. 1271-72.

Expenditure incurred by Government on the case of the —— versus Rai
Sahib Bishambher Nath Tandan and oth~rs of Lucknow. 694-95.

Frauds in the ——. 1274-75.
——— (Lucknow Branch) fraud case. 916.
Indian stafl of the —. 1272-73.

Modification of the constitution of the —. 233.
Opening of branches of the —— at district headquarters. 915.

Recruitment of Bachelors of Commerce by the —. 717-18.
Recruitment of Indians to posts in the —. 325.

IMPERTAL BUILDING(S)—
Question re Expenditure on Ari decorations of the ——in the New Capital
at Delhi. 835.

IMPERIAL CADET CORPS—
Question re 1378-79.
IMPERIAL DEPARTMENT(S)—..
Question re Revision of pay of the menial staff employed in ——in Bombay.
110.
IMPERIAL FOREST SERVICE—
Question re Amalgamation of the Provincial Forest Service with the —.
440.
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IMPERIAL LIBRARY—
Question re Removal of the —— from Calcutta ‘to Delhi. 59.
IMPERIAL POLICE SERVICE—

Question re Percentage of Indians in the ——. 86-87.
IMPERIAL PREFERENCE—-
Question re Inducement to the textile industry to support —. 493.

IMPERIAL SECRETARIAT—
Question re—

Recruitment to the ——. 1145.
Reduction of holidays in the ——. 413.
IMPERIAL SERVICES—
Question re—

Extension of the recommendations of the Lee Commission to other ——
hesides the I. C. S. 697.

Number of Muhammadans in the —— in the Punjab. 846.

Refusal of passage advances fo Indian oflicers in the —-. 2114
IMPORT(8)—
Question re— -

—— of charas from Central Asia. 912.
——of foreign iron and steel. 70-71.
IMPORT DUTY(IES)—
Question r¢e ——in hand looms. 410.
INAUGURATION—
—— of the sixth session of the Council of State and the third session of the
second Legislative Aseembly. 1-15.
INCOME-TAX—
Question re—

Exemption from —— of income devoted to religious or charitable purpobes.
843.

——— assessments in the Punjab, etc. 846-47.
Meaning of the phrase “ Double Refund ” of —. 1160.
INCOME-TAX ACT—
See under “ Act(s) ”.
INCOME-TAX AUTHORITIES—
Question re Allegations against the —— of North Canara. 401-02.
INCOME-TAX DEPARTMENT—
Question re—

Employment of Muhammeadans in the ——, Punjab. 690-93, 828.

Percentage of Sikhs in the ——, Punjah. 724.

Proper representation of Muhammadans in the ——, Punjah, and the North-
West Frontier Province. 428-30.

Recruitment of Inspectors and Income-tax officers to the —. 714-18.

Recruitments to the ——, Punjab. 913-14.

Representation of Muhammadans in the ——, Bombay. 794.



INDEX TO LEGISLATIVE ASSFMBLY DEBATES. 93

INCOME-TAX OFFICERS—
Question re—

——in the Punjab. 827-28.

Recruitment of Inspectors and ——to the Income-tax Department 714-
15.

INCOME-TAX OFFICER, SURAT—

Question re Applications for “ Double Refunds” received by the —. 1159-
60. '

INCREMENT(S)—
Question re—

Grant of the conecession of counting teniporary service towards —- to offi-
cials of the Postal Department confirmed between 20th September, 1920,
and 31st December, 1921. 840.

Stoppage of annual —— of Mr. H. M. Mukherji, a clerk in the office of the
Accountant General, United Provinces. 412.

Stoppage of of clerks and Accountants in the office of the Accountant
General, United Provinces. 405, 1243, 1244.

Stoppage of —— of clerks in the office of the Deputy Accountant General,
Postal Branch, Calcutta. 822.

Withdrawal of ——earned by clerks and Accountants in the Military
Accounts Department. 123.

INDIA—

Question re Number of posts in wireless stations throughout —— and Burma
held by Indians. 799-800.

INDIA OFFICE—

Question re¢ Consulting Engineers to the Govt. of India and the ——. 1008.
INDIAN(8)—

Question re—

——and Anglo-Indians employed in the Railway Board. 713.
Position of ——in South Africa. 1172-78.

INDIAN ARMS RULE(S)—
Question r¢ Exemptions under Schedule I of the — of 1924. 795.

INDIAN ARMY—
Question re—
Admission of Indians into the Artillery branch of the —. 697.
Exclusion of Brahmins from the Maharashtra, Deccan, etc from the —.
705. ‘

Number of Biharis holding King’s Commissions in the —. 80.
Number of Brahming serving in the ——. 704-05.
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INDIAN ARMY SERVICE CORPS—
Question re—
Grievances of the clerks. 596.
Pay of the clerks of the ——, 611-12.
Pay of the —— clerks. 595-96.

INDIAN ART(S)—
Question re—

Encouragement of ——. 790-91, 816-17.
Encouragement of — and crafts. 1160, 1162, 1262, 1263.

Framing of a scheme for and erafts by the Architects of the New
Capital. 1263.

Scheme framed by the Architects of the New Capital for the enconrage-
ment of —— and crafts. 1162.

Scheme of the Government of Bombay for the encouragement of —-— and
orafts. 1160-61.

INDIAN AUDIT AND ACCOUNTS SERVICE—
Question re—

Transfer of the centre at which the examination for the Indian Civil Service
and the —— are held from Allahabad to Delhi. 1243,

See also under * Examination(s) .
INDIAN BAR COMMITTEE—
See under * Committee(s) ".
INDIAN CARRIAGE OF GOODS BY SEA BILL—
See under “ Bill(s) ”.
INDIAN CIVIL SERVICE—

L 4

Question re—
Extension of the recommendations of the Leec Commission to other Tmperial
Services besides the —. 697.
Transfer of the centro at which the examinations for the-——and the
Indian Audit and Accounts Service are held from Allahabad to Delhi.
1243,

INDIAN CIVIL SERVICE EXAMINATION—
Question re—

Inelusion of Economic History and Public Economices in the syllabus of tho
~— held in India. 435.

Syllabus for the — in India. 720-21.

INDIAN COLONIES COMMITTEE—
See under * Commitiee(s) ”.

INDIAN DELEGATE (8)—
See under “ leegam'{_a) ",

INDIAN ECONOMIC ENQUIRY COMMITTEE (8)—
Ses under “ Committee(s) ”.
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INDIAN EDUCATIONAL SERVICE—
Question re— -
Employment of Indian ladies in the —. 515-17.
Grant of study leave to —--- officers. 211.
INDIAN FACTORIES (AMENDMENT) BILL—
See under “ Bill(s) ”.
INDIAN FOREST SERVICE—
Question re —— educational staff at the Forest Research Ins.titnte and Col-
lege, Dehra Dun. 428.
INDIAN INDUSTRIES—
Question re Protection of —. 496.

INDIAN INSTITUTE OF SCIENCE—
Question re—
Annual grant by the Government of India to the —— at Bangalore. 1133.

Recruitment to the Indian Railway Service of Engineers of students of the
—— at Bangalore. 1133-35.

INDIAN INSURANCE COMPANIES BILL—
See under “ Bill(s) .

INDIAN JAILS COMMITTEE—
See under “ Committee(s) ”.

INDIAN LABOURERS—

Question re—
Condition of —in Fiji. 230-31. ;
Daily wages of — in Ceylon, the Malay States and Fiji. 234-35.

INDIAN LEGISLATURE—

Question re Insufficiency of accommodation for Members of the ——at
Simla. 811-12.
Resolution re Amendment of the rules made for elections to the —. 680.

See also under ¢ Legislature ”.
INDIAN LIMITATION (AMENDMENT) BILL—
See under “ Bill(s) ”. ;
INDIAN MARRIAGES AND DIVORCES ACT—
See under “ Act(s) .

INDIAN MEDICAL SERVICE—
Question re—

Grant of commissions in the —— to graduates of Indian Universities. 3816-
17.
Grant of temporary commissions to Indians in the —. 227-28.

Indian officers in the —— 420.

Number of persons holding temporary commissions in the ——. 228
Recruitments to the —— during the last three years. 236-37.
Reorganisation of the 83-86.

Resolution re Future recruitments to the —. 662-80.
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INDIAN MEDICAL SERVICE OFFICER(S)—
Question re transfer of —— from Military to Civil employment. 420.
INDIAN MERCANTILE MARINE—
Question re Promotion of the growth of an ——. 290-91.
INDIAN MERCANTILE MARINE COMMITTEE—
See under “ Committee(s) ”.
INDIAN NATURALIZATION BILL—
See under “ Bill(s) ”.
INDIAN PENAL CODE—

Question re Amendments made in the electoral rules —— to remove the dis-
qualifications imposed on persons convieted of offences under the——,
613, '

INDIAN PENAL CODE (AMENDMENT) BILL (AGE OF CONSENT)—
See under “ Bill(s) ”.

INDIAN POLICE SERVICE OFFICER(S)—

Question re Deputation of —— to His Excellency the Governor of Madras.
476G-77.

INDIAN PORTS (AMENDMENT) BILL—

See under “ Bill(s) ”.
INDIAN RADIO TELEGRAPH COMPANY—

Question re Application by an —— to erect a beam station. 418-19.
INDIAN RAILWAY SERVICE OF ENGINEERS—

Question re Recruitment to the —— of students of the Indian Institute of
Science at Bangalore. 1133-35.

INDIAN REFRESHMENT(S)—
See under ¢ Refreshment ”.

INDIAN REGISTRATION (AMENDMENT) BILL—
See under “ Bill(s) .
INDIAN SANDHURST-—
Question re Establishment of an —. 232,
INDIAN SETTLER(S)—
Question re—
Prospects for —— in British Guiana. 598.
Resolution regarding grievances of ——in Tanganyika. 426.
INDIAN SOLDIER(8)—
See under “ Soldier?s) ”,
‘INDIAN STORES—
See under “ Stores ”.
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INDIAN STORES DEPARTMENT—
Question re—
Employment of Sikhs in the ministerial establishment of the Audit Officer,
——. 480-81.
European and Indians in the —. 74-75.
Expenditure on the ——on the London Stores Departmept. 76.

Interchange of staff between the —— and the London Stores. Department.
77. o

Permanent location of the —— in Delhi. 1267-68.
Procedure relating to the calling for tenders by the —. 1151.

Publication of the administration report of the —. 76.

Purchase of railway stores through the —. 77-78.

Registration of Messrs. Chiragh Din, Mohammad Din and Sons in the
list of-approved contractors in the —. 1187-88.

INDIAN STUDENTS—
See under “ Students”.
INDIAN SUCCESSION BILL—
See under “ Bill(s) .
INDIAN TAXATION INQUIRY COMMITTEE—
See under “ Committee(s) ”.
INDIAN TERRITORIAL FORCE—
Question re—

Officers of the 830.
Pay and allowances of members of the —. 830.
Pay of an honorary Lieutenant in the —s-. 830-31.

INDIAN TRADE UNIONS BILL—
See under “ Bill(s) .

INDIAN TRADER(S)—
Question re—

Grievances of — in Tanganyika. 619.
Representation to the League of Nations of the hardships of —in
Tanganyika. 697.
INDIAN TROOPS—

. Question re—
Employment of ——in China. 212-13.
Employment of —— outside India. 424

Number of —— employed outside India. 422.
. Prohibition of the employment of —— outside India, 422.
l See also under “ Troops ”.
L357LD
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\

INDIANIZATION—
Question re—

——of the Ordnance Services. 521, 916.
—— of the various Serviecs. 87-88, 526.

INDIGO—
Questioﬂ re Depression ini the —— trade. 787.
INDUSTRIES AND LABOUR DEPARTMENT—
Question re—
Move of the Public Works Branch of the — —to Delki during the winter
1926-26. 580-82.
Reorganization of the—— 579.

INFANTRY—

Question re Discontinuance of the recruitment of Burmans for the —.
781.

INNES, Tz HoNOURABLE SIR CHARLES—
Bamboo Paper Indusiry (Protection) Bill—
Motion for leave to introduce. 1208.
Meotion to consider. 1210, 1215.
Consideration of eclause. 1216.
Motion to pass. 1217.
Coal Grading Board Bill—
Motion for leave to introduce. 1561.
Motion to refer to Select Committee. 152-56.
Prescntation of the Report of the Select Committee on the ——. 444.
Motion to consider. 760-61, 765-66.
Consideration of clause 3. 771-72.
Motion to pass.: 772. !
Motion to consider amendment made by, the Council of State. 1460-61.
Cotton Transport (Amendment) Bill— .
Motion to consider. 1461-62.
Motion to pass. 1462.

Demand for Supplementary Grant for * Capital Outlay on Vizagapatam
Port”. 1373. i

Elzt'zion of two members to the Standing Finance Committee for Railways.
Indian Carriage of Goods by Sea Bill—
Motion to refer to Joint Committee. 150,
Motion for nomination of members of the Joint Committee. 343.
Presentation of the Report of the Joint Comnmittee. 444,
Motion to consider. 772-73, 774.
Motion to Pass. 775.

Indian Insurance Companies Bill—
Introduction. 141.

]
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INNES, TuHe HoNOURABLE SIR CHARLES—contd.

Indian Ports (Amendment) Bill—
Motion to consider. 1463.
Motion to pass. 1463.
Motion for grant on aceount of the bounty on stecl. 1829,

Provident Funds Bill—
Consideration of amendments made by the Counecil of State. 164, 166,

171, 172-74.

Resolution re—

Rounty on Steel. 1305-10, 1313, 1319, 1320, 1325, 1327-28.

. Grant of Protection to the Paper Industry. 1074-80, 1099-1100, 1104-05,
1108, 1109, 1110-11, 1114, 1116-16, 1127-29.

Payment of Bounties on Wagons. 1466-67.
Protection to the Paper Industry. 1194, 1195, 1198, 1201-02, 1206.

Recommendations of the Majority Report. of the Referms Inquiry Com-
mittee. B890-06, 941, 942, 943,

Suspension of the Collection of the Cotton Kxeise duty for the rest of the
current vear 1925-26. 1424, 1445-49, 1451.

Trunsfer of FProperty (Amendment) Bill—
Motion to consider. 1481.
INSOLVENCY (AMENDMENT) BILL—
See under “ Bill(s) ".
INSPECTOR(8)—

Question re¢ Recruifiment of
Department. 714-15.
INSPIECTOR OF POST OFFICES-—
Qul-utwn re (irant of special pay to town ——in Bombav 402,
See also under “‘ost Offices, Inspectors of 7. 402
INSPECTIESS OF 8CHOOLS—
Question re Proposal to appoint Miss Khadijah Begam Ferozuddin Khan as
——, North West Frontier Provinee. 518. .

INSTITUTE OF MINING—
Question re Resulution regarding the establishment in Chota Nagpur of a
Schouvl or——. 471,

INBURANCE— 4
Question re —— by the Post Office of parcels eontaining gold. 63-69.

INSURED LETTIER(S)—

and Ineome-tax officers to the Income-tax

Question re Payments made by the Post Office on account of —lost or
stolen. 684.
INTEREST—
Question re— '
Grant of certuin kinds of advanees free of --—to Muhammadan Govern-

ment servants. 706. .
Postal Savings Bank rate of ——. 502-03. a
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INTEEMEDIATE CLASS FARE(S)—
Question re Rednction of —— on the Kalka Simla Railway. T79.
INTERMEDIATE CLASS PASSENGERS—
Question re—
Exempticn from luggage charges of bedding and articles of food of —. .
591.
Free luggage allowance of —. 39.
Provision of adequate accommodation for —— on the Bengal Nagpur Rail-
woy. 478.
Removal of the restriction on —— to travel by the Calcutta Mail on the
Delhi-Umballa-Kalka Railway. 434.
Restriction on —— travelling by the Caleutta Mail on the DelhizUmballa-
Kalka Railway. 521-22.

INTIERNATIONAL CONFERENCE ON RAILWAYS—
See under “ Confercnee(s) ”.
INTERNATIONAL CONVENTIONS—

Question re Application to the whole of India of Legislative measures neces-
— sitnated by the ratification of on behalf of India. 1171.

INTERNATIONAL LABOUR CONFERENCE—

Question re Allowaneces of official and non-official representatives at the Geneva
—— and the League of Nations. 593-95.

INTERNATIONAL PRISON CONGRESS—
Question re—
Indian delegates to the —-. 703.
Memorandum submitted by the Indian representative to the —. 788.
INTER-UNIVERSITY BOARD—
See under “ University Board ”.

IOWA—
Question re Case of Dr. Sudhindra Bose, Lecturer in the State University
of ——. 506-08.
IRON— '
Question re— .
Imports of foreign —— and steel. 70-71.
Pe;gentdgo of increase in the purchase of —— and steel of Indian . onigin.

IRBIGATION WORKS—
" Number of —— constructed to hold rain water. 406-07.
ISLAMIA TILE FACTORY—

Question re Road to the big mosques and the —— across the Kasargod Rai}
way station premises. 1157-68.

IMAIL KHaAN, Mg.—

Question re Allotment of quarters at Simla and :Delhi to Members of the
. Central Legislature. 1155.56,
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IYENGAR, Mr. A. RANGASWAMI—

Allotment of further time for the disposal of pending non-official Bills.
443.

Code of Criminal Procedure (Amendment) Bill (Amendwment.of seetions 123,
170, ete. 1227,

Consideration of eclauses.—1229.
Contempt of Courts Bill—
Motion to refer to Seleet Committee. 350-53.
Demand for Supplementary Grant for—
“ Opium.” 1366,
“ Stamps.”  1369-70.
Provident Funds Bill—
Consideration of amendments made hy the Council of State. 169.
Question re—
Action taken on the memorials of the subordinates of Ordnance Factories
in Indta. 611.
Administration of transferrcd subjects in Bengal and the Central Provineces. ©
298.

Amendment made in the electoral rules to remove the disqualifications im-
-posed on persons convicted of offences under the Indian Penal Code.
'813.

Constitution of the Provinecial Loans Fund. 299-300.
Constitution of the Public Services Commission. 301.

Consultation between the Vieceroy and the Secretary of State for India
relating to the political situation in India. 298,

Discussions ‘between His Exeellency the Viceroy and the Secretary of State
for India. 612

Disparity in pay hetween the clerks of the Note Verification section of the
Accountant (feneral’s Office and the clerks of the Treasurer’s branch of
the Currency Office. 1132.

Formation of a lydro-Electric Syndicate in Madras. 301-02.

Madras Land Revenue Bill. 207.

Memorial from the Carrency Associntion, Ma&dras. 1131-32.

New Branch Line Railway policy. 302-03.

Pay of the clerks of the Indian Army Service-Corps. 1611-12.

Pay and bill allowances of postmen serving in the Nilgiris. 610-11.

‘Pay of the subordinate employees of the Madras Currency Office. 1132.

Proposed visit of Sir Laming Worthington Evans to India. 613.

Reorganisation of the Medical Bervices in India. 612.

Replacement by Indian lascars of European seamen on strike in South
Africa. 1071.

Report of the Reforms Inquiry Committee. 612. 4

Shortage in the stooks of timber on the South Indian Railway. 1132-33.

Tanjore District Board Railways 304. .

Total expenditure incurred in eonnecetion with the recent consultations
between the Viceroy and the Secretary of State for ludia. :208-99.
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IYENGAR, Mr. RANGASMWAMI—contd.

Question re—contd.

Transfers of members of the subordinate service of the Military Accounts

Department. 1131.
Question (Su;;plementary) re—

Additional 3 per cent. duty on press telegrams. 227.

Amalgamation of the Oriya-speaking tracts. 42.

€olonization of Moplahs in the Andamans. 433.

Colonization of the Andamans by Moplahs. 1159.

Constitution of the Public Services Commission. 187.

Creation of the new appointment of Deputy Buperintendent, East Indian
Railway. 815.

+ Europeans and Indians in the Indian Stores Department. 75.

Frauds in the Imperial Bank of India. 1275.

Further consideration by the Government of the Resolution re grievances
of the subordinate railway employces. 1168.

Government help to paper mills in accordance with the recommendations
of the Tariff Board. 315.

Inclusion of the Indian Institute of Science at Bangalore among the
colleges from which appointments to the Indian Railway Service of
Engineers are made. 1135.

Position of Indians in South Africa. 1173, 1174.

Post Office Guarantee Fund. 409, 410. ) _

Procedure relating to admission or disallowance of questions. 229.

Prohibition of the entry into British India of the Chinese pamphlet “ Get
out of China”. 1269, 1270, 1271.

Proscription of certain books hy Lala Lajpat Rai. 608, 609.
Protection of the paper industry. 41. -
Purity of elections to legislative bodies. 1136.

Reasons for the differential treatment meted out to the ministerial staff of
the Army Headquarters. 1256.

Recommendations of the Lee Commission. 315.
Reorganization of the Indian Medical Service. 84.
Return to India of Mr. B. G. Horniman. 1137, 1138.
Separation of executive and judicial functions. 199.

Transfer to the Governor in Council of the transferred subjects in Bengal.
204,

i Utilization by Provineial Governments of remissions of provineial contri-
butions for the benefit of transterred departments. 289.
Resolution re—

Amendment of the rules for election to the Indian and Provincial Legisla-
- tures. 1391, 1392, 1393, 1394, 1395, 1400-04, 1415, 1416.

Franchise for women. 1472,
Future recruitments to the Indian Medical Service. 672.

Grant of protection to the paper industry. 1088, 1106, 1106, 1111-15, 1118,
1124, 1127.
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IYENGAR, Mr. A. RANGASWAMI—concld.

Resolution re—contd.
Prohibition of the import, manufacture and sale of liquor. 657, 659.

Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 869, 870, 895, 904-07, 933, 935, 936, 957.

Separation of railway accounts and audit. 1345-48, 1349, 1354, 1355.
IYF%R, C. 8. SITARAM—

Question re Application of of Conjeeveram to file a suit for damages
against the Swiss Consul General at Bombay. 592,

IYER, Mg. C. V. RANGASWAMI—

Question re Failure to reward —- an employee of the Postal Department for
meritorious war services. 600.

JAMALPUR—

Question re Advertisement for a Kuropean watchmaker for the East Indian

Railway watch and clock shop at 497-98.
JAPAN—
Question re Railway freights on coal in South Africa and ——. 1386.
JEELANI, HaJ1 S. A. K—
Question re— v

Allotment of quarters at Simla and Delhi to Members of the Central
Legislature. 1155-56.

Appeal of the Madras Provineial Police Officers. 834,

Appointment of a Cantonment Board for the St. Thomas Mount Canton-
ment. 1252,

Deportation of the families of Moplah prisoners to the Andamans. 687.

Distribution of post boxes in the Alanthen Area of the St. Thomas Mount
Cantonment. 687.

Exclusion of Alundur from the St, Thamas Mount Cantonment area.
1261,

Large imports of matches at Bedi Bunder in Kathiawar. 833-34.
Payment of hill allowances to postmen in Simla. 1252-53.
Protection of the Indian Match industry. 832-33.

Reference of the question of the protection of the match industry to the
Tariff Board. 833.

Resolutions of the All-India Postal and Railway Mail Service Union.
1252.

Result of the Deputation of postal employees to the Member in charge
of Posts and Telegraphs. 1252,

Substitution of the Provident Fund system for pension. 686-87,
JEVONS, ProFESSOR—
, book on Currency and exchange. 415.

Question re
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JHARGRAM—
Question re Provision of a waiting room at —— on the Bengal-Nagpur Rail-
way. 478.
JHARIA—
Question re Wages of labourers eployed, in the ¢oal mimes in. — and
Raniganj. " 1138-30.
JHATKA—
Question re Restriction upon the sale of beef, bacon and —— in refreshnfént

reoms and dining cars. 119%,

JINNAH, Me. M. A— .

Code of Criminal Procedure (Amendment) Bill (Dispersal of Unlawful
Assemblies)—

Motion to eonsider. 1048, 1049-55.
Motion to pass. 1068-69.

Deaths of Mr, C. R. Das and Sir Surendra Nath Banerjea. 20.

Motion for adjournment to discuss the composition of the Curremey: Com
mission as announced in the speech of H. K, the Viceroy. 132, 176-78, 184,
192, 193-94. ‘

Question re Position of Indians in South Afriea. 1172, 1173, 1174, 1176,
1177, 1178.

(uestion (Supplementary) re Abelition of the Cotton Exeise Duty. 72.

Resolution re—

Amendment of the rules for clection to the Indian and Provincial. Legisla-
tures. 1392, 1393, 1396.

Grant of protection to the paper industry. 1118-20.

Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 882, 935, 936-45, 957, 958, 959, 960, 961.

Suspension of the collection of the cotton excise duty fer the rest of the
current year 1925-26. 1453.
Sikh Gurdwara (Supplementary) Bill—
Motion to consider. 539-40.
Valedictory speeehes to the retiring President. 27-28.
Welecome to the new President. 34.
JOINING TIME—

Question re Alleged refusal of the Trafic Manager, Eastern Bengal Railway,

to grant —— to employees transferred from one station to another.
809.

JOSHI, Mg. N. M.—
Indian Trade. Unions Bill—
Motion to adjourn eonsideration. 1478.

Maternity Benefit Bill—
Motien to refer to Select Committee. 258-67, 270, 271, 276, 278, 285,
286, 287, 374, 376-82.
Provident Funds Bill—

Consideration of amendments made by the Council of State. 163-64,
167, 168.
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JOSHI, Mr. N. M.—oontd.

Question re—

Application to the whole of India of Legislative measures necessitated by
‘the ratiflcation of International Conventions on behalf of India. 1171.

Arbitration and Conciliation Bidl. 791,

Employment of Indian lasears as strike breakers. 1072.

Encouragement of Indian Art. 790.91.

Encouragement of Indian Arts and erafts. 1160-1162.

Establishment of a studio of Arts and Crafts. 1162.

Mural Decorations for the New Capital. 1161-62.

Prohibition of the employment of women underground in mines. 791.

Re-employment of strikers on the North-Western Railway. 792-93

Scheme framed by the architects of the New Capital for the encouragement
of Indian Arts and Crafts. 1162,

Scheme of the Government of Bombay for the encouragement of Indian
Arts and Crafts. 1160-61, -

Strike on the North-Western Railway. 792.
Training of Indians as wireless operators, ete. 817-18,

~ou

Question (Supplementary) re—

Action against countries produeing goods under sweated labour eonditions.
1384.

Consideration of the question of the allowances of members of the
Legislature by a Committee of the Legislature. 328.

Contribution by Indian States to the League of Nations. 422.

India’s Membership of the League of Nations. 421-22.

Introduction of Legislation to regulate the powers of employers to fine
their employces. 1248,

Position of Indians in South Afriea. 1175, 1178.

President of the Kankinara Labour Union. 327.

Private ownership of the Titaghur Paper Mills. 315-16.

Production of goods in India under sweated labour conditions. 1383-

84. .
Prohibition of the ‘entry into British India of the Chinese pamphlet ‘¢ Get
out of China *’. 1270. -

Reason for the strike on the North-Western Railway. 508.
Revenue oolleoted and hounties paid under the Steel Industry (Proteetion)
Act. 205.

Resolution re—

Bounty on Steel. 1323, 1326-27, 1328.

Prohibition of the import, manufacture and sale of liquor. 651.

Protection to the Paper Industry. 1194-95, 1196-1201.

Recommendations of the majority report of the Reforms Inquiry Comn-
mittee. 987-89. .

Separation of railway accounts and audit. 1356,

Suspension of the colleetion of the cotton excise duty for the rest of the
current year, 1925-26. 1432-36, 1444, 1446, 1462,

L357LD
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JUBBULPORE—

Question re Officer entitled to preside at meetings of the Cantonment Board,
——, during the absence of the Commanding Officer. - 482-83.

JUDGE(S)—

Question re Claims of Mr. 8. R. Daniels for appointment as Chief ~—-'of
the Oudh Chief Court. 695-96.

JUDICIAL PROCEEDINGS—

~

Question re Censoring and delay of telegrams relating to —— concerning
Europeans. 329.
JUMNA—
Question re Prevention of floods in the —. 413.
K
KABUL— -
Question re Expenditure on the British Legation at —. 66-66, 201-02.
KALKA—
Question re Attachment of first and second clasy carriages to all trains
between —— and Simla. 1187.

KALKA SIMLA RAILWAY—
See under ‘¢ Railway(s) ”.
KALYAN—

Question re, Expenditure on the Pasik Tunnel between —— and Thana.
836.

KAMARAN—
Question re Quarantine restrictions at —— on pilgrim ships. 105.
KARACHI—

Question re—
Air Service between

or Bombay and London. 623.

Breaking open of quarters of strikers at Rawalpindi, Lahore,
586, 604. .

Direct railway communication between Rajputana and 1187.
Grant of compensatory allowance to selection grade -officers of the Post

, ete.

Office stationed at Bombay, Poona, Salsctte and 839.
Treatment of pilgrims at —. 293-94.
I?ARANPRAYAG—
Construction of a railway from Rishikesh to —. 64.
Construetion of a railway to in Garhwal. 61-62.
KARTAR SINGH, SArRDAR— A

Question re—

Communal representation in the Government of India Secrctariat offices.
479.

L Employment of Sikhs in certain specified departments. 481-82.
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KARTAR SINGH, Sarpar—contd.
Question re—contd.

Employment of Sikhs in the Indian Meteorological Department.” 482,

Employment of Sikhs in the ministerial establishment of the Audit Officer,
Indian Stores Department. 480-81.

Number of Sikh Assistant Trafic Superintendents in the Punjab and
elsewhere. 479

Representation of Sikhs in the offices attached to the personal staff of
H. E. the Viceroy. 479.

Staff Selection Board examination. 480.
KASARGOD—

Question re Road to the mosques and the Islamie Tile factory aeross the
railway station premises. 1157-58.

KASAULI—
Question re— ,
Constitution of an elected Cantoiment Board at ——. ’98-09,
Eleetion of _members to the Cantonment Board, ——. 82-83.

KASAULI CANTONMENT—

Question re—
Exemption from house tax of vacant houses in the —. 48.
Grievanees of the old and permanent traders of the ——. 81-82.
Levy of a house tax in the ——. 1188.

KASTURBHAI LALBHAIL, Mr.—

Question re—
Action against countrics producing goods under sweated lajour conditions.
» 1384,
Assistance to the Indian textile industry. 126.

Banning - of goods produced abroad under sweated labour conditions.
1383-84.

Competition between imported Japanese and Indian mill-made piece-goods.
126.

Inquiry into the case of hosiery. 126.

Railway freights. 1384-85.

Railway freights on coal. 1386.

Railway freights on coal in South Africa and Japan. 1385.

Reduction of coal freight. 688-89,

Resolution re Suspension of the collection of the éotton excise duty for
the rest of the current year 1925-1926. 1434-1443-46, 1449.

KATHIAWAR—
Question re Large imports of matches at Bedi Bunder at ——. 833-34:

KATIHAR—
Question re—

Alleged assault by Mr. Gasper, Loco. Foreman, ——, on Phool Mohammad,
pumping driver, 1180.
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KATIHAR—contd,
Question re—contd.
Case of Phool Mohammad, pumping driver at ——, on the Eastern Bengal
Railway., 1142, 1180.
Supply of drinking water for the Indian staff stationed at Paksey, ——,
Santahar and Lalmonirhat on the Eastern Hengal Railway. 1143. :
KAZIM ALIL, Sureiku-g-CHATGAM, MauLvi MUHAMMAD—

Resolution re Amendment of the rules for election to the Indian and Provin-
cial Legislatures. 1406-07.

KAZIPET BELHARSHA RAILWAY—
Seé under ‘‘ Railway(s) 7.
KELAPUR—

Question re—
Introduction of a motor mail service between and Wun, 1239-40.
Motor mail service between Yeotnal and.——. 1239,
KELKAR, Mr. N. C— ’
Contempt of Courts Bill—
Motion to refer to Seleet Committee. 356-61.
Election of to the Standing Finance Committee for Railways. 1013,

Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion to pass. 746-52,

Question re—

Absorption in the Military Accounts Department of divisional aceountants
and clerks of the Military Engineering Services. 1183-84.

Appointment of the Public Services Commission. 834,
Attachment of orderly peons to Inspectors of Post Offices. 838. .

Casual leave of employees of the office of the Controller of Military
Aocounts at Quetta. 1184.

Casual leave of sorters in the Railway Mail Service, ¢‘ B?’ Division. 837-
38.

Compensation to officials of the Selection Grades in the Post Office for
the higher cost of living in Bombay and other places. 838,

Contingent allowances for Post Offices. 838-39.

Demands of European officers of non-Indian domicile. 835.

Examination of the eye sight of railway employees. 1163.

Expenditure on Art decorations of the Imperial buildings in the New
Capital at Delhi. 835,

Expenditure on the Parsik Tunnel between Kulyan and Thana. 836.

Grant of compensatory allowance to sclection grade officers of the post
office stationed at Bombay, Poona, Salsette and Karachi. 839.

Grant of the concession of counting temporary service towards inerements
to officials of the Postal Department confirmed between 20th September
1920 and 31st December 1921. 840.

Number of passengers carried by the Poona Mail hetween Bombay and
Poona during the ycar ended May 1926. 837. -
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KELKAR, Mr. N. C.—contd.
Question re—contd.
Permanent promotions of sub-pro-tem. Accountants. 1184.
Promotions to the Subordinate Accounts Service. 1182-83.
Purchase of locomotives for State Railways. 835.
Pe'x;gmnent promotions of sub-pro-tem. Accountants. 1184,
Reduction of sub-pro-tem. Accountants to clerks. 1183,

Refusal of the P. and O. Steam Navigation Company to acecept some bags
of bar gold for shipment from Marseilles to Bombay. 836.

Sick leave of employees of the office of the Controller of Military Accounts
at Quetta. 1185.

Training of recruits for clerical appointments in the Post Office. 839-
40.

Working hours of railway mail service sorters. 836-37.

Resolution re—

Grant of protection to the paper industry. 1093-97.
Prohibition of the import, manufacture and sale of liquor. 636-40.
Separation of railway accounts and Audit. 1335-38. '

KENYA—
Question re—
Report of the Ormsby Gore Committee in ——, 215.
Reservation of the lowlands in for Indians. 476, 620,

Rights of Indians in 208.
Settlement of Indians in the Lowlands of ——. 64-65.
KEROSENE OIL— .
Question re Prices of ——. 405,
KERR, 8ir JOHN—
Question re Opinions of -—— and Sir William Reid on the subjeet of the

transfer of Sylhet to Bengal. 1277.
KHADIJA BEGAM FIROZUDDIN KHAN, Miss—
Question re Proposal to appoint —— as Inspectress of Schools, North-West
Frontier Province. 518.
KHAN, MR M. A—

Secretary, North-Western Railway Union, and
five other. Umon workerq at Khanewal, on the 11th April 1925. 510-

11
KHANEWAL—-

Question re—
Allegations by the shed staff against Mr, Sheppard, shed foreman, —,
North-Western Railway. 510.
Grievances of the shed staff at —— against Mr. Sheppard, shed foreman.

584-85.
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KHARINDWA—
Question re Stoppages of trains at —— railway station. 1238-39,
KHETI KHAN—
Question re Removal of the Post Office from Dhunaghat to ——. 440.
KHULNA—

Question re—
Harassment to third class passengers by the ticket checking system intro-

duced on the —— Branch of the Eastern Bengal Railway. 416.
Transfer by the Eastern Bengal Railway of their traffic centre from
Goalundo to ——. 309.

KHYBER RAILWAY—
See under “ Railway(s) ”.

KIDWAI Seaiks MUSHIR HOSAIN—
Question re—

Appointment of a Royal Commission to investigate the grievances of the
Provincial Services. 589.

Concession passages to officers of the superior services and their families.

588-89. .
Grievances of third class passengers travelling hetween Lucknow and
Hardoi. 311.

Indian delegates to the League of Nations. 588.
Provision on trains of dining ears for third class passengers. 311. ©
Settlement of Moplahs in the Andamans. 589.
KING EMPEROR, HIS MAJESTY THE—
Question re Visit of - to India. 290, 699. .
KING’S COMMISSION (S)—
Question re—

Number of Biharis holding —— in the Indian Army. 80.
Number of Indians holding —. "616.

KIRKPATRICK, Mr—

Question re Supersession of
ant. 411.

KISHANGUNGE—
Question re Discontinuance of the train between —— and Purnea. 700-01.
KODIALBOIL—

'Question re Transfer of the Post Office at Hampanakkatta in Mangalore
to ——. 1156.

KOREGAON—

Question re Construetion of a waiting room at —— on the Madras and
Southern Mahratta Railway. 131,

KURDUWADI—

Question re Extra rate charged by the Great Indian Peninsula Railway on
goods booked from or to 832.

, & senior Public Works Department Aecount-
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LA MARTINIERE COLLEGE, LUCKNOW—

Question re Provision of a hoarding house for Indian students at ——.
45,

LABOUR—
Question re Report on the emigration of unskilled —— to Mauritius. 702.
LABOURER(S)— '

Question re—

Death of an Indian garden —— in Ceylon. 620,
Minimum wage of Indian —— in Ceylon. 297.
Resumption of recruitment of for Mauritius. 50.
Unemployment among —— hitherto employed in paper mills. 626-27. °
Wages of — employed in the coal mines in Jharia and Raniganj. 1138-
39.
Wages of —— in Ceylon tea plantations. 610.
LADY(IES)—
Question re Employment of Indian —— in the Indian Eduecational Service.
515-17.
LADY HARDINGE MEDICAL COLLEGE—
Question re Opening of a Sub-Assistant Surgeon class at the ——, Raisina.
914-15.
LAHORE—
Question re Breaking open of quarters of strikers at ——, Karachi, ete.
586, 604.
LAHORE HIGH COURT—
Question re Establishment of a circuit court of the —— in Delhi. 1245.
LAJPAT RAI, LaAva—
Question re Proscription of certain books by ——. 607-09.
LALMONIRHAT—

Question re Supply of drinking water for the Indian staff stationed at
Paksey, Katihar, Santahar and on the Eastern Bengal Railway.
1143.

LALMONIRHAT DISTRICT—

Question re Promotion of Mr. Phillips, Assistant Station Master on the
Fastern Bengal Railway to Traffic Inspector of the —. 1181-82.

LAND(S)—

Question re—

Enhancement of rent for a plot of leased by Messrs. Shyamsunder,
Coal Merchants of Agra, from the East Indian Railway. 810.

Refusal of the Enstern Bengal Railway to lease a plot of —— to Messrs.
Harnarain Shyamsunder, Coal Merchants of Agra. 809-10.
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LAND REVENUE SETTLEMENT—

Question re —— in the United Provinces. 583.

LAND VALUE(S)—

Question re Inclusion of —— in the Railway capital account. 127-28.

LANGLEY, Mr. A.—

Qath of Offiece. 17.

LARKANA STATION—

Question re Unsatisfactory arrangements for passengers at —— in Sind.
1250,

LASCAR(S)—

.

Question re—
Employment of Indian as strike breakers. 1072-73.
Recruitment of as strike breakers. 1383,
Reeruitment of to act as strike breakers. 1271,
Replacement by Indian of Kuropean seamen on strike in South

Africa. 1071.

LEAGUE OF NATIONS—

Question re—
Allowances of official and non-official representatives at the Geneva Inter-
national Labour Conference and the 683-95.
India’s contribution to the ——, ete. 696-97.
Indian delegates to the ——. 588,
Indian representatives at the September session of the ——. 421-22.

Representation to the of the hardships of Indian traders in
Tanganyika. 697,

LEASE(S)—

Question re of bookstalls on the different rmlways to Mesgrs., A, H.
Wheeler and Co. 685.

LEAVE—
Question re Casual —— of employees of the office of the Controller of
Military Accounts, Quetta. 1184.
Casual —— of sorters in the Railway Mail Serviee, ‘‘ B ’’ Division. 837-
3s.
Grant of —— to Governors, Lieutenant Governors, and Chief Commissioners.
514.
Grant of to subordinates in the office of the Deputy Aecountant General,

Postal Branch, Calcutta. 822.

and furlough of Indian officers of the Bombay, Baroda and Central
India Railway. 915-16.

Procedure in regard to the grant of —— on medlcal certificate on the Eastern
Bengal Railway. 808.
8ick —-- of employees of the office of the Controller of Military Accounts

at Quetta. 1185.
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LEAVE ALLOWANCE(S)—
See under ‘¢ Al'lowancé(s) ”
LEAVE VACANCY(IES)—
See under ‘‘ Vacancy (ies) '
LEE COMMISSION—

Question re—

Extension of the —— concebsipns to officers of company manag’efl rail-
ways. 1071-72.
Extension of the recommendations of the —— to other Imperial service

besides the I. C. S. 697.
Financial effect of the action taken on the recommendations of the ——.

107.
Recommendations of the —— 233, 314-15, 317-18.
LEE, Me. CLARENCE—
Question re Compensation to ——, engine driver on the North-Western

Railway. 113.
LEGAL PRACTITIONERS (AMENDMENT) BILL—
See under ‘¢ Bill(s) .
LEGISLATIVE ASSEMBLY—

Inauguration of the sixth session of the Council of State and the third
session of the second —. 1-15.

Question re—

Députation out of India at State expense of Members of the Council of
State and the 404, .

Furniture for quarters occupied by Members of the

Simla. 1144,

Prevention by the Police at Sirhali of voters for the —— exereising
their votes. 1135-36.

Substitution of the term ‘¢ General ’’ for the term ¢ Non-Muhammadan ’’
in the electorates for the Councils and t}w 204-05.

LEGISLATIVE BODIES CORRUPT PRACTICES BILL—
Sece under ‘¢ Bill(s).”’

LEGISLATIVE MEASURE(S)—

Question re Application to the whole of India of —— necessitated by the
ratification of International Conventions on behalf of India. 1171.

LEGISLATIVE MEMBERS EXEMPTION BILL—
See under ‘¢ Bill(s) ”.
LEGISLATURE(S)—

Question re—

at Delhi and

Allotment of quarters to Members of the Indian —— at Delhi and Simla.
796-97. :

Inadequate representation of Indians in the Ceylon ——. 295-96,

Resolution ré Amendment of the rules for election to the Indian and
Provincial —-. 1387-1418.
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LETTER(S)—
Question re—
Alleged censoring of

addressed to Dr. Rabindra Nath Tagore. 416-

17, 421.
Despateh by the Railway Divisional Superintendent, Allahabad, of an
insulting —— to Messrs. Harnarain Shyamsunder. 810-11,

LEVEL CROSSING(8)—

Question re—

Construction of a bridge over the
Peninsula Railway. 600-01.

Construction of a bridge over the —— at Amraoti station. 601,
LICENCE(8)— '
Question re Grant of a to L. Ude Bhan, pleader, Bhakkar, to practise
in the North-West Frontier Province. 47,
LIEUTENANT—

Question re Pay of an honorary —— in the Indian Territorial Force. 830-
31

LIEUTENANT GOVERNOR(8)—
Question re Grant of leave to Governors,
6514-16.
LINDSAY, Sir DARCY—
Appointment of —— to the panel of Chairmen. 847.
Bamboo Paper Industry (Proteetion) Bill—
Motion to consider. 1212-13.
Motion to pass. 1220-21.
Deaths of Mr. C. R. Das and Sir Surendra Nath Banerjea. 20-21.
Resolution re—
Prohibition of the import, manufacture and sale of liquor. 646,

Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 984-87, .

Suspension of the collection of the eotton exeise duty for the rest of the
current year, 1925-26. 1446-48.

Valedictory speeches to the retiring President. 28-29,
LINE STAFF—
Question re grievances of the —— of the Eastern Bengal Railway. 1142,
LINGUISTIC BASIS—
' Question re Redistribntion of the Provinees on a ——. 624.
LIQUOR—

Resolution re Prohibition of the import, manufacture and sale of —. 629-
48, 649-61.

LLOYD, Mr. A. H—

Resolution re Prohibition of the import, manufacture and sale of liquor.
635.

at Akola on the Great Indian

, and Chief Commissioners.
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LOAN(8)—

Question re Total amount of Government converted under the econversion
terms recently offered by Government, ete. 1276-77.

LOCAL BOARDS—

Question re creation of more —— of the Imperial Bank of India. 325-
26.
LOCAL CLEARING OFFICE—
Question r¢ —— (Enemy Debts). 797-98.

LOCAL GOVERNMENT(8)—
Question re Replies of
500.
LOCOMOTIVE(S)—
Question re Manufacture of wagons and —-—. 524, 525,
Purchase of —— for State Railways. 835. -
LOCOMOTIVE SHOPS, RAWALPINDI— )
Question re Dismissal of Nanak Chand, fitter, —. 508.
LOHOKARE, Dr. K. G—
Coldea())f Civil Procedure (Amendment) Bill (Amendment of seections 102 and
03)—
Motion to refer to Select Committee. 549,

Indian Factories (Amendment) Bill—
Motion for leave to introduce. 1464.

Indian Penal Code (Amendment) Bill (Age of Consent)—
- Motion to consider amendmentis made by the Council of State. 1460.

Legislative Bodies Corrupt Practices Bill—
Motion to consider. 776-77.

Provident Funds Bill—
Consideration of amendments made by the Council of State. 161-63,
168.

Question re— .
Abolition of the appointment of Superintending Engineer, Simla Imperial
Circle. 579-80. _
Alleged assault by Mr. Gasper, Loco. foreman, Katihar, on Phool Moham-
mad, pumping driver, Katihar. 1180.
Applications for transfer from accountants and clerks in the Military
Accounts Department. 126,

Appointments of Indian Medical Serviee Officers to hold charge of
administrative districts where British troops and R. A. M. C. officers are
located. 1261.

Appointment of Indians as conduetors in the Royal Indian Marine, etc.
1261.

Case of Phool Mohammad, pumping driver, Katihar, on the Eastern Bengal
Railway. 1180.

on the report of the Reforms Inquiry Committee.
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LOHOKARE, Dr. K. G.—contd. e
Question re—contd.

Compulsory early retirement of sub-assistant surgeons lent to the Ra._]pu-
tana States. 505-06.

Disadvantages of intermediate class travelling on the Great Indian
Peninsula Railway. 128

Distance of third class bnokmg office from the entrance to the station ut
Poona. 129.

Efficiency bar for accountants in the Military Accounts Department. 123-
24,

Extension of serviee in India to R. A, M. C. officers. 1261-62,

Extra rate charged by the Great Indian Peninsula Railway on goods bcoked
from or to Kurduwadi. 832.

Grant of conveyange allowance to clerks and accountants of the Military
Accounts Department. 122, -

Grant of local allowance to cmployees of the Fastern Bengal Railway
working in Calentta. 1181,

Grant of medical leave to subordinates of the office of the Controller of
. Military Accounts, Western Command and Baluchistan distriet, Quetta.
126.

Grant to senior clerks in the office of the Controller of Military Accounts,
Southern Cominand and Poona Distriet, of officiating promotions to the
grade of Accountants. 121. )

Inclusion of land values in the Railway Capital Account. 127-28.

Increase of staff on the Eastern Bengal Railway. 1180-81,

Issue of diplomas to Military Sub-Assistant Surgeons on retirement, ete.

504.
Leave vacancies in the office of the Field Controller of Military Accounts,
Poona. 121.

Medical services in India. 237-39.

Move of the Public Works Branch of the Department of Industries and
Labour to Delhi during the winter, 19256-26, 580-82,

Number of clerks and accountants of the Military Aecounts Department
on pay of Rs. 300 and under, ete. 125-26.

Pay of sub pro tem accountants of the Military Accounts Department.,
125.

Pontage charges levied by the Barsi Light Railway. 832,
Postal Savings Bank rate of interest. 502-03,

Premature retirement of railway servants owing to physical unﬁtnew
502.

Procedure in suits against Government in Bombay and its effect on claims
against the Great Indian Peninsula Railway. 6501-02,
Promotion of Indian guards on the Eastern ‘Bengal Railway. 1181,

Promotion of Mr. Phillips, Assistant Station Master on the Eastern Bengal
Railway to be Trafic Iuspector of the Lalmonirhat distriet. 1181-
82.

Promotions to the grade of Deputy Assistant Comptrollers in the Military
Accounts Department. 124-25,
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LOHOKARE, Dr. K. G.—contd.
Question re—contd.
Proportion of administrative posts held by R. A M. C. and I. M. 8. officers.
1261.

Proposed deputation from the Military Accounts Association, Poona, to
the Finance Member. 123

Provision of intermediate class accommodation on passenger trains on the
Great Indian Peninsula Railway. 128.

R. A. M. C. and 1. M. S. Officers. 1262.

Rates for the carriage of coal for non-Stafe Railways. 128.

Recruitments to the Indian Medical Service during the last three years.
236-37. ,

Refusal of contracts to Mr. Salebhai Asmatji and Messrs, Abdul Kadar
Tayabajo of Deolali. 578-79.

Removal of the office of the goods supervisor, Sealdah to a safe sile.
1181.

\
Reorganization of the Department of Industries and Labour. 579.

Revised Field Service Injury and Disubility Pensions Rules for Military
Sub-Assistant Surgeons. 505.

Revision of the pay of accountants and clcrks in the Military Accounts
Department. 121-22.

Speech of the Secretary of State for India regarding the Medical Services.
1260-61.,

Statement in the House of Lords by the Secretary of State for Indiu
regarding the Medical Services. 236.

Supersession of Lieut.-Colonel Chitale, I.M.S., for a};pointment to a eivil
administrative post. 693,

Tenure of service at Aden for the cstablishments of the Military Accounts
Department. 122,

Wharfage and demurrage charges at Poona, Nasik and other stations on
the Great Indian Peninsula Railway. 501.

Withdrawal of increments earncd by clerks and accountants in the
Military Accounts Department. 123.

Writing off of overpayments of pay made to cerfain clerks in the Military
Accounts Department. 123.

Question (Supplementary) re—
Reasons for non-acceptance by the Government of Resolutions passed by
the Legislative Assembly. 1167.
Resolution regarding grievances of subordinate railway employees. 48Y.

Return tickets on the Bombay, Baroda and Central India and the Oudh
and Rohilkhand Railways. 794-95.

Return to India of Mr. B. G.-Horniman. 1137-38.
Resolution re—
Future recruitments to the Indian Medical Service. 662-66, 668, 673,
677-78. !
Payment of bounties on wagons. 1467.
Protection to the Paper Industry. 1206-07.
Separation of railway accounts and audit. 1358-59.
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LONDON—

Question re—
Air Service between Karachi or Bombay and —. 623.

Indian delegates to the International Conference on Railways held in —.
490.

Removal to the British Museum, ——, of the sword belonging to Shivaj.
308,

LONDON STORES DEPARTMENT—
Question re— .

Expenditure on the Indian Stores Department and the —. 76.
Interchange of staff between the Indian Stores Department and the —.
77.
Transfer of the control of the Secretary of State over the —— to the
Government of India. 77.
LONGWOOD—

Question re—

, Simla. 1169.
, cte.. 1144,
for the exclusive use of Memhers of the Central

Expenditure on
Rents received from
Reservation of
Legislature. 1170.

LOOP LINE—

Question re Conversion into mail trains of certain passenger trains on the
of the East Indian Railway. 305.

LOSS—

Question re Prevention of the —— of goods and patcels on the Bengal Nagpur
and the East Indian Railways. 626,

LOWER DIVISION—
Question re Abolition of the —— in the office of the Accountant General,
Posts and Telegaphs, Calcutta. 784:
LOWER RAJP'UTANA DIVISION—
Question re Allegations against the Superintendent of Post Offices, —,
Ajmer. 841.
LOWLANDS—
Question re—
Reservation of the
. Settlement of Indians in the
LUCKNOW—
Question re—

Expenditure incurred by Government on the case of the Imperial Bank of
India versus Rai Sahib Bishambher Nath Tandon and others of —.
694-95.

Grievances of third class passengers travelling between —— and Hardoi.
311.

of Kenya for Indians. 476, 620.
of Kenya. 64-65.
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LUCKNOW—contd.

Question re—contd.

Provision of a hoarding house for Indian students at La Martiniere College,
—. 45, '

Qualifications of the Deputy Superintendent, Wateh and Ward, —.
814-15,

Transfer of the capital of the United Provinees from Allahabad to —.
695.

LUGGAGE(S)—
Question re—

Excess charges realised from third class passengers travelling hetween
Howrah and Puri last year. 11563.

Increase in the free allowance of of railway passengers. 827,
Inerease of free allowance of on the Kalka-Simla Railway. 79.

—— rates on the Kalka Simla Railway and the East Indian Railway.
80.

LUGGAGE ALLOWANCE—
Question re Free

LUGGAGE CHARGES—

Question re Exemption from of bedding and articles of food of third
and intermediate class passengers. 591.

of intermediate and third class passengers. 39.

M
MACLAGAN ENGINEERING COLLEGE—

Question re Memorial of the Indian apprentices of the
Mechanical Engineer, North-Western Railway. 1189.

MACPHAIL, Rev, Dg. E. M.—
Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion to consider. 559-60.
Oath of Office. 17.

Resolution re Suspension of the collection of the cotton excise duty for the
rest of the current year 1925-26. 1431-32.

MADAN AND CO., MEssrs.—

to the Chief

Question re Catering for the Army by Messrs. —— of Calcutta during the
Afghan War. 805.
MADRAS—

Question re—
Formation of a Hydro-Eleetric Syndicate in ——. 301-02.
Grievances of the Currency Association, —. §91-92,
—— Land Revenue Bill. 297.
Memorial from the Currency Association, -—. 1131-32.

MADRAS AND SOUTHERN MARHATTA RAILWAY—
See under “ Railway(s) ”.
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MADRAS BEACH—

Question re Electrification of the line between —— and Tambaram on the
South Indian Railway. 491.

MADRAS, BENGAL AND BOMBAY CHILDREN (SUPPLEMENTARY)
BILL— '
See under “ Bill(8) ”.
MADRAS CIRCLE—
Question re Transfers of certain officers from other circles as Postsl Superin-
tendents in the 706.
MADRAS CURRENCY OFFICE—
Question re Pay of the subordinate employees of the ——. 1182
MADRAS LAND REVENUE BILL—
See under “ Bill(s) ”.

MADRAS PRESIDENCY—
Question re—

Acceps of members of the depressed classes to post offices in some districts
of the —. 786-87.

Government Télegraph Training Schools in the —. 407-08.

MADRAS PROVINCIAL POLICE OFFICER(S)—
See under “ Police Officer(s) ”.
MADURA DISTRICT—

Question re Closing of the telegraph office at Idaiyakhottai in the ——. 486-87,
491-92, 500-01.

MAGUIRE, Mg. L. T.—
Qath of Office. 17.

MAHABHARATI, ALOKANAND—
Question re Refusal of passports to ——, President of the Arunachal Peace
Mission, and Professor Jadunath Sinha. 916-17.

MAHARASHTRA—
Question re—
Exclusion of Brahmins from the ——, Deccan, ete., from the Indian Army.
705.
Non-inclugsion of a representative of the —— on the Skeen Committee.
590.
MAHI—

Question re Construction of a permanent bridge over the —— on the Bengal
and North-Western Railway. 50-60.

MAHMOOD SCHAMNAD SAHIB BAHADUR, Mr.—

Indian Registration (Amendment) Bill—
Motion to refer to Select Committes. 244, 251. .
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MAHMOOD SCHAMNAD SAHIB BAHADUR, Mu.--contd.

Question re—

Allegations against the Samajist Sub-Assistant Surgeon of the Raisina
Hospital. 437.

Appointment of Muslimg in the Department of Education, Health and
Lands. 1259.

Assistunt Director of Publie Information. 1254-55.

Bombardment of Medina. 1158-59.

‘olomisation of the Andamans by Moplahs. 1159.

Conetruction of a permanent station building at Trikannad on the South
Indian Railway. 1156.

Deputy Director of Archeeology in India. 1257.

Employment of Muhammadan Assistant Surgeons in the Civil Hospital,
Delhi. 437-38.

Employment of Muhammadans as clerks in the office of the Chief Medical
OMcer, Delhi. 436.

Employment of Muslims in the Engineering Departinent under the Railway
Board. 1258,

Employment of Muslims in the Railway Board, ete. 438.

Grant of extensions to the Head Clerk of the office of the Chief Medienl
Officer, Delhi. 436.

Grant of house rent to the ministerial staff of Army Headquarters and
Attached Offices of the Government of India. 1236-57.

Inadequacy of Muhammadan representation in Government service in A jmer-
Merwara. 1254.

Muslim officers on the Directorate of the Railway Board. 1257-58.

Muslims employed in the ministerial cstablishments of the Railway Board.
1258.

Number of Muslim and Non-Muslim Sub-Assistant Surgeons and Assistant
Surgeons in the Delhi Provinee. 436-37.

Number of Muslim, Hindu and Christian Supegintendents and Assistants
in the Government of India Seeretariat und Kttached Ofees. 1259,

Pay of the ministerial staff employed in Attached and Subordinate offices
of the Government of India. 1255. °

Pay of the ministerial staff of. Attached Offices of the Government of India,
1267,

Pay of the ministerial staff of the Army Headquarters, ete. 1255-56.

Return of Indian pilgrims from the Hedjaz. 1158. -

Road to the big mosques and the Islamia Tile Factory across the Kasaragod
railway station premises. 1157-58.

Question (Supplementary) re - ,
Settlement of Moplah prisoners in the Andamans. 433, ,

Transfers of Attached and Subordinate Offices of the Government of India
to Delhi. 1259-60.
Transfer of the Post Office at Hampanakkatta in Mangalore to Kodialboil.
11586,
L357LD
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MAIL SERVICE— .

Question re Contraoct for the —— on the Buldana-Malkapur line. 1241.
MAIL TRAINS—
Question re Conversion into —— of certain passenger trains on the Loop Line

of the East Indian Railway. 305.

MAJID BAKSH, Syep—
Oath of Office. 17.
Question re— e
Control of the fluctuation of the rupee. 484.
Increase in the Gold Standard Reserve during the past twelve years. 483.
Gold Standard Reserve. 483-84.
Resolution re—
Bounty on Steel. 1316-17.
Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 907-09.
MAKAN, Mr. M. E— ;
Question re—

Construction of waiting rooms and goods sheds at important stations on
the Barooch-Jamboosar Branch of the Bombay, Baroda and Central India

Railway. 796.
Representation of Muhammadans in the Income-tax Department, Bombay.
794.

Return tickets on the Bombay, Baroda and Central India and the .Oddh and
Rohilkhand Railways. 794-95.
MALAKAND—
Question re—

Allegations made by Nand Ram, a resident of the Hazara distriet against
Mufti }ohammad &aqub Khan, Extra Assistant Commissioner, ——, and
11 others. 1010-11.

MALAVIYA, Panpir KRISHNA KANT—

Question re—

Refusal by the East Indian Railway to Jease a plot of land at Hathras
Killah, to Messrs. Harnarain Shiamsunder, Coal Merchants of Agra.
112.

Rent of a plot of land at Agra leased by the East Indian Railway to
Messrs. Harnarain Shiamsunder, Coal Merchants of Agra. 113.
MALAVIYA, Paxpir MADAN MOHAN—
Indian Penal ‘Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. 572-74.

Motion for adjournment to discuss the composition of the Currency Com-
mission as announced in the speech of H. E. the Viceroy. 189-91.
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MALAVIYA, Panoir KRISHNA KANT—enotd.
Resolution re—
Recommendations of the majority report of the Reforms Inquiry Committee.

993-1002.
Suspension of the collection of the cotion execise duty for the rest of the
current year 1925-26. 1437. y

Sikh Gurdwaras (Supplementary) Bill— i
Motion to consider. 532-37, H41. '
Special Marriage (Amendment) Bill—
Motion to refer to Select Committee. 388.

MALAY STATES—

Question re Daily wages of Indian labourers in Ceylon, — and Fiji. 234-35.
MALPRACTICE(S)—
) Question re Alleged —— of recruiting agents for Mauritius. 1164-65.
'MANDATED TERRITORY (IES)—

Question r¢ Resolution regarding grievances of Indians in especially

Tanganyika. 201.

MANGALORE— ’

Ql:um;io(;l6 re Tr;nsfer of the Post Office at Hampanakka.t’ta in — to Kodialhoil.

156.

MARITIME PORT(S)—

Statement (laid on the table) re the Convention and Statute on the Inter-
national Regime of and Protocol of Signature ratified on behalf of

India. 133-41.
MARSEILLES—

Question re Refusal of the P. and O. Steam Navigation Company to accept
some bags of bar gold for shipment from to Bombay. 835.
MATCH INDUSTRY— .

Question re—
Present position of the Indian ——. 1382,
Protection of the Indian ——. 832-33.
Reference of the question of the protection of the —— to the Tariff Board.
833.
MATCHES—
Question re—
Large imports of —— at Dedi Bunder in Kathiawar. 833-34.
Manufacture of —— in India by foreign countries. 1383.
MATERNITY BENEFIT BILL—
See under “ Bill(s) ”.
MATHEWS, Mr. C. E—

Question re— . .
Alleged assault by —— Distriet Engineer, Bengal-Nagpur Railway, on the
Assistant Station Master of Thulin. 1147,

L S



124 INDEX TO LEGISLATIVE ANSEMBLY DEBATES.

MAURITIUS—

Question ye--- )
Alleged malpractices of 10eruiting agents for —-—. 1164-G5.
Quulifieations for the wunicipal franchise in Port Louis, - . 608,
Report on the emigration of unskilled labour to Mawritins. 702
Resumption of reernitment of lahourers for - —. 50,
MECHANICS—
Question re Covenanted - — ou Indian railwayy.  307-08.
MEDICAL CERTIFICATE—
Question re Procedure with regard to the grant of leave on —— on the Kastern.

Bengal Railway. 808.
MEDICAL DEPARTMENT—
Question re Expendaiture on the —— of the Eastern Bengal Railway. 1143.
MEDICAL INSPECTION--—

Question re Improvement of the existing arrangements for the —- and embar-
kation of pilgrims at Bombay and Karachi. 105.

MEDICAL LEAVE—

Question re Grant of —— to subordinates of the office of the Controller of
Military Aceounts, Western Command and Baluchistan Distriet, Quetta.
126, '

MEDICAL QUALIFICATIONS—
Qnestion re Regulation of ——. 526,
MEDICAL SERVICE(S)—
Question re—
—— in India. 237-39.
Reorganisation of the —— in India. 107, 612.
Speech of the Secretary of State for India regarding the ——. 1260-61.

Statement in the House of Lords by the Secretary of State for India
regarding the — —  236.

MEDICAL SERVICES IN INDIA—
See under “ Medieal Serviee(s) ”.
MEDICAIL STORES--
Question re—
Contrd! of the manufacture of drugs and —— in India. 118,
Purchase ot drugs and -——, 117-18.

MEDINA-— o
Question re Bombardment of -- —. 442, 1158-59.

MEETING(8)---
Question re Number of ——- held by Commuittees attached to the various

Departwents of the Government of Indin.  615-16,
L357LD
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MEHTA, Mr. JAMNADAS M.—

Appointment of —-- as a member of the Committee on Public Petitions.
1073. °

(‘oal (Grading Board Bill—

Motion to consider. 762-63.
Consideration of elause 3. 769-71.

Demand for Supplementary Grant for the year ending 31st March 1926, in
respect of “ Capital Outlay on Seecurity Printing Press not charged to
Revenue.”” 1466,

Motion for adjournment to discuss the composition of the Currency Com-
mission as announced in the speech of H. E. the Viceroy. 178-81, 186, 187.

Question re—

Advertisement for a Furopean watch maker for the East Indian Railway
watch and clock shop at Jumalpur. 497-98.

Agricultural indebtedness. 492. —

Anuual grant by the Government of India to the Indian Institute of Science
ut Bangalore. 1133,

Applications for ¢ Double Refunds” received by the Income-tax Officers,

© Surat. 1159-60.

Appointment of graduates in the Imperial Bank of India. 1274.

Appointment of Indians as conductors in the Royal Indian Marine, ete.
1250-61.

Appointment of Indiang as trade representatives in important commercial
centres of the warld. 606.

Conggruction of the Vasad-Borsad-Katana Railway. 111.

Cogt of conl at pit's mouth in railway collieries. 493.

Kurepean staff of the Imperial Bauk of India. 1271-72,

Frauds in the Imperial Bank of India. 1274-75.

Grant of prospecting licenses for oil in the North-West Frontier Province.
690.

Indian staff of the Imperial Bank of India. 1272-T3.

Inducement to the textile industry to support Imperial referemnce. 493.

Japanese competition with the Indian textile industry. 493.

Meaning of the phrase * Double Refund” of Income-tax. 1160,

Payment for wagons built outside India. 597-98.

Prices of Kerosene oil. 495.

Proféssor Jevon’s Book on Currency and Exchange. 415.

Proteetion of Indian industries. 496.

Purchase of continental Steel by Government officials. 496-97.

Recruitment to the Indian Railway Service of Engineers of students of the
Indian Tnstitute of Science at Bangalore. 1133-35.

Report on the Aluminium trade and industry. 497.

Retrenchments in the Royal Indian Marine Dockyard, Bombay. 111-12.

Return to Indin of Mr. B. G. Horniman. 1138.

Smuggling of saceharvine. 14567-58.
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'MEHTA, M. JAMNADAS M~ contd.

Question re—contd.
[ ]

Stability of prices in India. 493-94.
Unemployment in India. 494-95.
Question (Supplementary) re—
Annual expenditure on the Treasury contract system introduced -into the
Post Offices at Bombay, Poona and Ahmedabad. 438-39.
Rupee tenders for Indian stores. 74.
Shortage in the stocks of timber on the South Indian Railway. 1133.
Request for the allotment of another day for the disposal of non-official
buginess. 728.
Resolution re—
Prohibition of the import, manufacture and sale of liguor. 643-48, 057.

Recommendations of the majority report of the Reforms Inquiry Committee.
962-65.

Separation of railway accounts and audit. 1354-58. .
Suspension of the collection of the cotton execisc duty.for the rest of the
current year, 1925-26. 1438.
MEMORIAL(S)—

Question re—
Action taken on the —— of the subordinates of Ordnance Factories in India.
611.
—— from the Currency Association, Madras. 1131-32.

—— from the lower division clerks of the office of the Accountant General,
Posts and Telegraphs, Calcutta. 785, 786. )

of Babu Anath Nath Bose, a clerk in the office of the Director General
of Posts and Telegraphs. 711-12.

—— of the Indian apprentices of the Maclagan Engineering College to the
Chief Mechanical Engineer, North-Western Railway. 1189.

—— of the train clerks of the Traftic Department of the South Indian
Railway. 1145-46.

MENIAL STAFF—

Question re Revision of pay of the ——- employed in the Imperial Departments
in Bombay. 110.

MERCANTILE MARINE COMMITTEE--
~See under “ Committee(x) ”.
MESSAGE(S)-—

—- from H. K. the Vieeroy approving of the election by the Legislative
Assembly of Mr. V. J. Patel as President of the said Assembly. 23.

——— from the Council of State intimating amendment made by that Chamber
in the Indian Penal Code (Awmendment) Bill, 1193-94.

~---- from the Council of State intimating that that Chamber lad agreed
without any amendments to certain Bills  passed by the Legislative
Assembly. 1277,




INDEX T0O LEGISLATIVE ASSBEMBLY DEBATES, 127

MEBBAGE (8)— contd.
—— from the Couneil of State intimating that that Chamber had agreed
without any amendments to the Bamboo Paper Industry (Protection) Bill
and the Indian Limitation (Amendment) Bill. 1458.

—— from the Council of State intimating that the Coal (Grading Board Bill
wag passed by thal Chamber with an amendment. 1215.

—— from the Council of State intimating that the following Bills were agreed
to without any amendments :—
(1) The Code of Civil Procedure (Amendment) Bill.
(2) The Religious Endowments (Amendment) Bill.
(3) The Salt Law Amendment Bill.
(4) The Legislative Members Exemption Bill, and
(5) The Sikh Gurdwaras (Supplementary) Bill.
—— from the Council of State intimating the rejeetion by that Chamber of the
motion that the Special Laws Repeal Bill, as passed by the Legislative
Assembly, be taken into consideration. 847.
from the Council of State intimating the rejection of the motion to take
into consideration the Code of Criminal Procedure (Amendment) Bill.
1387.

—— from the Council of State regarding to reference of the Carriage of
Goods by Bea Bill to a Joint Committee. 257-58.

MESTON, Lorp—
Question re Recruitment propaganda carried on by —— in England. 838+-35.
METEOROLOGICAL DEPARTMENT—

Question re—

Appointment of a lower division elerk of the —— {0 a vacancy in the
same division in the Central Board of Revenue. 1179.

Appointment of a lower division elerk of the —— to an upper division
- vacancy in the Central Board of Revenue. 1178-79,
Employment of Sikhs in the Indian ——. 482.

METEOROLOGICAL OBSERVATORY— |

\

Question re Closing of the meteorological —— at Qotacamund. 107,
MEYER, Mgr.—
Question re Grant of extension of serviee to ——, Travelling Inspector of

Accounts, Eastern Bengal Railway. 1189.
MILITARY ACCOUNTS ASSOCIATION—

Question re Proposed deputation from the ——, Poona, to the Finance Member.
123.
MILITARY ACCOUNTS DEPARTMENT—
Question, re—
Absorption in the —— of divisional accountants and clerks of the Military
» Kngineering Services. 1183-84.
Applicationg for transfers from Accountants and olerks in the —. 125.
Direct nomination of Bachelors of Commerce to the Subordinate Accounts
Service of the ——, 321,

L367LD
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MILITARY ACCOUNTS DEPARTMENT—contd.
Question re—contd.

Direet recruitment of Muslims in the Superior and Subordimate Aeccounts

Bervice of the —. 1192,
ificiency bar for accountants in the ——. 123-24.
Grant of conveyance allowance to clerks and asconntants of the —, 122,
Number of clerks and aceountants of the —— on pay of Rs. 300 and under,
eto. 125-28.
Number of Muslims in the Superior and Subordinate Accounts Service of the
—. 1191-92,

Pay of sub pro tem aecountants of the —. . 125.

Promotions to the grade of Deputy Assistant Controllers in the ——. 124.25,
Recruitment to the Subordinate Accounts Serviee of the ——. .320-21,
Revision of the pay of accountants and clerks in the —. 121.22,
Revision of the pay of elerks of the 131

Tenure of service at Aden for the establishment of the — 122,

Transfers of Members of the subordinate service of the —. 1181.
Withdrawal of increments earned by clerks and accountants in the ——. 123,
Writing off of overpayments of pay made to certain clerks in the ——. 143,

MILITARY COLLEGES—
Question re Eatablishment of speeial —— in India. 622,
MILITARY ENGINEERING DEPARTMENT— v
Question re Holidays in the ——. 423-24.
MILITARY ENGINEERING SERVICES—

Question re Absorption in the Military Aecounts Duvpartment of divisional
accountants and clerks of the —, 1183-84.

MILITARY EXPENDITURE— e ;
119-20, '
MILITARY OFFICERS—

Question re

Question ro Cost of revision of pay and concessiens granted to ——. 319,
MILITARY TRAINING—

Question re Compulsory —— for Univerwity students, 618.
MILITARY TRAINING SCHOOL(S)—

in India. 80-B1. .

Question re Cadet colleges and
MILITARY WORKS—

Question re Appointment of civilian Sab-Divisional OMeers in the ]illil.dingu
and Rosds Branch, ——., 522,

MILLOWNERS' ASSOCIATION, BOMBAY—
Question re Reduction of the wages of workmen employed by the ——. $19.
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MINE(8)—
Question re—
Employment of women underground in ——. 688. B
Prohibition of the employment of women underground in —. 791.

MINISTERIAL ESTABLISHMENT—

Question r¢ Employment of Sikhs in the —— of the Audit QOfficer, Indian
Stores Department. 480-81.

MINISTERIAL STAFF—

Question re—

‘Grant of house rent-to the of Army Headquarters and Attached Offizes
of the Government of India. 1256-57.

Pay of the —— employed in Attached and Subordinate offices of the Govern-
ment of India. 1255.

Pay of the —— of Attached Offices of the Government of India. 1257.
Pay of the —— of the Army Headquarters, ete. 1255-56.

MISRA, Panpir HARKARAN NATH—

Question re—

Despateh by the Railway Divisional Superintendent, Allahabad, of an
insulting letter to Messrs. Harnarain Shyamsunder. 810-11.

Enhancement of rent for a plot of land leased by Messrs. Harnarain Shyam-
ssnnder; Coal Merchants of Agra, from the East Indian Railway. 810,

Imperial Bank (Lucknow Branch) fraud case. -'916.
Indianization of the Ordnance Services. 916.

-J.aave and furlough of Indian officers of the Bombay, Baroda: and: Central
India Railway. 915-16.

Refusal of the East Indian Railway to lease a plot of .land to Measrs.

Harnarain Shyamsunder, Coal Merchants of Agra. 809-10. .
Sale 6f foodstuffs in passenger trains on the Oudh and Rohilkhand Railway.
696.

MISRA, Panpir SHAMBHU DAYAL—
Question re—

Eatablishment officers of the Army Department. 1268.

Grant of free railway passes and privilege ticket orders to the staff of the
Rauilway Board. 1265-67.

"Grant of Secretariat scales of pay to the clerieal personnel of the Army
Headquarters. 1268-69.

Officers and ministerial staff of the Army Hoadquarters. 1268.
Permanent location of the Indian Stores Department in Delhi. 1367-68.
Reductions in .the clerical stafl of the Railway Board. 1864-65. ’

MITRA, Mr. G. B—

Question r¢ Case of ——, a guard on the East Indian Railway. 1189-90.
L357LD
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MITRA, Tue HoNourasLE Sik BHUPENDRA NATH---
Indian Factories (Amendment) Bill—
Motion for leave to introduce. 1464.
Motion, to circulate. 1464.
Indian Trade Unions Bill—
Presentation of the Report of Select Committee. 444.
Motion to consider. 1477. i
Motion to adjourn consideration. 1477-78, 1479.
Maternity Benefit Bill—
Motion to refer to Seleet Committee. 273-85, 380, 381, 382-84. -
Statement (laid on the table) showing cases in which the lowest tenders have
not heen accepted by the High Commissioner for India in purchasing stores

for the Government of India during the half-year ending the 30th June
1925. 331-42.

MITRA, Mr. GANESH CHANDRA—
Question re Suspension of —— of the office of t.he Deputy Accountant
General, Telegraph Branch, Calcutta. 822.

MOKAMEH GHAT— . !

Question re—
Construction of a railway bridge over the (tanges at —. 1379,
Provisien of an overbridge at —— railway station. 62.

MOGHUL SARAI— -

Question re Through train from Howrah or —— to Delhi via Muthra junection
and Agra Cantonment. 305.

MOGRA HAT—

Question re Inconveniences suffered by passengers at —— station on the
Eastern Bengal Railway. 114.

MONEY ORDER(S)—

Question re Delay in the payment of a value payable ——. 625,
MONKEYS—

Qu.estion re Export o.f —. 115.

MOPLAH(S)—
Question re—
Colonisation of the Andamans by 1159.
Settlement of —— in the Andamans. 431-34, 589.

Settlement of women and children in the Andamans for the alleged
purpose of working on Anglo-Indian plantations. 431.

MOPLAH PRISONER(8)—
Question re—
Deportation of the families of ——- to the Andamans. 687.
Release of ——. 434.
Settlement of the wives and children of —— in the Andamuns. 431-34.
Settlement of —— in the Andamans. 430-34.
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MORADABAD—
Question re—
Costruction of a double railway line between Ghaziabad and —— on the
Oudh and Rohilkhand Railway. 204.
Expenditure on the railway workshop at —- of money sanctioned for

general repairs. 415.
Fining of station masters by the District Traffic Superintendent, —. 1146,
MOTOR MAIL SERVICE—

Question re—
Contracts_for the —— on the Akola-Akot Line and on the Buldana-Malkapur

Line. 1241.

Grant of motor —— contracts to old tonga mail service contractors in
Berar. 1240.

Introduction of a —— between Darwha Motibag and Pusad and between
Pusad and Umarkhed. 1240.

Introduction of 8 —— between Dhamangaon and Yeotmal. 1239.

‘Introduetion of a —— between Kelapur and Wun. 1239-40.
—— between Yeotmal and Kelapur. 1239.

MOSQUE(8)—
Question re—
Indirect subsidies to —— and temples. 520.
Road to the big —— and the lslamia tile factory across the Kasaragod

railway station premises. 1157-58.

MOT1 RAM, Lava—

Question re Trial of a civil suil against ——-, Government contractor, North-
West Frontier Province, by a Council of Elders. 424-25.

MOTION FOR ADJOURNMENT—

See under “ Adjournment ”.

MOTOR ALLOWANCE(S)—
See under “ Allowance(s) ”.

MOTOR SIDING—
Question re¢ Provision of a —— and water taps at Pakpattan station on the
North-Western Railway. 818.
MUDDIMAN, Tee HoNourABLE Sik ALEXANDER—

Allotment of further time for the disposal of pending non-official Bills.
443, 444.
Avoidance of Fridays for holding mectings of the Legislative Assembly. 444.
Code of Civil Procedure (Amendment) Bill (Amendment of section 60)—
Motion for leave to introduce. 142-43.
Motion to consider. 450, 452.
Consideration of clause 2. 4562-53.
Motion to pass. 453.
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MUDDIMAN, The HonourABLE S1R ALEXANDER—contd.

Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123,
170, ete.)—
Motion for leave to introduce. 343, 345-46.
Motion te consider. 1222-23.
Motion to refer to Select Committee. 1223, 1224,
Consideration of clauses. 1230, 1231-33.

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawfal
.Assemblies) — :
Méotion to consider. 1020, 1021, 1023-25, 1026-27, 1050, 1064, 1067-60.
Consideration of clause 2. 1067.
Motion to pass. 1068, 1069.

Contempt of Courts Bill-—
Motion to refer to Select Committee. 347-49, 3562, 370-71.
Deaths of Mr. C. R. Das and Sir Surendra Nath Banerjea. 19-20.
Discussion re allotment of further time for non-official Bills. 258.
Discussion re procedurc to he followed while moving for leave to introduce
a Bill. 343, 344, 345.

Indian Naturalization Bill—
Motion for leave to introduce. 143.
Motion to consider. 453-54.
Motion to refer to Select Committee. 454, 455, 456, 461, 462-63.
Indian Penal Code (Amendment) Bill (Age of Consent)—
Motion for leave to introduce. 145-46:
Motion to consider. 6549-51.
Consideration of ‘clause 2. 574-75, 730, 732, 734.
Consideration of clause 3. 740-41.
Motion to pass. 744, 750.
Motion to consider amendment made by the Council of State. 1458.
Indian Registration (Amendment) Bill—
Motion to refer to Select Committee. 248, 256.
Insolvency (Amendment) Bill—
Motion for leave to introduce. 143-44.
Motion to circulate. 544.
Légal- Phactitioners (Amendment) Bill—
Motion for leave to introduce. 347. "
Motion to circulate. 544, 546, 547-48.
Legislative Bodies Corrupt Practices Bill—
* Motion for leave to introduce. 144.
Motion to comsider. 776.
Motion to refer to Select Committee. 779, 780.
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MUDDIMAN, Tre HonourasLe Sik ALEXANDER—coneld.
Legislative Members Exemption Bill—
Motion for leave to introduce. 147. . .
Motion for adjournment to discuss the composition of the Curreney Com-

mission as announced in the speech of His Excelleney the Viceroy. 131,
132, 193.

Oudh Courts (Supplementary) Bill—
Motion to adjourn consideration. 1373.

Prescntation of the Report of the Select Committee.on'the Contempt of Courts
Bill. 1387.

Procedure relating to the disposal of amendments. 1014.
Provident: Funds Bill—

Consideration of amendments made by the Council of State. 165, 166, 167.
Resolution yre—

Amendment of the rules for election to the Indian and-Provincial Legislatures.
1391-96, 1401, 1402, 1403, 1405, 1415-16.

Appointment of Standing Committecs to deal with Bills relating to Hindu
and Muhammadan Law. 1467-69, 1471.

Franchise for women. 1471-72, 1476-77.
Grant of protection to the paper industry. 1115.
Recommendations of the majority report of the Reforms Inquiry Committee.
848464, 896, 923, 926, 943, 956-62, 978, 989, 1001, 1002-04.
Re transfer of Sylhet and Cachar to Bengal. 628-29,
Sikh Gurdwaras (Supplementary) Bill—
Motion for leave to introduce. 346.
Motion:to consider. 529, 542-43.
Motion to pass. 544.
Special Marriage (Amendment) Bill—
Motion:to refer to Seleet Committee. 395.
Statement of Business: by ——. 330-31, 442-43, 649, 727-28.
Valedictory speeches to the retiring President. 26.
Welcome to the new President. 33-34.

MUHAMMADAN(S)—
Question re—
Adequate. representation of —— in Government posts and on elected bodies
in Ajmer. 799.
Appointment of —— as Deputy Directors, Railway Board. 823.
Appointment of —~- as Deputy Secretaries under the Railway Board.. 823.

Appointment of Engineers by the Railway Board. 822-23.
Appointment of ~— in the Multan Division, North-Western. Railway. 128

< 80.
Axticle in'the Muslim -Outlook regarding gricvances of ——. 1163
Employment of —— as clerks in the office of the Chief Medical Offieer,

Delhi. 436.
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MUHAMMADAN (S)—contd.
Question re—contd.
Employment of — irl the Income-tax Department, Punjab, 828, 690-93.

Employment of —— in the officc of the Director of the Bureau of Publie
Information, Home Department. 1386.

Grant of certain kinds of advances free of interest to —— Government
servants.  705.

Lack of —— water carriers on the North-Western Railway. 39.
—— Assistant Controllers of Stores in the North-Western Railway. 520.
Number of —— employed under the Government of India. 845-46.

Number of —— assistants in the office of the Railway Board. 823.

Number of —— in the Department of Education, Health and Lands. 823-24.

Number of — —in the Imperial Services in the Punjab. 846.

Percentage of —— in Central Services. 824.

Percentage of —— in the Provineial Civil Service, North-West Frontier
Province. 130.

Percentage of —— on the East Indian Railway including the Oudh and
Rohilkhand Railway. 314.

Proper representation of —~ in the Income-tax Department, Punjab, and

the North-West Frontier Province. 428-30.

Representation of in the Income-tax Department, Bombay. 794.
Supply of brass or copper tumblers to water carriers at Railway
stations. 40.

MUHAMMADAN LAW—
Resolution re—

Appointment of Standing Committees to deal with Bills relating to Hindu
Law and ——. 1467-71.

MUKHERJI, Mg. H. M.—

Question re Stoppage of the annual increment of ~——, a clerk in the office
of the Accountant General, United Provinces. 412.

MULLICK, Mr. HIRALAL—

Question re¢ Promotion ef to the Upper Division in the office of the
Accountant General, Posts and Telegraphs. 819.

MULTAN—
Question re Number of the superior and clerical staff of thg North-Western
Railway serving at ——, ete. 846.
MULTAN DIVISION—
‘Question re Appointment of Muhammadans in the ——, North-Western

Railway. 129-30,
MUNICIPAL ADMINISTRATION—

Question re Appointment to Cantonments of ecivil officers conversant with
" modern —, 101-02.

MUNICIPAL FRANCHISE—

See under “ Franchise ”.
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MURAL DECORATIONS—
Question re—
—— for buildings in the New Capital. 1263.
—— for the new capital. 1161-62.
MURREE—

Question re Escape from India of two Americans sentenced to imprisonment in
the —— assault case. 1379.

MURTIJAPUR—

Question re Inconvenience caused to passengers on account of changing trains
at —— station. 603.

MUSEUM—
Question re—
Establishment of a central —— at Delhi. 816.
MUSLIM (8)—

Question re—

Appointment of —— in the Education Department of Ajmer-Merwara.
1193.

Appointment of —— in the Department of kduecation, Health and Lands.
1259.

Direct recruitment of —— in the Superior and Subordinate Accounts
Service of the Military Accounts Department. 1192.

Employment of —— in the Engineering Department under the Railway
Board. 1258,

Employment of —— in the Railway Board, etc. 438.
—— employed in the ministerial establishments of the Railway Board. 1258,

Number of —— in the Superior and Subordinate Accounts Serviece of the
Military Accounts Department. 1191-82.

Paucity of —— in the Education Department of Ajmer-Marwara. 1153-54,
1192

Position of —— in Ajmer-Merwara. 1154

MUSLIM OUTLOOK—

Question re Article in the —— regarding grievances of Muhammadans. 1193.
MUTALIK, SARDAR V. N.—
Procedure relating to the disposal of amendments. 1013.
Question re—
Absorption of gold during the last three years. 590-91.
Appointment of the Currency Commission. 46.
Construction of a waiting room at Koregaon on the Madras and Southern
Mahratta Railway. 131.
Exelusion of Brahmins from the Maharashtra, Deccan, ete., from the Indian
Army. 705.
Exemption from luggage charges of bedding and articles of food of third
and intermediate class passengers. 501,
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MUTALIK, Sarpar V. N.—contd.
Question re—contd.
Extension of the arrangements for the supply of Indian-refreshments on
railway trains. 130.

Non-inclusion of a representative of the Maharashtra on the ‘Bkeen Cem-
mittee. 590.

. "Number of Brahmins serving in the Indian Army. 704-05.
Number of Indians holding King’s Commissions. 615.

Number of meetings held by Committees attached to the various Departments
of the Government of India. 6156-16.

Orders placed abroad for the supply of rails. 615.

Protection of Indian interests in South Africa. 580,

Publication of the report of the Fiji Deputation. 828-29.

Report of the Marcantile Marine Committee. 200-91.

Revision of the pay of clerks of the Military Accounts Department. 131.
Question (Supplementary) re—

Appointment of Indians as conductors in the Royal Indian Marine, ete.
1251. :

Separation of exceutive and judicial functions. 199.

Resolution re Grant of protection to the paper industry. 1117.
MUZAFFARPUR—
Question re Replacement of the British troops in —— by a squadron of
aeroplanes. 422-23.

N

NAGPUR UNIVERBITY—

Question re Recognition of the degrees of the
University. 618.

NAIDU, Mr. M. C.—

Resolution re Recommendations of the majority report of thé Reforms Inquiry
Committee. 992-93.

"WWANAK: CHAND, Bawv—
Question re—

by :the Edinburgh

Dismissal of fitter, locomotive shops, Rawalpindi. 508,
Bupersession of , & station master on the North-Western Railway.
796,
NAND RAM, Mr.—
Question re—
Allegations made by —--, a resident of the Hazara Distriet, against Mufti

Mohammad Yakub Khan, Extra Assistant Commissioner, Malakand, nnd
11 others. 1010-11. '

t.Criminal omses :instituted by —— of  Hazara, agamst Mr. K. 8. Mufti
Muhammad Yakub Khan, Barrister, and -others. : 1240,
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NARAIN DAS, Me.—

Motion for Grant on account of the bounty on Steel. 1329-31.
Resolution re Grant of protection to the paper industry. 1090-92.

NAROBA—

Question re Resolution regarding the supply of Ganges water below. 51-59.

NASIK—

Question re—
Security Printing Press, —. 721-22.
Wharfage and demurrage charges at Poona, ——, and other stations on the
Great Indian Peninsula Railway. 501.

NATAL BOROUGHS ORDINANCE—

See under “ Ordinance(s) ”.

NAVAL BASE—

Question re —— at Singapore. 50, 106, 198, 201.

NEEDHAM, CoroNEL R. A.-—

Oath of Office. 577.
Resolution re future reeruitments to the Indian Medical Service. 672-74.

NEHRU, Panorr MOTILAL—

Contempt of Courts Bill—
Motion to refer to Select Committee. 369-70.
Deathg of Mr. C. R. Das and Sir Surendra Nath Banerjea. 17-18,
Discussion re Allotment of further time for non-official Bills,.—258.
Indian Registration (Amendment) Bill—
Motion to refer to Select Committee. 251-52, 255, 256.
Legislative Bodies Corrupt Practices Bill—
Motion to refer to Seleet Committee. 779-80.
Motion for adjournment to discuss the composition of the Currency Commission
as announced in the speech of His Excellency the Viceroy. 191-92.

Resolution re—
Amendment of the rules for election to the Indian and Provincial Legis-
latures. 1404, 1408. o
Recommendations of the majority report of the Reforms Inquiry Committec.
864-68, 891, 896, 960-62, 978, 984.
Valedictory speeches to the retiring President. 26-27.
Welcome to the new President. 34.

NEHRU, Panpir SHAMLAL—

Maternity Benefit Bill—
Motion to refer to Select Committee. 378, 380, 381.
*Question (Supplementary) re Acceptlance by Government of Resolutions pass-d
by the Legislative Assembly. 1167.
Defects of the quarters at Longwood, Simla. 1170.
Furopeans and Indians in the Indian Stores Department. 75.
Position of Indians in South Africa. 1173.
Rerolution regarding the supply of Ganges water below Narora. 59.



138 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

NEHRU, Panpir SHAMLAL—contd.
Question re Rupee tenders for Indian stores. 74.

Resolution re—
Amendment of the rules for election to the Indian and Provincial Legislaturea.
1387-91, 1392, 1400, 1413-16.
Amendment of the rules made for elections to the Indian and Provincial
Legislatures. 680.
Future recruitments to the Indian Medlcal Service. 674.
Suspension of the collection of the cotton excise duty for the rest of the
current year, 1925-26. 1432, 1435.
Sikh Gurdwaras (Supplementary) Bill— _
Motion to consider. 543. .
NEOGY, Mr. K. C.—
Appointment of to the panel of Chairmen. 847.
Coal Grading Board Bill—
Motion to consider. 763-64.
Legal Practitioners (Amendment) Bill—
Motion to circulate. 546-47.
Question re—
Additional 3 per cent. duty on press telegrams. 227.
Appointment of the Public Services Commission. 806-07.

Capital outlay on the Jerangdit, Argada, Religair-Dari and Bhurkunda
Collieries. 441.

Consulting Engineers to the Government of India. 1010.

Consulting Engineers to the Government of India and the India Office.
1008.

Draft of the broad cdsting licence in India. 215-26.
Engineers employed in the London Stores Depurtment 1009.
Establishment of a Rates Tribunal. 1264.
Grant of temporary Commissions to Indians in the Indian Medical Service.
»227-28,
’Number of persons holding temporary Commissions in the Indian Medical
Service. 228,

Opening of a colliery in the Talchar Coalfields by the Bengal-Nagpur
Railway, ete. 441-42,

Passage of the Colour Bar Bill in South Africa. 214-15.
Provineial contributions. 597.

Purchase of coal through the Chief Mining Engineer, Railway Board.
471

Railway-owned collieries. 441.
Report of the Ormsby Gore Committee on Kenya. 215.

Repreeentations made by the East Indian Colonies Committee on the
Indian question in Fiji. 216.

Retention by the Government of India as Consulting Engmeera of Indian
Engineers practising outside India. 1009.
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NEOGY, Mr. K. C.—contd.

Question re—contd.
Settlement of white persons with small fixed incomes within the British
Empire. 1007-08.
Visit of the Consulting Engineers to the Government of- India to India.
1010. :
Resolution re—
Bounty on steel. 1317-20.

Separation of Railway Accounts and Auwdit. 1340-42, 1355, 1356, 1357,
1358.

Special Marriage (Amendment) Bill—
Motion to refer to Select Committee. 392-93.
Transfer of Property (Amendment) Bill—
Motion to consider. 1480-81.

Motion to pass. 1481. -
NEW CAPITAL— »
Question re—
Expenditure on art decorations of the Imperial buildings in the —— at
Delhi. 835.
Mural decorations for buildings in the -—. 1263.
Mural decorations for the —. 1161-62.
Scheme framed by the architects of the —— for the encouragement of

Indian Arts and Crafts. 1162.
Framing of a scheme for Indian arts and. crafts by the architects of the —.

1263.
NILGIRIS— .
Question re Pay and hill allowances of postmen serving in the ——. 610-11.
NOMII"IATION (8)—
Question re Direet —— of Bachelors of Commerce to the Subordinate Accourts

Bervice of the Military Accounts Department. 321.

NON-OFFICIAL(S)—

Question re Grant of pensions to ——. 1380,
NON-OFFICIAL VICE-PRESIDENT(S)—

. See under ‘ Vice-President(s) ”.

NORTH CANARA— .
B Question r¢ Allegations against the Income-tax authorities of ——. 401-02.
NORTHERN FRONTIER—

Question re Rumour regarding expected trouble on the —— of India. 50.

NORTHERN INDIA SALT REVENUE DEPARTMENT—
QUestion re—

Recruitment of Superintendents to the ——. 715.
Subjeets for the examination for reeruitment of Superintendents to the
—. 715-16.

L357LD
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»

NORTH WEST FRONTIER PROVINCE—

Question re—
Changes advocated by Sir Armine Dew in the ——. 49-50.
Closing of primary schools in the —. 617,
Dismissal of sub-inspectors of police in the ——. 845,
Grant, of a licence to L. Ude Bhan, Pleader, Bhakkar, to practise in the
—. 47.
Grant of prospecting licenses for oil in the ——. 689-90.
Grievanees of subordinate teachers in schools in the —-. 617,

Grievances of the Subordinate Educational Services in the ——. 616-17
Officers’ posts in the Educational Department. 617-18.

Pay of vernacular teachers in the Punjab and the —. 617.-
Percentage of Muhammadans in the Provincial Civil Service, —. 130.

Proper representation of Muhammadans in the Income-tax Department,
Punjab, and the 428-30.

Proposal to appoint Miss Khadija Begam Ferozuddin Khan as Inspectress of
Schools, ——. 518.

Trial of a civil suit against Lala Moti Ram, Govemment Contractor, --—,
by a Council of Llders. 424-25.

NORTH-WESTERN RAILWAY—
See under “ Railway (s) ”.
NORTH-WESTERN RAILWAY UNION—
See under “ Union(s) ".
NOWSHERA— -
Question re Alleged death from thirst of a railway passenger at —. 81.

4

(o)

OATH OF OFFICE—

Ayyar, Mr. C. V. Krishnaswami. 39.

Bajpai, Mr. R. 8. 17, 781,

Bray, Sir Denys de Saumerez, K.C.1.E,, C‘ S.I. 1234.
Carey, Sir Willoughby. 23.

Chartres, Mr. C. B. 17.

Gordon, Mr. E. 17.

Gordon, Mr. R. G. 17.

Gurner, Mr. C. W. 17.

Harper, Mr. K. G. 911.

Langley, Mr. A. 17. -
Maguire, Mr. L. T. 17.

Majid Baksh, Syed. 17.

Needham, Colonel R. A. 577.

Panduranga Rao, Mr. V. 17,

Roy, Mr. G. P. 17.

Vijayaraghavacharya, Diwan Bahadur T. 17,
Webb, Mr. M. 17.
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OFFICE BUILDING(S)—

Question re Provision of suitable —— for goods clerks at certain stations on
the Eastern Bengal Railway. 1149,

OIL— )
Question re Grant of prospecting licenses for —— in the North West Frontier
Province. 689-990.
00TACAMUND—
Question re Closing of the meteorological observatory at ——. 107.
OPIUM—

Demand for Supplementary Grant for “——". 1366-67.
Question re— '
Consumption of aleohol and ——. 843-44.
Consumption of — in India. 698.
Investigation of the —— question. 698.
consumption. 598-99.
Restriction of the use of —— to medical and scientific requirements. 694.
OPIUM (AMENDMENT) BILL—
See under “ Bill(s) ”.
OPIUM COMMISSION—
See under ‘¢ Commission(s) ’’.

OPIUM CONFERENCE(S)—
Question re—

Documents signed at the first and second —. 911,
Signature on behalf of the Government of India of the Convention, Protocol
and Final Act of the second —. 911.

OPJUM SMOKING—

Question re Dissemination of propaganda for the discouragement of ——.
912-13.

ORDERLY (IES)—

Question re Indian Assistant Storekeepers in Arsenals and their —, 1012.
ORDERLY PEON(S)—

See under “ Peon(s) .
ORDINANCE(S)—

Natal Boroughe—

Question re Colour Bar Bill in South Africa and the —. 291-92.

ORDNANCE FACTORY (IES)—

Question re Action taken on the memorials of the subordinates of —— in India.
611.

ORDNANCE SERVICE (8)—

Question re—
Indianization of the —. 521, 916.
Recruitment of Indians for the —-—. 311-12,



142 INDEX 10 LEGISLATIVE ASSEMBLY DEBATES.

ORIYA(S)— -
Question re— .
Amalgamation of the —— speaking tracts. 623-24.
Employment of —— on the Bengal-Nagpur Railway. 1152-53.
Recruitment of Biharis and —— in the (Jovernment of India Secretariat.
42

Amalgamation of the —— speaking tracts. 4142, 404-405, 623-24.
ORMSBY GORE COMMITTEE—
See under “ Committee(s) .

OUDH AND ROHILKHAND RAILWAY—
See under “ Railway(s) ”.

OUDH CHIEF COURT—

Question re Claims of Mr. 8. R. Daniels for appointment as Chief Judge of the
—. 695-96.

OUDH COURTS (SUPPLEMENTARY) BILL—
See under “ Bill(s) ”.

OUTRAGE(S)—
Question re

OVERBRIDGE(S)—
Question re—

Proposed new road leading to the —— at Renigunta Junection. 411.
Provision of an —— at Mokameh-Ghat railway station. 62.

OVERPAYMENT (S)—

Question re Writing off of
Accounts Department. 123.

on female railway passengers. 526.

of pay made to certain clerks in the Military

P ,
PAKPATTAN—
Question re Provision of a motor siding and water taps at —— station un
the North Western Railway. 818,
PAKSEY—

Question re—

Supply of drinking water for the Indian staff stationed at ——, Katihar,
Santahar and Lalmonirhat on the Eastern Bengal Railway. 1143.

Supply of filtered water to the railway employees at —— on the Eastern
Bengal Railway. 1150.

PAMPHLET, CHINESE—

Question re Prohibition of the entry into British India of the —— “ Get out
of China”. 1269.

PANDURANGA RAO, MR. V.—
Oath of Office. 17.
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PANEL OF CHAIRMEN—
Appointment of Mr. K. C. Neogy, Sir Darcy Lindsay and Nawab Sir Sahib-

zada Abdnl Qaiyum to the ——. 847.
PAPER—
Question re—
Purchase of —. 626-627.
Supply of badami —— from England. 40-41.

PAPER INDUSTRY—

Question re—

Encouragement of the indigenous -——. 426.
Protection of the —. 41.

Resolution re—
Grant of protection to the ——. 1074-1130.

Protection to the
PAPER MILL (S8)—

Question re Unemployment among labourers hitherto employed in ——.

1194-1208.

626--27.
PARCEL(S)— .
Question re—
Alleged fraud in connection with a railway ——. 626,
Delay in the delivery of railway ——. 625-26.
Insurance by the Post Office of —— containing gold. 63-64.
Payment of compensation for loss of —— on the Bengal Nagpur Rail-
way. 625.
Prevention of the loss of goods and -— on the Bengal Nagpur and the

East Indian Railway. 626.
PAREL WORKSHOP-—

Question re Apprentices in the —— of the Great Indian Peninsula Railway.
427,

PARSIK TUNNEL—
Sce under “ Tunnel ”.
PASS(ES)—

Question re—

Grant of free railway —— and privilege ticket orders to the staff of the
Railway Board. 1265-67.
Refusal of complimentary —— by the Railways to the All-India Railway-
men’s Union Federation. 1167.
PABSAGE(8)—

Question re Concession
families. 588-89.

PASSAGE ADVANCES—
Question re Refusal of —— to Indian officers in the Imperial services. 211.

to officers of the Superior Services and their
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PASSENGER(S)—

Question re—

Alleged death from thirst of the Railway at Nowshera. ~81.

Inconvenience caused to —— on account of changing trains at Murtijapur
station. 603.

Inconveniences suffereq by —— at Mogra Hat station on the Eastern Bengal
Railway. 114.

Number of —— carried by the Poona Mail betweem Bombay and Poona
during the year ended May 1925. 837.

PASSENGER TRAIN(8)—
Question re—
Provision of intermediate class accommodation on —— on the Great Indian
Peninsula Railway. 128.
Sale of foodstuffs in —— on the Oudb nad Rohilkhang Railway. 696.
at Babarpur on the Delhi-Umbala-Kakka Railway. 434-

Stoppage of
521.

Working of —— by Indian Guards on the Oudh and Rohilkhand Railway.
1147.

PASSPORT(S)—

Question re—
Procedure adopted by the British Consul General, Chicago, in the case of

an application for a —— by Dr. Sudhindra Bose. 62-63.
Refusal of a to Bhai Permanand of Lahore. 200.
Refusal of —— to Alokanand Mahabharati, President of the Arunachal

Peace Mission, and Professor Jadunath Sinha. 916-17.
PATEL, THE HONOURABLE MR. V. J.—

Message from His Excellency the Viceroy approving of the election by the
Legislative Assembly of ——— as President of the said Assembly. 23

Returns thanks to Sir Frederick Whyte for the welcome extended to him by
the latter as the new President of the Legislative Assembly. 24-25.

Returns thanks to the Memhers for the welcome extended to him as new Presi-
dent of the Legislative Assembly. 36-37.
PATNA—
Question re Telephone connection between Delhi and —. 69.
PATNA HIGH COURT—
See under “ High Court ”.
PATNA JUNCTION—
Question re issue of first and second class return tickets between —— and other
stations on the East Indian Railway. 487.
PAY AND ALLOWANCE(8)—
ALLOWANCES— -
Question re—

—— given to North Western lewny employees to prevent them from
going on strike. 604-05. -

—— of official and non-official representatives at the Geneva Internationat
Labour Conference and the League of Nations. 593-95.
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PAY AND ALLOWANCE(B)—contd.
ALLOWANOES—contd.
Question re—contd.
Contingent —— for Post Offices. 838-39, .
Equalisation of the travelling and halting —— of Members of the Council
of State and the Legislative Assembly. 327-28.

Grant of — to Indian drivers of the Eastern Bengal Railway for Sunday
work, 1141,

Grant of compensation to Selection Grade officers of the Post Office
stationed at Bombay, Poona, Salsette and Karachi. 839,

Grant of conveyance — to clerks and Accountants of the Military .Accounts
Dept. 122

Grant of house —— to employees of the Eastern Bengal Railway. 807.

Grant of increased pay and —— to employees of the Govt. of India, 68-69,

Grant of local —— to employees of the Eastern Bengal Railway working
in Calcutta. 1181.

Grant of motor —— to executive officers in Cantonments. 93.

Grant of out stations —— to sorters of the Foreign Mails Division. 815-16.

Inadequacy of the house rent —— of employees of the Eastern Bengal
Railway. 808, ‘

Leave —— and travelling expenses of the Governor General of India and
the Finance Member. 619.

Pay and —— of members of the Indian Territorial Force. 830.

Pay and hill —— of postmen serving in the Nilgiris. 610-11,

Payment of hill — to postmen in Simla. 1252-53,

Pay—
Question re—
Cost of revision of —— and concessions granted to military officers. 319.

Disparity in — belween fhe clerks of the Note Verification section of
the Accountant General’s Office and the clerks of the Treasurer's hranch
' of the Currency Offine. 1182,

Grant of certain concessions to graduates and under-graduates who entered
the Postal Department on a higher ——— than the minimum in the old
graded scales. 682-84.

Grant of increased —— and allowances to employees of the Govt. of
India. 68-69.

Grant of increased —— to the Subordinate Judge, Ajmer. 48-49.

Grant of Becretariat scales of —— to the eclerical personnel of the Army
Headquarters. 1268-69.

Grant of special —— to town inspectors of Post Offices in Bombay. 402.
Increase in the —— of British and Indian troops. 319-20.

Initial —— in the time seale of of certain Postal officials. 686.
—— and allowances of members of the Indian Territorial Force. 880.
~——and hill allowances of postmen serving in the Nilgiris. 610-11.

—— of an Honorary Lieutenant in the Indian Territorial Foree. 830-31.
—— of clerks of the Indian Army Bervice Corps. 611-12.

—— of clerks of the office of the Director-General, Posts and Telegraphs.
707-11.
L387LD
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PAY AND ALLOWANCE (8)—concld.
Pay—contd. '
Question re—contd.
—— of Buropean and Indian (fuards on the Bengal Nagpur Railway. 1152
—— of Indian Army Service Corps clerks. 595-96.

~—— of lower division clerks in the office of the Aecountant General, Posts
and Telegraphs. 819.

—— of men on the Fastern Bengal Railway re-employed after discharge
or resignation. 1139. .

-of ministerial staff employed in Attached Subordinate offices of the
Govt. of India. 1255.

of ministerial staft of the Army Headquarters, ete. 1265-56.

of ministerial staff of Attached Offices of the Govt. of India. - 1257.
—= of Railway Mail Service sorters. 818.

—— of reference clerks in Postal Accounts Offices. 820.

—— of shroffs in Currency Offices. 109.

—~ of sub pro tem accountants of the Military Accounts Dept. 125.
—— of subordinate employees of the Madras Currency office. 1132.

—— of typists in the office of thc Aceountant General, Posts and Tele-
graphs, Calcutta. 818.

—— of vernacular teachers in the Punjub and the North West. Frontier
Province. 617.

Rates of —— in Currency. Offices. 1380.

Refusal to count temporary service rendered by Abdul Kadir, sorter,
Ambala Railway Mail Service, towards his —— in the time-scale. 616.

Revision of the — —of accountants and clerks in the Military Accounts
Department. 121-22.

Revision of the —— of accountants of the Public Works Department. 801.
Revision of the —— of clerks of the Military Accounts Dept. 131.

‘Sgale of —— in the upper and lower division of the office of the Account-
General, Posts and Telegraphs. 820.

Revision of of menial staff employed in [mperial Depts. in. Bombay.
110.

Revision of the —— of record suppliers in tha‘Currency Office, Bombay.
110.

Revision of the —— of veterinary assistants of thc Army Remount Depart-
ment. 91-92.

Time-scale of of the lower division clerks of the office of the Accountant-
ant ‘General, Posts and Telegraphs. 819.

Revision of the —— of lower division elerks in the office of the Aecountant
General, Posts and Telegraphs, Caleutta. 785-786.

Writing-off of overpayments of -— made to certain clerks in the Military
Accounts Deptt. 123.

PEAK DISTRICT—
Question re Exelusion of Indians from the ——, Honghkong. 477.
KPENINSULA AND ORIENTAL STEAM NAVIGATION COMPANY—

Question re Refusal of the — —to accept some bags of bar gold for ship-
ment from Marseilles to Bombay. 836.
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PENSION(S)—
Question re—

Grant of —— to dependants of murdered postal runners. 685.
Grant of —— to non-officals. 1380.

Overpayments of —— to Engineer Officers by the Accountant General,
United Provinces. 406-1244.

Satisfaction of the Provident Fund system for —. 686-87.
PENSION RULE(8)—
Question re Revised Field Service Inquiry and Disability —— for military
Sub-Assistant Surgeons. 505. '
PEON(S)—
Question re¢ Attachment of orderly —— to Inspectors of Post Offices. 838.
PERMANAND, BHAI—
Question re Refusal of a passport to —— of Lahore. 200.
PETITIONS—

Appointment of the Committee on Public —. 1073.
PHILLIPS, MR.—

Question re Promotion of , assistant station master on the Eastern Bengal
Railway to be Traffic Inspector of the Lalmonirhat distriet. 1181-82.
PHOOL MOHAMMAD—

Question re—

Alleged assault by Mr. Gasper, loco foreman, Katibar, on ——, pumping
driver, Katihar. 1180.

Case of ——, pumping driver at Kalihar on the Eastern Bengal Railway.
1142, 1180.

PHYSICAL UNFITNESS—

Question re Premature retirement of railway servants owing to —. 502.
PIECE-GOODS—

Question re Competition between impcrted Japanese and Indian mill-made

—. 126.
PIECE WORK ESTABLISHMENT—
Question re¢ Annual classification of the —- of the Govt. of India Printing,
Caloutta. 519.
PIG-IRON—
Question re Fall in the price of ——. 518.
PILGRIM(B)—
Question re—
Detention at certain porls of —— ships carrying Indian Muslim —.
513-14.
Distribution among Indian —— of certain money received from the ex-

King of Arabia. b514-15.

Improvement of the existing arrangeuients for the medical inspection and
embarkation of at Bombay and Karachi. 106.

Indian —— to the Hedjaz. 4806.
—— to the Hedjaz. 104.
Return of Tndian —— from the Iedjaz. 1158.

Treatment of —— at Karachi. 293-94. ’
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PILGRIM SHIP(8)—
Question re—

Detention at certain ports of —- earrying Indian Muslim pilgrims.
513-14.

Quarantine restriotions at Kamaran on ——. 105.
PILGRIM TRAFFIC—
Question re Ports open for the ——. 486.
PILLAI, MR. P. N. MARTHANDAM—
Question re Alleged insult offered to ——, M.L.C., by the Station Superin.
tendent of Egmore, South Indian Railway. 491.
PLATFORM(8)—
Question re—

Abeence of a —— and waiting rooms at Faridpur on the Eastern Bengal
o Railway. 525.

Arrival — at Egmore. 1237.

Construction of a —— at Guptipara station on the East Indian Railway.
114.

Construction of a raised —— at Bamandanga on the Kaunia Santahar line
of the Eastern Bengal Rly. 476.

Construction of —— and provision of waiting rooms at certain stations on
the Ellichpur-Yeotmal line of the C. P. Railway. 602.

POLICE— )
Question re Prevention by the at Sirhali of voters for the Legislative
Assembly exercising their votes. 1135-36.
POLICE OFFICER(8)—

Question re Appeal of the Madras Provincial —. 834.
POLICE, SUB-INSPECTORS OF—

Qnestion re Dismissal of —— in the North West Frontier Province. 845.
POLITICAL DEPARTMENT—

Question re—
Admission of Biharis into the —-. 701.
Recruitment of Indians to the ——. 693,
Recruitment of Provineial Police Service Officers to the —. 701-02.

POLITICAL PRISONER(8)—
Question re—
Redress of the grievances of —, 310-11.
Release of —— in Bengal. 203-04.

- POLITICAL SITUATION IN INDIA-—
Question ro—

Consultations between the Viceroy

t. .
relating to the —, 208, and the Secretary of Btate for India
L35 &Md Table Conference for the discussion of the —. 233,
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POLL-TAX—

Question re Abolition of the —— in Fiji. 620.
POSTAGE CHARGE(S)—

Question r¢ levied by the Barsi Light Railway. 832,
POONA—

Question re—

Annual expenditure on the Treasury Contract system introduced into the
Post Offices at Bombay, ——- and Ahmedabad. 438-39.

Distance of third class booking oflice from the entrance to the station at
—. 129.

Grant of compensatory allowance to Selection Grade Officers of the Post
Office stationed at Bombay, —-, Salsette and Karachi. 830.

Number of passengers carried by the —— mail between Bombay and —
during the year ended May 1925. 837.
Proposed deputation from the Military Accounts Association, ——, to the

Finance Member. 123.
Wharfage and demurrage charges at -——, Nasik and other stations on the
Great Indian Peninsula Railway. 501.
POONA MAIL—
Question r¢ Number of passengers carried by the —— between Bombay and
Poona during the year ended May 1925. 837.
PORT LOUIS—
Queetibn re Qualifications for the municipal franchise in ——, Muuritius.
609.
POST(8)—
Question re Distribution of upper division —— in the Telegraph Check
Office. 784-785.
POST BOX(ES)—
Question re Distribution of —— in the Alanthur Area of the St. Thomas
Mount Cantonment. 687.
POSTAL DEPARTMENT—

Question re—

Condonation of the break in service of Babu Amir Ali, late clerk of the
—. 85-86. -

Failure to reward C. V. Rangaswami Iyer, an employee of the — for
meritorious war services. 600.

Grant of certain concessions to graduates and under-graduatcs who entered
the —— on a higher pay than the minimum in the old grated scale.
682-84.

Grant of the concession of counting temporary service towards increments
to officials of the —— confirmed between 20th September 1020 and 3lst
of December 1921. 840.

POSTAL OFFICIAL(S)—
Question re Initial pay in the time scale of pay of certain ——. 686.
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POSTAL RUNNER(8)—
Question re—
Compensation to the dependants of murdered —. 610.
Grant of pensions to the dependants of murdered —. 685.
Issue of revolvers to ——. 685-86.

POSTAL SAVINGS BANK—
Question re rate of interest. 502-03.
POSTAL SUPERINTENDENT(8)—

Question re Transfers of certain officers from other Circles as — in the
Madras Circle. 706.

POSTMAN (MEN)—
Question ro—
Pay and hill allowances of —— serving in the Nilgirts. 610-11.
Payment of hill allowances to —— in Simla. 1252-53.
POSTMASTER(S)—

Question re Promotion of branch —— to the elerical cadre in the Bengal and
Assam Circle. 682,

POST MASTER GENERAL, PUNJAB--
Question re Case of (Ghulam Nabi, investigating officer, attached to the office
of the —. 829-30.
POST OFFICE(S)—
Queston re—

Access of members of the depreased classes to —— in some districts of the
Mudras Presidency. 786-87.

Annual expenditure on the Treasury Contract system introduced into the
—— &t Bombay, Poona and Ahmedabad. 438-39.

. Compensation to officials of the Selection (Grades in the —— for the higher
cost of living in Bombay and other places. 838,
Contingent allowances for ——. 838-39.
_ Conversion of the Saktigarh branch into a sub-office. 684.

Grant of compensatory allowance to Selection Grade Officers of the —
stationed at Bombay, Poona, Saleette and Karachi. 839.

Insurance by the of parcels containing gold. 68-64.
Number of new opened in India. 482,

Opening of a branch —— either st Deori and Subhidang. 44l.

_ Payments made by the ——on account of insured letters lost or stolen.
0 684.

Removal of the Post Office from Dhunaghat to Kheti Khan. 440.
Training of recruits for clerical appointments in the ——, 839-40,
Transfer of the at Hampanakhatta in Mangalore to Kodialboil. 1166."
POST OFFICE GUARANTEE FUND— ; ‘
Question re—
POST OFFICES, INSPECTORS OF—

Question r¢ Attachment of orderly peons to ——. 838,

’E
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POST OFFICES, SUPERINTENDENT OF—
Qngstsic'in re Allegations against the ——, Lower Rajputana Division, Ajmer.

POSTR AND TELEGRAPHS—
Question re—

Expenditure under the head * ,’ ete.  120.
Result of the deputation of postal employees to the Member in charge of
1262.
POSTS AND TELEGRAPH DEPT.—
Question re—
Recruitment to the Subordinate Accounts éervice in the ——. 322-23.

120.

POSTS AND TELEGRAPHS DEPARTMENT COMMITTEE—
See under “ Committee(s) .

POTASH MINES—
Question r¢ —— in India. 1007.

PRESIDENT—

Message from H. E. the Vieeroy approving of the election by the Legislative
Assembly of Mr.-V, J. Patel as —— of the said Assembly. 23.

Retrenchments in the

Valedictory speeches to the retiring ——. 26-30.
Welcome by Sir Frederick Whyte to the new ——. 24-26.
Welcome to the new ——. 33-36.

PRESIDENT, MR.—

Deaths of Mr. C. R. Das and Sir Surendra Nath Banerjee. 21.

Discussion re procedure to be followed while moving for leave to introduce
a Bill, 343, 344, 345.

- Election of ——. 22.

Procedure relating to the disposal of amendments. 1014-15.

:Remarks hy —— that while moving for leave to introduce a Bill it is not
necessary for the mover to explain the objeets of the Bill unless the motion

is opposed. 343-44. .
Reply to the speeches of weleome addressed to him. 36-37.

Ruling by —— that a member having an amendment to & motion standing
in his name must move his amendment first and then spesk on it. 732.
‘Ruling by —— that a motion for the insertion of a new clause after a parti-

cular clause of a Bill may be discussed along_with that particular clause.
732.
Ruling by —— that any amendment which operates aus g restriction on the

grant of any benefit proposed by a Resolution is a restrietion on t!xe Resoly-
tion, and is therefore within the scope of the Resolution, -and is thus in

order. 1195-96.
‘TASTLD
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PRESIDENT, MR.—contd.

Ruling by —— that certain amendments on the Bamboo Paper Industry
(Protection) Bill secking to commit the Government to an extendéd polioy
of protection in regard to all kinds of paper were out of order. 1216.

Ruling by —— that if any Honourable Member is not present when his name
is called during question time, he will not be entitleq to put his questions
on his return to the Chamber. 1276,

PRESS(ES)—
Question re Establishment of a Provident Fund in Govt. —, 519,
PRESS TELEGRAM—
Question re Additional 3 per cent. duty on —. 227,
PRIMARY SCHOOL(S)—
See under “ Sehool(s) ”.
PRINCY, WRIGHT, MR. H. G—

Question re Allegations against ——, a traffic inspector in the Dacca distriet,
Eastern Bengal Railway. 1148-49.

PRIVILEGE TICKET ORDERS—

Question re Grant of free railway passes and —— to the staff of the Railway
Board. 1265-67.
PROCEDURE—
-15.

PROFESSOR OF HISTORY—
See under “ History, Professor of ”.
PROMOTION(S)—

Question re—
(irant to senior clerks in the office of the Controller of Military Accounts,
Southern Command and Poona Distriet, of officiating —— to the grade
of Accountants. 121.
of bhranch postmasters to the clerical cadre in the Bengal and Assam
Circle. 682.
of certain clerks to the upper division in the office of the Acecountant
General, Posts and Telegraphs. 821.
of junior clerks in the office of the Aocountant General, United Pro-.
vinces, to hold charge of sestions. 412, _ )
of Mr. Hiralal Mullick to the upper division in the office of the
Accountant Geueral, Posts and Telegraphs. 819,
—— to the grade of Deputy Assistant Controllers in the Military Aecounts
Deptt. 124-25.
-~ to the upper division in the office of the Accountant General, Posts
and Telegraphs. 820.
-—-— to the upper division of Mr. Sati Bhusan Chakravarty. 821
PROPAGANDA— |

Question re Dissemination of —— for the discouragement of opium smoking.
912-13,
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PROSCRIPTION—
Question re —— of certuin books by Lala Lajput Rai. 607-00,
PROSPECTING LICENSE(S8)—
Question re Grant of —— for oil in the North- West Frontier Provinee.
480-90,
PROTOCOL---
Qnestion re— .
<= of Indian Tudustries. 4986.
== ol the paper industry. 41
Resolution re Grant of to the paper industry. 1074-1130.
PROTOC'AL — '
Question re Signature on behalf of the Govt, of India of the Convention, ——
and Final Aet of the Seeond Opium Conference. 911.
‘PROVIDENT FUND--

Question re—
Establishment of a —— in Govt. Presses. 519,
Introduction of a for Govt. employees. 109.
——- and guarantee contributions by the staff of Currency Offices. 1380-81.
Substitution of the system for pensions. 686-87,
PROVIDENT FUNDS (AMENDMENT) BILL—
See under “ Bill(x) ”.
PROVIDENT FUNDS BILL—
See under “ Bill(s) . )
PROVINCE(8)—
Question re Redistribution of the —— on a linguistie basis. 624,
PROVINCTATL, C'APITAL(S)—
See under * Capital (s) "
PROVINCIAL CIVIL SERVICE—

Question rr Parcentage of Muhammadans in the ——, North West Frontier
Provinee. 130,

PROVINCIAL CONTRIBUTION(S)—
Question re——
——=, BOT.
Utilization by Provincial Govts. of remissions of —— for the benefit of
transterre] departments, 289,
Nee also under ¢ Contribution(s) .
PROVINCIAL FOREST SERVICE—

Question re Amalgamation of the —— with the Imperial Forest Service.
440,

PROVINCIAL JUDICIAL SERVICE—

Question re Opinions of the Civil Justice Committee rc_*garding- the prohity
nid effieieney of the 116-17.
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PROVINCIAL LEGISLATURE—

Resolution re Amendment of the rules mnade for elections to the 680.
PROVINCIAL LOANS FUND—

Question re Constitution of the —.  269-300.
PROVINCIAL POLICE SERVICE OFFICERS—

Question re Recruitment of —— to the Political Department. 701-02.

PROVINCIAL SERVICE(S)—

Question re Appointment of a Royal Commission to investigate the grievanees
of the ——. 589.

PUBLIC ACCOUNTS COMMITTEE—
Report of the —— on the acdounts of 1923-24 laid on the table. 1277-1305.

PUBLIC ECONOMICS—

Question re Inclusion of Economiec History and —— in the syllabus of the
I. C. 8. examination held in India. 436.

PUBLIC PETITIONS—

Appointment of the Committee on——. 1073.
PUBLIC SERVICE(S)—
Question re Indianization of the —. 614.
PUBLIC SERVICES COMMISSION—
Question re—-
Appointment of the ——. -44-45, 328-29, 806-07, 834.
) Appointment and functions of the —. 719,
Constitution of the ——. 197-98, 230, 301.
Correspondence relating to the appointment of the 472,
Office staff of the ——. 1253.
425,
Recommendations of eertain committees and appointment of the —. 310,
PUBLIC WORKS BRANCH—
Question re—
Move of the —— of the Department of Industries and Lahour to Delhi
during the winter. 580-82. 4
Revision of the pay of accountants of the —. 801.
Supersession of Mesars. Kirkpatrick and Hermon, senior —— accountants.
411.
PUNJAB—
Question re—
Employment of Muhammadans in the Income-tax Dept., —. 690-93,
828,
Holding of the Army Factory Accounts examination in the -——. 845,
Income-tax assessments in the ——, ete. 846-47.

Income-tax officers in the 827-28.
Number of Assistant Traffie Supermtendents in the —— and elsewhere,

479.
Number of Muhammadans in the Imperial Serviees in the ——. 846.

L367LD
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PUNJAB—contd.
Question re—contd.

Pay of vernacular teachers in the —- and the North West Frontier Pro-
vinee. G17.
Percentage of Sikhs in the Income-tux Dept., —-—. 724,

Proper representation of Muhammadans in the Income-tax Department,
——-, and the North West Frontier Provinee. 428-30,

Reernitments to the Income-tax Department, —. 913-14.
PURI— .
Question re Excess luggage charges realised-from third class passongers tra-
velling between Howrah and —— lust year. 1153
PURNEA—
Question re Discontinuance of the train between Kishangunge and ——
700-01.
PURSHOTAMDAS THAKURDAS, SIR—
Appointment of -—— to the panel of Chairmen. 847.
Carriage of Goods by Sea Bill —— Motion to consider. 774.

Coal Grading Board Bill — Motion to consider.—764-65.
Demand for Supplementary Grant for the year ending 31st March 1926, in
respect of —.
“Capital Outlay on Security Printing Press not charged to Revenue”.
1465-66.
“ Opium ”, 1367.
“ Stamps ”, 1368-69, 1370.

Motion for adjournment to discuss the eompositiun of the Currency Com-
mission as announced in the speech of H. E. the Viceroy. 131-32,

Question re—
Exclusion of Indians born in Ceylon from registration as voters in the
Indian constituency. 284-95.
Inadequate representation of Indians in the Ceylon Legislature. 295-96.'
Minimum wage of Indian labourers in Ceylon. 207,
Number of irrigation works constructed to hold rain water. 406-07.
Registration of voters in the Indian Constitueney in Ceylon. 2094-95.
' Removal of the ban on Indians from entering the Colonial Civil Service
in Ceylon, etc, 206-97.
Resolution regarding grievances of Indians in mandated lerritories, espe-
cially Tanganyika. 201.
Total amount of Government loan converted under the conversion terms
recently offered by Govt., ete. 1276-77.
Question (Supplementary) re—
Colour bar against Indians in South Africa. 202-03.
Messrs, Spedding and Company’s contract for the supply of sleepers to
the North Western Railway. T726.
Passage of the Colour Bar Bill in South Africa. 216. .
Position of Indians in South Africa. 1173, 1175, 1177. Gal e
Report of the Ormsby Gore Committes on Kenya. 215. i
Resgolution rdlating to the grievances of Indians in Tugaaylka 207-08.
Rupee tenders for Indian stores. 73-74.
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PURSHOTAMDAS THAKURDAS, SIR-—contd,
Resolution re—
Bounty on steel.  1312-16, 1322,
Prohibition of the import, manufacture and sale of liquor. 649-53, G54.
Protection to the Paper Industry. 1206-07.

Recommendations of the majority report of the Reforms Inquiry Corumittee.
899-905.

Separation of railway aecounts and audit. 1339-40, 1361, 1362, 1363.
Suspension of the ecollection of the cotton exeise duty for the rest of the
current year 1925-26. 1418-26, 1434, 1436, 1437, 1438, 1450-53.

Special Marriage (Amendment) Bill Motion to refer to Select Com-
mittee. 391-92.

PUSAD—
Question re Introduction of a motor mail service between Motibag and —
- and hetween —— and Umarkhed. 1240.
QUARANTINE—
Question re
QUARTERS—
Question re—
Allotment by ballot of
Legislature. 1170-71.

Allotment of —— at Simla and Delhi to Members of the Ceniral Legisla-

restrictions at Kamaran on pilgrim ships. 105.

at Simla and Delhi to Members of the Central

ture. 1155-56.

Allotment of —— to Members of the Indian Legislature at Delhi and
Simla. 706-97.

Alterations to the ‘D’ type Indian —-- at Raisina. 723,

Breaking open of —— of strikers at Lahore, Karachi, ete. 586, 604,

Dilapidated condition of the staff
the Eastern Bengal Railway. 1142

Eviction from railway —-- of strikers during the recent strike on the
North Western Railway. 586-604.

Eviction from their -—— of the strikers of the Bengal'and North Western
Railway. 80.

Furniture for ——- occupied by Members of the Legislative Assembly at
. Delhi and Simla. 1144,

for Members of the Central Legislature at Kaisina, Delli, 1169,
QUESTION(8)—

Question re Procedure relating to the admission or dimndlonauce of —e, 220,
QUETTA—

Question re—

Cuasual leave of employees of the offiee of the
Accounts at ——, 1184,

on the Tista-Kurigrmn Braneh of

Controller of Military

Grant of medical leave to subordinates of the office of the Coutroller of
Military Accounts, Western Command and Balnchistan l}istribk 1286,

Sivk leave of employees of the ofiice of the Controller of Military Accounts ;
. at . 1185, - -
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R
R. A. M. C. OFFICERS—
Question re—
Appointment of 1. M. 8. Oflicers to lhiold eharge of administrative districts
where British troops and ——are located. 1261.
Exteusion of service in India lo ——. 1261-62.
Proportion of administrative posts Leld by —— and L. M. S, Officers. 1261,
—-—— and I. M. 8. officers, 12d2.
RACIAL DISCRIMINATION—
Question re ——- in South Africa. 208-10.
RACIAL DISCRIMINATION COMMITTEE—
See under “ Committee(s) ",

o RAIL(S)—

Question re Orders placed abroad for the supply of -—-, 615, ,
RAILWAY (S)—
Assam Bengal—
Question re--
Opening of a new booking oflice at Sylhet, -— -, 577-78.

Barsi Light—

Question re Pontage charges levied hy the —. 832,
B, D—

Question re Widening of waterways on the —. 624-25,
Bengal and North-Western—

Question re—

Construetion of a permanent bridge over the Mahi on the -—*m.“ 5Y-60.

Evietion from their quarters of the strikers of the -— . 80,

Letter published in the Searchlight regarding the ——. 704

Opening of booking office on the - - for contimuous booking. 487.
Bengal Nagpur—

Question re—
Advisory Board on the —. 89-80,
Alleged aseault by Mr. C. E. Mathews, District Kngineer, ——, on the
assistant station master of Thulin. 1147.
Alleged fraud on the —. 624,
Constitution of a local Advisory Committee on the ——. 1381,
Employment of Oriyas on the —-. 1152-53.
Indianization of posts on the —— 702
1ssue by the of return tickets to Ghatsila. 511-12.

Issue of week-end return tickets to third class and intermediate class passen-
gers on the East Indian Railway, the Eastern Bengal Railway aud the
——. 681

Opening of a colliery in_ the Talchar coalfields by the
Pay of European and Indian guards on the —. 1162
L357LD

441-42.
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RAILWAY (S)—contd.

Question re—contd. \
Payment of compensation for loss of parcels on the —. 625.
Prevention of the loss of goods and parcels on the —— and the East Indian

Railway. ~ 626.

Provision of a waiting room at Jhargram on the ——. 478.

Provision of adequate accommodation for intermediate and t‘hi\rd class
passengers on the ——, 478,

Shortage of wagons on the ——. 024.

Tender for Douglas Firs advertised by the -—. 213-14.
Bombay, Baroda and Central India—
Question re—
Construction of waiting rooms and goods sheds at important stations on the
Barooch —— Jamboosar Branch of the —. 795. o

Delay of a passenger train by the General Traffic Manager, 402-03.

Employment of Chinese labourers by the Great Indian Peninsula Railway
and the —. 425-26.

Leave and furlough of Indian Officers of the ——. 915-106. .

and the Oudh and Rohilkhang Railway. 794-95.

Return tickets on the

C. P—
Question re—
" Construction of platforms and provision of waiting reoms at certain stations

on the Ellichpur-Yeotmal line of the ——. 602,
Non-issue of second class tickets on the Ellichpur-Yeotinal line of the ——.
602,
Delhi-Umballa-Kalka— i

Questian re—
] Remeoval of the restrictions on Intermediate class passengers to travel by

the Calcutta mail on the —- 434. )
Restriction on intermediate class passengers travelling by the Calcutta Mail
on the 521-22.
Stoppage of passenger trains at Babarpur on the ——. 434, 521.
Distriet Board—
Question re Construction and management of ——--- in South India. 490.
Eastern Bengal—

Question re—
’ Absence of 4 platform and waiting roowns at Faridpur on the ———. 528.
f Allegations against Mr. H. G. Prince Wright, a traffic inspector in the
Dacca district, ——. 1148-49.
Alleged refusal of the Traffic Manager, ——, to grant joining time to em-
ployees transferred from one station to another, 809.
Ameunt spent for the benefit of third class passengers by the ——. 681.
Appoiptment of Indians to the higher grades of station masters and assistant
station masters on the ———. 1149, .
Bookstalls at railway stations on the —— and the Oudh and Rf;hilkhaud
Railway. 810,
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RAILWAY (S)—contd.
Eastern-Bengal—contd.
Question re—contd.

Case of Mr. Ashutosh Chakravarty, late a guard of the ——. 1150-51.

Calsias (;)f Phool Mohammad, pumping driver, Katihar, on the 1142,

Change of train timings on the —. 700.
Claims Inspectors on the —. 1141.

Complaints against licensed vendors of the ——. 1140-41.

Construction of a raised platform at Bamandanga on the Kaunia-Santahar
line of the —. 476.

Dilapidated condition of staff quarters on the Tista-Kurigram Branch of
the —. 1142,

Expenditure on the Medical Department of the ——, 1143.

Grant of allowances to Indian drivers of the —- for Sunday work. 1141.

Grant of extension of service to Mr. Meyer, "Travelling Inspector of
Aceounts, ——, 1139.

Grant of extensions of service to Mr. Simpson, Superintendent of the office
of the Traffic Manager, ——. 1150.

Grant of extra remuneration for Sunday work to Indian drivers on the
—. 1149.

Grant of house allowance to employees of the ——. 807.

Grant of local allowance to employees of the —— working in Caleutta.
1181.

Grievances of the line staff of the ——. 1142,

Harrassment to third class passengers by the ticket checking system intro-
duced on the Khoolna Branch of the ——. 416.

Hospitals on the ——. 1143,

Inadequacy of the house rent allowance of employees of the —. 808.

Inconveniences suffered by passengers at Mogra Hat station on the —,
114.

Increase of staff on the —, 1180-81.
Issue of week-end return tickets to third and intermediate class passengers
on the East Indian Railway, the —— and the Bengal Nagpur Railway.

681.
Levy of toll by the —— on the Hardinge Bridge, Sara. 309.
Limitation of the hours of work of employees of the ——. 807,
Locking of the doors of intermediate and third class carriages on the —.

526.

Pay of men on the —— re-employed after discharge or resignation. 1139.
Procedure with regard.to the grant of leave on medical certificate on the
—. 808,

Promotion of Indien guards on the ——. 1181.
Promotion of Mr. Phillips, assistant station waster, on the ——, to be

traffic inspector of -the Lalmonirhat district. 1181-82. ' '
Provision of suitable office buildings for goods clerks at certain stations
on the —. 1149
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INDEX 70 ;u:umumvn ASSEMBLY DEBATES,

RAILWAY (8 )—contd. .
EisTERN BENGAL—contd. . '

Question re—contd.

Reduction of Mubammad Emanali Biswas, a guard on the ——, 1141

Removal of the present site of the Santipur Railway station on the ——.
(81.

Running reoms for Indian guards on the ——> 1139,

Salaries of European and Indian drivers on the ——, and the Qudh and
Rohilkhand Railway. 807.

Supply of drinking water for the Indian staff stationed at Paksey, Katihar,
Santahar -and Lalimonirhat on the ———. 1143.

Supply of filtered water to the railway employees at Pakeey on the ——.

1150.
Supply of new engines to Indian drivers on the ——. 1143
Transfer by the —--—of their traftic centre from Goalundo to Khulna. 309.

Fast Indian-~

Question re—

Adjustment consequent on the amalgamation of the ——- and the Oudh and
Rohilkhand Railway. 577.

Administrative charges consequent on the transfer of the —— and Great
Indian Peninsula to State' managment. 623.

Advertisement for a Furopean watch maker for the ——- wateh and elock
shop at Jamalpur. 497-98.

Case of Mr. G. B. Mitra, a guard on the —. 1189-00,

Collision at Digha Ghat main station on the —-. 614.

(C'omplaint regarding the booking office at Bhagalpur on the —, 474

Construction of a platform at Guptipara station on the 114.

(ontractors for the supply of coolies on the ——. 200,

(‘onversion into mail trains of certain passenger trains on the Loop Line of

the ——. 305. ‘
Creation of a new appointment of Deputy Superintendent, 813-14.

Discussion in the Legislative Assembly of the need for the creation of the
new appointment of Deputy Superintendent. 815, '

Dismissal of Mr. A, R, Chatterjee, a guard on the ——, 124748,

Divisional Superintendents on the North-Western Railway and the ——.
414-15.

—— Company Schools. 831, -

Employment of Indiang in the Wateli and Ward Department, -—--,

FEnhancement of rent for a ploi of land-leased by Messrs. Shyam Sunder,
Coal Merchants of Agra from the ——-, 810,

(irievances of Indian guards on the —--. 801,

Indian Traffic Inspectors on the ——- . 628,

Tssue of first and second elags return tickets hetween Patnn Junetion and
other stations on the ——. 487. _

Tssue of weck-end return tickets to third end intcrmediate class passengers
on the -——, the Eastern Bengal Railway and the Bengal Nagpur Rail-

way. (81.

52

D
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RAILWAYS—-contd.

Ewst Indian—contd.

Question re—conld.

Grievances of passengers on the Howrnh-Burdwan Chord line of the ——.

476.
Luggage rates on the Kalka-Simla Railway and the —. 80,
Percentage of Muhammadans on the ——- including the OQudh and Robhil-

khand Railway, 314.

Preveution of the loss of goods ang paveels on the Bengal-Nagpur Rail-
way and the ——, 626,

Promotion of Amrlo-lndian guards to Assistant Yard Masters on  the —.

627-28.

Reduetion of third clags fares on the —, 1238,

Refusal hy the — -~ (o lease a plot of land at Hathras Killah to Messrs,
Harnarain Shiamsunder, Coul Merchants of Agra. 112,
Refusal of the ——— to lease a plot of land to Messrs, Harnarain Shiam-
sunder, Coal Merchants of Agra. B0Y-10, .
Rent of n plot of land at Agra leased hy the —— to Messrs. Harnarain
Shiamsunder, Coal Merchants of Agra. 113,

Retrenchments on the —— and the Oudh and Robilkhand Railway., 523-24.

Running rooms for Indian guards on the ——,  705-06,

Salaries of Anglo-Indian and Indian guards on the 627,

Waiting rooms on the —— for European Traffie Tnspectors. 199,

Lllection of two members {o the Standing Finance Committee for ——,
847,

Fxtension of the Lee Commission concessions to officers of Company-
managed ——. 1071-72

Great Indian Peninsula—
Question re—

Administrative changes consequent on the transfer of the Iast - Indian
Railway and the —— to State management. - 623,

Apprentiees in the Parel workshop of the —. 427,

Construetion of a brdge on the level crossing at Akola on the ——.  600-01.

Disadvantages of intermediate class travelling on the ——. 128,

Employment of Chinese labourers by the —— and the Bombay, Baroda and
Central Indin Ruailway. 425-26,

Iixtra rate charged by the —— on goods booked from or to Kurduwadi.
832, :

Grievances of the employees of the ——. 812-13, 824-25.

Procedure in suits against Government in Bombay and its effeet on claims
the . 501-02, _

Provisions of intermediate éluss accommodation on passenger trains om
the —. 128,

Remodelling of the Vietoria Terminus snd of the Reversing station on the
—. 793-04.

Wharfage and demurrage charges at Poona, Nasik and other stations on
the --—, 501, ’
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RAILWAY (8)—-contd. ¢
Kalka-Simla—
Question re—
Increase of tree allowanee of luggage on the —. 79,
Lug’gnge rates on the —— and the Kast Indian Railway. 80,
Reduction of intermediate and third class fares on the —. 79,
Kazipet Belharsha—

Question re Opening of the ——. 622-23.
Khyber—
Question re 66-67.
Madras and Southern Mahratta—
Question re Construction of a waiting room at Koregaon on the —. 131.

North-Western—
Question re—
Allegations by the shed staff against Mr. Sheppard, shed foreman,

Khanewal, ——. 510.

Allowances given to employees to prevent them from going on strike,
604-05.

Appointment of a conciliation board in counection with the —— strike.
585.

Appointment of incompetent men on the —— during the strike. 585.

Appointment of Indians as Trafic Inspectors on the ——. 844,

Appointment of Muhammadans in the Multan Division, —. 129-30.

Arrests of strikers on the —. 604

Compensation to Mr. Clarence Lee, engine driver on the —. 113.

Divisional Superintendents on the —— and the East Indian Railway.
414-15.

Employment of incompetent men during the recent strike on the ——,
509-10.

Fviction from railway quarters of strikers during the recent strike on the
—. 586-604.

Urievances of Indian graduates employed in the claims sectnon of the —.
844-45. .

Lack of Mubhammadan water carriers on the ——. 39.

Loss sustained by the — during the reecent strike. 586-87, 604.
Memorial of the Indian apprentices of the Maclagan Engineering College

to the Chief Mechanical Engineer, ——. 1189.
Messrs, Spedding and Company’s contract for the supply of slecpers to
the —. 725-27,
Muhammadan Assistant Controllers of Stores in the ——. 520.
Union. 588.
Number of Hindu and Mnhummudan water inspectors on the —. 40.
Number of strikers dismissed by the ——, 603.

Number of the superior and the clerical staff of the —— serving at Multan,
ete. 846,
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RAILWAY (8)—contd.
North-Western—contd.
Question re—contd.

Promotion of ticket collectors un the ——. 801.
Provision of & motor siding aud water taps at Pakhpattan station on the
—. 818.

Re-employment of strikers ou the ——. 792-93.

Reduction of travelling allowances drawn by subordinates of the ——- .
706-07. ;

Reinstatement of strikers on the ——. 587-605.

Reopening of certain roads marked “ private” during the recent strike on
the ——. 587-88.

Rival unions on the —. 605-06.

Strike on the ——. 63, 201, 508, 509, 792.

Supersession of Babu Nanak (‘hand, a station master on the —--. 796,
Tr;:;ment of the carriage shop employees of the -—-—- at Rawalpindi.

Oudh and Rohilkhand—
Question re—

Adjustment eonsequent on the amalgamation of the East Indian Railway
and the ——. 577.

Bookstalls at railway stations on the Eastern Bengal Railway and the ——,
310.

Censure passed on the claims department of the —— by the Sessions Judge

* of Moradabad. 488-89.

Construction of a double railway line between Ghazinbad and Moradabad
on the —. 204

Discontinuance of the present arrangements for the sale of foodstulls to

third class passengers on the 304-05.
Discontinuanee of the sale of foodstuffs on trains on the ——  702-034.
Grant of extensions of serviec to certain station masters on the —. 1147,
Grant of free passes over foreign railways to the menial staff of the ——.
11446.
Percentage of Muhammadans on the KEast Indian Railway and the —--
314. -

Provision of & compartment in passenger trains for the supply of
toodstuffs to third class passengers. 308-09.

Recognition by the Agent of the of the Railway Union. 520.

Retrenchments on the East Indian and the --—. 523-24.

Return tickets on the Bombay, Baroda and Central India Railway and the
——. 794-95.

Salaries of Buropean and Indian drivers on the Eastern Bengal and ——.
807.

Sale of foodstuffs for third class passengers on the ——.  309-10.

Sale of foodstuffs in passenger trains on the ——. 103, 403-04, 627, 69G.

Working of passenger trains by Indian guards on the —--. 1147

Alleged bribery and corruption among: foreman, ete, on ——. 826.

L357LD
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RAILWAY (S)—contd.
Oudh and Rohilkhand-—econtd.
Question re—

Amendment of the gratuity rules on ——. 1382,
Appointment of more Indian trafic inspectors om Indian ——. 628,
Construetion of a —— hetween Sangla and Chiniot. 1163-64.

from Rishikesh to Karanpravag., 64,
to Karanprayag in Garhwal. 61-62,

Construetion of a
Construction of a

Covenanted Mechanies on Indian —-—. 307-08.
l.ense of bookstalls on the diffcrent —— to Messrs. A. H. Wheeler and Co.

Local Advisory Committee on —— 1381-82,
New Branch line —— Poliey. 302-03.
Purchase of loecomotives for State —. 835.

Rates for the carriage of coal for non-State ——. 128,
Recruitment of Assistant Traffic Superintendents in the ——, 323
Refusal of complimentary passes hy the —- o the All-India Railwaymen's

Union Federation. 1167,
Resolution regarding grievances of the subordinate cmployees of Indian

--—. 1167-6G8.
Revenue and Expenditure under - —- and other heads, 312,
Tanjore District Board ——. 304
Wages of foreign workmen employved on Indinn ——-.  826-27,
Bouth Indian—

Question re—

Alleged insult offered to Mr. P. N. Marthandam Pillni, M.I.C., by the
Station Superintendent of Egmore, South Indian Railway. 491,

Construetion of a permanent station building at Trikannad on the ——.
1156-57.

Conversion of the line botween Erode and Trichinopoly on the ——- into
broad gauge. 491.

Electrification of the line between Madras Beach and Tambaram on the

—. 491
Memorials of the traing clerks  of the traffie  department of the ——.
1145-44.
Shortage in the stocks of timber on the -—~  1132-33.
Treatment of third class passengers on the ——, 1238,
State—

Question re—
Certain speciied appointinents in the Railway Board and on —— held by
Europeans, Statntory Indiany and Indians,  1249-50,
Comparative statement of earnings of 527.
Kuropeaun, Statutory Indian and Indian foremen employed on —. 826,
Reeruitment of Awsistunt Engineers and Awsistant Trafie Superintendents
for R08-09.
Vasad-Borsad-Katana— . )
Question re Construction of the -——-. 111,
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RAILWAY ACCOUNTS OFFICES—
Question re—
Examination for the recruitment of accountants to the ——. 323-24.
Recruitment of Accountants to —. 323-24.
RAILWAY BOARD—
Question re-—
Appointment of an Indian as Secretary to the —. 512,
Appointment of Muhammadan Engineers by the —. 822.23,
Appointmment of Muhammadans as Deputy Directors, ——. 823.

Appointment of Muhammadans as Depnty Secretaries- under the Railway
Boand. 8§23,

Certain specified appointments in the —— and on State Railways held by '
Europeans, Statutory Indians and Indians. 1249-50.

Creation of a new appointment of Director of Finanee in the —. 713,

C'reation of new posts of Deputy Directors of Finance in the —. 713, 714.

Director, Mcchanieal Engineering, ——. 583, ‘ ’

Employment of Muslims in the Engineering Department under the —.

« 1258. ~

Employment of Muslims in the yete. 438,

(irant of free railway passes and privilege ticket orders to the staff of the
——. 1265-67. ,

Indians and Anglo-Indians employed in the —, 713,

Muslim Officers on the Directorate of the 1257-58.

Muslims employed in the ministerial establishments of the —. 1258,

Number of Muhammadan Assistants in the office of the ——. 823,

Promotion of Mr. Rundlett to officiate ax an Assistant Seeretary in the —-,
1186-87.

Purchase of eoal throngh the Chief Mining Engineer, —. 471.
1185-86.

Reduction of the elerical establishment of the
Reduction in the elerieal staff of the —. 1264-65. "
RAILWAY CAPITAL ACCOUNT—
Question re Inelusion of land values in the —. 127-28.
RAIEWAY COMMUNICATION—
Question re Direet —— between Rajputana and Karachi. 1187,
RAILWAY DEPARTMENT--

Question re Allegations in the Bandemataram of Lahore regarding corruption
in the ——, 518.

RAILWAY EMPLOYEE(S)--

Question re--—-

Exzamination of the eyesight of ——. 1163,
Fines imposed on Indian and Anglo-Indian —. 1248,
Girant of gratuities {0 ——.  825-26.

(irants from the fines towards the education‘of the children of Indian ——.
1248-49,
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RAILWAY EMPLOYEE(S)—contd.

Question re—contd.

Provision of fucilitios for the techuical education of 720,
Resolution regarding grievances of ——. 824,
Resolution regarding grievanees of subordinate —. 480,

Supply 6f filtered water to the —— at Paksay on the Eastern -Bengal
Railway. 1150,

RAILWAY EXPENDITURE—

Question re 120, 121.
RAILWAY FREIGHT(S8)—

Question re—

———. 1384-85.
on eoal. 13R85,
——on coal in South Afviea and Japan. 1385,

RAILWAY FREIGHT (CCONCESSIONS-—
* See under “ Concessions .
RAILWAY FUND(8)— ‘

Question re Grants from --—-to the Aligarh University and the Hindn
University. 45.
RAILWAY LINE(S8)— ~

Question re Damage io the —— hy the recent floods in the Shahabad distriet o?
Bihar and Orissa. 1385-80.

RAILWAY MAIL SERVICE—

Question re—

Appeal of Mr. Har Narain, a clerk in the office of the Deputy PPost Master
General, , Ambala. 841-42,

Casnal leave of sorters in the —, “ B " Division. Ri37-38.

Grant of reward to Mehr Chand Datta, late sovter, “ K" Division, ~—-,
522-23.

Pay of —— sorters. 818,

Refusal to count temporary serviee rendered by Abdul Kuadir, serter,
Ambala , towards his pay in the time-seale. 616,
Working hours of ——- sorters.  836-37.

LRAILWAY MEDICAL OFFICER(S)—
Question re Provision of trollies for —, 808,
RAILWAY PARCFEIL(8)—
See under * Pareel(s) ",
RAILWAY PASSENGER(S)—
Question re Inerense in the free allowanee of luggage of —--, 827,
RAILWAY QUARTER(S)--

See under ‘ Quarters ”,
L357LD




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 167

RAILWAY REFORMS—

Question re Resolution regarding ——. 103, )
RAILWAY SCHOOL(S)—
Question re Appointment of Indian instructors in the ----uat Asansol and

Chandausi. 1190,
RAILWAY SCHOOL OF TRANSPORTATION—
Question r¢ Admission of candidates to the —— at Chandausi. 718,
RAILWAY SERVANT(S)—
Question re Premature retirement of
RAILWAY STATION(S)— ‘

Question re—

owing to physical unfitness. 502,

Dirty eondition of carthen pots for drinking water at ——. 40,
Supply of brass or copper tumbiers to Mubammadan water carcers at —.°
40.

RAILWAY STORE(S)—
Question re— '
Purchase of ——. 78.
Purchase of —— through the Indian Stores Departinent. 77-78.
RAILWAY TRAINING SCHOOL—
Question re Rates for admission to the
RAILWAY UNION—

~ Question re Recognition by the Agent of the Oudh and Rohilkhand Railway
of the —. 520.

RAILWAY WORKSHOP(S)—
Question re—

at Chandausi. 1190,

Expenditure on —— at Moradabad of money sanctioned for general repairs
. 415.

Grant of holidays on full pay to employees in —. 826.
RAINFALL—

Question re Despatch of telegrams regarding —— in Coorg to the Collectors o
of Tanjore and Trichinopoly. 107-08.

RAISINA—

Question re—
Alterations to the ‘D’ type of Indian quarters at-—-. 723.
Quarters for Members of the Central Legislature at ——, Delhi, 1169.
RAISINA HOSPITAL—

Question re Allegations against the Samajist sub-assistant surgeon of the —.
437. ’
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RAJAN BAKHSH SHAH, KuaAN Badapur Makuoum Syep—

Question re—

Dismissal of sub-inspectors of police in the North-West Frontier Provinee,
845.

Income-tax assessments in the Punjab, ete. 846-47.

Number of Muhammadans employed under the Government of India.
845-46. '

Number of Mubammadans in the Imperial Services in the Punjab. 846.

Number of the superior and clerical staff of the North-Western Railway,
serving at Multan, etc. 846.

Revision of the pay of veterinary assistants on the Army Remount Depart-

ment. 91-92. N
RAJPUT(8)—
Question re Formation of a battalion consisting of —— of the Simla digtriet.
721.
« RAJPUTANA—
‘ Question re Direct railway communication between — -~ and Karachi. 1187,

RAJPUTANA STATES— _
Question re Compnlsory early retirement of sub-assistant =urgeons lent- to the
505-06.
RAMACHANDRA RAO, ID1waN BaHapur M.— -
Appointment of as & member of the Committee on Publie Petitions. 1073
Demand for Supplementary Grant for Opium. 1366.
Indian Naturalization Bill—
Motion to refer to Select Committes. 461-62, 463.

Indian Registration (Amendment) Bili— R
Motion to refer to Select Committee. 250-51.

Legislative Bodies Corrupt Practices Bill—

Motion to refer to Select Committee. 778.
Provident Funds Bill—

Consideration of amendments made by the Council of State. '165-67.
‘Question re—

Air Service to India. 292-93.

Assault on Indian residents of Glasgow. 67-68.

Banking facilities for the initial and for the current finance of industfies.
498-99.

Bounties for the cement industry, ete. 499-500.

Capitation rates payable to the War Office in respeet of troops in Inglia.
313. I
Changes advocated by Sir Armine Dew in the North-West Frontier Province.

49-50.
Closing of the telegragh office at 1daiyakottai in the Madura distriet. 401-92,
Colour Bar Bill in South Africa and the Natal Boroughs Ordinance. 291-92.
Constitution of the Public Services Commission. 197-98.
Cost of revision of pay and concemsions granted to Military officers. 319.

Decision arrived at on the various points urged by the deputation of the
All-India Postal and R. M. 8. Union. 482,
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RAMACHANDRA RAO, Diwan BaHADUR M.—contd.

Question re—contd.
Exclusion of Indians from the Ceylon Civil Service. 704.
Grant of special railway freight concessions to new industries. 498.
Increase in the pay of British and Indian troops. 319-20.
Increase of expenditure on the all-India Services. 83.
Indian delegates to the International Prison Congress. 703.
Naval base at Singapore. 198.
Number of new post offices opened in India. 492.

Number of students in training in Animal Husbandry and Dairying in
Bangalore. 313.

Proseription of certain books by Lala Lajpat Rai. 607-09.
Recommendations of the Coal Committee. 500.
Recommendations of the Indian Jails Committee. 703.
Recommendations of the Lee Commission. 314-15, 317-18.

Recommendations of the Posts and Telegraph Departmental Committee,
1924-25. 492.

Reduction of coal freights. 499.

Re-organization of the Indian Medical Service. 83-85.

Replies of Local Governments on the Report of Reforms Inquiry Committee.
600.

Report of the Deck Passengers Committee. 312,

Resolution regarding rupee tenders for stores. 314.

Revenue and Expenditure under Railways and other heads. 312.

Separation of executive and judicial functions. 198-99.

Strike on the North-Western Railway. 291.

Transfer to the Governor in Council of the transferred subjects in Bengal.
204.

Question (Supplementary) re—

Discussion in the Finance Committee of the need for the creation of the
new appointment of Deputy Superintendent, East Indian Railway. 815.

Government telegraph training schools in the Madras Presidency for the
training of Indians. 407-08.
Position of Indians in South Africa. 1175.

Prohibition of the entry into British India of the Chinese pamphlet “ Get
out of China”. 1270.

Recruitment to the Indian Railway Service of Engineers. 1135.
Rupee tenders for Indian stores. 74.

Resolution re—
Appointment of Standing Committees to deal with Bills relating to Hindu
and Mubammadan Law. 1469.
Grant of protection to the paper industry. 1097-98.
Recommendations of the majority report of the Reforms Inquiry Committee.
924-28, '
Separation of railway accounts and audit. 1363,
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RANGA IYER, Mz. C. S.—

an

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies) —
Motion to consider. 1025-28, 1029, 1034, 1035.
Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 3. 741.
Motion for adjournment to discuss the composition of the Currency Com-
mission as announced.in the speech of His Excellency the Viceroy. 183-85.
Question re—

Admission of candidates to the Railway school of transportation at
Chandausi. 718.

Allegations against the Superintendent of Post Offiees, Lower Rajputana
Division, Ajmer. 841.

Amalgamation of the Provincial Forest Service with the Imperial Forest
Service. 440.

Anglo-Indian deputation to the Sceretary of State for India. 512,

Appointment and functions of the Public Services Commission. 719.

Appointment of a Commission to inquire into the development of the
agricultural resources of India. '524.

Appointment of Bachelors of Commerce in the Commerce, Finance
(Accounts), Army (Accounts) and Railway (Accounts) Departments of
the Government of India. 719-20.

Appointment of Bachelors of Commerce in various Government Departments.
324-25.

Appointment of Bachelors of Commeree in the Imperial Bank of India.
325.

Case of Dr. Sudhindra Bose, Lecturer in the State University of Iowa.
506-08. .

Construction of a railway from.Rishikesh to Karanprayag. 64.

Correspondence between the Government of India and the Government of the
Union of South Africa on the Indian question. 439,

Correspondence relating to the appointment of the Public Services Com-
mission. 472,

Creation of more Local Boards of the Imperial Bank of India. 325-26,
Development of Agriculture. 524.

Direct appointments on probation of Bachelors of Commerce to the Sub-
ordinate Accounts Service. 716-17.

Direct nomination of Bachelors of Commerce to the Subordinate Accounts
of the Military Aceounts Department. 321.

Duties of Provinecial and Imperial Forest Service Officers. 440.
Employment of Indian troops outside India. 424.

Examination for the recrnitment of accountants to the Railway Acconnts
Offices.  323-24.

Formation of a battalion consisting of Rajputs of the Simla distriet. 721.
Holidays in the Military Engineering Department. 423-24. )

Inclusion of commercial subjects in the Indian Audit and Accounts Servieo
Examination. 325, .
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RANGA IYER, Mr. C. S.—contd.
Question re—contd.

Inclusion of Keonomie History and Public Economies in the syllabus of the
I. C. 8. examination held in India. 435.

Opening of a hranch post office either at Deori or Sukhidang. 441.

Pr;)‘:r(i)sion of facilities for the technical education of Railway employees.

Provision of permanent appointments for eandidates who qualified as typists
and stenographers in 1924. 719,

Recrnitment of Accountants to Railway Accounts Offices. 323-24.

Reeruitment of Assistant Traffic Superintendents in the Railways., 323.

Recruitment of Bachelors of Commerce by the Imperial Bank of India.
717-18.

Recruitment of Indians to posts in the Imperial Bank of India. 325.

Recruitment of Inspectors and Income-tax Officers to Income-tax Depart-
ment. 714-15.

Recruitment of Superintendents to the Nérthern India Salt Revenue Depart-
ment. 716,

Recruitment to the Commercial Intelligence Department. 716. ¢

Recruitment to the Subordinate Accounts Service in the Posts and Telegraphs
Department. 322-23.

Recruitment to the. Subordinate Accounts Service of the Civil Aecounts
Department. 321-22,

Recruitment to the Subordinate Accounts Service of the Military Accounts
Department. 320-21. '

Reduction of the wages of workmen employed by the Millowners’ Association,
Bombay. 513.

Refusal of permission to Dr. Sudhindra Bose to return to India. 508,
507-08.

Release of political prisoners in Bengal. 203-04.

Removal of the post office from Dhunaghat to Kheti Khan. 440.

Segregation of domiciled Indians in South Afriea. 423.

Separation of judicial and executive funetions in the United Provinces. 806.

Staff Selection Board examination. 436.

Subjeets for the examination for recruitment of Superintendents in the
Northern India Salt Revenue Department. 715-16.

Subordinate Accounts Service examination. 717,

Substitution of the term “ General” for the term “non-Muhammadan”
in the eleetorates for the Counecils and the Legislfl(.ivc Assembly. 204-05.

8yllabus for the Indian Civil Service examination in India. 720-21.

Training of Indians in Finance, Accounting and Auditing, Currency, ete.
718-19.

Vacancies for passed candidates of the Staff Selection Board. 435.

Question (Supplementary) re Discharge of workers from the Lucknow Paper
Mills. 315,
Resolution re Recommendationg of the majority report of the Reforms Inquiry
Committee, 883-86, 958, 1003.
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RANGA IYER, Mr. C. S.—contd.

Sikh Gurdwaras (Supplementary) Bill—
Motion to consider. 6540-42.
RANGACHARIAR, Diwan BamapUR T.—
Appointméut of as the Chairman of the Committee on Public Petitions.
1073.
Code of Criminal Procedure (Amendment) Bill (Amendment of sections 123,
170, ete.)—
Consideration of clauses. 1225, 1228, 1229, 1232.
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies) —
Motion to comsider. 1015-23, 1024, 1033, 1035, 1038, 1047, 1048, 1050,
1055-57.
Consideration of clause 2. 1061, 1063, 1064, 1065.
Motion to pass. 1068.
Discussion regarding procedure to be followed while moving for leave tu
introduce a Bill. 344.
Indian Limitation (Amendment) Bill—
Motion to refer to Select Committee. 466, 467.

Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. 733-34.
Motion to pass. 748.

Indian Registration (Amendment) Bill—
Motion to refer to Select Committee. 241-44, 250, 2561, 2563-56.

Legal Practitioners (Amendment) Bill— -
Motion to cireulate. 544-46.

Provident Funds Bill—
Consideration of amendments made by the Council of State. 170.
Question (Supplementary) re—
Action taken by the Patna High Court on the recommendations of the
Indian Bar Committee. 61.
Discharge of workers from the Titaghur Paper Mills. 316.
Proseription of certain books by Lala Lajpat Rai. 608.
Re;;gvation of first class compartments by members of the Council of State.
Resolution re—
Future recruitmentg to the Indian Medical Service. 676.
Grant of protection®o the paper industry. 1118.
Recommendations of the majority report of the Reforms Inquiry Committee.
886-90, 892, 894, 959, 1002, 1004. .
Valedictory speeches to the retiring President. 29-30.
Weleome to the new President. 36.

RANIGANJ—

Ques{;(%n r; Wages of labourers employed in the coal mines in Jharia and ——.
8-39.
L357LD
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RATES TRIBUNAL—
Question re Establishment of a ——. 688, 817, 1264.
RAWALPINDI—

Question re—
Allegations against Major T. Temple, R.A.,, Officiating Chief Ordnance
Officer, —. 1012.
Breaking open of quarters of strikers at , Lahore, Karachi, etc. 604.
Treatment of the carriage shop employees of the North-Western Railway
at ——. 509.
RAY, M. KUMAR SANKAR—
Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 4. 744.

Question re— .
Absence of a platform and waiting rooms at Faridpur on the Eastern Bengal
Railway. 525.
Appointment of a lower division clerk of the Meteorological Department to
a vacancey in the same division in the Central Board of Revenue. 1179.
Appointment of a lower division eclerk of the Meteorological Department
to an upper division vacancy in the Central Board of Revenue. 1178-79.
Bookstalls at Railway stations on the Eastern Bengal Railway and the
Oudh and Rohilkhand Railway. 310.

Case of Phool Mohammad, pumping driver at Katihar on the Eastern
Bengal Railway. 1142,

Claims Inspectors on the Eastern Bengal Railway. 1141.

Complaints against licensed vendors of the Eastern Bengal Railway.
1140-41.

Dilapidated condition of staff quarters on the Tista-Kurigram Branch of
the Eastern Bengal Railway. 1142.

lixelusion of Asiaties from South Africa. 525-26.

Expenditure on the Medical Department of the Eastern Bengal Railway.
1143.

Grant of allowances to Indian drivers of the Eastern Bengal Railway for
Sunday work. 1141.

Grant of extension of service to Mr. Meyer, Travelling Inspector of Accounts,
lustern Bengal Railway. 1139.

Grievances of the line staff of the Eastern Bengal Railway. 1142.

Hospitals on the Eastern Bengal Railway. 1143.

Indianisation of the various services. 526.

Levy of toll by the Eastern Bengal Railway, on the Hardinge Bridge, Sara

309.
Locking of the doors of intermediate and third class carriages on the Eastern

Bengal Railway. 525.
Manufacture of wagons and locomotives. 524, 525.
Pay of men on the Eastern Bengal Railway re-employed after discharge or

resignation. 1139.
Payment by licenced coolies at Sealdah of deposit money to the Station

Superintendent. 1139-40.
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RAY, Mr. KUMAR SANKAR-—contd.

Question re—contd.

Prevalence of Boll worms in Ameriean cotion. 526,

Recommendations of ecertain Committees and appointment of the Publie
Services Commission. 310.

Redress of the grievances of political prisoners.  310-11.

Reduction of Md. Kmanali Biswas, a guard on the Eastern Bengal Railway.
1141. '

Regulation of medieal qualifications.  526.

Running rooms for Indian guards on the Eastern Bengal Railway. 1139.

Sale of foodstuffs for third class passenger trains of the Oudh and Rohil-
khand Railway. 309-10.

Supply of drinking water for the Indian staff stationed at Puksey, Katihar,
Santahar and Lalmonirhat on the Eastern Bengal Railway. 1143.

Supply of new engines to Indian drivers on the Eastern Bengal Railway.
1143.

Testing of the eyesight of State Railway employees. 1142,

Transfer by the Eastern Bengal Railway of their traffic centre from Goalundo
to Khulna. 309.

READING, Lorp—

Question re Expenditure incurred in connection with the visit of —to
England. 51.

" RECOMMENDATION (S)—
™ Question re——of the Lee Commission. 314-15, 317-18.
RECORD SUPPLIER(S)—
Question re Revision of the pay of —— in the Currency Office, Bombay. 110.
RECRUIT(8)—

Question re Training of

for eclerical appointment in the Post Office.

839-40.
RECRUITING AGENTS-- >
Question re Alleged malpractices of for Mauritius. 1164-65.
RECRUITMENT (8)—
Question re— .
Competitive examination for the —— of elerks for the office of the Controller
of Army Factory Accounts. 722-23.
Diseontinuation of the -—--—- of Burmansg for the infantry, 781,
Ex';;;i;;tion for the — of Accouniants to the Railway Accounts Offices.

——-of Accountants to Railway Accounts Offices. 323-24,

— - of Assistant Engineers and Assistant Traffie Superintendents for State
Railways. 808-09.

——of Assistant Traffic Superintendents in the Railways. 323,

—- of Bachelors of Commeree by the Imperial Bank of India. 717-18.
—— of Biharis and Oriyas in the Government of India Secretariat. 42.
—- - of Indians for the Ordnanece Services. 311-12,
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RECRUITMENT (S)—contd.

Question re—contd.

175

of Indians to posts in the Imperial Bank of India. 325.

—— of Indians to the Political Department, 693,

——of Inspectors and Income-tax officers to the Income-tux Depariment.
714-16.

——of Provincial Police Serviee Officers to the Political Department.
701-02.

——of: Superintendents to the Northern India Salt Revenue Department.
715.

—— propaganda carried on by Lord Meston in England. 834-35.

——to the Commercial Intelligence Department. 716.

——to the Ymperial Sceretariat. 1145.

——to the Indian Railway Service of Engineers of students of the Indian
Institute of Science at Bangalore. 1133-35.

——to the Indian Superior Services in Great Britain. 697-98.

to the Subordinate Accounts Service in the Posts and- Telograpn
Department. 322-23.

——to the Subordinate Accounts Service of the Civil Accounts Department.
321-22.

——to the Subordinate Accounts Service of the Military Accounts Depart-
ment. 320-21.

Resumption of of labourers for Mauritius. 50,

Subjects for the examination for
India Salt Revenue Department. 715-16.

REDDI, Mr. K. VENKATARAMANA—

Question re—

of Superintendents in the Northern

Access of members of the depressed classes to post offices in some distriets

of the Madras Presidency. 786-87.
Depression in the indigo trade. 787,

Memorandum submitted by the Indian representatives to the International

Prison Congress. 788,
Report of the Colonies Committee. 788.

RE-EMPLOYMENT-—-

Question re of retired officials. 724
REFERENCER CLERK (8)—

Question re Pay of -—— in postal accounts offices. 820.
REFORMS INQUIRY COMMITTEE—

See under “ Committee(s) .
REFRESHMENT (S)—

Question re—

Arrangements for Indian -—— on long distance trains. 90-91.

Extension of the arrangements for the supply of Indian ——on railways

trains, 130.
L357LD :
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REFRESHMENT ROOM(S)— .
Question re—
Grant of contracts for Muhammadan —- at Délhi and Barog to suitablo

Muhammadan contractors. 1190.
——for orthodox Hindu passengers at certain specified stations. 306-07.
Restrictions upon the sale and use of beef, bacon and jhatka in ——and

dining cars. 1191,
.\49.

REGULATION(8)—
Question re Revision of the Ajmer-Merwara
REID, Sig WILLIAM— ‘
Question re opinions of Sir John Kerr and —on the%;\qct of the transfer
of Sylhet to Bengal. 1277, - r.

RELIGIOUS ENDOWMENTS tAMENDMENT) BILL— Y,
See under “ Bill(s) .

" RENIGUNTA JUNCTION—

Question re Proposed new road leading to the overbridge at ——. 411,
RENT(S)— '
Question re—

Enhancement of for a plot of land leased by Messrs, Shyam Sunder,
Coal Merchants of Agra, from the KEast Indian Railway. 810.

—— realised from Members of the Central Legislature at Simla and Delhi.

1169. .
—— received from Longwood, etc. 1144. '
REPEAL—
Question re of the Cotton Excise Duty. 599.

REPEALING AND AMENDING BILL—
See under “Bill(s) .

REPORT (8)—
Question re—

Discussion of the ——of the Reforms Inquiry Committee, the Indian
Mercantile Marine Committee and the Economic Inquiry Committee. ¢

46-47,

Opinions on the Reforms Inquiry Committee’s —. 403.

Publication of the administration of the Indian Stores Department.
75.

Re;bl(i)ea of Local Governments on the —— of the Reforms Inquiry Committee.

~——— made on Army Contractors by Army Officers during Frontier Expedi-
tions or the Afghan War® 804-05.

~—of the Civil Justice Committee. 116.

—— of the Colonies Committee. 788.

——of the Deck Passengers’ Committee. 312.
~——of the Fiji Deputation. * 610.

~—— of the Indian Economic Inquiry Committee. 621.
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REPORT (8)—contd.
Question re—contd. C A .
——of the Indian Taxation Inguiry Committee. 621,
—-—of the Mercantile Marine Committee. 290-91,
—— of the Reforms Inguiry Committee. 612,
———on the emigration of unskilled labvur to Mauritius, 702.
RESOLUTION(8)—
Question re—
regarding Establishment in Chota Nagpur of a School or Institute
of Mining. 47.
~—— regarding grievances of Indian settlers in Tanganyika. 426.
—— regarding grievances of Indians in mandated territories especially
Tanganyika. 201,
—— regarding grievances of Railway employvees, 824,
——- regarding grievances of subordinate employees of Indian Railways,

489, 1167, 1168.
-— regarding inguiry into lhv guestion of currency and exchange. - 46,

—— regarding railway reforms. 103,
—— regariding rupee tenders for stoves, 314,
regarding supply of Gangex water below Narora. 51-59.

T re— e
Awendment of the rules for eleetion to the Indian and Provincial Legislatures.

680, 1387-1418.
Appointment of Standing Committees 1o deal with Bills relating to Hlndu

and Muhammadan Law., 1467-71.
Bounty on Steel.  1305-29.
Franchise for women. 1471-77. 3
Future reeruitments to the Indian Medieal Service. 662-80,
Grant of proteetion to the paper industry. 1074-1130, '
Payment of hounties on wagons. 1466-67.
Prohibition of the import, manufacture and sale of liquor. 029-48, 640-61.
Protection to the Paper Industry, 1194-1208,
Recommendations of the majority report of. the Reforms Inguiry Committee.
848-909, 917-1006.
Re-transfer of Sylhet and Cachar {0 Bengal. 628-29,
v Separation of railway accounts and audit. 1331-64.
Suspension of the eollection of the cotton excise duty for the rest of the
current year 19256-26. 1418-55.

RETIRED OFFICIALS— .
Question re Re-employment of —, 724,
RETIREMENT—

Question re—
Compulsory early —— of sub-assistant surgeons lent to the Rajputana States.
506-06.
Premature —— of railway servants owing to pbysical unfltness. 502
L357LD .
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. RETRENCHMBENT(S)—
. Question re—
——in the Posts amd Telegraphs Department. 120,
——in the Royal Indian Marine hwkynrd, Bombay. 111-12,
——on (he East Indiun and Oudh and Rohilkhand Railways. 523-24.

RETURN TICKETS— .
Question re—
Tasue by the Bengal-Nagpur Railway of ——— to Ghatsila. 511-12.

Issue of first and seeond class —— hetween Patna Junetion and other stations
on the East Indian Railway. 487.

Issue of weck-engl to thinl and intermedinte’ elass parsengers on the
East Indian, the Eastern Bengal and the Bengal-Nagpur Railway-. 68],

REVENUE—

Question re —— and expenditure under Railways und other hends. 312
REVERSING STATION—

Nee under * Station(s) ". e
REVOLVER(S8)—

Question re Issue of —— to postal runners,  G85-86,
REWARD(S)—

Question re Grant of a —=— to Mehr Chand Datta, late sorter, “ K" Division,
' Railway Mail Serviee. 522-23,

RISHIKESH—
Question re Construction of a railway trom — to Karanprayag. 64.
ROAD(S)—
Question re—
Grants for the development of —— in provincial capitals.  89.
Proposed new —— leading fo the overbridge at Renigunta Junction. 411,
Re-opening of certain -—-— marked * private " durini: the recent strike on

the North-Western Railway, 587-88.

——to the big mosques and the lslamia tile factory across the Kasargod
Railway station premises. 1157-58.

ROCKFELLER FOUNDATION SCHOLARSHIPS—
. See under “ Scholarship(s) ”. . A
ROUND TABLE CONFERENCE— o
Question re —- regarding political situation in Indin. 233,
ROY, M. G. P—
Oath of Ofice. 17.
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ROYAL COMMISSION—
Question re—
Appointment of a———on rural development. 621.

Appointment of a to investigate the -grievances of the Provineial
Services. 589,

ROYAL INDIAN MARINE— -
Question re—
Appointment of Indians as conduetors in the ——,  1250.51. !
Re-organization of the 108.
Retrenchments in the —— Dockyard, Bombay. 111-12,
ROYAL INDIAN MARINE DOCKYARD—
See under * Dockyard(s) ".
RULING(8)—

— — by Mr., President that a Member having an amendment to a motion
standing in hix name must move his amendment first and then speak on it.
T2,

by Mr. President that a motion for the insertion of a new clause after a

partieular clause of a Bill may be discussed along with that partieular
claune, 732,

—-—hy Mr, Prexident that any amendment which operales as a restriction
on the grant of any bhenefit proposed hy a Resolution is a restrietion on
the Resolution, and is therefore within the secope of the Resolution, and is
thus in order,  1195-96,

——-—hy Mr, President that certain amendments on the Bamboo Paper Industry
(1'votection) Bill ~ecking to commit the (fovernment to an extended policy
of protection in regard to all kinds of paper were out of order. 1216,

<= by Mr. P'resident that if any Honourable Member ix not present when
hix name is ealled Jduring question time, he will not he entitled to put his
guastions on his veturn to the Chamber. 1276.

RUNDLETT, Mup.-—
Onestion #¢ Promotion of ——to officiate as an Assistant Sceretary in the
Ruilway Board. 1186-87.
RUNNING ROOMS—
Question re—
— -~ for Indian gnards on the East Indian Railway. 705-06.
——— for Indian guards on the Eastern Bengal Railway. 1139.
RUPEE—
Question-re Control of the fluetnation of the —. 484,
RUPEE TENDERS--
Question re Resolution regarding —— for stores. 314,
See also under “ Tenders ",
RURAL DEVELOPMENT—

Quextion re Appointment of a Royal Commission om -—. 621
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SACCHARINE—
Question re Smuggling of ——. 1457-58,

SADIQ HASAN, Mr. S.—
Question re—

A;;}:nl of Ahmed Ali sub-postmaster Dodarwaza Post Office, Sialkot.
¢

Appeal of Mr. Har Narain, a clerk in the office of the Deputy Postmaster
General, Railway Mail Service, Ambala., 8§11-42,

Appointment of Civilian Sub-Divisional Officers in the Buildings and Roads
Branch, Military Works. 522,

Case of Ghulam Nabi, investigating officer, attached to the office of the
Postmaster General, Punjah. 829-30.

Closing of primary sehools in the North-West Frontier Province. 617.

Condonation of the break in service of Babu Amir Ali, laie clerk of the
Postal Department. 85-86.

DI;:)V condition of earthen pots for drinking \\stcr at railway wtations.

Employment of Muhammadans in the Income-tax Department, Punjah.
690-93.

Free luggage allowance of intermediate and third elass passengers. 39,

Grant of a reward to Mchr Chand, Datta, late am'lt-r. “ K ' Division,
Railway Mail Serviee. 522-23,

(rievances of subordinate teachers in sehools in the North-West Frontier
Provinee. 617. ]

Grievanees of the Subordinate Kduneation Servieen in the North-West
Frontier Provinee. 616-17. '

Indianization of the Ordnance Serviees, 521,
Lack of Mubammadan water earriers on the North-Western Railway.
9. .
Memorial of the Indian apprentiees of the Maelagan Engineering College
to the Chief Mechanieal Engineer, North-Western Railway. 1189,
Muhammadan Assistant Controllers of Stores in the North-Western Rail-
way. 520-21.

Number of Hindu and Muhamwmadan water inspeetors on the North-
Western Railway. 40,

Officers of the Indian Territorial Foree. 830,

Officers’ postx in the North-West Frontier Provinee Edueational Depart-
ment. 617-18, i

Pay and allowanees of members of the Indian Tervitorial Foree. 830.

Pay of an honorary lieutenant in the Indian Territorial Foree.  830-31,

Pay of vernacular teachers in the Punjab and the North-West Frontier
Provinee. 617, .

Proper representation of Muhammadans in the Tneome-tax Department,
Punjah and the North-West Frontier Provinee, 428-30,

Reeruitment of {ndiang to the Politieal Department. 693.
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SADIQ HASAN, Mg. B.—contd.

Question re—oontd.

Refusal to count tempmary service rendered by Ahdul Kadir, sorter,
Ambala Railway Mail Serviee, towards his pay in the time-seale. 616,

Release of Moplah prisoners. 434,

Restriction on intermediate class passengers travelling hy the Caleutta
Mail on the Delhi-Umbala-Kalka Railway. 521-22,

Rules relating to seniority in Government services. 842-43,

Settlement of Moplah prisoners in the Andamans. 430-34.

Settlement of Moplah women and children in the Andamans for the
alleged purpose of working Anglo-Indian plantations. 431-33.

Settlement of Moplahs in the Andamans. 431-34,
Settlement of the wives and children of Moplah prisoners in the Andamans,

431-34.
Stoppage of passenger trains at Babarpur on the Delhi-Umbala-Kalka
Railway. 521.

Supply of brass or eopper tumblers to Muhammadan water earriers at
railway stations. 40,

SATD AHMAD, HAFIZ—

Question re Deportation‘of - —— from Baluchistan. 485,
SAKTIGARH—
Question re Conversion of the —— branch  post office info a sub-office,
684.
SALARY(IES)—

Question re—
——of Anglo-Indian and Indian guards on the East Indian Railway.

627,
—— of European and Indian drivers on the Eastern Bengal and Oudh and
Rohilkhand Railway. 807,

SALERHAI ASMATJI, Mr.—

Question re Refusal of contraets to--— and Messrs. Ahdnl Kadar Tayabajo
of Deolali, 578-7T9.
SALSETTE—

Question re Grant of compensatory allowanee to Seleetion Grade '(}fﬂteer’s
of the Post Office stationed at Bombay, Poona,—— and Karachi.
839,
SALT—
Question re Provineialization of —in Burma. 1386-87.
SALT LAW AMENDMENT BILL—
See under “ Bill(s) "
SANITATION—

Question re Refund to the Ambala Cantonment Fund of money apent from
that Fund on —— for Indian troops at Ambala. 96-97.
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SANGLA—
Question re Construetion of a railway hetween —— and Chiniot, 1163-84.
SANTAHAR-—

Question e Supply ol drinking water for the Indian staff stationed at
Paksey, Katihar,~ — und Lalmonirhat on the hnstm n Bengal Railway.

1143,
SANTIPUR—
Question re Remaval of the present site of the —— railway station on the
Eastern Bengal Railway. 681,
SARA—
Question re Levy of toll hy the Eastern Bengal Railway on the Uardinge

Bridge, —-. 309,
SARDA, RAI SAHIB M. HARBILAS—

Indian Penal Code ( Amendment) Bill -(Age of Consent)—
Motion to eonsider. 560-61,

Question re—

Admission of students from Ajmer-Merwara to the Thomnson Engineering
College, Roorkee. 417-18.

Grant of inercased pay to the Subordinate Judge, Ajmer.  48-39,
Revision of the Ajmer-Merwnrn Regulations, 49,
SARGODHA—
Question re Railway c¢onneetion hetween Gujrat and - ——. 315,
SARFARAZ HUSSAIN KHAN, KHAN BAHADUR-—

Code of Criminal Procedure (Auwndluonl} Bill  (Dispersal of nnlawtul
Assemblies) —

-

Consideration of eclause 2, 1061-62,
Question re—

Adjustment consequent on the amalgamation of the Kast Indian and the
Oudh and Rohilkhand Railways. 577,

Alleged eorruption in the Bengal Council. 582, '

Allotment of quarters at Simla and Delhj to Members of the Cenlral
Legislature.  1155-56.

Antendment of the Criminal Procedure Code. 419,

Annual elassifieation of the piece-work establishment of the Government
of India Printing, Caleutta, 518,

Applieation by an Indian Radio Telegraph *Company to ereet a heam
station. 418-19.

Appointment of an Indian as Seeretary to the Railway Board., 512,

Apprentices in the Parel W(;rknhnp of the Great Indian Peninsula Rail-
way. 427.

Auditing of the accounts of the Government Agrienltural farm at Tarnah,
428,

Bombardment of Medina, 442,

Closing of the telegraph ffiee at Imlawnhhuttm in the Madura dmlm-
486-97.
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SARFARAZ HUSSAIN KIHIAN, KHAN BAILADUR-—contd.
Question re-—contd.

Comparative statement of earnings of State Railways. 527,
Compensation to the dependants of murdered postal runners. 610,
Constitution of the Central Indian Soldiers Board. 511,
Deputation of Haflz Said Ahmed from Baluchistun. 485,
Direetor, Mechanical Engineering, Railway Board. 583.
Eastern wireless system. 527,
Employment of women underground in mines. 688,
Establishment of a Provident Fund in Government Presses. 519,
Establishment of a rates tribunal, 688,

Expenditure ineurred in connection with the visit of His KExecellency the
Vieeroy to England. 484,

Kxienditure on the British Legation at Kabul, 63-66,

Fall in the price of pig iron. 518.

Granl of pensions to non-ofticials. 1380,

Grant of pensions to the dependants of murdered postal runners, 685,
Grant of the franchise to lndians residemt in Australia. 427, .

Indian Forest Service Edueational Staff at the Forest IReseareh Institute
and College, Dehra Dun.  428.

Indian pilgrims to the Hedjaz. 486.

Indirect subsidies to mosques and temples. 520.

Issue by the Bengal-Nagpur Ruailway of return tickets to Ghatsila, 511-
12,

Issue of revolvers to postul runners. 685-56.

Land revenue settlement in the United Provinces. 583.

Lease of hook stalls on the different railways to Messrs. A, H. Wheeler
and Co. 685,

Letter published in the Search Light, vegmiding the Bengal and North
Western Railway. 704,

Name and qualifications of officer appointed, vice Ruai Sahib Hukam Chand,
Deputy Assistant Controller of Military Accounts, retired. 398,

Office of the Diwan of Dargah, Ajmer. 519-20.

Opium ¢onsumption. 598-99.

Outrages on female railway passengers. 526,

Payments made by the Post Office on account of insured letters lost or
stolen, (84,

Ports open for pilgrim traffic. 486.

Poxition of the lower middle berths in second class compartments.
187.

Prospeets for Indian settlers in British Guiana. 598.

Protection of the cement Industry. 511,

Provinees without Divisional Commissionerships, Universities or High
Courts, 584.

Provision of a training ship. 200-91, 472. :

Qualifientions for the municipal franchise in Port Louis, Mauritius. 609.
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SARFARAZ HUSSAIN KHAN, KHAN BAHADUR—concld.
Question re—coneld.
Recognition by the Agent of the Oudh and Rohilkhand Railway of the
Railway Union. 520,
Recommendations of the Central Cotton Committee. 526-27.
Recommendations of the Mercantile Marine Committee. 280-91, 530.
Report of the Fiji Deputation. 610.
Resolution regarding establishment in Chota Nagpur of a school or
institute of Mining. 471
Resolution regarding inquiry into the question of curreney and exchange.
46.
Restoration of the Budb Gays temple to the Buddhists, 688,
Running rovms for Indian (Gluards on the East Indian Railway. T705-
06.
Separation of Judicial and Exceutive Funetions in the United Provinces.
582-83.
Stutus of the High Commissioner for Indian. 518-19.
Stoppages of trains at Kharindwa' railway station. 1238-39,
Suceessful candidates in the 1, C. 8, examination  held in India. 583-
84.
Trade Unions in the Provinees of British India. 410,
Transfers of eertuin officers from other eircles as Postal Superintendents
in the Madras Cirele. T706.
Vizagapatam and Cochin Harbour schemes. 609,
Wages of labourers in Ceylon tea plantations. 610,
Question (Supplementary) re Allotment of yuarters nt Longwood Annexe -
to Members of the Central Legislature. 1171.
Renolution re—
Amendment of the rules for election to the Indian  and Provineial
Legislatures. 13988-1400.
Franchise fur women, 1473-75.
8ikh Gurdwaras (Supplementary) Bill—
Motion to consider. 531-32.
SCHOLARSHIP(S)-—
Question re Rockfeller Foundation
SCHOOL(S)—
Question re—
Closing of primary —— in the North-West Frontier Province. 617,
Fast Indian Railway Company, ——. 831.
(ricvances of subordinate teachers in ——in the North-West Frontier
Provinee. 617,
Resolution regarding the establishment in Chotu Nagpur of a——or
Institute of Mining. 471,
SEALDAH—

Question re—
Payment hy licensed eoolies at —— of deposit money to the Station

Superintendent. 1139-40.
Removal of the office of the Guods Sapervisor, ——, to a safe site. 1181

L357LD

124647,
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SEAMEN—

Question re Replacement by Indian:lascars of European —— ike i
South Africa. 1071. P on strike in

‘ SEARCH LIGHT "’—

Qucstion re Letter publiched in the ——regarding the Beneal and North-
Western Railway. 704. ¢ neal and North

SECOND CLASS CARRIAGES—
See under ‘‘ First Class Carriages.”’

SECOND CLASS COMPARTMENT(S)—-

« Question re Position of the lower middle berths in —— 487,
SECOND CLASS TICKET(8)—
Question re Non-issue of —— on the Ellichpur-Yeotmal line of the C. P.
Railway. 602.
SECRETARIAT—

Question re—

Jommunal representation in the “Government of India
479.

Percentage of Sikh Superintendents and Assistants in the — and
Attached Offices. 723-24.

Recruitment of Biharis and Qriyas in the Government of India —.
42,
SECRETARY OF STATE FOR INDIA—
Question re—
Anglo-Indian Deputation to the —. 512

Consultations between the Viceroy and the
political situation in India. 298.

offices.

for India relating to the

Discussions hetween His Excellency the Viceroy and the —. 612.
Expenditure on private and informal eablegrams between the Viceroy
and the 106.

Speech of the — regarding the Medical Services. 1260-61,
Statement in the House of Tords by the —— regarding the Medical Services.

236.
Total expenditure incurred in connection with the recent consultations
between the Vieeroy and the —. 298-09.

Transfer of the control of the over the London Stores Department
to the Government of India. 77.
SECURITY PRINTING PRESS—

Demand for Supplementary Grant for ‘“Capital Outlay on
to Revenue.’’ 1465-66.

Question re ——, Nasik. 721-22.
SEGREGATION—

Question re —— of domiciled Indians in South Africa. 423, 426.
L367LD :

not charged
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SEGREGATION BILL(8)— o
Question re— .
Proposed —— in South Africa. 472, 578.
——in South Africa. 417, 619.
SELF-GOVERNMENT COLONIES— -
Question re Delegation from the Central Legislature to visit the —. 230.

SENIORITY—

Question re Rules relating to ——in Government services. 842-43.
SEPARATION OF EXECUTIVE AND JUDICIAL FUNCTIONS—
Question re— .
—. 198-99, 204.
——in the United Provinees. 582-83, 806.
SERUM—
Question re Preparation of —— for snake bite. 477,
SERVICE(S)— '

Question re Indianization of the various 87-88.
SERVICE, EXTENSION OF—

Question re in Indis to R. A. M. C. Officers. 1261-62,
SETALVAD, SIR CHIMANLAL—

Contempt of Courts Bill— ‘e
Motion to refer to Seleet Committee. 367-68, 371.

Hindu Trusts (Validating) Bill—
Motion to ecirculate. 396-97, 399.

SETTLEMENT—

Question re of white persons with small fixed incomes within the British
Empire. 1007-08. )

SHAFEE, MAULVI MOHAMMAD—
Avoidanee of Fridays for holding meetings of the Legislative Assembly.

44, .
Question re Protection of the sugar industry against foreign eompetition.
1260.
SHAHABAD DISTRICT—
Question re Damage to the railway line by the reecent floods in the of
Bihar and Orissa. 1385-86.
SHAHJAHANPUR— ‘
Qnestion re Dismissal of Mrs. Baid, lady ticket collector of —— station.
1146.
SHAREHOLDER (8)—
,  Question re Alleged grievances of certain-—— of the Imperial Bank of

_  India. 63,
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SHED(S)—
Question re Construction of 8 —--or waiting hall for third class passengers
at Gaya railway station., 69,

SHED FOREMAN—
Question re Allegations by the shed staff against Mr. Sheppard, —,
Khanewal, North-Western Railway. 510,
SHED STAFF—
Question re Qrievances of the —— at Khanewal against Mr, Sheppard, shed
foreman. 584-85.
SHEPPARD, Mar.—
Question re—
Allegations by the shed staff against ——, shed foreman, Khanewal, North-
Western Railway. 510,
Grievances of the shed staff at Khanewal against
584-85,
SHIVAJI— .
Questmn re Removal to the British Museum, London, of the sword belong-
ing to——. 306.
SHROFF(S)—
Question re Pay of
SIALKOT—
Question re Appeal of Ahmed Ali, sub-postmaster, Dodarwaza post office,
SIGNALLER(S)—
Question re Distinetions hetween general service —— and station service
308.
SIGNATURE(S)—

Question re on behalf of the Government of India of the Convention,
Protocol and Final Act of the Second Opium Conference. 911,

SIKH(S)—
Question re—
Employment of —— in certain specified departments. 481-82.
Employment of —— in the Indian Meteorological Department. 482.
Employment of —— in the ministerial establishment of the Audit Officer,

Indian Stores Department. 480-81.
Assistant Trafic Superintendents in the Punjab and else-

, shed foreman.

in Currency Offices. 109.

Number of

where. 479.
Percentage of in certain Departments of the Central Government.
722,

Percentage of —— in the Income-tax Department, Punjab. 724.

" Percentage of Superintendents and Assistants in the Seeretariat and
Attached Offices. 723-24.

Representation of in offices attached t, the personal staff of the
Viceroy, ete. 479.
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SIKH GURDWARAS (SUPPLEMENTARY) BILL—
See under ‘¢ Bill(s) *’.
SIM, Mk, G. G.—
Demand for Supplementary Grant fo¥ Railways—
‘¢ Audit (Railways).”” 1364.
T lcz;,sxgpanies and Indian States’ share of surplus profits on net earnings.’’
Provident Funds Bill—
Consideration of amendments made hy the Counecil of State. 167-70.

Resolution re Separation of railway accounts and audit. 1331-35, 1342-43,
1362,

SIMLA—
Question re—

Allotment by ballot of quarters at — and Delhx to Members of the
Central Legislature. 1170-71.

Attachment of first and sedond class earriages lo all trains between

. Kalka and 1187.

Allotment of quarters at —— and Delhi to Members of the Central Legis-
lature. 1156-56.

Allotment of quarters to Members of the Indian Legislature at Delhi

and —. 796-97.
Expenditure on Longwood, —. 1169.
Furniture for quarters ocecupied hy Members of the Legislative Assembly
at Delhi and —. 1144
Insufficiency of accommodation for Members of the Indian Legislature at
811-12.

Payment of hill allowanees to postmen in —, 1252-53.
Rent realised from Members of the Central Legislature at — and Delhi.
1169.
SIMLA DISTRICT—

Question re Formation of a battalion consisting of Rajputs of the —.
721.

SIMLA IMPERIAL CIRCLE—
Question re Abolition of the appointment of Superintending Engineer,

579-80.
SIMPSON, Mr.—
Question re Grant of extensions of service to ——,Superintendent of the
office of the Traffic Manager, Eastern Bengal Railway. 1150,
SIND—
Question re Unsatisfactory arrangements for passengers at Larkana station
in—— 1250,
SINGAPORE—

Question re Naval base at —. 50, 106, 198, 201.
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SINGH, Mr. GAYA PRASAD—

Question re—
Abolition of Boards of Revenue. 473,
Abolition of Divisional Commissionerships. 474,
Action taken by the Patna High Court on the recommendations of the
Indian Bar Committee. 60-61.
Al‘llezgled censoring of letters addressed to Dr. Rabindra Nath Tagore.
Alleged grievances of certain shareholders of the Imperial Bank of India.

Alleged illegal conflnement of Chotay Lal recruited under false pretences.
1165-66. .

Alleged malpractices of recruiting agents for Mauritius. 1164-65.

Amalgamation of the Oriya-speaking tracts, 404-05.

A;;ggintment of Indians as diplomatic representatives in foreign countries.

Attack by a mob on Indian residents of Glasgow. 67-68.

Claims of Mr. 8. R. Daniels for appointment as Chief Judge of the Oudh
Chief Court. 695-96.

Collision at Digha Ghat main station on the East Indian Railway. 614.

Complaint regarding the booking office at Bhagalpur on the East Indian
Railway. 474.

Complaints against the Army Canteen Board (India). 614-15.

Constitution of the Public Services Commission. 230.

Construetion of a permanent bridge over the Mabi on the Bengal and
North-Western Railway. 59-60.

Cona;ruotion of a railway bridge over the Ganges at Mokameh Ghat.
1379.

Construction of a railway to Karan Prayag in Garhwal. 61-62.

Construetion of a telegraph line to Garbyang. 64.

Contractors for the supply of coolies on the East Indian Railway. 200.

Delay of a passenger train by the General Trafic Manager, Bombay,
Baroda and Central India Railway. 402-03.

Deputation out of India at State expense of Members of the Council of
State and the Legislative Assembly. 404.

Detention in office till 9 P.M. on 1st May, 1925, of the clerks of the office
of the Accountant General, United Provinces. 405-06.

Disciplinary action agamst clerks in the office of the Accountant General,
United Provinces. 406.

Eseape from India of two Americans sentenced to imprisonment in the
Murree assault case. 1379,

Expenditure incurred by Government on the case of the Imperial Bank of
India versus Rai Sahib Bishambhar Nath Tandon and others of Lucknow.

* 694-95.

Expenditure incurred in connection with the visit of Lord Reading to
England. 61.

Expenditure on the British Legation at Kabul. 66-66.

Export of food-stuffs. 693-94.
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SINGH, Mr, GAYA PRASAD—contd.

Question re—contd.

Imperial Cadet Corps. 1378-79.
Indian Marriages and Divorees Aet in——. 1166.
Indian Officers in the Indian Medical Service. 420.

Indian representatives at.the September Session of the League of Nations.
421-22.

Indianization of the Public Services. 614.

Issue of first and second class return tickets between Patna Junetion and
other stations on the East Indian Railway. 487.

Khyber Railway. 66-67.
Naval base at Singapore. 50.
Number of Government &roplanes in India. 423,

Number of Indian troops employed outside India. 422.

Opening of booking offices on the Bengal and North-Western Railway
for continuous booking. 487-88.

Opinions on the Reforms Inquiry Committee Report. 403.

Overpayments to Engineer Officers by the Accountant General, United
Provinees. 4086.

Printing of stamps in India. 419-20.

Procedure adopted by the British Consul-General, Chicago, in the ease of
an application for a passport by Dr. Sudhindra Bose. 62-63.

Procedure relating to the admission or disallowance of questions. 229.
Prohibition of the employment of Indian troops outside India. 422.
Proposed Segregation Bill in South Africa. 472.

Provigion of an overbridge at Mokameh Ghat railway station. 62.
Publication of the report of the Fiji Deputation. 473.

Railway collision at Dighwara. 59.

Refusal of passports to Alokanand Mahabharati, President of the
Arunachal Peace Mission, and Professor Jadunath Sinha. 916-17.

Refusal of a passport to Bhai Permanand of Lahore. 200.
Removal of the Imperial Library from Caleutta to Delhi. 59.

Replacement of the British troops in Muzaffarpur by a squadron of
aeroplanes. 422-23,

Resolution regarding the supply of Ganges waler below Narora. 51-59.

Restriction of the use of opium to medxcal and scientific requirements.
694,

Resumption of recruitment of labourers for Mauritius. 50.

Rumour regarding trouble on the Northern Frontier of India. 50.

Sale of foodstuffs on the Oudh and Rohilkhand Railway. 403-04.

Settlement of Indians in the Lowlands of Kenya. 64-65.

Stoppage of -increments of clerks and accountants in the office of the
Accountant General, United Provinces. 405.

Strike on the North-Western Railway. 63.

Transfer of Indian Mediecal Service Officers from military to clvnl employ-
ment. 420.
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SINGH, Mr. GAYA PRASAD—contd.
Question re—contd.

Waiting rooms on ' the East Indian Railway for European Traffic
Inspectors. 199.

Question (Supplementary) re—
Anti:Indian legislation in South: Africa. 698-99.
Proseription of certain books by Lala Lajpat Rai. 608,
Return to India of Mr. B. G. Horniman. 1138.
Sugar Research Institute. 232,

SINGH, RAJA RAGHUNANDAN PRASAD—
Question re—
Alleged death from thirst of a railway passenger at Nowshera.. 81./

Cadet colleges and military training schools in India. 80-81.
Cigarette smoking in Government offices. 69,

Construction of a shed or waiting hall for third elass passengers at Gaya
railway station. 69.

Conversion into mail trains of certain passenger trains on the Loop Line
of the East Indian Railway. 305.

Discontinuance of the present arrangements for the sale of foodstuffs to
third class passengers on the Oudh and Rohilkhund Railway. 304-05.

Eviction from their quarters of the strikers on the Bengal and North-
Western Railway. 80.

Grant of increased pay and allowances to employees of the Government of
India. 68-69.

Increase of free allowance of luggage on the Kalka-Simla Railway. 79.

Luggage rates on the Kalka-Simla Railway and the East Indian Railway.
80.

Number of Biharis holdmg Iung g Commissions in the Indian Army.
80.

Number of Indians employed in the office of the High Commlssmner for
India, London. 69.

Potash mines in India. 1007.

Prevention of floods in the Jumna. 413.

Prohibition of the export of good breeds of cattle to foreign countries.
413.

Recommendations of the Indian Bar Committee. 69.

Reduction of holidays in the Imperial Secretariat. 413.

Reduction of intermediate and third class fares on the Kalka Simla Rail-
way. 79.

Reduction of the inland rates on telegrams. 80.

Telephone connection hetween Delhi and Patna. 69.

Through train from Howrah or Moghal Sarai to Delbi, via Muthra June-
tionn and Agra Cantonment. 305,

Travelling cinema scheme. 412.
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SINHA, KUMAR GANGANAND—

Question re—
Admission of Biharis into the Political Department. 701.
Anti-Indian legislation in South Afriea. 698-99.
Change of train timings on the Eastern Bengal Railway. 700,
Consumption of opium in India. 698.

Criminal cases instituted by Nandram of Hazara against Mr. K. 8. Mufti
Muhammad Yakub Khan, Barrister, and others. 1248,

Discontinuance of the sale of foodstuffs on trains on the Oudh and Rohil-
khand Railway. 702-03.

Discontinuance of the train between Kishangunge and Purnea. 700-01.

Excavations by the Archesological Department at Haris Dighi in the Dacea
distriet. 699-700.

Indianization of posts on the Bengal-Nagpur Railway. 702,

Investigation of the opium question. 698,

Office staff of the Public Services Commission. 1253,

Recruitment of Provincial Police Service Officers to the Political Depart-

ment. 701-02.
Recruitment to the Indian Superior Services in Great Britain. 697-
98,

Report on the emigration of unskilled labour to Mauritius. 702.
Vacancy in the office of the Editor of the Epigraphica Indica. 1263.
Visit of His Majesty the King-Emperor to India. 699,

Question (Supplementary) re—
Racial discrimination in South Africa. 210.
Site for a Central Museum at Delhi.—816.

SINHA, Mr. DEVAKI PRASAD—

Coal Grading Board Bill—
Motion to refer to Select Committee. 156.
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)— .
Motion to consider. 1043.
Demand for Supplementary Grant for ¢‘ Capital OQutlay on Secruity
Printing Press not charged to Revenue. 1465.
Indian Trade Unjons Bill—
Motion to adjourn consideration. 1477.
Motion for adjournment to discuss the composition of the Currency Com-
' mission as announced in the speech of His Excelleeny the Vieeroy.
181-82, 194.

Provident Funds Bill—
Consideration of amendments made by the Council of State. 168, 174.

Question re—
Damage to the railway line by the recent floods in the Shahabad district
of Bihar and Orissa. 1385-86.
Uniformity in the rules and conditions for the enrolment of Vakils and
Advooates in the different High Courts. 802-03.
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SINHA, Mr. DEVAKI PRASAD-—contd.
Question (Supplementary) re—
Action taken by the Patna High Court on the recommendations of the
Indian Bar Committee. 61. .
Alleged malpractices of recruiting agents for Mauritius. 1164.
Banning of goods produced abroad under sweated labour conditions. 1383-
84. .
Employment of Indian lascars as a strike breakers. 1073,
Employment of Indian troops in China. 213. .
Indian Labour representation on the Ceylon Legislature. 295-96.
Low wages of Indian Iabourers in Ceylon. 235,
Position of Indians in South Africa. 1175, 1176, 1177.
Prevention by the police at Sirhali of voters for the Legislative Assembly
exercising their votes. 1136.
Prohibition of the employment of women underground in mines. 791.
Prohibition of the entry into British India of the Chinese Pamphlet
“ Get out of China.”’ 1269-70.
Sugar Research Institute. 232
Vuoancy in the office of the Kditor of the Epigraphica Indica. 1253.
Resolution re—
Bounty on Steel. 1319, 1323, 1327.
Grant of proteetion to the Paper Industry. 1081, 1088-90, 1107.
Protection to the Paper Industry.- 1202-03. -
Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 974-77,
SINHA, PROFESSOR JADUNATH-—
Question re Refusal of passports to Alokanand Mahabharati, President of
the Arunachal Peace Mission, and —-. 916-17.
SIRHALI—
Question re Prevention by the police at ——of voters for the Legislative
Assembly exercising their votes. 1135-36.
SKEEN COMMITTEE—
See under ‘¢ Committee(s) *’.
SLEEPERS— B
Question re—
Contraet with Messrs. Spedding and Company for the supply of
78.
Messrs. Spedding and Company’s contract for the supply of ——to the
North-Western Railway. 725-27. ‘
SMOKING—

Question re Cigarette —- in Government offices. 69,

SMUGGLING—
Question re —— of saccharine. 1457-58,

SNAKE BITE—
Question re Preparation of serum for ——. 477. .
SOCIAL AND RELIGIOUS CUSTOMS—
Question re —— in connection with the use of hemp drugs in India. 912.
L357LD ‘

1375.
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SOCKS—

Question re Tenders for —— for the Army. 712-13.
SOLDIER(8)—

Question re Indian — i China. 595.
SORTER(S)—

Question re— s .
Casual leave of —— in the Railway Mail Service, ‘‘ B '’ Division. 837-
38. .

Grant of out-station allowanees to
.815-18.

Pay of Railway Mail Service 818.

Refusal to couny temporary service rendered by Abdul Kadir,—,
Ambala Railway Mail Service, towards his pay in the time-scale.
616.

Working hours of Railway Mail Service ——. 836-37.

SOUTH AFRICA—
Question re—
Anti-Indian legislation in 698-99.
Colour bar against Indians in —— 202-03.
Colour Bar Bill in and the Natal Boroughs Ordinance. 291-92:

Correspondence between the Government of India and the Government of
the Union of on the Indian question. 439,

Exclusion of Asiaties from 525-26.

Passage of the Colour Bar Bill in ——. 214-15,

Position of Indians in —1172-78.

Proposed Segregation Bill in 472, 578.

Protection of Indian interests in ——. 590.

Racial disecrimination in—-— 208-10.

Railway freights on coal in and Jupan. 1385,

Replacement by Indian lascars of European seamen on strike in South

of the Foreign Mails Division.

Africa. 1071.
Segregation Bill in 417, 619.
Segregation of domiciled Indians in —. 423, 426.
SOUTH INDIA—
Questioh re Construetion and management of District Board Railways in
490.

SOUTH INDIAN RAILWAY—
.. See under ‘‘ Railway(s) .
SOUTH WEST AFRICA—
Question . re Protection of Indian interests in ——. 476.
SPECIAL MARRIAGE (AMENDMENT) BILL—
See under ‘¢ Bill(s) ”’,
SPECIAL TRAIN(S8)—

Question 7¢ Arrival of the —— of the High Priest of the Rana of Udaipur
on the third platform of Egmore station. 1237,
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SPEDDING AND COMPANY, MESSRS.—
Question re—
Contract with —— for the supply of sleepers. 1375-78.

——’s contract for the supply of sleepers to the North-Western Railway.
7256-27.

SPEECHE(S)—

of the Chancellor of the Exchequer regarding adoption of the gold
standard. 829w

of the Secretary of State for India regarding the Medical Services.
1260-61.

8T. THOMAS MOUNT CANTONMENT—
Question re—

~

‘Appointment of a Cantonment Board for the —. 1252. ’
Distribution of post boxes in the Alanthen area of the —. 687.
Exclusion of Alundur from the —— area. ‘1251,
STAFF— ' *
Question re Interchange of —— between the Indian Stores Department and

the London Stores Department. 77,
STAFF SELECTION BOARD—

Question re— .
—— examination. 436, 480.
Vacancies for passed candidates of the —. 436.
STAMPS—

Demand for Supplementary Grant for ‘¢ — . 1367-72.
Question re Printing of in India. 419-20.

STANDING COMMITTEE(S)—
Resolution re Appointment of —— to deal with Bills relating to Hindu and
Muhammadan Law. 1467-71.
STANDING FINANCE COMMITTEE FOR RAILWAYS—
Election of two members to the —. 847,
Election to the ——. 1013.

STANYON COLONEL SIR HENRY—

Code of Criminal Procedure (Amendment) Bill (Amendment of Sections
123, 170, ete.)—

Consideration of clauses. 1229-30.
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)—
Motion to consider. 1041-44,
Contempt of Courts Bill—
Motion to refer to Select Committee. 362-63.
Indian Registration (Amendment) Bill—
Motion to refer to Seleet Committee. 252-53.

Resolution re Amerdment of the rules for election to the Indian and Pro-
vineial Legislatures. 1407-09.

Welecome to the new President. 34-36.

-

-
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STATE MANAGEMENT—

Question re Administrative changes econsequent on the transfer of the East
Indian and Great Indian Peninsula Railways to ——. 623,

STATE PRISONER(S)—

Question ‘re Case of Arun Chandra Guba, a — in Bengal. 1253-54.
STATE RAILWAY(S)—

See under ‘¢ Railway(s) .
STATEMENT(8) (LAID ON THE TABLE)—

Question re—

the Convention and Statute on the International Regime of Mari-
time Ports and Protoeol of Signature ratified on behalf of India. 133-41.

showing cases in which the lowest tenders have not been aceepted hy
the High Commissioner for India in purchasing stores for the Govern-
ment of India during the half year ending the 30th June 1925. 331-42.
‘e BTATEMENT OF BUSINESS—

—— by the Honourable Sir Alexander Muddiman, 330-31, 442-43, 649, 727,
728. )

STATION(S)—
Question re— .

Construction of waiting rooms and goods sheds at important —— on the
Barooch Jamboosar Branch of the Bombay, Baroda and Central India
Railway. 795.

Remodelling of the Vietoria Terminus and of the reversing —— on the
Great Indian Peninsula Railway. 703-94.

STATION BUILDING—

Question re Construetion of a permanent —— at Trikannad on the South
Indian Railway. 1156-57,

STATION MASTER(S)—
Question re—

Appointment of Indians to the higher grades of — and assistant —— on
the Eastern Bengal Railway.—1149,

Fining of by the District Traffié.Superintendent, Moradabad. 1146.

Grant of extensions of serviee to certain —— on the Oudh and Rohilkhand
Railway. 1147,

Bupersession of Babu Nanak Chand, u —— on the North-Western Railway.
796.

'STATION SUPERINTENDENT, FGMORE—
Question re Alleged insult offered to Mr. P, N. Marthandam Pillai, M.L.C

N

by the —, South Indian Railway. 491
STEAMER(8)—
Question re Grievances of third class passengers on Italian —, 313,

STEAMER PASSENGER(S)— -
Question re Woes of —— at Egmore Railway station. 1238,
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STEEL—

Motion for Grant on account of the hounty on ——. 1329-31.
Question te—

Bounties on . T1.

Imports of foreign iron and —. 70-71.

Percentage of increase in the purchase of iron and —— of Indian origin.
70.—

Purchase of continental —— hy Government officials. 496-97.

Resolution re Bounty on 1305-29.
STEEL INDUSTRY (PROTECTION) ACT—
See under ‘¢ Act(s) .
STEEL. MANUFACTURING PLANTS—

-

Question re Introduction of new ——into India since the passage of the
. Steel Protection Act. 1271.
STENOGRAPHER(S)—

Question re Provision of permanent appointments for candidates who quali-

fled as typists and in'1924. 719,
STORE(S)—
Question re— .
Payment for —— purchased from merchants in India by the Army
Canteen Board (India). 789-90.
Resolution re Rupee tenders for ——. 314.

Rupee tenders for Indian —-. 72-74,

Value of purchased in India by the Army Canteen Board. 789-90.
STOREKEEPER (8)—
Question re—
Extension of the probationary period of Indian Assistant —— in Arsenals.
1012-13.

Indian Assistant ——in Arsenals and their Tiffin Orderlies. 1012.
STORES DEPARTMENT—

Question re Engineers employed in the London

STRIKE(S)— \

Question re—
Allowances given to North-Western Railway cemployees to prevent them

1009.

from going on ——. 604-05.
Appointment of a coneiliation board in eonneetion with the North-Western
Railwvay ——. 585.

Appoingment of incompetent men on the North-Western Railway during
the -—. 585,

{mployment of ineompetent men during the recent ——on the North-
Western Railway. 509-10,

Evietion from railway quarters of strikers during the recent-——on the
North-Western Railway. 586, 604.

Loss sustained by the North-Western Railway during the recent —,
6586-87. e
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STRIKE (8)—contd.
Question re—contd.

Recruitment of lascars as breakers. 1383.

Re-opening of certain roads marked “ private '’ during the reeent — on
the North-Western Railway. 587-88,
Replacement by Indian lascars of European seamen on ——in South

Afriea. 1071.
——on the North-Western Railway. 63, 291, 508-09, 792.

STRIKE BREAKERS—

Question re Employment of Indian lascars as —. 1072-73.
STRIKER(S)—
Question re—
Arrests of on the North-Western Railway. 604,

Breaking open of quarters of —— at Lahore, Karachi, ete. 586, 604.

Evietion from railway quarters of —— during the recent stwike on the
North-Western Railway. 586, 604.

Eviction from their quarters of the —— of the Bengal and North-Western
Railway. 80. "

Number of —— dismissed by the North-Western Railway. 603.
Re-employment of on the North-Western Railway. 792-93.
Reinstatement of —— on the North-Western Railway. 587, 605.

STUDENT(8)—

Question re—

Admission of from Ajmer-Merwara to the Thomason Engineering
College, Roorkee. 417-18.

Compulsory military training for University 618.

Number of in training in _ annual Husbandry and Dairying ir
Bangalore. 313.

Provision of a Boarding house for Indian ——at La Martiniere College.
Lucknow. 45.

STUDIO OF ARTS AND CRAFTS—

Question re Establishment of a —. 1162,
STUDY LEAVE—
Question re Grant of —— to Indian Eduecational Service officers. 211,

SUB-ASSISTANT SURGEONS—

i
1

Question re—

Allegations against the Samajist —— of the Raisina Howspital. 437.

Compulsory early retirement of —--lent to the Rajputana States. 505-
06. .

Issue of diplomas to Military —— on retirement, ete. 504,

Number of Muslim and non-Muslim and Assistant Surgeons in the

Delbi Province. 436-37. .
Revised Field Service Injury and Disability Pension Rules for military

—. 505, .
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SUB-ASSISTANT SURGEON CLASS— !

Question re¢ Opening of a——at the Lady Hardinge Medieal College,
Raisina. 914-15.

SUB-DIVISIONAL OFFICERS—

Question re Appointment of Civil —— in the Buildings and Roads Branch,
Military Works. 522,

SUB-INSPECTORS OF POLICE—

See under ‘‘ Police, Sub-Inspector's of 7.
SUBATHU CANTONMENT(8)—

Question re—

Allegations against the Executive Officer of the ——. 108-09.
Conservancy arrangements in the —.  305-06.
- Executive officer of the —. 108,

SUBORDINATE ACCOUNTS SERVICE—

Question re—

Direct appointments on probation of Bachelors of Commerce to the —.
716-17. .

Direet nomination of Bachelors of Commerce to the —— of the Military
Accounts Department. 321.

Promotions to the ——. 1182-83.

Recruitment to the ——in the Posts and Telegraphs Department. 322-
23.

Recruitment t, the ——of the Civil Accounts Department. 321-22.
Recruitment to the —— of the Military Accounts Dept. 320-21.
examination. 717,

SUBORDINATE EDUCATIONAL SERVICE—

Question re Grievanees of the ——in the North-West Frontier Province.
616-17. .

SUBORDINATE JUDGE(S)—

Question re Grant of increased pay to the ——, Amjer. 48-49.
SUBSIDY (IES)—

Question re Indirect —— to mosques and temples. 520.
SUGAR INDUSTRY—

Question re Protection of the —— against foreign competition. 1260.

SUGAR RESEARCH INSTITUTE—
. .231-32,

Question re
SUIT(S)—

Question re Procedure in against Government in Bombay and its effect
on elaims against the Great Indian Peninsula Railway. 501-02.

SUKHIDANG—

Question re Opening of a braneh post offiee either at Deori or —. 441,
L367LD
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SUNDAY WORK—

Question re—

Grant of allowances to Indian drivers of the Eastern Bengal Railway for
—. 1141. . '

Grant of extra remuneration for to Indian drivers on the Eastern
Bengal Railway. 1149,

SUPERINTENDENT(S)—

Question re—
Recruitment of ——to the Northern India Salt Revenue Department.
715.
Subjects for the examination for recruitment of ——in the Northern
India Salt Revenue Department. 715-16.
SUPERINTENDENT OF POST OFFICES—
Ses under ‘¢ Post Offices, Superintendent of .
SUPERINTENDING ENGINEER—
! Question re Abolition of the appointment of ——, Simla Imperial Cirele.
579-80, -

SUPERIOR SERVICE(S)—
Question re—
Concession passages to officers of the and their families. 588-89.
Discontent among Indians in the —. 210.
Recruitment to the Indian —— in Great Britain. 697-98,

SUPPLEMENTARY GRANTS (EXCLUDING RAILWAYS)—

-

L

Demands for —. 1366-73.
SUPPLEMENTARY GRANTS TN RESPECT OF RAILWAYS—
Demands for .. 1364-65.
SURAT—
Question re Applications for ‘¢ Double Refunds ’’ received by the Income-
tax officer, —. 1159-60.

SURPLUS PROFITS— -
Demand for Supplementary Grants for ‘‘ Companies and Indian States
Share of on Net Earnings.”’ 1365, )
SUSPENSION—
Question re—— of Mr. Ganesh Chandra Mittra of the office of the Deputy
. Accountant General, Telegraph Branch, Caleutta. 822,
SWEATED LABOUR—
Question re—
Action against countries producing goodrs under —— conditions. 1384.
Banning of goods produced abroad under —— conditions. 1383-84.

SWISS CONSUL GENERAL—

Question re Applieation of C. 9. Sitaram Iyer of Conjeeveram to file & suit
for damages against the —— at Bombay. 592
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SWORD(8)—
uestion re R 1t iti J 3 i
Q tOOSh"iil aji?m%‘(')%. o the British Museum, London, of the — belonging
SYKES, Mr. E. F.—

Question re Extension of the Lee Commission concessions to off
Company-managed Railways. 1071-72. © oficers of

SYLHET—

Question re—

Op;;ning of a new booking office at —-, Assam-Bengal Railway. 577-

Opinions of Sir John Kerr and Sir William Reid on the subjeet of the |
transfer of to Bengal. 1277,

Resolution re Re-transfer of — and Cachar to Bengal. 628-29.
SYLLABUS—

Question re—
Inclusion of Economie History and Public Economics in the —— of the
I. C. S. examination in India. 435.
for the Indian Civil Service examination in India. 720-21.

TAGORE, Dr. RABINDRA NATH—
Question res Alleged censoring of lettors addressed to ——. 416-17, 421.
TALCHAR COALFIELDS— !

Question re Opening of a colliery in the —— by the Bengal-Nagpur Railway,
ete. 441-42.

TAMBARAM—

Question re Electrification of the line between Madras Beach and — on
the South Indian Railway. 491.

TANDON, RAI SAHIB BISHAMBHER NATH—

Questinn re Expenditure incurred by the Goviernment on the case of the
Imperial Bank of India vs. and other of Lucknow. 694-98.

TANGANYIKA—

Question re—

Grievances of Indian traders in —. 619,

Representation to the League of Nations of the hardships of Indian
traders in 697.

Resolution regarding grievances of Indian settlers in 426.

Resolution regarding grievances'of Indians in mandated territories,
especially —. 201.

Resolution regarding grievances of Indians in ——. 206-08,

TANJORE—

Question re Despateh of telegrams regarding rainfall in Coorg to the Col-
lectors of —— and Trichinopoly. 107-08.
L357LD
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TANJORE DISTRICT BOARD—
Question re —— Railways. 304.
TARIFF BOARD—

Question re—

Recommendations of the regarding the cement industry. 623,

Reference of the question of the protection of the match industry to the

—. 833.
TARNAB—
Question re Auditing of the accounts of the Government agrienltural farm
at ——. 428,
TAXATION--
Question re Reduction of —. 234.
TAYABAJO, Messrs. ABDUL KADAR—
Question re Refusal of contraets to Mr. Salebhai Asmatji and — of
Deolali. 578-79.
TEACHER(S)—
Question re— L .
Grievances of subordinate —— in schools in the North-West Frontier
Province. 617. '
Pay of vernacular —— in the Punjab and the North-West Frontier Pro-
vince. 617.

TEA PLANATION(8)—
Question re Wages of labourers in Ceylon —. 610.
TEA SET—
Question re Return to the donors of the —— presented to the Accountant
General, United Provinces. 1244.

TECHNICAL EDUCATION—
Question re Provision of facilities for the —— of railway employees. T20.

TELEGRAM (S8)—
Question re—
Censoring and delay of —— relating to judieial proceedings eoncerning
Europeans. 329.
Daily Letter —— Service hetween India and Foreign countries. 1241-42.

Despatech of —— regarding rainfall in Coorg to the Collectors of Tanjore
and Trichinopoly. 107-08.

Extension of the Daily Letter —— Service to British Possessions and the
United States of America. 1242.

Reduetion of the inland rates on ——, 80,



.
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TELEGRAPH CHECK OFFICE— '
Question re—
Appointment of senior elerks of the —— to the upper division. 784-85.
Distribution of upper division posts in the —. 784, 785.
Upper and lower division work in the 785.
Work of upper and lower division elerks in the ——. 784, 785.
TELEGRAPH FORMS—
Question re Receipt fromn advertisements on Indian —. 306,
TELEGRAPH LINE—
Question re Construetion of —— to Garbyang. 64,
TELEGRAPH OFFICE(S)—
Question re Closing of the —— at Idaiyakhottai in the Madura distriot.
486-87, 491-92, 500-01.
TELEGRAPH TRAINING SCHOOLS—
Question re Government —— in the Madras Presidency. 407-08,
TELEPHONE(S)—
Question re
TEMPLE(S)—
Question re Indirect subsidies to Mosques and —. 520.
TEMPLE, MAJOR T.—
Question re Allegations against —, R.A., Offg. Chief Ordnance Officer,
Rawalpindi., 1012,
TEMPORARY SERVICE—
Question re—
Grant of the eoncession of counting —— towards increments to officials

of the Postal Department confirmed between 20th September, 1920, and
31st Deeember, 1921. 840.

Refusal to count rendered by Abdul Kadir, sorter, Ambala Railway
Mail —— towards his pay in the time scale. 616.

TENDER(S)—
Question re—
Procedure relating to the calling for —— by the Indian Stores Department,
1151. .
Rupee — for Indian Stores. 72-74.
for Douglas Firs advertised by the Bengal-Nagpur Railway. 213-14
for socks for the Army. 712-13.
TERRITORIAL COMMITTEE—
See under ‘¢ Committee(s) ’’.

TEXTILE INDUSTRY—
Question re— R
Assistance to the Indian ———. 126,
Inducement to the to support Imperial Preference. 493.
Japanese competition with the Indian ——. 498.

Connection between Delhi and Patna. 69.
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THANA—
Quest;%u re Expenditure on the Parsik Tunnel between Kalyan and —.
836.
THEBAW, EX-QUEEN—
Question re Treatment of
THEFT(S)—
Question re Punishment of guards for —— on trains instheir charge. 1189.
THIRD CLASS FARE(S)—
Question re Reduction of ——on the Kalka Simla Railway. 79.
THIRD CLASS PASSENGERS—

Question re— -
Amount spent for the benefit of by the Easbern Bengal Railway.

B01-02.

681,
Construetion of a shed or waiting hall for third class —— of Gaya railway
station. 69,

Discontinuance of the present arrangements for the sale of foodstuffs to
——on the Oudh and Rohilkhand Railway. 804-05.

Excess luggage charges realised from —— travelling hetween Howrah and
Puri last year. 1153.

Exemption from luggage charges of bedding and articles of food of —.

591.
Free luggage allowance of 39.
Grievances of —— on Italian steamers. 313.

Grievances of travelling hetween Lucknow and Hardoi. 311.

Harassment to-—— by the ticket checking system introduced on the
Khoolna Branch of the Eastern Bengal Railway. 416,

Tssues of tickets to 626.

Provision of a compartment in Oudh and Rohilkhand Railway Passenger
trains for the supply of foodstuffs to 308-09.

Provision of adequate accommodation for — on the Bengal-Nagpur Rail-

way. 478,

Provision of foodstuffs in trains for ——. 309.

Provision on {rains of dining ears for —. 311,

Sale of foodstuffs for —— on the Oudh and Rohilkhand Ranlwny 309-
10.

Treatment of —— on the South Indian Railway. 1238,

THIRD CLASS RAILWAY CARRIAGE(S)—
Question re Installation of electrie fans in——. 103,

THIRST—
Question re Alleged death from of a railway passenger at Nowshera.
81. . -.

TBOMASON ENGINEERING COLLEGE, ROORKEE—
" Question re Admission of students from Ajmer-Merwara to the —. 417-
18.
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THROUGH TRAIN—
ngstion re from Howrah or Moghal Surai to Delhi via Muthra June-
tion and Agra Cantonment. 305.
THULIN—
Question re Alleged assault by Mr. C. E. Mathews, District Engineer,
Bengal-Nagpur Railway, on the Assistant Station Master of —. 1147.
TICKET(S)—

Question re—
Issues of —— to third eclass passengers. 626,
Return on the Bombay, Baroda and Central India and the Oudh and
Robilkhand Railways. 794-95.
TICKET CHECKERS—
Ques;;(;n re Prevention of male —— from entering female compartments.
TICKET CHECKING SYSTEM—
Question re Harassment to third olass passengers by the —— on the Khoolna *
Branch of the Eastern Bengal Railway. 416.

TICKET COLLECTOR(S)—
Question re Promotion of —— on the North-Western Railway. 801.

TIFFIN ORDERLY (IES)—

See under ‘¢ Orderly (ies) '’ .
TIMBER—
Question re Shortage in the stocks of ——on the South Indian Railway.
1132-33.

TIME SCALE—
Question re initial pay in the — of pay of certain postal officials. 686.

TISTA KURIGRAM BRANCH—

Question re Dilapidated condition of staff quarters on the —— of the Eastern
Bengal Railway. 1142,
TITAGHUR PAPER MILLS—

Question re Discharge of workers from the

TOK KYI, MAUNG—

Question re——
Composition of the three battalions of the Burma Rifles. 782.

Discontinuance of the rceruitment of Burmans for the Infantry. 781.
onlistmerit of Burmans in the Army. 782-83, 783-84.
Treatment of ex-Queen Thebaw. 801-802.
Salt Law Amendment Bill—
Motion to consider. 446.

TOLL—
Question re Levy of ——by the Eastern Bengal Railway on the Hardinge

Bridge, Sara. 309.

315-16, 326-27, 413-14.
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TONKINSON, Mr H.—

Code of Civil Procedure (Amendment) Bill (Amendment of seections 102
and 103)—

Motion for leave to introduce. 142,
Motion to consider. 548.

Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)—

Motion to consider. 1027, 105].
Consideration of clause 2. 1062

Code of Criminal Procedure (Amendment) Bill (Amendment of sections
123, 170, ete.)—

Motion to refer to Select Committee. 1224.
Consideration of clauses. 1227-29.
Contempt of Courts Bill—
Motion to refer to Select Committee. 352.
Court-Fees (Amendment) Bill—
Presentation of the Report of Select Committee. 1194.
Criminal Tribes (Amendment) Bill—
Motion to consider. 1461.
Motion to pass. 1461.
Hindu Trusts (Validating) Bill—
Motion to circulate. 397-98.
Indian Limitation (Amendment) Bill—
Motion for leave to introduce. 147-49,
Motion to consider. 465.
Motion to refer to Select Committee. 466-67. .
Presentation of the Report of Select Committee. 728.
Motion to consider. 1234.
Motion to pass. 1234.
Indian Naturalization (Amendment)” Bill—
Inclusion of ——’s name in the Seleet Committee. 528,

Indian Penal Code (Amendment) Bill (Age of Consent)—
Consideration of clause 2. 564.

Motion to pass. 755.-

Indian Registration (Amendment) Bill-
Motion to refer to Seleect Committee. 244-48, 264.

Madras, Bengal and Bombay Children (Supplementary) Bill—
Motion to consider. 1462.
Motion to pass. 1463,

Oudh Courts (Supplementary) Bill— -
Motion to consider. 1373.
Motion to pass. 1374

Provident Funds Bill—
Consideration of amendments made by the Council of State. 157-61, 165,
166, 167,

Provident Funds (Amendment) Bill—
Motion for leave to introduce. 444-45,
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TONKINSON, Mg, H.—contd.

Provident Funds (Amendment) Bill—contd.
Motion to consider. 775,

Motion to pass, 776,

Religious Endowments (Amendment) Bill—
Motion for leave to introduce. 148,
Motion to consider. 467.

Consideration of clause 2. 468-69.
Motion to pass. 469,

Resolution re—

Franchise for women. 1474,

Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 923, 926,

TRADE COMMISSIONER(S)—

Question re—
Expenditure borne by India for Consulates or ——, 211-12.

Indian —— in foreign countries. 212.
Indian —— in the Dominions and Colonies. 212.
TRADE REPRESENTATIVE(S)—
Question r¢ Appointment of Indians ss —— in important commercial centres

of the world. 606.
TRADE- UNION(8)—

Question re

TRADER(S)—

" Question re Grievances of the old and permanent —— of the Kasauli Can-
tonment. 81-82,

TRAFFIC INSPECTOR(8)—

Question re—

in the Provinces of British India. 419.

Allegations against Mr. H. G. Prince Wright, a —— in the Daceca district,
Eastern Bengal Railway. 1148-49,
Appomtment of Indians as —— on the North-Western Railway. 844,
Appointment of more Indian —— on Indian Railways. 628,
Indian on the East Indian Railway. 628,
Waiting rooms on the East Indiun Railway for European -— 199,
TRAINS—
Question re—
Arrangements for Indian refreshments on long distance ——. 90-91,
Attachment of flrst and second class carriages to all —— between Kalka

and Simla, 1187,

Delay of a passenger —— by the General Traftic Manager, Bombay, Baroda
and Central India Railway. 402-03.

Discontinuance of the sale of foodstuffs yn —- on the Oudb and Rehilkhand
Railway. 702-03,



208 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

TRAINS—contd. !

Question re—contd. . )
Discontinuance of the —— between Kishangunge and Purnea. 700-01.
Extension of the arrangements for the supply of Indian refreshments on

railway ———. 130.

Inconvenience caused to passengers on account of changing —— at
Murtijapur station. 603.

Punishment of guards for thefts on —— in their charge. 1189.

Sale of foodstuff in —— on the Oudh and Rohilkhand Railway. 403-04.
Stoppages of —— at Kharindwa railway station, 1238-39.
TRAIN TIMINGS—
Question re Change of —— on the Eastern Bengal Railway. 700.
TRAINING SHIP—
Question re Provision of a ——. 290-91, 472,
TRAINS CLERKS—
Question re Memorial of the —— of the Traffic Department of the South In-
dian Railway. 1145-46.
TRANSFER(8)—
Question re—
Applications for —— from accountants and clerks in the Military Accounts

Department. 125,
of Indian I.M.S. officers from military to civil employment. 420.

of lowér division clerks to departments doing upper division work in
the office of the Accountant General, Posts and Telegraphs. 821,

of members of the Subordinate Service of the Military Accounts
Department. 1131.

TRANSFER OF PROPERTY (AMENDMENT) BILL—
See under “ Bill(s) ”.
TRANSFERRED DEPARTMENT(S)—

Question re Utilization by Provincial Governments of remissions of provineial
contributions for the benefit of --—, 289, :

TRANSFERRED SUBJECTS—

Question re—

Administration of —— in Bengal and the Central Provinces. 298,
Transfer to the Governor in Council of the in Bengal. 204,
TRANSHIPMENT—
Question re Delay in the —— of goods sent from Arwmenain Ghat to
Bankura. 690.

TRAVELLING ALLOWANCE(S)—

Question re Reduction of ——
Railway, 706-07.

See also under “ Allowance(s) ”.

drawn by subordinates of the North-Western
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TRAVELLING EXPENSE(S)—
Question re Leave allowances and —— of the Governor General of India
and the Finanee Member. 619.
TRAVELLING INSPECTOR OF ACCOUNTS—
Question ‘re Girant of extendion of service to Mr. Meyer, ——, Kastern Bengal
Railway. 1139,
TRAVELLING TICKET COLLECTORS—
Question re Receruitment of ——. 1190
TREASURY CONTRACT SYSTEM—

Question re Annual expenditure on the —— introduced into the Post Offices
at Bombay, Poona and Ahmedabad. 438-39.
TRIBUNAL(S)— .
Question re Recommendations of the Civil Justice Commitlee regarding
village —. 117,

TRICHINOPOLY—

Question re—

Conversion of the line between Erode and
way into broad gauge. 491.

Despateh of telegrams regarding rainfall in Coorg to the Collectors of

on the South Indian Rail-

Tanjore and 107-08.
TRIKANNA—
Question re Construction of a permanent station building at —— on the
South Indian Railway. 1156-57,
TRINIDAD—
Question r¢ Indian Marriages and Divorees Act in ——. 1166. .
TROLLIES---
Question »¢ Provision of . —— for railway medical officers. 808.
TROOPE~
Question re—
Capitation rates payable to the War Office in respect of —— in India
313.
()a]simlties among Indian —- during the recent disturbances in China.
6.
Inerease in the pay of DBritish and Indian ——. 319-20.
Rates at which articles are supplied to the —— by the Army Canteen Board

(India). 790,

Refund to the Ambaln Cantonment Fund of money spent from that Fund
on sinitation for Indian —— at Ambala. 96-97.

TUMBLERS—

Question re¢ Supply of brass or copper —— to Mubammadan water carriers
at Railway stations. 40.

TUNNEl—

Ques;x;)‘;n re Expenditure on the Pargik —— between Kalyan and Thana.
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TYPIST(8)—
Question re—

Pay of —— in the ollice of the Accountant General, Posts aud T'clegraphs,
Calentin.  818.

Provigion of permanent appointments for candidates who qualiied as ——
and stenographers in 1924, 7190, '

[

UDE BHAN, L.— .
* Question re Graut of a licence to —-—, pleader, Bhakkar, to practise in
the North-West Frontier: Province, 47,
UJAGAR SINGH BEDI, Basa—
Question: re—

Allotnent by ballot of quarters at Simla and Delhi to Members of the
Central Legislature, 1170-71.

Expenditure on Longwood, Simla. 1169,

Inerease in the free allowance of luggage of railway passengers. 827,

Insafticieney of aceommodation for Members of the Indiun Legislature at
Sim'a. 811-12,

Providion of a motor siding and water tap at Pakpattan station on the
Nortii-Western Railway. 818,

Quarters for Members of the Central Legislature at Raisina, Delhi. 1169,

Rent realised from Members of the Central Legislature at Simla and Delhi.
116%,

Reservution of Longwood for the exclusive use of Members of the Central
Legistature, 1170.

Question (Supplementary) re—
Colour Bar Bill in South Africu and the Natal Boroughs Ordinance. 292,
Sikh Gurdwarss (Supplementarf) Bill—
Motion to consider, 528-31,
UMARKHED—

Question re Introduction of a motor mail service between Darwha, Motibag
and Pusad and hetween Pusad snd ——. 1240,

UNEMPLOYMENT—
Question re—
-~ umong labourers hitherto employed in paper mills. 626-27.
—-—in India, 494-95,
UNION(S)—
Question re—
Arrest of Mr. M. A. Khan, Secretary, North-Western Railway —— and five
other union workers at Khanewal on the 11th April, 1925. 510-11.

Decision arrived at on the various points urged hy the deputation of the
All-Tndia Postal and RM.8, —. 402,

North-Western Railway . 588,
Resolutions of the All-India Postal and Railway Mail Service ——, 1252,
Rival on the North-Western Railway. 605-08,
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UNITED PROVINCES—
Question re—
Land revemue settlement in the —, 583,
Separation of Judicial and Exceutive Functions in the ——. 58283,
806.
Transfer of the Capital of the —— from Allahabad to Lucknow. 695,
UNITED STATES OF AMERICA—
Question re Extension of the Daily Letter Telegram Service to British Posses-
sions and the ——, 1242,
UNIVERSI'TY(IES)-—
Question re—
Case of Dr. Sudhindra, Boge, Lecturer in the State —— of lowa. 506-08.
Provitions without Divisional Commissionerships, —— or High Courts,

584.
UNIVERSIT'Y BOARD—
Question re Formation of an inter —. 024,

UNIVERSITY STUDENT(S)—
See under # Student (8) .

VACANCY(1ES)—

Question re Leave —— in the office of the Field Controller of Military
Aceounts, Poona, 121

VAKIL(S)—

Question ¢ Uniformity in the rules and conditions for the emoluments of
and Advoentes in the different High Courts,  802-03.

VALUE PAYABLE MONEY ORDER—
See under “ Monéy Order(s) ",
VALUE PAYABLE PARCEL(S8)—
Question v Delay in the delivery of a —, 625.
VASAD BORSAD KATANA RAILWAY-
Nee under “ Railway(s)."—
VENTIOR(S)—

Question re Complaints against licensed —— of the Fnﬂlern Bengal Rail-
way. 1140-41,

VENKATAPATIRAJU, Mgr, B—.
Code of Criminal Procedure (Amendment) Bill (Amendment of' sections
123, 470, ete)) —-
Consideration of elanses.  1230-31.

Motion for adjorunment to discuss the composition of the Curreney Com-
missicp a¢ announced in the speech of H, E. the Viceroy. 182-83.
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VENKATAPATIRAJU, Mg. B.—contd, .
Question re—
Condition of Indian labourers in Fiji. 230-31.
Daily wages of Indian lahourers in Ceylon, the Malay Stata» and Fiji.
234-35!
Delegation from the Central Legislature to visit the self-governing Colo-
nies. 230,
Discussion of the report of the Reforms Inquiry Committee. 233-34.
Establishment of an Indian Sandburst. 232,
Modification of the constitution of the Imperial Bank of India. 238,
Promotion of the growth of an Indian Mercantile Marine. 290-91,
Recormmendations of the Lee Commission, 233.
Reduction of Taxation. 234,
Releasw of pulitical prisoners. 203.
Report of the Territorial Committee. 233

Round Table Conference rezarding politieal situation in India. 233.
Sugar Research Institute, 231-32,

Utilization by Provineial Governments of remissions of provineial con-
tribttions for the henefit of transferred departments! 289,

Visit of His Majesty the King-Fmperor to India, 200,
Question (Supplementary) re Appointment of the Curreney Commission. 46.
Resolution re—

Recommendations of the majority report of the R-efnrnu: Inguiry Com-
mitten,  965-68.

Separation of railway accounts and audit. 1350-54.
VETERINARY ASSISTANT(S)—
Ql.;;;d{i'-.;u re revision of the pay of —— of the Army Remount Deptt.
VICE-PRESIDENT (8)~—
Question re Duties of non-officinl —— of Camtonment Boards, 04,
VICEROY, HIS EXCELLENCY THE—

Inauguration of the Sixth Sesgion of the Counecil of State and the Third
Session of the Second Legislative Assembly. 1.15.

Message from - — approving of the clection by the Legislative Assembly of
Mr, V. 1. Patel as President of the said Amblv 23.

Mation for adjournment to diseuss the composition of the (‘ummv ('Dm—

missionr: as announced in the speech of 131-32.
Question re—
Consultation hetween the --— and the Secretary of State for India relat-
ing fo the politieal sitnation in India. 298,
Discusgions between -—— and the Secretary of State for India. 612, °
Expendifure in connection with ——'s reeent visit to England. 484, 513,
Expenditure on private and informal eablegrams hetween —— and the

Seeretary of State for India. 108,
Representation of Sikhs in the officer attached to the pemmal ataff of e
ote. 479,

Totnl  expenditnre  incurred in conneetion with the recent consultation
between - -— and the Seeretary of Ktate for India. 208-99,

*
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VICTORIA TERMINUS—
Question re Remodelling of the -—~ and of the reversing station on the
Great Indian Peninsula Railway. 793-94.
VIJAYARAGHAVACHARYA, Diwax Banrapvr T.—
Code of Criminal Procedure (Amendment) Bill (dispersal of unlawful Agsem-
blies) -
Motion to consider. 1038-40.
Oath of Office. 17.
VILLAGE TRIBUNAL(S)—
See under “ Tribunal(s) ”. .
VISHANDAS, Mk, HARCHANDRAT—
Discussion re Procedure to he followed while moving for leave to introduce
a Bill. 345,
Question re— '
Number of Indians appointed to the Wireless. Department. 800.

. Number of posts in wireless stations throughout India and Burma held hy
Indians, 799-800,

Promotion of ticket colleetors on the North-Western Railway. 801.

Recruitinent of persomhel for wireless stations. 800,

Revision of the pay of accountants of the Public Works Department. 801,
Question (Supplementary) re— i

Colonr Bar Bill in South Africa and the Natal Boroughs Ordinanece. 292,

Total expenditure incurred in conneetion with the recent consultation hetween
His FExcellency the Viceroy and the Seeretary of State for India. 299,

VIZAGAPATAM— |

Demand for Supplementary Grant for “ Capital Outlay on the —— Port ",
1373.
Question re —— and Cochin harbour schemes. 609,

VIZAGAPA'TAM HARBOUR-- -
See under “ Harbour(s) ”.
VOTER(S)- -
Question ye— ’

Exelusion of Indians born in Cevlon from registration as —— in the
Indian constituency. 295,

Prevention by the police at Sirhali of —— for the Legislative Assembly
exercising their votes. 1135-36.

Registration of —— in the Indian constitueney in Cevlon. 204-05,
w
WAGES—
Question re—
Daily of Indian labourers in Ceylon, the Malay States and Fiji. 234-35,

Minimum —— of Indian labourers in Ceylon. 297,
Reduction of the——of workmen employed hy the Millowners’ Association,
Bombay. 513.

~—— of labourers employed in the coal mines in Jhavia and Ranigunj. 1138-
39.

——— of labourers in Ceylon tea plantations. 610.
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WAGON(S)—
Question re-—
Manufaeture of —-—- al Joconotives. 524, 525,
Payment for ——— built outsiie India. 597-98.
Shortage of ——on the Bengal-Nagpur Hailway. - 624.
Resolution re Payvment ol houniies on —-—. 1466-67.

WAITING HALL—

Question re Construction of n slied or— -~ for third class passengers at (laya
railway station. 09,

WAITING ROOM(S)—

Question re—

Absence ol a platform amd —--- at Faridpur on the l‘..nstern Bengal Railway.
525,
Construetion of a —- 31 Konegaon on the Madras and Southern Mahrattn

Railway. 131.

Construetion of platforms angd provision of —— at certain stations on the
Ellichpur-Yeotmal line of the (!. P. Railway. 602.-

Construction of —— and goods sheds at imposant gtations on the Barooch-
Jamboosar Branch of the Bowbay, Barodan and Central 1ndia Railway.
795, v
Provision of a-—--at Jhargram on the Bengal-Nagpur Railway. 478,
Provision of intermediate clags ——- at Cuttack. 91.
---— on the East Indian Railway for Kuropean Traffie Inspeetors. 199,
WAJIHUDDIN, Has—

Question re--
Allegations against the executive offieer of the Subathu Cantonment. 108-
09.
Appointment of executive oflicers of eantonments as memnhers ¢f sub-com-
mittees of Cantonment Boards, 99,

Appointment to Cantonments of civil officers econversant with modern muni.
eipal administration. 101-02.

Assigtant health officers in Cantonments. 98,

Constitution of an elected Cantonment Bosrd at Kasanli. 08-99.
Decisions of Cantonment Boards. 101,

Deputy Inspecting Officers, Military Lands an'l Cantonments. 10L
Duties of non-official Vice-Presidents of Cantonment Boards. 4.
East Indian Railway Company Schonls. 831,

Employment of Muhammadans in the office of the Director of {he Burean
of Public Information, Home Department. 1386.

Executive officer of the Subathu Cantonment. 108,

Expenses eonnected with Cantonment Board elections. 99,

Grant of motor allowances to exeeutive officers in Cantonments, 93.

Improvement of the existing arrangements for the medieal inspection and
embarkation of pilerims at Bombay and Karachi. 105.

Inerensed cost of water supplied to the eivil popu'ation of Ambala Canton-
ment.  99-100.
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WAJIHUDDIN, Hasi—contd.
Question re—contd.
Installation of electrie fans in thini class railway carriages. 103.
Levy of hous-tax in the Kasauli Cantonment. 1188-89,

Liability of members of Cantonment Boards under section 33 of the Can-
tonments Aet. 101.

Membership of Cantonment Boards. 1188-89.

Nominated members of Cantonment Boards. Y2, Y.

Official majorities on Cantonment Boards. 93-94.

Official memhers of Cantonment Boards. 45-96, 97-98.

Pilgrims to the Hedjuz. 104.

Presidents of Cantonment Boards. 102-03.

Quarantine restrietions at Kamaran on pilgrim ships. 105.

Reduetion of the number of authorities empowered to overriic decisions of
Cantonment Boards. 100-01.

Refund to the Awbala Cantommnent Fund o!f money spent {rom that I'und
on sanitation Lor Indian troops at Ambala.  96-97,

Rejection by the President, Awbala Canton nent Board, of proposals sent
by members for consideration by the Board. 94-95.

Rejection of certuin non-ollicial proposals hy the Awmbala  Cantonment

Board. 93.
Resolution regaraing railway retorms. 10s.
Sale o ffoodstuffs on the Oudh and Rohilkhand Railways. 103,
Resolution re Prohibition of the import, manufacture and sale of liquor.

cam A

660.
WAR OFFICE—
Question re Capitation rutes payable to the——in respect of troops in
India. 313.
WAR SERVICE(S)— .
Question re Failure to reward C. V. Rangaswami [yer, an employee ot the
Postal Department, for meritorious —. 601,
WATCH AND WARD DEPARTMENT—
Question re Kmployment of Indians in the —---, East Indian Railway. 523.
WATCH MAKER— :
Question re Advertisement for a Kuropean —— for the East Indian Railway
Wateh and Clock shop at Jumalpur. 497-98.
NVATER—
Question re increased cost of —— supplied to tie civil population of Ambala

Cantonment. 99-100.
WATER CARRIER(8)—
Question re—
Lack of Muhammadan —— on the North Western Railway. 39,

Supply of brass or copper tumblers to Mubammadan at railway sta-
tions. 40.

k]
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WATER, DRINKING—
Question re Supply of —— for the Indian stall stationed at Paksey, Katihar,
Santahar and Lalmonirhat on the Kustern Bengal Railway. 1143,
WATER, FILTERED—

Question re Supply of —— to the railway employees at Paksey on the Eastern
Bengal Railway. 1150,

WATER INSPECTOR(S)—

Question re Number of Hinda and Mubammadan —— on the North Western
Railway. 40.

WATER TAP(8)—

Question re Provision of a Motor Siding and ~-— at Pakpattan station on the
North Western Railway. 818.

WATERWAY (S)—

Question re Widening of —— on the . D. Railway. 624-25.
WEBB, Mp. M—

Oath of Office. 17.
WHARFAGE CHARGES—

Question re —- at Poona, Nasik aud other stations on the Great Indian
Peninsula Railway. 501,

WHEELER; Messus. A. H,, & Co.- -

Question re Lease of hook stalls on the different railways to —. 085,
WHITE PERSONS—
Question re Settlement of —- - with small fixed incomes within the British

Empire. 1007-08.
WHYTE, Six FREDERICK—
Reply to the valedictory specches addressed to him,  31-33.
Welcome by ——1to the new President. 23-24.
WIRELESS DEPARTMENT—
Question re Number of Indians appointed to the -——, 800, -
WIRELESS OPERATORS— h
Question re Training of Indians as —— , ele. B17-18,
WIRELESS STATION(S)—
Question re—

Number of ports in ——throughout India and Burma held by Indians.
799-800.

Recruitment of personnel for —-—, 800,
WIRELESS SYSTEM—
Question re Eustern --—. 527,
WOMEN--
Question re—
Employment of —— underground in mines. 688.
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WOMEN-—-contd.
Question re—contd. .
Franchise for —. 47. / .
Prohibition of the employment of —— underground in mines. 791.
Resolution re Franchise for 1471-77.
‘WORKER(S)—
Question re Discharge of —— employed in the Titaghur Paper Mills. 413-
14.

WORKING HOUR(S)—
Question re —— of Railway Mail Service sorters. 836-37.

WOKRKMEN, FOREIGN—
Question re Wages of —— employed on Indian railways. 826-27.

WUN—
Question re Introduction of a motor mail service between Kelapur and —.

1239-40.
Y

YAKUR KHAN, Mr. K. S. Murmt MOHAMMAD—
Question re—
Allegations made by Nand Ram, a resident of the Hazara district, against
——, Extra Assistant Commissioner, Malakand, and 11 others. 1010-
11. .
Criminal cases instituted by Nand Ram of Hazara against ——y barrister,
and others. 1249.
YAKUB, MavLvi MUHAMMAD—
Appointment of —— as a Member of the Committee on Public Petitions.
1073.
Code of Criminal Procedure (Amendment) Bill (Dispersal of unlawful
Assemblies)—
Motion to consider. 1040-41.
Question re—
Adeguate representation of Muhammadans in Government posts and on
elected bodies in Ajmer. 799.
Appointment of Indians as Deputy Secretaries in the Commerce and Finance
Departments. 798-99.
Appointment of Muhammadan Engineers by the Railway Board. 822-
23. '

Appointment of Muhammadans ‘as Deputy Directors, Railway Board.
823.

Appointment of Muhammadans as Deputy Secretaries under the Railway
Board. 823.

Assistant Superintendent of Education. Ajmer-Merwara. 1154-55.

Colour bar against Indians in South Africa. 202-03.

Construction of a double railway line between Ghaziabad and Moradabad on
the Oudh and Rohilkhand Railway. 204.

~
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YAKUB, Mavivi MUHAMMAD—contd.
Question re—contd.

Employrnent of Tndians in the Wateh and Ward Department, East- Indian
Railwav. 523.

Expenditure in the British Legation at Kabul. 65-66, 201-02.

Expenditure on the railway workshop at Moradabad of money sanctioned for
general repairs. 415.

Grievances of the employees of the Great In.iian Peninsula Railway. 812.
13.

Grievances of third class passengers on Italian steamers, 313.

Loecal Clearing Office (Enemy Debts). 797-98,

Naval base at Singapore. 201.

Number of Muhammadan assistants in the office of the Railway Board.
823.

Nuinber of Muhammadans in the Department of Edueation, Health and
Lands. 823.

Paucity of Muslims in the Education Departrent of Ajmer-Merwara. 1163-
54.

Percentage of Muhammadans in Central Services. 824.

Percentage of Muvhammadans on the East Indian Railway ineluding the
Oudh and Rohilkhand Railway. 314.

Position of Muslims in Ajmer-Merwara. 1154.

Prevention of male ticket checkers from entering female compartments.
528.

Release of political prisoners in Bengal. 203.

Retrenchments on the East Indian and Oudh and Rohilkhand Railway.
523-24.

Separation of executive and judicial functions. 204.

Tenders for socks for the Army. 712-13.

Treatment of pilgrims at Karachi. 293-94.

Resolution re— .
Prohibition qf the import, manufacture and sale of liquor. 629-31.

Recommendations of the majority report of the Reforms Inquiry Com-
mittee. 918-20, 978.

Separation of railway accounts and audit. 1348-49.
Specisl Marriage (Amerdment) Bill—
Motion to refer to Select Committee. 392.
YARD MASTER(8)—
Question re Promotion of Anglo-Indian guards to assistant ——on the East
Indian Railway. 627-28,
YEOTMAL—
Question re—

Introduction of a Mail Motor Service between Dhamsngeon and —.
1239.

Motor Mail Service betwoen —— and Kelapur. 1289.
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'YUSUF IMAM, Mr—

Question re—

Allezred favouritism shown to eertamn subordinates by the Accountant General,
Uniied Provinees,  1244-45.

Detention in office till 9 r.u, on Ist May, 1925, of the clerks of the office
of the Accountant General, United Provinces. 1243-44.

Diseiplinary action against officers and clerks in Grovernment offices. 1243-
44,

Overpayments of pension to Engincer Officers by the Aeccountant (General,
United Provinees. 1244,

Return to the donors of the tea set presented to the Accountant General,
United Provinees. 1244,

Stoppage of inerements of clerks and acconntants in  the office of the
Accountant General, United Provinees. 1243, 1244,
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